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LOK SABHA DEBATES

LOK SABHA

Friday, March 11, 1988| Phalguna 21,
1909 (Saka)

The Lok Sabha met at Eleven of the
Clock

{MR. DEPUTY SPEAKER in the Chairl.
ORAL ANSWERS TO QUESTIONS

[English]
IDBI Advance to a Gujarzt Mining Unit

*242. DR. SUDHIR ROY : Will the
Minister of FINANCE be pleased to state :

(a) whether the Industial Development
Bank of India advanced a sum of over
Rs. 6.72 crores to a Gujarat mining
unit;

(b) if so, the details thereof and basis
on which the amount was advanced; and

(c) whether the money has been advan-
ced in accordance with the guidelines of
Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (¢). IDBI
alongwith other institutions have sanctioned
a sum of over Rs. 6.72 crores for purpose
of mining activity in the State of Gujarat
to Gujarat Mineral Development Corpora-
tion, a wholly owned State Government
Undertaking. IDBI has reported that the
sanction was made in accordance with
institutional norms.

DR. SUDHIR ROY : Sir, I would
like to know whether it is a fact that the
Forest Department officials moved against
this lease and already a case is pending in

the Gujarat High Court. I would also
like to know whether the private cement
company is owned by the relatives of
an important Central Minister and because
of this reason the IDBI has changed the
norms and granted loan to this cement
company violating its previous norms.

SHRI EDUARDO FALEIRO : Sir, 1
would like to say that the Gujarat Mineral
Development Corporation does not belong
to anybody apart from the Government of
Gujarat themselves, and it is engaged in
the mining of lignite, bauxite and silican
sand at various sites. It does not involve
in making of cement and the Company is
doing very well and there is no reason
why any court should really take action
against this Company and to the best of my
knowledge, there is no case pending in the
High Court.

DR. SUDHIR ROY : That is the
newpaper report which says that the case
is pending in the Gujarat High Court.
You have not answered my question
whether the private cement com-
pany is owned by the relatives of a
Central Minister and that is why the IDBI
changed the norm and gave loan to this
company.

SHRI EDUARDO FALEIRO : Sir, the
IDBI is doing very well. They are not
changing any norms regarding this Mineral
Development Corporation.

As far as I know, there is no other
mineral corporation. So, I really fail to
understand what my hon. friend, Dr.
Sudhir Roy wants to do with this particular
mining unit. There is nothing wrong with
it. Actually, he should be proud of the
fact that this minining unit, UGMDC
operations have increased manifold in the
last few years. Its sales have risen from
Rs. 480 lakhs to in 1979-80. (Interrup-
tions)

SHRI ANIL BASU : He is reading it.
The question does not relate to the Gujarat
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Mineral Development Corporation.

SHRI EDUARDO FALEIRO : Then, it
relates to what ?

SHRI ANIL BASU : Mining unit.

SHRI EDUARDO FALEIRO : There is
only one mining unit in Gujarat which
comes within the scope of this question of
advancement by IDBI of a sum of over
Rs. 6.72 crores and, ie. this Gujarat
Mineral Development Corporation. I was
in the process of giving details on how
Gujarat Mineral Development Corporation
is doing well. Then, the Member does not
seem to be interested in good things that
the Corporation is doing.

DR. SUDHIR ROY : Is it a private
company, I want to know ?

SHRI EDUARDO FALEIRO : You
please help me and also help him. (Interrup-
tions)

DR. SUDHIR ROY : I have not got
my answer. There is a newspaper report
that ther¢ is a case pending against the
mining unit in the Gujarat High Court
filed by the forest officials.

SHRI EDUARDO FALEIRO : You
please guide me. What should 1do ?
(Interruptions)

LEnglish]

WELCOME TO PARLIAMENTARY
DELEGATION FROM THE PALESTINE
NATIONAL COUNCIL

MR. DEPUTY SPEAKER : Hon’ble
Members, I have to make an announce-
ment.

On my own behalf and on behalf of the
Hon’ble Members of the House, I have
great pleasure in extending our warm
welcome to His Excellency Sheikh Abdul
Hameed El-Sayeh, Speaker of the Palestine
National Council and the Hon’ble members
of the Palestine National Council who are
on a visit to India as our honoured guests :

The other
delegat jon are :

Hon’ble members of the
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1. Mr. Khaled El-Hassan, Member,
PNC

2. Mr. Abdul Lartif Othman, Member,
PNC

3. Mr. Abdul Rahman
Member, PNC

4. Mrs. Intisar Al-Wazir, Member,
PNC

Hourani,

The delegation arrived Delhi on Friday,
11 March, 1988. They are now seated in
the Special Box. We wish them a happy
and fruitful stay in our country. We also
convey our warm greetings and very best
wishes through them to His Exccllency the
Chairman of the P.L.O., the Palestine
National Council, the Government and its
friendly people.

ORAL ANSWERS TO QUESTIONS—
Contd.

[English]

Ramakrishnayya Commiitec Repor! on
Tea, Coffec and Rubber Boards

*247. SHRI Y.S. MAHAJANTY :

SHRI SANAT KUMAR
MANDAL :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have since
considered the report of the Committee
hecaded by Shri M. Ramakrishnayya on the
functioning of the Tea, Coffce and Rubber
Boards; and

(b) if so, the precise deccisions taken
on the various recommendations of this
Committee and when are these to be imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Government has not
yet taken a final view in the matter.

(b) Question does not arise.

SHRI SANAT KUMAR MANDAL :
Mr. Deputy-Speaker, Sir, may 1 know
whether the Government were at any stage
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considering the proposal to set up a holding
company for all public sector tea units and
if so, at what stage it stands ?

SHRI P.R. DAS MUNSI: No, Sir.
At no stage, it was discussed that the
holding company of tea sector would be
there. So, the question does not arise.

SHRI SANAT KUMAR MANDAL : In
case the proposal is implemented, will the
Government see that the headquarters of
the proposed holding company is located
at Calcutta itself, which is the established
market centre for trading in tea both at
national and international levels ?

SHRI P.R. DAS MUNSI : The question
is not linked with the main question. Never-
theless, I have already answered that there
is no proposal for the holding company. The
public sector undertaking company, TTCI’s
headquarters is there already in Calcutta.

SHRI THAMPAN THOMAS: It
appears that a Commission has conducted
some inquiry into tea, coffee and rubber
industries and the Government has come
out with an answer that they are studying
its report only and that they have not yet
come to any final conclusion. But I would
like to know why the export of these
three cash craps, tea, coffce and rubber,
is not getting any ecouragement. These
three crops are facing a very big crisis. It
appears that there is a proposal from the
Government to import rubber to meet the
rubber crisis. This has affected the economy
of Kerala very seriously. The tea planta-
tion is not getting any help. Its export is
reduced. I would like to know what are
the remedial measures taken for safeguard-
ing the interests of tea, coffee and rubber
growers in this country and the collection
which is made. Nothing has come in the
Tariff Board. You are collecting some
tariff. Some money is there. How are you
spending that money ? Detailed answer may
pleasc be given to enlighten us with regard
to the problems and on the specific steps
taken by the Government in this regard.
Are there any other steps taken in this
regard other than the report made by the
Commission ?

SHRI P.R. DAS MUNSI : The hon.
member has raised many questions and
wmany issues and many aspects and he
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desires to get answers. The main par
of his question is that the Committee
which was  appointed, the Rama-
krishnayya Committee, did investigate
and make exhaustive study of all the
commodity Boards functioning, the Coffce
Board. Tea Board, Rubber Board and it
made suggestions as to how their function-
ing could be improved linking ® with its
productivity and other developments. The
Committee finally submitted the report on
30th October, 1987. After that report
was reccived by us, a Working Group of
our Ministry, had gone into the various
aspects of those recommendations. It
listed about 172 recommendations. A final
decision, so far as the Government point
of view is concerned, as to how
many  accepted and how many
rejected, would be taken very shortly. I
am very confident that by the end of this
year, we would be able to announce as to
which part of the recommendations of the
Ramakrishnayya Committee are going to
be accepted by the Government.

Secondly, we have answered the ques-
tion with regard to rubber import on many
occasions in response to individual ques-
tions, specifically related to rubber. Import
is not done just to meet the local market,
Import is done basically on the requirement
of the industry and the 1local market
because India is not self-sufficient in rubber
for the last many years. Rubber import
varying from approximately 10,000 tonnes
to 40,000 tonnes continues in this country.
Therefore, we are enhancing the rubber
production efforts in the country. In Tripura,
it is gaining ground as also in Orissa. Also
some research was going on as to how to
increase the yield very quickly,

So far as coffee and tea are concerned,
similar other programmes and a number
of incentive studies by thc Tea Boards,
Coffee Boards as well as by the Ministry
itself, have been undertaken. If I give the
details of one item after another, it would
take lot of time. Therefore, if you ask a
specific question with regard to any
commodity, I would be glad to answer.
Otherwise, I can pass on to the Hon.
Member all the incentive measures which
were taken to improvt the productivity
and export in this sector, and the entire

scheme.
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SHRI V.S. KRISHNA IYER : All is
not well with these Boards. This is evident
from the very fact that we appointed a
Committee. Is the hon. Minister aware
that in the Coffee Board, it is now four
months since the Chairman retired and
that no regular Chairman is appointed till
now ? Is the Government aware that a
strike is going on by the employees of the
Coffee Board ? When are you going to
appoint the Chairman ? There is no person
to take a decision there. All these Boards
are foreign exchange earning bodies. It is
very necessary that you should not delay
the appointment of the Chairman. The
Chairman has to be appointed immediately.
In the absence of the Chairman, no decision
is taken and the strike is going on. I want
to know from the hon. Minister when the
post of Chairman would be filled
up and how the strike would be dealt
with.

SHRI P.R. DAS MUNSI : First of all
I would like to say that we are not having
a crisis in the Coffee Board and definitely
not because we arenot having a regular
Chairman. 1 strongly repudiate the charge
made by the hon. Member. There is no
such position. It is a fact that whenever
any Chairman fulfils his term and the term
is over, the new incumbent is seclected as
per the precise guidelines, the proper
procedure and the policies of the Public
Enterprises Board. Now, those selection
procedures and other matters are almost
over. The final decision will be announced
very shortly and I am very confident that
possibly before the end of this Session,
you will ind a new Chairman in the Coffee
Board. Also, the present acting Chairman,
who is already functioning there, is deliver-
ing the goods very efficiently. The problems
related to the Coffee Board and the
Coffeec growers and other  matters
are not linked with the functioning of
the Chairman. Those are other matters
and the Ministry is examining them.

DR. CHANDRA SHEKHAR
TRIPATHI : Sir, in spite of making all
the possible efforts by the Tea Board and
making huge investment for opening
various offices overseas, they could not
succeed in increasing the quantum of
export. May I know from the hon.

MARCH 1i, 1988

Oral Answers 8

Minister with regard to increase in quantum
of export of tea, what recommendations the
Committtee has made to the Ministry or
the Government ?

SHRI P.R. DAS MUNSI: In regard
to tea export, the basic recommendation
is that our productivity should be higher,
matching the price competition at the
international-level and that the cost of
production should be reduced. That is
precisely the common guideline for all the
commodities and that is not only for tea
alone. We are taking enough care in this
regard as to how we can expand it. But
the precise point is not linked with pro-
ductivity now. The precise point is the
stiff international competition which is
faced with Kenya and to a great extent
with Ceylon and partly, in recent year,
with China and a few other areas. In spite
of that, I can only inform the hon.
Member that it is a fact that in spite of
all the best initiatives, efforts, incentives
and other measures taken by the Indian
Tea Export front, it is still faced with the
same problem because of the stiff inter-
national competition. But yet, in the unit
value sector, the Indian tea is still fatching
the best price in the international markets
than the others.

Excise Raids on Small Scale Industrial
Units in Kerala

*248. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of FINANCE
be pleased to state :

(a) the money realised by Government
through the Collector of Central Excise in
Kerala from the small scale industrial
units through raids conducted for duty
evasion;

(b) the names of industrial units thus

penalised and the amount of money realised
from each; and

(c) the amount of money sanctioned
and disbursed to the officials of Central
Excise in Kerala as reward for conducting
the raids in each case ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
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PANIJA) : (a) to (c). A statement is given
below.

Statement

The total number of small-scale units
in Kerala searched during the past omne
year i.e. during 1.4.1987 to 15.2.1988 is

PHALGUNA 21, 1909 (SAKA)
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65. Out of these, 7 cases have been
adjudicated and the remaining are pending
investigation/adjudication. The names of
the aforesaid small-scale units where cases
have been adjudicated and the amounts
realised are given below :

S. No. Name of the Unit Amount of duty Amount of penalty Amount
confirmed imposed realised
(Rs.) (Rs.) (Rs.)
1. Cookies India Pvt.
Ltd., Trichur, 64,434.07 2,000.00 66,434.07
2. Rajamani Beedi Co.,
Trichur 14,404.56 1,000.00 Nil
3. Mechanical Assembly
System, Alleppey. 43,175.00 500.00 43,675.00
4. TIya Aromatics, Kaloor,
Cochin. 21,583.92 2,000,00 23,583.92
5. Vasan Engincering Works,
Vazhakulam 973.28 250.00 Nil
6. Samson Rubbers, -
Ettumannur 840.00 1,750.00 2,590.00
7. Prince Rubbers,
Ettumannur 2.50.000 500.00 3,000.00
Total : 1,47,910.83 8,000.00 1,39,282.99

Apart from the above, in two cases,
parties have voluntarily paid up a total
amount of Rs. 1.6 lakhs, even though
-their cases have not yet been adjudicated.
Thus total amount realised by the Collector
of Central Excise, Cochin from the small
scale units in Kerala through searches
conducted for duty evasion is Rs. 3 lakhs
approximately during the period 1.4.87
to 15.2.88.

No amount has yet been sanctioned or
disbursed as reward to the officers of the
Central Excise Department in Kerala in the
above cases.

SHRI VAKKOM PURUSHOTHA-
MAN : Sir, I would like to know whether
it is a fact that once the show-cause notice
is issued to the party after the raid, 5 per
cent of the alledged evaded duties is
sanctioned and disbursed among the Central
Excise officers including the Secretariat
Staff and if so what happens if the alleged
amount is disputed by the party in
a court of law and not realised subse-
quently.

SHRI A.K. PANJA The reward
system is that the informer is given the
reward and also the officer who actually
conducts the search and seizure. It is on
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the basis of 20 per cent : i.e. 20 per cent
is given to the informer and 20 per cent is
given to the officers who actually conduct
the operation of search and seizure.
‘ Sometimes, the advance reward is also
given. But whenever reward is given, as
in this case also we have given in
the written answer, it is after the
ultimate result is known that the reward is

given.

SHRI VAKKOM PURUSHOTHAMAN:
I understand that the advance reward is
also given after the show-cause notice.
What happens if it is not rzalised from
the party ? That is what I wanted to know.
You please answer both the questions
together. My second question is whether
the Government have received sO many
complaints from these small-scale industrial
units especially from the State Rubber units
in Kerala that after the announcement of

reward system—especially this advance
reward system —these Central Excise
Officers are unnecessarily harassing the
small-scale industrial wunits. I am not

against giving incentives for detecting the
cases of excise evasion. But it should not
be an incentive for unnecessary harassment.
In order to get the advance reward, the
excise officials are unnecessarily cooking
up cases and getting advance rewards.
Will the Government take effective steps
to stop the unnecessary harassment of such
parties.

PROF. P.J. KURIEN : Sir, this is
correct. So many complaints have been

received by us. There is unnecessary
harassment.
MR. DEPUTY SPEAKER: Let

the Minister reply. I never asked Prof,
Kurien.

(Interruptions)

SHRI AX. PANJA : We have received
representations from the Associations and
Units of Small Scale Industrialists in
Kerala about the alleged harassment of
Central Excise Officers with a view to
getting the rewards. Each one of the them
was enquired into and found to be
Hascless after the enquiry. No evidence
was found that the evasion cases were
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booked or wrong information was given
for the purpose of collecting higher
rewards.

SHRI VAKKOM PURUSHOTHAMAN:
What about advance rewards? That he
has not answered. My question is
specific.

SHRI A.K. PANJA : So far as advance
rewards are concerned, itis almost in all
the casese, it has been found that the
infoimation given was cogcnt and found
to be correct information. I have not yet
come across any case where advance
reward has been given and ultimately nothing
was found.

PROF. P.J. KURIEN : For the sake of
rewards, they were actually physically
to1tured.

(Interruptions)

MR. DEPUTY SPEAKER : I have not
allowed you.

(Interruptions)

SHRI A.K. PANJA: All cases
were enquired and there was no such
case.

PROF. P.J. KURIEN : How do you
know ?

(Interruptions)

SHRI BANWARI LAL PUROHIT :
Mr. Deputy Speaker, Sir, Vidharbha is a
backward region. New industries are
being set up there but due to some wrong
interpretation, 200 small scale units have
been closed there. A young Collector who
has been posted there has created havoc
in that area. Assessment of the last four
years have been made, as a result of which
about 200 units have been forced to close
down. Will the hon. Minister enquire into
the matter if he received a complaint
regarding harassment which is leading to
the closure of so many units. Will he issue
insgructions to penalise the dishonest and
the guilty ? How can 200 units cvade
cxcise duty at the same time ? He should
issue proper guidelines in this regard. Will
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he depute some high official to listen to
their grievances ?

[English]

MR. DEPUTY SPEAKER : This is
only related to Kerala. (Interruptions) When
Minister feels it is not related, how can he
reply ?

SHRI BANWARI LAL PUROHIT : But
200 urnits have been closed in Nagpur
alone.

SHRI A.K. PANJA : It appears that
the Hon. Member wants an answer to this.
His way of argument shows that he feels
he is concerned about it. Kindly ask the
Hon. Member to write a letter to me
because this is in respect of Kerala only
and Vidarbha is far away from it,

SHRI SURESH KURUP : My Hon.
colleague has brought to the notice of the
Minister an important factor regarding
these raids. Those who evade duties should
be severely penalised. There is no doubt
about it. But there is a standing complaint
from some 200 and odd small scale tread
rubber manufacturers in Kerala that they
were being unnecessarily harassed by some
over-zealous officials just because of the
lure of the advance rewards. I would like
to know to from the Minister whether he
would conduct enquiry, an impartial enquiry

regarding this unnecessary harassment
of small scale tread rubber units in
Kerala ?

SHRI A.K. PANJA : AsI said, in
Kerala, the total number of small scale
unit is 1,528 and search took place only in
respect of 65 units from Ist April 1987 to
15th February, 1988. And not in a single
case, the information was proved to be
wrong. But certainly, as they are smali
scale units, some of the aspects come to
my notice after I examined. I have asked
my Department to look into those and Iet
me know why and in what manncr such
small penality is being imposcd. But so
far as harassment is concerned, we got
representation from associations and it was
enquired in detail and not a single casc of
harassment was established.

SHRI SURESH KURUP : They were
physically assaulted.

PHALGUNA 21, 1909 (SAKA)
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PROF. N.G. RANGA ; The hon.
Minister has satisfied himself that there was
no harassment. In how many cases out of

the total, did these investigations reveal

any serious effort or continuous effort to
evade tax? How has he satisfied
himself ?

SHRI A.K. PANJA : T have not satis-
fied myself. I am going by records.
Representations were received from associa-
tions, units giving particulars of some
harassment. But when enquiry was made,
it was found that the allegations were base-
less. For this reason 65 units in Kerala,
from April 87 to February 88, were sear-
ched on information. Not a single reward
has been given yet. We search on informa-
tion and reward is given after show-cause
notice is issued. It is not that the informa-
tion is given and immediately the reward
also is given. First information is obtained,
then show-cause notice is issued and them ,
only out of that 59 is given at the time
of issuance of the show-cause notice.
Therefore there is less chance—I am not
ruling out that there would be no harass-
ment at all—but whatever complaints

we have got from the Associations,
those complaints were found (o be
baseless.

SHRI R.L. BHATIA : With regard .to
Kerala and other cases, wherever raids take
place. records are seized and it takes a long
time for the Department
conclude the case. So, may I know from
the Hon. Minister whether there js any
machinery by which if the people who are
raided are ready to compromise, summary
proceedings are held and the cases are

to find out and..-

finalised ? Because after taking such a long .

period, the Government does not get any-
thing because the evidence is produced or
some other things happen. My request is
that a method should be there by which _
summary proceedings can take  place
in the case of those who are

Is there any such
system ?

SHRI AKXK. PANIJA:
summary proceedings

There is no
as such. But in

’

these cases if they surrender on their own ,

at the time of the search, then a less
p.nalty is imposed. It is true that thers
are several cases pending, but not for such



15 Oral Answers

a loeng time. Under the law of the land
we have to give them show-cause notice and
opportunity to produce evidence, to file
witness statements. All these procedures
have to take place and unless we go through
these procedures the course of law will get
affected because of the violations of the
principles of natural justice and also rules
for holding inquiry. That is why there is
delay. In fact, I have given in the written
answer that out of 65 cases from 1.4.87 to
14.2.88, 7 have already been disposed of—
I have the particulars—because the parties
on their own came and cooperated in the
proceedings. These are the details about
how much has been done

Proposal for Construction of Sub-surface
Dams in Kerala

*250. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
WATER RESOURCES be pleased to
state :

(a) whether Government of Kerala
has submitted a proposal for construction
of sub-surface dams across the river systems
in Kerala for conservation of water;

(b) if so, the details thereof;

(c) the other measures proposed by
the State Government with regard to water
conservation measures in the rivers of
Kerala; and

(d) the details thereof and the decision
taken by Union Government thereon ? .

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (c).
A proposal envisaging construction of 257
subsurface dams and check dams has been
received from Government of Kerala,
Clarffications on certain aspects of the
scheme have been sought from the State
Government,

SHRI MULLAPPALLY RAMA-
CHANDRAN : The State of Kerala is
famous for its rivers and backwaters. But
unfortunately it is sad to note that a major
, portion of the river water goes w astein to the
Arabian sca. In this connection may I
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know from the Hon. Minister whether the
Ministry has got any specific proposals or
schemes for the effective scientific manage-
ment of the water, so also for the conser-
vation of rainfall for meeting the drought
situation in the State ? If so, what are the
details ?

SHRIMATI KRISHNA SAHI : The
Central Ground Water Board is implement-
ing a project in Kerala State where 8 pros-
pective sites were investigated and 5 out
of these have been found feasible. These
are at Odakkali, Khoza, Nediyasala,
Neezhur and Malayapuzha. I may be
excused and corrected if the pronounciation
is not all right.

SHRI MULLAPPALLY RAMA-
CHANDRAN : The answer itself is diffe-
rent. My question is whether there is any
specific proposal with the Ministry for the
scientific management of water so also for
the conservation of rainfall for meeting the
drought sitution in the State.

THE MINISTER OF WATER
RESOURCES (SHRI DINESH SINGH) :
Mr. Deputy Speaker, Sir, Government of
Kerala has prepared a project titled ‘com-
munity irrigation project of Kerala’ which
proposes construction of 257 sub-surface
dams and check dams etc. to utilise the
water that flows into the river.

SHRI P. KOLANDAIVELU : Into
the sea and not into the river.

SHRI DINESH SINGH : Hon. member
knows very well that the river will even-
tually flow into the sea but the point is
that these projects are those of the State
Government, We come 1nto the picture in
an advisory position and as and when these
proposals are put to us we shall examine
them. The cost of these proposals estimat-
ed by the Kerala Government would run
into Rs. 100 crores.

SHRI MULLAPPALLY RAMA-
CHANDRAN : It is widely reported that
Mr. Sam Pitroda, Technology Adviser to
P.M. has visited Ketala recently to study
conservation of rain water in the State.
If so, what are his findings and which part
of Kerala State will benefit from the rain
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water conservation
Central Government ?

programme of the

SHRIMATI KRISHNA SAHI : Eight
prospective sites were investigated and out
of these some have been found feasible. The
hon. Member will be happy to know that
in Odakkali work has been started and it
will be completed within two-three months,

SHRI MULLAPPALLY RAMA-
CHANDRAN : Whether Mr. Sam Pitroda
visited Kerala recently and also has he
made any study for conservation of rain
water in the State ?

SHRIMATI KRISHNA SAHI : We
do not have any information about it as
yet.

SHRI K. RAMACHANDRA REDDY :
There are a number of areas in the country
where irregation facilities are meagre and
rainfall is low. For such areas preservation
of sub-soil water is very important I would
like to know whether Central Government
has any scheme to construct sub-surface
dams in those areas where rainfall is very
low ?

SHRI DINESH SINGH : It is for the
State Government to prepare a scheme.
Water is a State Subject and we come into
the picture as advisers and when the pro-
jects are sent to us for examination and
approval but they have to be initiated by
the State Government.

PROF. P. J. KURIEN: I agree with the
Government that water is a State subject
but every year we have eithes drought or
flood and the Central Government is
spending a huge amount to mcet these
calamities. It is peculiar that in Kerala
we have both drought and floods every
year. The reason is that whatever rain
water we get flows into the sea and there
is no provision for conserving this water
through dams or other means. Soil conser-
vation is very poor so that water does not
percolate into the soil. Therefore, I would
like to know whether you have a concrete
plan for improving the soil conservation
measures in the State of Kerala. The
Ministry should have some programmes.
For long-term solution, such programmes
should be sought for. (Interruptions) Why
are you objecting ?
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MR. DEPUTY SPEAKER : Please
don’t disturb him. Please put the question.

PROF. P.J. KURIEN : We should
tackle with a long-term perspective. If that
is so, better soil conservation measures
should be taken . I would like to know
whether the Ministry has got some pro-
gramme for that.

SHRI DINESH SINGH : I am grateful
to the hon. Member for pointing out the
need for Central Government’s intervention
in these matters. I am afraid, we are not
able to persuade the Chief Ministers either
to hand over the water or at least to have
it in the Concurrent List. Therefore, since
this is purely a State subject, the initiation
has to be by the State Governments. We
are consulted sometimes. We also advise
them. That’s why 1 mentioned in the
beginning that the State Government has
already formulated 257 projects for which
Rs. 100 crores will have to be spent.

SHRI BASUDEB ACHARIA : Finan-
cial assistance from Centre ?

SHRI DINESH SINGH : As and when
financial assistance is asked, it will be
placed before the Planning Commission.
They will have to take a decision in the
apportioning of money.

SHRI P. KOLANDAIVELU : Almost
all the States have already requested the
Government of India to nationalise all the
rivers.

SHRI BASUDEB ACHARIJA : Not
all States.

SHRI P. KOLANDAIVELU : Not all
States but most of the States have already
made a request in this House and almost
the Chief Ministers made a request to
nationalise the rivers in this country.

SHRI BASUDEB ACHARIA : No, no;
not all the Chief Ministers.

SHRI P. KOLANDAIVELU : Sir, so
far as Kerala is concerned, my submission
is that already there is a request from
Tamil Nadu to divert the west-flowing
rivers to the east. The main question here
is for constructing sub-surface dams. You
have stated about 257 dams costing about
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Rs. 100 crores. Sir, this is in a wrong
direction.

My submission is that the natural
river course should not be altered or the
water should not be diverted. That is the
main thing here. Supposing you are allow-
ing sub-surface dams. They will be stagnat-
ing and impounding water in almost all the
dams and the water may not reach the
lower riparian States like Tamil Nadu from
Kerala.

Hon. Member Shri Mullappally Rama-
chandran has stated that the water is
already going waste into the Arabian Sea.
Almost all the Chief Ministers in Kerala
used to say in one way : Not even a single
drop of water to waste. That’s what they
were always saying. (Interruptions)

MR. DEPUTY SPEAKER
the question.

SHRI P. KOLANDAIVELU : 1 would
like to know whether Gevernment of India
will come forward to stop all the sub-sur-
face dams in Kerala as the natural course
of water has to reach Tamil Nadu. What
can you do ?

PROF. MADHU DANDAVATE : The
question is about Kerala, not about Tamil
Nadu.

You put

SHRI P. KOLANDAIVELU : The
water is going to Tamil Nadu from
Kerala.

SHR1 DINESH SINGH: We shall
certainly bear in mind the suggestions
made by the hon. Member.

[Translation]

Foreign Exchange Earned from Exports
z2nd 1rade Deficit

SHR1I BALWANT SINGH
RAMOOWALIA : Will the Minister of
COMMERCE be pleased to state :

*251.

(a) whether the foreign exchange
earned during the first six months of the
year is more in comparison to the amount
earmned during the corresponding period
last year;

(b) if so, the amount. thereof;
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(c) the amount of deficit
accrue in 1987; and

likely to

(d) the amount given by Government
in the form of subsidy to foreign trade last
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI : (a) to (d). A Statement
is given below.

Statemcnt

(a) and (b). According to the provisional
trade statistics, India’s exports during the
first six months of the current financial
year i;e, April-scptember 1987 amounted
to Rs. 7411.26 crores as compared to
Rs. 5857.44 crores during April-September
1986, thereby showing an increase of 26.5
per cent.

(c) Itis difficult to precisely estimate
the trade deficit with which we are likely
to end the curren financial year 1987-88
at this stage.

(d) The amount disbursed under the
Market Development Assistance during
1986-87 amounted to Rs, 785.23 crores.

[English]

SHRI BALWANT SINGH RAMOO-
WALIA : Sir, it 1s reported that despite,
the subsidies, there has been a heavy
depletion in foreign currency assets during
the first seven weeks of the year. Was it
only due to repayment of IMF amount or
some other reason was also there ?

SHRI P.R. DAS MUNSI : T would like
to make the point clear to the hon. Member
that the question though refers to the term
called ‘subsidy’, there is no conceptual term
in our Ministry of Commerce to provide
any subsidy to the exporter but we give
him what is called the CCS. This CCS is
not a subsidy. Tt is just to neutralise the
tax and some other things for which in the
international price competition the exporter
faces difficulty. It is not a spbsidy. The
subsidy part is only when the banks give
them the loans, on that basis the bank
credits interest which was given on some
interest concession at the rate of 3 per cent,
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is provided by the bank and that part only
is given. Therefore, it will be unwise to
consider that the Ministry of Commerce
provided subsidy to that tune and as I have
stated in the statement, it is a deficit. We
are only concerned with the trade figure
and the exporters are only entitled to get
the CCS and it is to neutrilise the prices
and nothing more than that. I would like
to inform the hon. Member that in addition
to the statement, while I was replying to
a question 15 or 20 days back, the latest
figurc was not given in the statement and
now the latest export figure is Rs. 12603.27
crores for April 1987 to January 1988
against the target of this year of Rs. 13000
crores. A little over Rs. 13,800 crores will
be ended up to 31st March and we are
confident in exceeding the target. It is
25.1 per ceat higher than the correspond-
ing year of 1986-87, i.e., from Aprilto
January. This is in addition to the state-
ment because the current figure 1s now
available with me and that amounts the
deficit decline of Rs. 408.65 crores in
comparison with the last year April-
January,

SHRI BALWANT SINGH RAMOO-
WALIA : A part of my question is not
answered and that was whether the deple-
tion is due to the repayments of the IMF
or not. Anyhow, he will take into consi-
deration.

SHRI P.R. DAS MUNSI): He can
address to the Finance Minister and the
Finance Ministry and not to me.

SHRI BALWANT SINGH RAMOO-
WALIA : He is also the Commerce Minis-
ter. I am one of the happy people because
the targets of export are being achieved
out of Rs. 13800 crores target as told by
the hon. Minister, Shri Das Munsi, and the
achievement is growing but the point is,
the import bill in the coming five months
is to shoot up. Has the Government
already made its intention clear about the
substantial import of edible oils, petroleum
products, sugar, fertilisers, etc.? Will it
not annul the achievement made on export
front ? Are the Government taking any
steps to reconsider this heavy import
question.

SHRI P.R. DAS MUNSI: In so far
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as the imports are concerned, the hon.
Member would appreciate that based on
the requirements of the various sectors,
whether it is fertiliser or food or other
industries, the concerned department of the
Ministry, as per the requirements of the
country in a particular period of year, or
sometimes to maintain the buffer stocks to
neutralise the domestic price in some cases,
the imports are made. But our Ministry
for the last three months are very actively
reviewing the aspects not only as to how
we can cut down imports how to balance
it but also regarding the price stability. 1
would Jike to inform the hon. Member that
the visit of our Finance Minister to
Malaysia in January created a very subs-
tantial gain for the country in the sense
that the entire purchase to import the
edible oil has been stabilised in such a form
that they have been able to take the benefit
of a huge price rnduction for our own
policy approach after his visit. This is the
way we are trying to reduce the burden of
import price but so far as import gquanfity
is concerned, those are not exclusively in
the hands of the Ministry of Commerce.
We can only review but these are done for
specific requirements by the departments of
the concerned Ministries.

SHRI K.S. RAO : While the statistics
that have been given by the Minister indi-
cate that there is a constant increase in the
exports, but when we look at the average
world trade, information about which is
given in another question, it is found that
it is decreasing year after year. There is a
general impression among the farmers that
they are not getting remunerative prices
for eotton, tobacco and such other items
and, therefore, the farmers are not going
in for those crops. In the meantime, the
importers are making hey by importing
and selling such items at a higher price.
Will the Minister think in terms of paying
remunerative prices or advising the Ministry
of Agriculture for this and in arranging,
if necessary, stoiage of such items, commer-
cial products, like cotton, tobacco etc. as
they have been doing for rice, wheat etc.
and save foreign exchange and cover the
trade deficit in another three years ?

SHRI P.R. DAS MUNSI : In so far as
incentives to the farmers are concerned,
these are not within my competence and
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jurisdiction. This specific aspect can be
addressed to the Agriculture Minister.

In so far as the export of agricultural
produces is concerned, first of all, if we
examine the overall world situation in the
last two years, the export of basic agri-
cultural commodities itself is in decline in
various countries, not only in our country.
There are certain areas wheire the import
of such commodities is advantageous to the
country instead of heavily depending on the
domestic things for certain reasons. For
example, we are not self-sufficient in oil-
seeds and the domestic oilseed price is
much more higher than the international
price. ‘Therefore, in order to keep the
market steady and keep the requirements
in mind, we have to maintain some buffer
to neutralize the domestic price not at the
cost of farmers. Their incentive is different,
but it not to allow the speculators in the
trade to speculate and fluctuate the prices.

In so far as our overall strategy for
expoit of agricultural commodities is con-
cerned, we are having a counstant review
and whenever we find that there is a loop-
hole, we take definite steps in that direction.

SHRI C. MADHAV REDDI: The
Minister told us that the exports had gone
up by about 25 percent. That is the
figure given by the Minister of Finance in
his Budget speech. I would like to know
whether these exports are in relation to
rupee. If that is so, since the rupee value
has been depreciated, what is the exact
value of the exports ? The rupee value
today as against pounds has depreciated by
12.6 per cent and similarly against several
other currencies, the rupee value has been
depreciated. What is the actual physical
value of the exports of our country.

SHRI P.R. DAS MUNSI : As the hon.
Member pointed out, whenever we draw
the export figure, we do maintain two
figures, one in rupee terms and the other in
dollar terms. In so far as the dollar figures
are concerned, our calculations have not
yet been made, and hopefully, we are think-
ing to do it by the end of the financial year.
However, the figure in respect of growth of
export last year is available to us from the
actual statistics published by UNO bulletin;
that gives an aunthetic report every month.
They have carried the figure of trade
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growth in dollar terms and according to
that 21.6 per cent trade growth in export
was achieved by India in January-June.
Possibly, the hon. Member is quite right
that in actual and real terms, when we
calculate in dollar terms may not be that
advantageous. But nevertheless, the growth
in terms of GNP, though remained stag-
nant, when compared to tigures from 1950
onwards, shows that the domestic market
capacity has been so expanded that what-
ever export surplus you may think to
generate, firstly a part of it is absorbed by
the domestic market. Secondly, whatever
you like to export might not get the inter-
national competitive prices and create a
block. We are examining this matter also
on the territory to teirritory basis and
wherever we will get an opportunity we will
push it up,

PROF. MADHU DANDAVATE : Sir,
in continuation of the last question, 1 would
like to be more specific. The Economic
Survey has said that our export has increa-
sed by 24.7 per cent and just now the
Minister has said that it has increased by
25 per cent. Picking up the same thread,
I would like to know whether it is not a
fact that because our currency has been
linked to a number of European currencies
and since there is a gradual devaluation as
a result of that apparently in terms of
rupee value it appears as if our export has
gone up and again the dollar has gone
down. Is it not a fact that in a commen-
surate manner we have not exactly adjusted
the exchange rate and, therefore, apparently
it appears that our export to America has
been increased. But that does not give the
correct picture, This is one aspect of the
question. This was continuation of the
previous question and so you can treat it as
Shri Madhav Reddi’s question,

I would like to know whether it is not
a fact that even on the basis of the figures
that are given in the Budget that has been
presented by the Finance Minister for the
year 1988-89, as far as our repayment, the
interest payments are concerned, actually
68 per cent of the entire external borrow-
ings as well as market borrowings will be
utilised for paying the old interest and,
therefore, very little capital will be available
for those industries which can export
commbodities over here. Therefore, it
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appears that we borrow from the foreign
market only to repay. Will you try to
change this position so that whenever we
borrow, at least that is made available for
the manufacture of exportable commodities
so that we can reduce the trade deficit ?

SHRI P.R. DAS MUNSI : Sir, in so
far as the last part of Hon. Member’s
question is concerned, it should have been
addressed to the Finance Ministry. As far as
the first two parts of his questions are con-
cerned, I may only inform the Member that
a developing country who do not possess
a very strong currency faces the same situa-
tion, with regard to the foreign trade. It
is mnot restricted to India alone. It is
applicable to the entire globe. However,
the most enlightening feature of the Indian
export is that it has not expanded in terms
of rupee. In terms of quantity it has gone
up to a great extent, The specific question

is asked about the commodities and manu- .

factured items. . .

PROF. MADHU DANDAVATE : That
is not correct because these figures which
you have given (24.7 and 25.00 per cent)
are in terms of the increase in the rupee
value export. It is not in terms of export.

SHRI P. R. DAS MUNSI : In some
cases the value of some of the commodoties
has gone down and while in some other
cases it has gone up. My job is to examine
whether quantity-wise I am gaining some
ground or not. To push my material more
in the market and for value addition also
whether I am gaining grounds. In these
two aspects India is maintaining a better
trade as compared to other developing
countries. That is why I can say that so
far as currency is concerned, it is not a
problem in India. As per the April-January
figures supplied by the Director General of
Commercial Inteligence, the growth of
imports in terms of dollar is 11.47; and
the export is 23 per cent.

DR. G.S. RAJHANS : Sir, besides
what has been mentioned in the Union
Budget for the year 1988-89, May I know
what other efforts arc being made by the
Government of India to boost the export
and earn more foreign exchange.

SHRI P. R. DAS MUNSI: Sir the
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larger aspect of the new proposal to improve
the export will be known to this House by
the 1st of April, 1988 when the new export-
import policy will be made available. I
cannot disclose it at the movement. How-
ever, I would like to tell the House that so
far as the commodities and the manufactur-
ed items are concerned, our review is over
and we have provided all the necessary in-
puts and equipments. I can only say that
we are having a very close vigil on the
engineering goods. We are trying our best
to intensify the study on engineering goods.

MR. DEPUTY SPEAKER : Next
Question. Q. No. 252. Shri Sarfraz
Ahmad. No Shri Tulsi Ram. Not here.
Q. No. 253. Shri Manik Reddy. Not
bere. Shri Prakash Chandra. No. Q. No.
254, Shri Ram Samujhawan. Not here.
Q. No. 255. Shri Banatwalla. No. Q. No,
256. Dr. Chandra Shekhar Tripathi.

[Translation]
Utilisation of Water Resources

*¥256. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether water resources in the
country are not being utilised properly;

(b) if so whether Union Government
propose to take any strong measures in this
direction to ensure optimum utilisation of
water resources;

(c) if so, the details thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) The
development of water resources has been
progressively increasing during the Plan
period. Upto the end of Sixth Plan about
67.5 m. ha. of irrigation potential was
created against the ultimate potential of
about 113 m. ha.

(b) to (d). Water resources develop-
ment schemes are planned, funded and im-
plemented by the State Governments. The
Centre has taken up schemes and program-
mes for supplementing the efforts of the
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State Governments in the ficld of water
management, planning and design of major
and medium projects, basin planning, ground
water exploration, minor irrigation develop-
ment and command area development.
Further, the recently adopted National
Water Policy lays down guidelines for
optimum utilisation of water resources.

[English]

DR. CHANDRA SHEKHAR
TRIPATHI : By going through the reply
given by the hon. Minister, I have come to
an understanding that the entite effort has
been made towards the irrigational facilities
from whatever water is available in our
country. But nobedy will differ with the
fact that a huge quantity of water is being
wasted every year. What concrete steps
the Government of India is going to take to
conserve the water which is being wasted
every year either from their own efforts or
by giving guidelines and providing technology
to the various State Governments in this
regards ?

SHRIMATI KRISHNA SAHI : 180
million hectometre of water is available. 1t
is estimated that about 70 million hecto-
metres of surface water can be utilised ulti-
mately. Roughly 45 per cent of the utilisable
surface water is being utilised at present,
The annual utilisable ground water resource
is estimated at about 42 million hecto-
metres. Nearly fourth of this is being
utihsed. Thus, there is a considerable scope
for developing both surface and ground
water in the country, or meeting the growing
requirements efforts are being made in the
plans to use these resources. The Ministry
is planning to have an integrated view of the
water management.

[Translation]

DR. CHANDRA SHEKHAR
TRIPATHI : Mr. Deputy Speaker, Sir,
the hon. Minister is beating about the bush.
1 would once again put my question.

[E1gl ish])

Actually, it is very much limited to the
district which is being affected every year
from river Rapti. It actually creates a
flood havoc in four districts — Basti, Gonda,
~—Gorakhpur, Bahraich-and the inception of
the river to this country is from Nepal.
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Since the hon. Minister has just stated
that the irrigation, water management and
other problems related with this scheme is
exclusively a State subject, I do not under-
stand, how the excess water which is creating
a flood havcce in the four districts, which I
have just named and the river which is
coming from Nepal—if the Government of
India does not intervene and does not come
up to have a talk with the Nepal Govern-
ment—how the excess water can be managed

" and controlled ?

THE MINISTER OF WATER RESOUR-
CES (SHRI DINESH SINGH) : The hon.
Member is right that there is need for
greater coordination between Nepal and
India in the management of this river.
We have been discussing with the Govern-
ment of Nepal specific projects both in
relation to flood control and also in relation
to irrigation Many discussicns are going
on with the Government of Nepal. I would
rather await their outcome before making
any comment.

SHRI DIGVIJAY SINH : The irrigation
potentialities depend on the longevity of the
dams, and the longevity of the dams depends
on how you preserve your catchment areas
against soil arosion. So, what coordination
does this Ministry of Water Resources have
with the Ministry of Environment to see
that the catchment areas of these irrigation
projects are preserved for posterity ?

MR. DEPUTY SPEAKER: The
Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Shortage of Raw Material in Textile
Indust-y

*243. SHRI HAROOBHAI MEHTA :

SHRI K. RAMAMURTHY :

Will the Minister of TEXTILES be
pleased to state : .

(a) whether the Textile Industry has
submitted any representation to Union
Government about price rise and shortage
of cotton as the raw material for textile;
and
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(b) if so, the steps taken by Govern-
ment to remedy the raw material crunch in
textiles ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) With a view to checking the prices
of cotton and ensuring the availability of
cotton, Government have suspended exports
of staple cotton since July, 1987. In
addition, Government has permitted import
of cotton on Advance Licensing basis
against export of cotton yarn, cotton fabrics
and madc-ups.

Sageactions of the Central Vigilance
Commission

*244. SHRIS. M. GURADDI :

SHRI1 G. S. BASAVARA)U :

Will the Minister of FINANCE be
pleased to state :

(a) whether the analysis of corruption
cases by the Central Vigilance Commission
indicates that i1rregularities in 1ncome-tax
assessments in a large number of cases have
come to notice;

(b) whether the analysis also indicates
that in the issue of import licences cases
involved showing of favours to private
parties; and

(c) if so, the action taken on the
suggestions made by the Central Vigilance
Commission so as to eliminate such cases ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANIJA) : (a) to (c). As per the prescribed
procedure, cases of irregularities, corruption
etc., by officers of Government of India
have to be referred to Central Vigilance
Commission for advice. In accordance with
this procedure, 91 cases of officers (71
investigated by the Income-tax department
and 20 by CBI) were referred to Central
vigilance Commission for advice during
1986. Central Vigilance Commission carried
out an analysis of misconducts in these 91
cases and found that in 409, of these
cases, misconduct on the part of the officers
related to irregularities in completion of
assessments,
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Similar analysis an the part of _Central
Vigilance Commission in respect of 80 cases
referred to by the Ministry of Commerce for
advice during 1986 showed rthat undue

favours were allegedly shown in 36.25% of
cases.

During 1986, the Central Vigilance
Commission’s advice about initiation of
action against the erring officials was accept-
ed in all cases. Other suggestions given by
the Central Vigilance Commission in its
report with object to eliminate such cases
have also been implemented.

Field Chaunel Work on Daman Ganga
Rese-voir Project

*245. SHRI SITARAM J. GAVALI ;

Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether the Field Chapnel work
on Damam Ganga Reservoir Project has
been completed;

(b) if, not, the reasons therefor;

(c) the expected time for its comple-
tion;

(d) the expected time by which the
full utilisation of its water is possible;

(e) the ratio of water share to Dadra
and Nagar Haveli out of the said project;
and

(f) whether Dadra and Nagar Haveli
Administration has sought more water
share in view of the proposed Sugar
Factory in the territory ?

THE MINISTER OF WATER
RESOURCES (SHRI DINESH SINGH) :
(a) No, Sir.

(b) Non-availability of land and

redeployment of staff on drought relief are
among the reasons.

(c) and (d). During VIIIth Plan.
(e) About 15%.
(f) A proposal for increasing the

sugar-cane cropping percentage has been
received.
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Racket of Forged Bearer Bonds and
Fake Share Certificates

#246. DR. B. L SHAILESH : Will the
Minister of FINANCE be pleased to
state :

(a) Whether a big racket in the fleating
of forged bearer bonds in the denomination
of Rs. 10,000 and fake share certificates
has been recently busted in the capital;

(b) if so, the modus operandi of such
forgery;

(¢) The estimated amount of such
forged bonds floating in the market; which
have not been detected so far and how it is
proposed to countenance this situation;

(d) whether there had been some
loopholes in the printing of such bonds; if
so, what steps are being taken to plug the
loopholes for future issues; and

(e) the action taken to apprehend the
culprits involved in this racket and bring
them to book ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) to (¢) and (e). It is
reported that Delhi Police has seized cer-
tain foged Special Bearer Bonds and have
arrested 7 persons in this connection. Inves-
tigation is still on. It has, however, been cla-
rified that no forged bearer bond printed by
the accused is floating in the market.

(d) The special Bearer Bonds issued
by the Government have in them certain
distinct security features which will distin-
guish them from the fake bonds, At the
time of repayment on maturity, the bonds
will be duly verified before repayment is

made.
{Translation]

Medium and Major Irrigation Irojects
ia U.P.

*249. SHRI MANVENDRA SINGH :
Will the Minister of WATER RESOURCES

be pleased to state :

(a) the number of medium and major
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irregation projects in Uttar Pradesh;

(b) whether provision made for these
projects in the Seventh Five Year Plan has
been found inadequate by the Uttar Pradesh
Government;

(c) whether Union Government pro-
pose to grant more assistance for these
projects for their timely completion; and

(d) if so, the details in this regard ?

THE MINISTER OF WATER
RESOURCES (SHRI DINESH SINGH) :
(a) 28 major and 13 medium irrigation
projects which spilled over from previous
Plans are under implementation. In addi-
tion, 1 major and 8 medium new projects
have been proposed in the Seventh Plan.

(b) The proposals have been finalised
in consultation with the State Government.

(c) and (d). An additional outlay of
Rs. 24 crores has been sanctioned to
accelerate completion of identified irriga-
tion projects benefiting drought prone areas.
509 of this is in the form of drought
relief assistance and the balance will be
additionality.

Modernisation of Textile Mills

*252. SHRI SARFARAZ AHMAD :
SHRI V. TULSIRAM :

Will the Minister of TEXTILES be
pleased to state :

(a) whether Goveinment have formu-
lated any scheme to modernize the textile
mills in the country to keep pace with
latest 1ndustrial developments in other
countries;

(b) if so, the details thereof; and

(c) whether Government propose to
give any assistance or grant for moderni-
sation of textile mills and if so, the details
thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) About 259 of the fund is expect-
ed to be utilised for healthy units and the
balance for weak but viable units A part
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of the fund has been earmarked for provid-
ing special loans to such units for meeting
a major part (upto 809,) of the promoter’s
countribution. The loan is to be given on
usual terms (i.e. 11.59, per annum for
assistance upto Rs. 6 crores per company)
whereas the special loan carries interest at
6%, repayble over a period of 12 years
including a moratorium of 6 years.

(c) There is no proposal to give any

assistance or grant for modernisation except
the assistance referred to above.

Losses in NTC Mills

*253. SHRI MANIK REDEY :
SHRI PRAKASH CHANDRA :

Will the Minister of TEXTILES be
pleased to state :

(a) whether the mills under National
Textile Corporation of Delhi, Punjab and
Rajasthan have incurred huge losses;

(b) if so, the reasons therefor;
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(c) the amount of loss incurred durihg
last two years mill-wise; and

- (d) the concrete steps takem by
Government to avoid such losses ?

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA) : (a) and (b).
The mills under NTC (DP&R) have
been incurring losses for various reasoms.
The main reasons for losses are as under :

(i) old and obsolete machinery;

(ii) increase in prices of cotton and
other inputs like coal, fuel, petro-
leum products, dyes and chemicals,
etc;

(iii) power-cut and high cost of captive
power;

(iv) excess labour force.
(c) The net loss incurred by the mills

under NTC (DP&R), mill-wise, during the
years 1985-86 and 1986-87 is as under :-

S1. No. Name of the mill

1. Dayalbagh Spg. and Wvg. Mills Amritsar

2. Suraj Textile Mills, Melout

3. Shri Bijay Uotton Mills, Bijay Nagar

4. Kharar Textile Mills, Kharar
5. Udajpur Cotton Mills, Udaipur
6. Ajudhia Textile Mills, Delhi

7. Mahalaxmi Mills, Beawar

8. Edward Mills, Beawar

9. Panipat Woolen Mills, Kharar

(d) NTC have formulated mill-specific
action plans to improve the performance of
the mills.

(Rs. In lakhs)
Net Loss
1985-86 1986-87
—63.98 —60.76
—53.47 —61.77
—24.81 —61.08
—53.33 —48.15
—19.20 :—20.60
—364.28 —312.82
—53.94 —46.69
—89.66 —48.94
—105.48 —106.17
[English]
Income Tax Assessments in Dethi

*254. SHRI RAM SAMUJHAWAN :
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Will the Minister of FINANCE be pleased
{o siate :

(a) the number of new assessees detec-
ted during 1987 by income-tax authorities
in Delhi and how does this compare with
the figures of last three years;

(b) whether the Income-tax Department
is far behind in bringing uptodate assess-
ment and if so, reasons thereof;

(c) the details of steps taken to check
the modus operandi of the assessees to
avoid early finalisation of their assessments
and to obviate frequent adjournments; and

(d) how many assessments were fina-
lised during 1987 and how does this
compare with the number for the last
three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) The number of new assessees
added during the calender year 1987 in
Delhi is 94,454,

The number of new assessees added
during the earlier three years is as under :
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from 1.1.84 to

31.12.84 14,024
1.1.85 to 31.12.85 44,281
1.1.86 to 31.12.86 1,45,490

(b) and (d). No, Sir. The numbey of
assessments completed in the country during
the year 1987 i.e. from 1.1.87 to 31.12.87
was 69.68 lakhs. The number of assessments
completed during the earlier three years is
as under :

in lakhs
from 1.1.84 to 31.12.84 53.44
1.1.85to0 31.12.85 57.53
1.1.86 to 31.12.86 63.16

(c) Adjournments are not granted
frequently. These are allowed only on
valid and reasonable grounds. If the
Income-tax Officer finds that the agsessee
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is seeking adjournment in order to delay
the completion of assessments he would
not allowed the adjournment and would
proceed to complete the assessments ex-parte
on the basis of the material and information
available with him. While completing the
assessments ex-parte the Income-tax
Officer would also draw adverse inference
of the non-cooperative attitude of the
assessee.

Promotion of Joint Venturcs with Malaysia
*255. SHRI G. M. BANATWALLA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether there is any proposal to
promote joint ventures and expand trade
with Malaysia;

(b) if so, the areas identified therefor;
and

(c) other details of the proposals ?

THE MINISTER OF FINANCE
AND MINISTER OF COMMERCE
(SHRI NARAYAN DATT TIWARI) :

(@) to (c). There is no specific proposal
to promate joint ventures on a Govern-
ment level. However, with a view to expand
trade with Malaysia, certain areas have
been identified and are kept in view while
approving speciic proposals which are
received from Indian parties who want to
set up joint veatures in Malaysia.

The areas identified as potential sectors
include manufactures based on agricultural
products, timber, rubber, palm oil, heavy
industry products, machinery components,
motor vehicle accessories and components
for the electrical and electronic industry.

Holding of Credit Camps on Electicn Eve

*257. SHRI BAJU BAN RIYAN :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Reserve Bank of India
has advised the nationalised banks not to

arrange credit camps on the eve of eleotions;
and

(b) if so, the details of the guidelines
issued by the Reserve Bank of Indja ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). From
the time an election is announced by the Elec-
tion Commission, banks are advised by the
Government not to hold public functions,
etc. as provided in the Model Code of Con-
duct for the Guidance of Political Parties
and Candidates. No separate guidelines on
this score are issued by the Reserve Bank
of India

India’s Share in World Trade

*#258. SHRI T. BASHEER : Will the
Minister of COMMERCE be pleased to
state :

(a) India’s share in world trade last
year,

(b) whether India’s share in world
trade has recorded a fall or rise as compar-
ed to the preceding years; and

(c) if so, the reasons for the varia-
tions ?

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
India’s share in the world trade, world
imports and world exports, during the last
three calender years are as under :

(in percentage)
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Year India’s India’s India’s
Share Share Share
in World in World in World
trade Imports Exports
1985 0.62 0.77 0.45
1986 0.56 0.67 0.44
1987
(Jan-Jun) 0.56 0.65 0.47
(Source: UN Monthly Bulletin of

Statistics, Jan. 1988)

There was a decline in India’s Share in
overall World Trade during January-June
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1987 as compared to 1985 due to a fall in
India’s Share in World Imports even though
India’s Share in World Exports registered
some increase.

[Translation]
World Bank Loan for 1988-89

*259. SHRI KAMLA PRASAD
RAWAT : Will the Minister of FINANCE
be pleased to state :

(a) whether the World Bank has agreed
to give loan to India for setting up various
projects during the year 1988-89; ,

. (b) if so, the amount of loan proposed
to be given by the World Bank, and the
names of the projects on which this amount
is proposed to be spent;

() whether Government propose to
make provision out of the said amount for
the installation of tubewells for the farmers;

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE,
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). It is
expected that the World Bank would
continue to extend assistance to India during
the World Bank Fiscal year 1989, which
extends from 1st July 1988 to 30th June
1989. The amount of assistance proposed
to be extended by the World Bank during
this period would be indicated at the Aid
India Consortium Meeting scheduled to be
held in June 1988. Asin previous years,
the assistance would be linked to project
specific investments. The actual list of
projects to be negotiated for assistance
during this period would be finalised during
the course of the year. While there is no
new specific project relating to tubewells
under consideration at present, there are
two World Bank assisted projects currently
under implementation. These are the U.P.
Public Tubewells-II Project, and the Bihar
Public Tubewells Project, representing IDA
credits of $ 101 million and § 68 million
respectively.

Progress of Tilaiya-Thathar Irrigation
Project in Bihar

*260. SHRI RAMSWAROOP RAM:
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Will the Minister of WATER RESOURCES
be pleased to state :

(a) the steps taken by Government last
year to ensure the progress of Tilaiya-
Thathar Irrigation Project in Bihar;

(b) the further steps proposed to .be
taken in this regard by Government during
the cwrrent financial year;

(c) the provision made for the said
project for the next financial year; and

(d) the time by which this project is
likely to be completed ?

THE MINISTER OF WATER RESOUR-
CES (SHRI DINESH SINGH) : (a) to (c).
As per information received from Govern-
ment of Bihar, an amount of Rs. 40 lakhs
w@s atilised for the project in 1986-87.
apd Rs. 150 lakhs have been allotted for
1987-88 Provision for the year 1988-89 in
the State Plan is Rs. 200 lakhs.

(d) The project is likely to be complet-
ed in the 8th Plan,

{English]
Visit of Camadian Trade Team

*261. SHRI SOMNATH RATH :
SHRI K. S. RAO :

Will the Minister of COMMERCE be
pleased to state :

(a) whether a Canadian Trade Team
visited India in the first week of February,
- 31988;

(b) if so, the nature of discussion held
with the visiting team; and

{c) the outcome thereof ?

THE MINISTER OF FINANCE AND
YHIE MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARI) : (a) to (c).
%es Sir, A trade delegation led by Mr.
‘Monte Kwinter, Minister of Industry, Trade
and Technology, State of Ontario, Canada,
visited India from 3 to 6 February, 1988.
The delegation held wide-ranging discussions
with Indian business community and officials.
‘Ehe main objective of the delegation was to
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explore possibilities of furthering Indo-
Canadian trade and economic cooperation
by inter-alia promoting collaborations in -
industrial ventures. They - also expressed
interest in additional imports from India of

items such as jewellery, carpets and handi-
crafts.

Financial Assistance to States by NABARD
2566. DR. KRUPASINDHU BHOI:

Will the Minister of FINANCE be pleased
to state :

(a) whether the National Bank for
Agriculture and Rural Development has been

providing financial assestance to State
Governments for the development of
villages;

(b) if so, the amount provided by the
National Bank for Agriculture and Rural
Development to the State of Orissa

in 1986-87 for the development of rural
areas; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). National
Bank for Agriculture and Rural Develop-
ment (NABARD) provides long term loans
to State Governments from the National
Rural Credit (Long Term Operations) Fund
for enabling them to contribute to the share
capital of cooperative credit institutions.
As at the end of June, 1987 the amount
outstanding from Government of {Orissa on
this account aggregated to Rs. 816 lakhs.

In addition, NABARD provides assistance

to the eligible institutions for agriculture
and allied activities and for rural develop-
ment. Under schematic lending, disburse-
ment of refinance assistance from NABARD
to the eligible institutions in Orissa during
1986-87 (July-June) was Rs. 4311 lakhs.

Loans under Self Employmeat Scheme
for Educated Unemployed Youth

2567. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of FINANCE
be pleased to state the number of cases and
the loan amounts sanctioned by the banks
to the beneficiaries under the self-employ-
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ment scheme for the educated unemployed
youth during 1987-88 so far, State-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): The State-wise
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position regarding the number of cases and
loan amount santioned by banks to benefi-
ciaries under the Self-Employment Scheme
for Educated Unemployed Youth (SEBUY)
during the year 1987-88 till available upto
January, 1988 is given in the statement
below :

Statement

8. Name of the

Applications sanctioned by Banks

No. State/UT Nos. Amount
(Rs. in lakhs)
1 2 3 4
1. Andhra Pradesh 1521 333.39
2. Assam 189 NR
~
3. Bihar 216 53.00
N~
4, Gujarat 2511 375.14
5. Haryana 1327 267.74
6. Himachal Pradesh 406 80.6S
7. Jammu and Kashmir 21 3.75
8. Karnataka 554 103.60
9. Kerala 3258 586.14
10. Madhya Pradesh 1300 273 .48
11. Mabharashira 5040 906.01
12. Manipur 8 2.00
13. Meghalaya NR NR
14, Nagaland NR NR
15. Orissa NR NR
16. Punjab 1300 284.84
17. Rajasthan 2286 483.78
18. Sikkim 19 5.00
19. Tamil Nadu 3581

699.06
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l, 2 . 3 4
20. Tripura Nil Nil
21. Uttar Pradesh 887 238.08
22. West Bengal 1140 NR
23. A and N Islands 30 5.99
24. Arunachal Pradesh 7 1.54
25. Chandigarh 82 20.04
26. Dadra and Nagar Haveli 3 NR
27. Goa, Daman and Diu 132 31.20
28. Mizoram 3 0.65
29. Pondicherry 150 25.71
30. Lakshadeep — —

Total : 25968 4780.79

Data Provisional
N.R. Not Received

Source : Office of the DC (SSI) Ministry of Industry.

Indo-US Step to Fight Drug Smuggling

2568. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether India and the United
States are cooperating in fighting drug
smuggling;

(b) if so, the details of the cooperation
between the two_ countries; and

{c) what further joint efforts are con-
templated in this direction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A K.
PANIJA) : (a) to (c). There has been active
co-operation between India and United
States in the fight against drug trafficking.

Drug Liaison Officers of U.S.A. have been
permitted to be posted 1n India (Delhi and
Bombay) and they work 1n close co-opera-
tion with the Narcotics Control Bureau.
Operational intelligence is exchanged bet-
ween the Narcotics Control Bureau and the
Drug Enforcement Administration of the
United States. The Drug Enforcement
Administration, through its Liaison Officers,
provide the Narcotics Control Bureau with
information relating'to drug trafficking where
the drugs have originated or were obtained
through India or where Indians are involved.

An Indo-U.S. Working Group on
Narcotics has been constituted under the
auspices of the Indo-U.S. Joint Commission
to widen and enlarge bilateral co-operation
between the two countries in the prevention
of drug abuse and drug trafficking. A num-
ber of areas of co-operation have been
identified including supply of additional
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equipment, training in drug analysis and
forensic science.. Training in gqnpfa.l and
specifically ““train the trainer” programmes
are pursued in close co-operation.

Abid ITussaia Committce Repo't on
Capital Marl.et

2569. SHRI H.B. PATIL : Will the
Minister of FINANCE be pleased to
state :

(b) whether the Abid Hussain Committee
on Development Capital Market has sub-
mitted its interim report to Government;
and

(b) if so, the details thereof regarding
its recommendations ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir.

(b) “Details regarding the recommenda-
tions cannot be disclosed until a decision is
taken by Government on the final Report
which is yet to be submitted by the
Committee.

Selzuie of Heroin

2570. SHRI AMARSINH RATHAWA ;
Will the Minister of FINANCE be plased to
state :

(a) the number of raids conducted in
the country and particularly in the capital
during the year 1987 to seize heroin;

(b) the quantity of heroin seized during
those raids and the number of persons
arrested; and

(c) what steps are being taken by
Government to check the smuggling of
heroin and other drugs from neighbouring
country into India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANIJA) : (a) and (b). Operation against
drug trafficking is a continuous process and
raids are conducted in . this connection by
various drug law enforcement agencies in
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the country, as and when they receive
intelligence on the same, (Only, successful
operations are reported to the Narcotics
Control Bureau, the Ceniwral Co-ordinating
Agency).

According to information available, the
number of cases of heroin seizures, qusn-
tities secized and the number of persons
arrested in the year 1987, separately for
Delhi and the country, are as under :

No. of Quantity No. of

cases (kilograms) persons

arrested
Delhi 29 70.454 - 62
All India 332 2,780.221 478

~
(c) Government have initiated various
aggressive counter-measures against drug
trafficking, which, inter alia, include streng-
thening of the preventive and intelligence
machinery, specially around borders, adop-
tion of a liberalised reward scheme for
officers and informers, strengthening of
bilateral co-operation between neighbouring
countries (including regional co-operation
under the umbrella of SAARC). The matter
is also kept under constant review for

appropriate action.

Raw Material Import Licefce

2571. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether any aerated water company
is given any raw material import licence;
and

(b) if so, the names of two or three
companies and the items being imported by
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.R.
DAS MUNSI) : (a) and (b). Supplementary
licences for import of raw materials are not

being given to the manufacture of aerated
waters.

Opening of Bank Branches in Himachal
Pradesh

2572. PROF. NARAIN CHAND
PARASHAR: Will the Minister of FINANGE
be pleased to state :
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, w whemermy mew lcences for thé
opéning of ttanches 6f natfonxlissd arks
fiavé Been issued by (he Resérve Bank of
fiadia for Hithathyl Pradesh during the Iast
quarter of 1987 and the first quiaiter of
¥988, till date;

@) if 50; the details tl,emf. district-
wise; and

(c) the likely date by which each one
of tise branches: is likely " be opened ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) and
(b). Reserve Bank of India (RBI) has
reported that during the last quarter of
1987 it had issued 10 authorisations in
favour of public secter banks including
regional rural banks for opening branches
in the State of Himachal Pradesh. The
details are indicated below :

ume of centre Name of District Narhe of bank allotted to

1, Nagaem Solan State Bank of Patiala

2. Jabli . -do- . -do-

3. Badtab . -do- -do-

4. Manpta «do- -do-

8. Piplughat -do- Punjab National Bank

6. Jugjit Wugur -do- + -do-

7 Ghalfoar “Rangra -do-

8. Raipur Una -do-

9. Gokhra Mandi Himbehal Gramin Bank
40, Parmesh -do- do- '

RBI has further reported that it had
not issied any authorisations for opening
®raiickies in Himachal Pradesh so far in
1988.

() RBI has advised tlie basnks that
opening of branches at the allotted c¢entres
should be evenly spread over the remaining
petiod oF #he carrerit branches expansion
progrefavie which is upto March, $990,

Imteaiseiinition of IRDP and other Lowr
sl Subsidy Schemes

2573. SHRI SYED SHAHABUDDIN :
Wit tte Minister of FINANCE be pleased to
state :

""" (aY the nuinber of villages visited by the
mﬂet of State for Finance duriag the

Mst twe years and the curfent year in order
to dssess the working of the banking systerh
in the rural séctor with special reference
to the implementation of the integrated
Rurel Development Programme and other
loan and subsidy sechemes ;

(b) the total estimated cost of s.ubsldnes
to the rural sector ander the IRDP including
the last financial year;

(c) the total quantum of loan advamced
inclusive of subsidy to the borrowers; and

(d) the normal intcrest that would have
beea pagable on these loans by the bogro-
wers to the banks ?

THE MINISTER OF STATE IN THE
DPEPARTMENT OF RCONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO): (a) A
record of the particulars as asked for in the
question is not maintained separately:

(b) and (¢). Details of total allocation
for subsidy (including the Central and States
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share), total expenditure (subsidy disbursed
and expenditure on administering the sub-
sidy) and the amounts of subsidy and
credit disbursed during the last 3 years
under the Integrated Rural Development
Programme (IRDP) are indicated below :

(Rs. in crores)

Year Allocation Total Subsidy Credit
Expenditure Disbursed disbursed
1985-86 407.36 441.10 355.02 730.15
1986-87 543.83 613.38 510.73 1014.88
1987-88 613.38 477.68*% 389.87% 783.28*

*Information upto January 1988.

(d) Loans are given under IRDP at a
uniform concessional rate of interest of
109, per annum irrespective of the activity
involved. The rate of interest charged by

commercial banks on term loans on normal,
non-IRDP lendings in the industry, agricul-
ture and services sector are indicated
below:

Type of activity

Rate of interest
(per cent per annum)

1. Small Scale Industry
(i) backward areas
(ii) other arecas
2. Agriculture
(i) Minor irrigation/land development
(ii) Other purposes
(a) small farmers

(b) other farmers

(iii) Advances for purchase of equipment based on new and.,
renewable sources of energy for agricultural purposes

3. Road Transport Operators
(i) upto two vehicles
(ii) three or more vehicles

4. Al other term loans

12.50

13.50

10.00

10.00

12.50

10.00

12.50

15.00
15.00
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Procurement Price of Cotton

2574. SHRI MOHANBHAI PATEL :
Will the Minister of TEXTILES be pleased
to state :

(a) whether the export, of cotton is
expected to increase during the current
financial year;

(b) the names of the countries to whom
cotton is being exported and through which
agency the cotton is being purchased and
exported;

(c) at what rate cotton is being purchas-
ed from the growers;

(d) whether the procurecment price of
cotton js very low as per the production
cost;

(e) whether it is a fact that the cotton
growers are facing hardships in certain parts
of the country; and

(f) ifso, the steps being taken by
Government to increase the procurement
price of cotfon to save the cotton growers
from being ruined ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b). No,
Sir. Exports of staple cotton have been
suspended since July, 1987, However,
Bengal Deshi cotton is being exported to
Japan and USA through the Cotton Cor-
poration of India.

(c) The purchase of cotton is at the
ruling market prices.

(d No, Sir.

(e) and (f). The ruling market prices
of cotton are at present substantially higher
than the minimum support prices. There
is no proposal to increase the minimum
support prices of cotton for the current
cotton year.

Import of CNC/NC Machine Tools

2575. SHRI P. KANNAN : Will the
Minister of COMMERCE be pleased to
state :

(a) the names of organisations/bodies
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which had been allowed to import Com-
puterised Numerically Controlled/Numeric-
ally Controller (CNC/NC) Machine Tools
during the years 1985, 1986 and 1987 by
the capital goods Committee;

(b) the countries of import; and

(c) the approximate value of these
imports ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSD : (a) to (c). The details of
machine tools (Capital Goods) whether they
are computerised numerically controlled or
numerically conntroller are not maintained
Separately. However, the particulars of
Import Licences issued by the CCI and E
Organisation are published in the Weekly
Bulletins copies of which are available in the
Library of Parliament House.

Export of Moradabad Wares

2576. SHRI HAFIZ MOHD. SIDDIQ :
Will the Minister of TEXTILES be pleased
to state :

(a) the value and quantum of export
of Moradabad wares during 1987 and how
does this compare with the last three
years;

(b) the reasons for the downfall in the
exports; and

(c) the steps being taken to improve
the exports as well as home consumption
with results achieved ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Handicrafts
being a decentralised sector, region-wise
figures for export are not available. How-
ever, the value of exports of artmetalwares
for the country during the last three years
are as under :

Year Rs. in Crores
1984-85 111.57
1985-86 102.84
1986-87 54.63
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(b) The fall in the exports of artwares
during 1986-87 is mainly attributed to the
overall recession in the world market, in-
crease in cost of raw materials, competition
from S.E. Asian countries who work on
semi-automatic machines and produce items
with better and longer lasting finish.

(c) The steps being taken to boost
exports and home consumption of artmetal-
wares of Moradabad are as follows :

(1) Setting up of a Metal Handicrafts
Service Centre at Moradabad to
improve the quality and finish of
artmetalwares through a modern
lacquering and electro-plating
common facility centre.

(i) Cash Compensatory Support
@10%;, of FOB value.

. (2)

(ii) Raised Duty Drawback @35%,
of FOB value subject to a
minimum of Rs. 23 (Rupees
twenty three only) per kg. and
to a maximum of Rs. 36
(Rupees thirty six only)
per kg. on Brass Artwares and
Electroplated Nickle Silver
Wares.

(i) REP @40% of FOB value.

(iv) Pre-shipment and Post-ship-
ment credit as available
@9.5% for a period upto
180 days w.e.f. 1.8.1986.

(3) A separate Export Promotion Coun-
cil for Handicrafts to give pointed
attention to the promotion of
exports of handicrafts including
Artmetalwares, has been set up.

(4) Handicrafts Exporters are encourag-
ed to participate in Exhibition/
Trade Fairs for which Marketing
Development Assistance is availa-

ble.
Tapping of Individual and Institutional
Savings
2577. SHRI KAMLA PRASAD

SINGH : Will the Minister of FINANCE
be pleased to state :
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(a) whether a stady carried out by
National Institute of Bank Management
has revealed that there is a vast opportunity
for banks to tap individual and institutional
savings; and

(b) if so, whether thereis any proposal
to tap these sourcesand to provide some
services to them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AEFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). The
Reserve Bank of India (RBI) has reported
that a survey conducted by the National
Institute of Bank Management (NIBM)
on all-India savings has indicated
that the banking habit is still by and large
confined to educated citizens and has not
yet sufficiently become popular among illite-
rate people. The survey has suggested the
need for adopting proper marketing strat-
egies with a view to attract rural savings in
different zones. 1t has also been suggested
to formulate deposit linked consumer loans
schemes.

Expansion of Trade with New Zealand

2578. SHRI RADHAKANTA DIGAL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have taken
steps to expand trade with New Zealand;

{b) if so, tho steps taken by Govern-
ment in this direction;

(c) whether a joint trade council is
proposed to be set up with New Zealand;
and

(d) if so, the steps taken in the mattet ?

THE MINISTER -OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Yes, Sir.

(b) During the visit of our Prime
Minister to New Zealand in October, 1986,
the Government of India and the Govern.-
ment of New Zealand entered into a Trade
Agreement, which, inter-alia, established a
Joint Trade Committee to promote and
review bilateral trade, The first meeting of
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the Committee was held in Delhi in June,
1987, when both sides agreed to improve
bilateral trade through participation in each
others’ trade fairs, exchange of delegation
in identified sectors etc.

(c) Yes, Sir. The two sides have
agreed to establish a Joint Business Council.

(d) An ASSOCHAM delegation will
be visiting New Zealand in March, 1988
and a JBC Agreement would be signed with
its counterpart International Business
Council of New Zealand. The inaugural
sesgion of the JBC meeting would also be
held.

Indian Banks in Foreign Countries

2579. SHRI K.S. RAO: Will the
Minister of FINANCE be pleased to state :

(a) whether the Indian banks in foreign
countries have been able to maintain their
business and profitability during 1987;

(b) if so, the details
country-wise;

in this regard,

(c) the names of Indian banks in
foreign countries which have been showing
losses continuously; and

(d) the steps being taken to improve
their position during the next financial
year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). Accounts
for the year 1987 have yet to be finalised
by all the Indian banks having foreign
branches.

The banks prepare their Profit and Loss
Accounts and Balance Sheets in the forms
set out in the Third Schedule of the
Banking Regulation Act, 1949. Only the
profit/loss position of the bank, as a whole,
during the year is required to be incorporat-
ed in the Profit and Loss Accout and the
Balance Sheet. The existing formats of
Balance Sheet and the Profit and Loss
Account do not provide for exhibition of the
profit/loss position of the overscas branches.

Some of the foreign branches of Indian
banks have been, however, in the last few
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years, faced with certain problem accounts
due to various factors. The performance of
the foreign branches of Indian Banks is
continually reviewed by the Reserve Bank
of India. A.number of steps have been
taken to improve the working of these
branches and for strengthening the opera-~
tional and control systems within the
banks. The Reserve Bank guidelines provide
inter-alia for fixing up of limits of exposure
for individual borrowers/borrower groups,
fixing up of country-wise exposure limits,
develogment of proper credit rating etc.

Opening of Bapk Branches

2580. SHRI MATILAL HANSDA :

Will the Minister of FINANCE be pleased
to state :

(a) the number of bank branches

opened during the year 1987 in the country;
and

(b) State-wise and bank-wise details,
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b).
Rescrve Bank of India (RBI) has reported
that during the year 1987, 1212 branches
of scheduled commercial banks were opened
in the country. The bank-wise position of
these branches is set out in the Statement
and Statewise position is indicated below :

Name of State/ No. of branches
Union Territory opened
1 2
Andhra Pradesh 114
Assam 27
Bihar 29
Goa 2
Gujarat 22
Haryana 11
Himachal Pradesh 54
Karnataka 62

Kerala 34



57 Wrirten Answers PHALGUNA 21, 1908 (SAKA) Written Answits 98
1 2 2 2
M adesh Tamilnadu (7 |
1 )
adhya Prades 03 Tripura »
Maharashtra 95 Uttar Pradesh 280
Meghalaya 1 West Bengal 88
Andaman and Nicobar
Orissa 44 Islands 1
Punjab 39 Delhi 2
Rajasthan 75 Total : 1212
Statement

Bank-wise details of branches opened by commercial banks in the cowntry

during the year 1987

S. No. Name of bank No. of branches opeaed
1 2 3
1. State Bank of India &7
2. State Bank of Bikaner and Jaipur 4
3. State Bank of Hyderabad 4
4. State Bank of Indore 1
. 5. State Bank of Mysore 1
6. State Bank of Patiala 5
7. State Bank of Saurashtra 2
8. State Bank of Travancore 16
9. Allahabad Bank 87
10. Andhra Bank .39
11. Bank of Baroda 38
12. Bank of India 25
13. Bank of Maharashtra 18
14. Canara Bank 20
15. Central Bank of India 68
16. Corporation Bank
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1 2 3
1¥. Dena Bank 5 o
8. Indian Bank 22
19. Indian Overseas Bank 10
20. New Bank of India 21
1. Oriental Bank of Commesce 30
22. Punjab and Sind Bank 6
23. Punjab National Bank 127
24. Syndicate Bank 3
25. United Raak of india 17
26. Union Bank of India 41
27. UCO Bank 9
28. Bank of Madura Ltd. 2
29. Mational Bank Ltd. 3
30. Vysya Bank Ltd. 7
31. Bank of Rajasthan Ltd. 1
32. Bareilly Corporation Bank Ltd. 2
33. South Indian Bank Ltd. 8
34. Federal Bank Ltd. 2
35. United Western Bank Ltd. 1

L8 ]

36. Ratnakar Bank Ltd.

37. Bank of Karad 1
38. Regional Rural Banks 487
Total : 1212
Modemmisation of NTC Milis pleased to state :
+ 2581, SHRI l_’URNA CHANDRA (a) whether any amount has so far
MALIKR .P DAS : been released for modernisation of the
SHRI R. P, : Textile Corporation Mills during 1987-88;

Will the Minister of TEXTILES be (b) if so, mM-wise detafls thereof; and
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©

THE MINISTER OF TEXTILES (SHRI1
RAM NIWAS MIRDHA) : (a) to (c}. The
Government has released an amownt of
Rs. 15 crores during 1987-88 to NTC te-
wards its modernisation schemes.

Value of Rupee in Major Cities

2582. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of
FINANCE be pleased to state :

(a) the value of rupee in paise (based
1960=106) in major cities likc Bombay,
Calcutta, Madras, Delhi,  Ahmedabsdd,
Bangalore, Kanpur, Hyderabad,” Guwabhati,
Lucknow from September to December, 1986
month-wise; and for the same period ih
1987; and

if not, the reasons therefor ?

(b) the reasons for the fall in rupee va lae?

PHALGUNRA 23, 1909 (S4KA)
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FRALEIRO) : (a) The value
of the rupee measured as the reciprocal of
the All India Consumer Price Index for
Indunstrial Workers (1960=100) in respect
of cities like Bombay, Calcutta, Madras,
Dechhi, Ahmedsgbad, Kanpur and Hyderabad
is given in the statement enclosed. Lucknow
and Guwahati are not covered under this
index.

(b) The decline in value of the rupee
is synonymous with the rise in the Consu-
mer Price Index. The rise in the Consumer
Price Index is cumulative result of a variety
of factors affecting the demand-supply
position of items of consumption, weighted
accerding to their value in the consumption
basket.
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Parity of Price between Agricultural and
Industrial Commodities

2583. SHRI JITENDRA PRASAD :
Will the Minister of FINANCE be pleased
1o state :

(a) whether Government have received
representations that there should be parity
of prices between agricultural and industrial
commodities;

(b) if so, the reaction of Government
thereon;

(c) whether Government contemplate
to fix the prices of industrial products at
source and in the factory itself as is done
in the case of agricultural products by
appointing bodies like agricultural Price
Commission;

(d) the details thereof; and

(e) if not, the reasons for adopting
standards for these two sectors ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) There have
been some representations suggesting that
there should be a parity of prices between
agricultural and industrial commodities.

(b) to (¢). The Government amended
the terms of refzrence of the
Commision for Agricultural Costs and
Prices (CACP) in 1980, and under the
revised terms of reference the Comimission
has been asked to take into account, inter
alia, changes in terms of trade between
agricultural sector an non-agr icultural

sector.

The administered prices of both agri-
cultural and industrial commodities are
fixed on the recommendation of the expert
bodies namely, the Commussion  for
Agricultural costs and prices (CACP) for
agricultural products and the Bureau of
Industrial Costs and Prices (BICP) in res-
pect of industrial products. While taking
the decision on the revision of administered
price the Government is guided by the
recommendation of the expert bodies as
also the overall interest of the economy.
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Incentives to Capital Exporters

2584. SHRI P. PENCHALLIAH : Wil
the Minister of COMMERCE be pleased to
state the incentives offered to the capital
goods exporters for promoting export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI): A number of measures
have been taken to assist exporters includ-
ing capital goods exporters. These measures
inter alia include liberalisation of licensing
procedures, a new regim of CCS to com-
pensate for the cascading effect of domestic
taxation, access to raw meterials and consu-
mables at international competitive prices,
reduction in the interest rates of pre and
post shipment credit, interest rebate on
new term loans to units which export
more then 25% of their production, intro-
duction of new blanket exchange permit
scheme to facilitate export promotion
activities, grant of replenishment licences
etc.

Seizure of Hard Drugs

2585. SHRI P, R. KUMARAMAN-
GALAM : Will the Minister of FINANCE
be pleased to state :

(a) the total value of hard drugs seized
year.wise, State-wise during last three
years;

(b) the cash prize/award given to the
informers, police personnel, etc. during
the last three years and the details of such
awards which are still pending; and

(c) how much of the drugs seized are
lying for disposal and estimated value
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) to (c). No precise value of
the drugs seized can be estimated as this is
dependent upon various factors like quality
of the drugs, place of origin, etc.

Reward for drug seizures is being paid,
at present, both by the Central and State
Governments to the officers/informers. The
information relating to payment of rewards,
details of the pending cases and the drugs
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lying®or disposal has to be collected from
different enforcement agencies of the
Central, State Governments and the Union
Territories. The collection of such informa-
tion from all over the country would take
time and may not be commensurate with
the results. Information available indicates
that during 1987, a sum of approximately
Rs. 12.34 lakhs has been disbursed to 383
persons as reward.

[ Translation]

_ Irregularities in Cloth Market/Indastrial
Estate Branch, Indore of Statc Bank
of India

2586. SHRI C. JANGA REDDY:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that cases of
bungling/irregularities have been detected
in the matter of cash credit loan, letter of
credit, Hindi bills during January, 1985
to December, 1987 in the branches of
State Bank of Indore in cloth market
industrial Estate in Indore:

(b) the total amount involved in each
such case and the number of employees
found involved therein;

(c) whether any legal action was taken
against them;

(d) if so, the present position in each
case; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO) :
(a) to (e). State Bank of Indore has report-
ed that during the period 1982-1987,
eight cases involving Rs. 63.95 lakhs of
misappropriationfraud/bungling/irregulari-
ties in the matter of cash credit loan,
letters of credit, Hundi bills, Deposit
Accounts etc. have come to light at its
Cloth Market and Industrial _Estate bran-
ches in Indore. The bank has further
reported that in this connection punishment
to 4 officials has been awarded as indicated
below :
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1. Dismissed from Bank’s — 1
service

2. Censured — 1

3. Withholding of promo- — 1

tion for two years

4. Withholding of one in- — 1
cretment without com-
mulative effect

Chargesheets have been issued to 4

other -officials.

The bank has also reported that whilst
no legal action has been taken against
the erring officials, departmental action
has been taken/initiatcd against them.

[English]

Representation of Karnataka Coflce
Growners Association

2587. SHRIMATI D. K THARA
DEVI SIDDHARTHA : Will the Minister
of COMMERCE be pleased to state :

(a) whether the Karnataka Coffee
Growers Association members met him at
Bangalore on 13 December, 1987 and
submitted their representation;

(b) if so,- the main points of their
demand; and

(c) the response of Government in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) and (b). Yes, Sir. The
main points raised in the represention are :

1. Annual revision of Minimum
Release Price (MRP). ‘

2. Abolition of Export Duty.
3. Structure/Constitution of Coffee
Board.

(c) The Task Force set up to go into
the mechanism for revision of Minimum
Release Price (MRP) of coffee has since
finalised its recommendations for the
approval of the Government.
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Export duty on coffee is fixed with
reference to the London Terminal Prices
(LTP) which is considered to be the price
for lowest grade of Robusta coffee. No
export duty is levied when the LTP is
lower than or equal to a base remunerative
price so as to ensure a reasonable return
to growers and a fair profit margin to
exporters; only when the LTP exceeds the
base price a portion of the difference bet-
ween the two is charged as export duty.
At the existing level of LTP there is no
case for change in the level of export duty.

The composition of the Coffee Board
as it exists provides a balanced representa-
tion to all the interests involved in the
coffee indusrry. At the time of reconstitu-
tion of Coffee Board, the recommendations
made by various growers curers, exporters
associations are kept in view.

Foeign Currency Assets

2588. SHRI LAKXSHMAN MALLICK :
Will the Minister of FINANCE be pleased
to state :

(a) whether India’s foreign currency
assets have declined considerably in real
terms in recent years, while the dependence
on capital inflows into deposit accounts of
Non-resident Indians to sustain even this
falling Ievel of reserves has been increasing;

(b) whether there have been made
any study in this regard and if so the details
thereof; and

{c) the precautionary measures taken
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHR1
EDUARDO FALEIRO) : (a) The stock of
India’s foreign currency assets, deflated by

movements in the wholesale Price Index, °

increased by 4.4 percent in 1985-86 and
declined by 1.7 per cent in 1986-87.
Changes in the level of foreign currency
assets reflect a large variety of transactions
in the current and capital account of the
balance of payments and cannot be satis-
factorily explained in terms of only one
category of capital flows.

(b) Movement in the country’s foreign
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exchange reserves and inflows into Non-
resident accounts from a part of the overall
balance of payments and, as such, reference
is invited to wide range of analyses made
and published in various issues of the RBI
Bulletin, Currency and Finance, the annual
Report of the RBI and the Economic
Survey of the Government.

(c) The level of reserves as well as
inflows into Non-resident deposit accounts
are being continuously menitored and
developments therein are followed closely
with a view to devising adequate and timely
policy measures.

New Technology of Ground Water for
Ircigation

2589. SHRI R. M. BHOYE . Will the
Minister of WATER RESOURCES be
pleased to state :

(a) whether the Experts of the Irriga-
tion and Power Research Institute have
developed a new technology to reclaim and
utilise the unseable ground water for irriga-
tion and to mitigate the water logging
problem and salinity; and

(b) if so, the details in this regard
with steps being taken to put it to use ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) There
is no Irrigation and Power Research
Institute at the National level in the
country, ’

(b) Does not arise.

Cost Benefit Ratio of Tehri Dam Project

2590. SHRIMATI JAYANTI
PATNAIK : Will the Minister of WATER
RESOURCES be pleased to state :

(a) the original estimated cost of

Tehri Dam pro ject;

(b) the present estimated cost after
the cost escalation; and

(c) the investment and benefit ratio
of Tehri Dam project according to fresh
estimates ?
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a)
Rs. 198 crores.

(b) and (c). The benefit cost ratio for
irrigation in the revised estimated cost of
Rs. 1066 crores is 2.8.

Orrissa State Co-operative Land Develoment
Bank Ltd.

2591. SHRI SIDHA LAL MURMU :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Reserve Bank of India/
NABARD is financing loans to the Orissa
State  Co-operative Land Development
Bank Ltd.,, Bhubaneswar for implementa-
tion of different Schemes;

() if so, the number of projects
taken up and number of projects completed
by the above said land development bank
and the number of scheduled Castes and
Scheduled Tribes benefited during the last
three years in Orissa;

(c) the number of projects lying incom-
plete and the number of Scheduled Castes
and Scheduled Tribes who suffered a loss
a8 a result thereof; and

(d) the action proposed to be taken by
Govermment for early completion of
incomplete projects ?

THE NINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) National Bank
for Agriculture and Rural Development
(NABARD) subscribes, to the extent of
95%, in the Special Development Deben-
tures floated by the State Land Develop-
ment Banks (SLDBs), including the Orissa
State Land Development Bank (OSLDB), for
providing resources support to them. NABARD
also arranges institutional support from Life
Insurance Corporation, commercial banks,
other SLDBs, etc. for the ordinary deben-
tures floated by these SLDBs for meeting
the resources requirements in respect of the

sporadic lending programmes.

(b) to (d). The information is being
collected and, to the extent possible, will
be laid on the Table of the House.
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Action Plans of Trading Houses

2592. CH. RAM PRAKASH : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the major trading houses
in the country have submitted their indivi-
dual action plans to Government to achieve
a ten-fold increase in exports within the
next five years; and

(b) if so, the salient features thercof
and the steps taken by Government to help
the trading houses in achieving their
targets ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Action Plans from the
recognised Trading Houses giving projections
of exports for the next three years only
have been received and these do not envi-
sage a ten-fold increase in exports.

(b) The new Import and Export Policy
is under formulation, which will take into
consideration suggestions received with the
Action Plans from the Trading Houses.

\Translation]
Closed NTC Mills

2593. SHRI K.N. PRADHAN : Will
the Minister of TEXTILES be pleased to
state : )

(a) the number of textile mills under
NTC at present;

(b) the number of NTC mills lying
closeq; and

(c) the number of NTC mills running
in losses ?

THE MINISTER OF TEXTILES (SHR1
RAM NIWAS MIRDHA) : (a) At present,
there are 109 nationalised and 16 managed
textile mills under NTC.

(b) Two units could not be restarted as
the machinery was found in scragpped con-
dition, In addition to this, a lock-out
has been declared in Raebareli Textile
Mills, a nationalised unit.
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(c) During 1986-87, 98 nationalised
and 15 managed mills incurred net losses.

[English]
Duty on Exports of Coffee

2594, SHRIMATI N.P. JHANSI
LAKSHMI : Will the Ministe:r of FINANCE
be pleased to state :

(a) whether coffee growers have been
pleading for the removal of the duty on
exports of coffee;

(b) if so, the details thereof; and

(c) the steps proposed to be taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) Representations have been
received from the coffee growers seeking
abolition of export duty on coffee.

(b) It has been represented that coffee
prices in international markets have been
declining and abolition of export duty on
coffee will help increase export of coffee.

' 4
(c) The representations are under

consideration.

C.W.C. Engineer’s Engaged in other
Works

2595. SHRI YOGESHWAR PRASAD
YOGESH : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether it is a fact that the engi-
neers in the Central Water Commission are’
engaged in non-engineering works;

(b) if so, the details thereof and the
reasons therefor; and

(c) the expenditure being incurred on

such works ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (c).
The Central Water Commission being an
apex organisation in the field of Water
Resources development is mainly manned by
engincering officers who are engaged in
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technical work. Some non enginecring
officers have been provided for the work
relating to general administration and
accounts etc., under the overall supervision
of Chairman, Central Water Commission.
Some engineering officers at the senior level
assist the Chairman by sharing the respon-
sibility of supervising the work of general
administration of the organisation in
addition to their technical responsibilities.

Dry Ports/Container Depots

2596. SHRIMATI PATEL RAMARBEN
RAMIJIBHAI MAVANI : Will the Minister
of COMMERCE be pleased to state :

(a) the number of dry ports and con-
tainer depots opened in the country in last
three years;

(b) the number of dry ports/containers
proposed to be opened next year and at
which location;

(c) the capacity utilisation of the dry-
ports; and whether these have served the
desired objective; and

(d) whether it is proposed to start
dry-port at Ahmedabad and the bottlenecks
in starting dry-port at Ahmedabad, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c). Inland Con-
tainer Depots (ICD) and Container
Freight Stations (CFS) are being established
for the development of containerise hinter-
land movement of cargo. During the last
three years two ICDs have been established.
There are situated at Amingaon (Guwahati)
and Dhandari Kalan (Ludhiana). A full-
fiedged ICD in replacement of the existing
ICD at Delhi and a pilot ICD at Hyderabad
are proposed to be established in 1989-90
by the Ministry of Railways. The Inland
Container Depot and the Container Freight
Station have assisted in the development of
containerised cargo movement. These have
handled 29,738 Twenty Foot Equivalent
Containers during April 87 — January '88
as against 25,332 handled during the
corresponding period of 1986-87.

(d) An ICD is proposed to be located at
Thaltej, Ahmedabad. Litigation on account
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of land acquisition has impeded progress of
the project. The schedule for constructing
the ICD at Ahmedabad can be finalised as
soon as the required extent of land ina
dbntinuous stretch becomes available.

Bank Loans in Guntur and Prakasam
Districts of Andhra Pradesh

2597. SHRI C. SAMBU : Will the
Minister of FINANCE be pleased to stare :

(@) the p;rcentage of loans sanctioned
by the nationalised banks in Guntur and
Prakasam Districts of Andhra Pradesh to
weaker section of the society;

(b) the percentage of recovery by the
said banks; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). The
present data reporting system does not
generate information in the manner asked
for. However, the outstanding amount of
credit extended by all Scheduled Commer-
cial Banks in the Pistricts of Guntur and
Prakasam as on December 1986 and Sep-
tember 1987 are as under :

(Amount in Rs. crores)
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) Gross Credit «

As on Guntur Prakasam
December 1986 379.44 177.37
September 1987 350.49 164.76

Moreover, credit extended by all Sche-
duled Commercial Banks to Weaker
Sections stood at Rs. 693 crores in the
State of Andhra Pradesh as at the end of
June 1986 and percen.age of recovery to
demand of all Scheduled Commercial Banks
in respect of Direct Agricultural Advances
in the State was 59.9 per cent for the year
ending 30th June, 1986.

Discussion oa tite Memorandum of
Understanding with Bofcrs

2598. SHRI THAMPAN THOMAS :
Will the Minister of COMMERCE be plea-
sed to state :

Written Answers ‘16

(a) whether a high level delegation of
Swedish armament manufacturer A.B.
Bofors visited India for discussion on
memorandum of understanding (MOU);

(b) whether the M.O.U. envisages India
to export goods and facilities of about
Rs. 800 crores; and

(c) whether the State Trading Corpora-
tion has signed the M.O.,U. for counter-
trade for the 155 MM guns which are being
supplied by Bofors as a part of the Rs.
1,724 crore deal ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c). Yes, Sir.

[Translation]
Survey Re ;: Pancheshwar Proj.ct

2599. SHRI HARISH RAWAT : Will
the Minister of WATER RESOURCES be
pleased to state :

(a) whether Government of Nepal has
accepted the proposal of India to conduct
a survey of Pancheshwar Project in their
territory; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) There
has been no sach proposal.

(b) Does not arise.

Posts of Chair.nan-Cum-Managing
Directors in Companies/Corpora-
tions

2600. SHRI V. SREENIVASA
PRASAD : Will the Minister of TEXTILES
be pleased to state :

(a) whether efforts are being made to
fill up the posts of Chairman-cum-Managing
Directors in the companies/corporations
under its administrative jurisdiction by IAS
officers;

(b) whether Government are avoiding
to implethent the declared policy in regard
to the selection/absorption of TAS officers;
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(c) if so, the facts and reasons thereof;
and

(d) the action being proposed to be
taken to fill up those posts only by pro-
fessional experts ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c).
Action has been initiated to fill up such
vacant posts according to the relevant
instructions in force. At this stage it
cannot be indicated whether the said vacant
posts will be filled up by inducting officers
from the organised services or not.

Bank Credit to Agricultarists

2601. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of FINANCE
be pleased to state :

(a) whether the share of the agriculture
1n the total gross bank credit is only 17 per
cent even though agriculture accounts for
more than one-third of the national income;

(b) whether medium and large industry
accounts for 36 per cent of the credit
though their share in national income is
less than 20 per cent;

(c) whether the credit requirements of
the vast masses of agriculturists are not
generally met;

(d) whether special measures are being
taken by Government in this regard; and

(e) if so, the decails thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) to (c).
The outstanding advances of 50 scheduled
commercial banks which account for about
959 of bank credit, as on the last Friday
of September, 1987, in respect of - agricul-
ture (direct and indirect) and industry
(medium and large) were Rs 11,241 crores
and Rs. 22,557 crores which worked
out to 17.5%, and 35.29(, respectively.
Besides assistance from these scheduled
commercial banks, a major portion of loans
for agriculture and allied activities is
granted by co-gperative banks and Regional
Rural Banks and the total loans for such
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purposes outstanding to these banks were
Rs. 11,404 crores and Rs. 1,061 crores,
respectively, as at the end of June, 1987,
Thus, the genuine credit requirements for

agricultural purposes are being met to a
large extent.

(d) and (e). In order to increase the
level of direct agricultural advances of the
public sector banks, it has been decided to
increase the target for such advances from
the existing level of 16 to 179, of their
total outstanding advances by March,
1989, With effect from 1.3.1988, the
rate of interest on crop loans upto
Rs. 7,500 has been reduced to 109, from
11.5% to 12.59% and for loans above
Rs. 7,500 and upto Rs. 15,000, the interest
rate has been reduced to 11.5% from
12.57; to 14%,. The reduction in the rate
of interest is also expected to induce greater
availment of credit assistance from the
banks for agricultural purposes. In the
case of persons affected by natural calami-
ties, such as drought or floods, steps such
as reschedulement of term loans, conversion
of short term loans into term-loans, gramt
of moratorium, etc. are being allowed on
merits of individual cases.

National ifousing Bank

2602. SHRI SHARAD DIGHE :
SHRI LAKSHMAN
MALLICK :

SHRI MUKUL WASNIK ;
SHRI YASHWANT RAO
GADAKH PATIL :

Will the Minister of FINANCE be
pleased to state :

(a) whether any progress has been

made in establishing the National Housing
Bank;

(b) if so, the details thereof; and

(c) if no progress has been made, the
reasons for delay ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) @ tw ().
Preparatory work for establishing the
National Housing Bank has already been
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initiated and the bank is expected to start
functioning shortly. :

Post Office Time Deposit Accounts

2603. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE be

pleased to state :

(a) whether Government have liberali.-
sed the rules for post office time deposit
accounts,

) if so, the details thereof; and

(c) whether premature withdrav.vals
will be permitted under the liberalised

rules ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b).
Post Office Time Deposit Rules have been
Jiberalised from 23.12.1987 to allov-v a
trust, a banking company (exc!uc!mg
eooperatives), a corporation, an 888001atl'00,
imstitution, a body r:gistered as a society
upnder any raw for the time being in. force
(excluding cooperatives), a firm registered
under the Indian Partnership Act, 193?
(9 of 1932), a local authority, and Regi-
mental Fund and Welfare Fund to open a
Post Office Time Deposit account.

(c) Yes, Sir, subject to the conditions
laid down in the existing rules.

Finances for Construction Business

2604. SHRI SHANTARAM NAIK :
Will the Minister of FINANCE be pleased
to state :

(a) the manner in which Government
propse to ensure finances to the construction
business apart from through the National
Housing Bank; and

(b) the details thereof ?

THE MINISTER OF STATE IN THE
PEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHR1 EDUARDO FALEIRO) : (a) and (b‘).
The guidelines of Reserve Bank of Infha
(RBI) cover bank advances for construction

of residential hofses by public housing
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agencies like HUDCO and housing boards,
local bodies, individuals, Co-operative
Societies and employers. The finance from
commercial banks is extended to enable the
prospective beneficiaries including those
belonging tolow income groups/economically
weaker sections of the society to own
residential houses. RBI has reported that
banks have been extending demand loan]
cash credit/overdraft and guarantee facilities
to construction companies also.

Welfare Scheme for Craftsmen

2605. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of TEXTILES be
pleased to state :

(a) whether Government’s attention
has been drawn to a report captioned
“Craftsmen ignorant of welfare schemes”
appearing in the ‘“Indian Express” dated
3 January, 1988 and

(b) if so, the details of the steps
proposed to be taken by Government in
this regards ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) The following
undertaken :

steps are being

(1) WeHare Schemes for Craftsmen

The Office of the Development Commis-
sioner (Handicrafts) is implementing a
welfare scheme of giving financial assistance
to master craftsmen-in-indigent circumstances
since the year 1973-74.

(2) Marketing Assistance

The Office of the Development Commis-
sioner (Handicrafts) have set up 47
Marketing and Service extension Centres
throughout the country with a view to
generate self employment among the
artisans, to increase their earnings by way
of various sales promotion programmes.
The M & SECs are rendering package of
services to the craftsmen like assistance in
getting credit facilities, raw materials,
improved tool and techniques etc, The
Centres are also organising various sales
promotion programmes, like praduct promo-~
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tion programmes, Market Meet Programmes,
Fairs and Festivals etc.

(3) Training

Institutional training is imparted in
major crafts like carpet weaving, aitmetal-
wares, hand printed textiles, cane and
bamboo and woodwares for upgradation of
skill. Besides, training is also imparted under
apprenticeship training schemec in crafts
which are either languishing or required
specialised skill.

(4) Deosian D2 elopnent

Four Regional and Technical Develop-
ment Centres located at Bombay, Calcutta,
Bangalore and New Dclhi continued to
provide technical guidance, training facilities
and demonstration in different crafts tc
craftsmen all over the country. A National
Craft Institute for Handprinted textiles has
been set up at Jaipur to train craftsmen in
textile designing, processing and refresher
courses in improved technology.

(5) Ras »lde-ial and Tommon Facility
Ceatrcs

A Scheme to assist the Central/State
Handicrafts Corpurations and Apex
Cooperative Socicties financially has been
initiated to enable them to set up raw
material depots and common facility centres
in craft concentration areas.

(6) Y~xport Training

Ten Training Programmes in Business
Enterprises and Export Management for
Educated Sons and Daughters of craftsmen
were conducted during 1986-87 by the
specialised agencies. Five demonstration-
cum-Training Programmes in packaging of
Handicraits were conducted duting 1986-87
by the Indian Institute of Packaging.

[Translation]

World Baaz Loan Qatstanding Towa ds India

2606. SHRI RAJ KUMAR RAI :
Will the Minister of FINANCE be pleased
to state :

(a) whether the World Bank has
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announced a loan of 29 crore dollars to
India; and

(b) if so, the amount of World Bank
loan outstanding against India to date, and
how this amount is proposed to be
repaid ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARLCO FALEIRO) (a) Negotia-
tions with the World Bank have been
completed for an IBRD lozn of US § 295
million to finance the Western Gas Project.
Formal agieements for the loan are yet
to be signed.

(b) As on 31st December 1987, IBRD
loans of US § 3273.838 million and IDA
credits of US § 10,469.248 million were
outstanding against India. These would be
repaid under the terms and conditions
negotiated and agreed to by Government
of India for the projects to which these
loans/credits relate. IBRD loans to India
are normally repayable over 20 years,
including a grace period of 5 years,
IDA credits till 30th June 1987 were
repayable in 50 years, including a grace
pe:iod of 10 years. IDA credits approved
aftec  1st July 1987 are repayable in 35
years, ;ncluding a grace period of 10
years. .

[English]

incomiz-tar Raid . . the Hermiiage of
‘Maharshi ha esh Yor-i’

2607. SHRI G. BHOOPATHY :

SHRI SURESH KURUP :

Will the WMinister of FINANCE be
pleased to state :

(a) whether _income-tax officials have
raided the hermitage of ‘Maharshi Mahesh
Yogi’ in December last; and

(b) if so, the details thereof;

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) Yes, Sir,



83 Written Answers

(b) The seasches in the premises of
his disciples and associates resulted in the
seizure of prima facie unaccounted assets
valued at Rs. 55.71 lakhs till 14.1.1988.
Besides, a large number of incriminating
documents were seized indicating tax
evasion.

Rccoms-e .dations of Raja Chelliah
Committce

2608. SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have since
completed the examination of the recommen-
dations madc in Raja Chelliah Report;

(b) if so, the outcome thereof; and
(c) the action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) No, Sir.

(b) and (c). Government, however,
- agrees with the view that total replacement
of income-tax by expenditure tax is not
practical. The study Group’s suggestion
to base savings incentives on the netting
principle ~was partly accepted by the
Government while introducing the ‘National
Saving Scheme, 1987 by the Finance Act,
1987, with effect from assessment year
1988-89. This has been done by the
insertion of scction 80CCA in the Income-
tax Act, which provide; for deduction in
respect of deposits made under the Scheme,
with the stipulation that dis-savings (with-
drawals) will be subject to tax. Originally,
the deduction admissible was fixed at  509{
of the dcposits (exciuding the interest
accrued and credited to the assessee’s
accounts) as do not exceed the amount of
20,000 rupees in a “‘previous year”. The
rate of interest was 99 per annum. When-
ever withdrawal is madc out of the deposits
so made and interest accrued thercon, fifty
per cent thpreof was to be dcemed as the
income of the year in which such with-
drawal was made.

With a vicw to provide a further
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incentive for savings, it has been proposed
in the Finance Bill, 1988, to increase the
percentage of deduction from 509 to
1009/ for assessment year 1988-89 itself,
the gross amount remaining unchanged at
Rs., 20,000. The rate of interest has
also been enhanced to 119/ per annum.
With this change, the entire withdrawals
would now be brought to tax. Bedsides,
any amount paid to effect or keep in force
a deferred annunity plan of the Life Insur-
ance Corporation as the Central Government
may specify in this behalf will also be
entitled to the deduction under section
80CCA, subject to the condition regarding
taxation of dis-savings.

For and from Assessment Year 1989-90,
the deduction allowable has been enhanced
to Rs. 30,000.

[Translation]

Smagglinz from Pakistan

2609. SHRI VIRDHI CHANDER
JAIN Will the Minister of FINANCE
be pleased to state :

(a) whether heroin and charas worth

crores of rupees are smuggled into India
from Pakistan;

(b) if so, the quantity and value of
heroin and charas seized by each of Govern-
ment agencies in India during the last three
years;

(c) the pumber of criminals against
whom criminal cases are in progress and
the number of those criminals who have
been awarded punishment; and

(d) whether it is also a fact that Union
Government and State Government have
succeeded partially in checking smuggling
and in awarding punishment to the criminals
and if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) and (b). Reports received
indicate that the Indo-Pak border continues
to be vulnerable to smuggling of drugs,
especially of heroin and hashish (charag)
from Pakistan. No precise value of d’“ss
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seized can be stated as this is dependent
upon various factors like quantity of the
drugs, place of origin, etc.
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The quantities of heroin and charas, etc.
seized by different enforcement agencies in
India during the last three years, are as
under :

St Name of Quantity seized in (kgs.)
No. seizing 1985 1986 1987
- Agency Heroin Charas Heroin Charas Heroin Charag
—_— '_
1. Customs 150 3680 238 5885 779 3521
2. Narcotics — -= -_— - 104 25
Control
Bureau
3. Central Burcau 6 33 4 - 15 8
of Narcotics
4. Directorate of — 300 1183 7959 100 4366
Revenue
Iatelligence
5. Other agencies 605 6299 1196 5067 1782 6872
(BSF, Police, CBI, etc.) 2 H. Oil
L 2
Total : 761 10312 2621 189114 2780 14792
2 H. Oil

(Figures rounded off to the nearest kilogram.

operation in 1987).

(c) and (d). The number of persons
presecuted and convicted for drug related
offences in 1986 and 1987, as reported to

the Narcotics Control Bureau, are as
follows :
1986 1987
1. No. of persons 5,525 4,503
presecuted
2. No. of persons 586 247
convicted
- Y

With the enforcement of the Narcotic
Drugs and Psychotropic Substances Act,
1985 providing for deterrent punishment

The Narcotics Control Bureau become

for drug offence cases, the drive against
drug traffickers/smugglers has  been
intensitied, both by the Centre and the
States. Narcotic Cells have been set up in
the Customs and Central Excise Collectorate
and in the State police organisations. This
has resulted in seizures of huge quantities
of drugs during the last two years and a
number of cases have been_ registered under
the Narcotic Drugs and ~Psychotropic Subs-
tances Act, 198S5. The States have been
advised to set up special courts for expedi-
tious trial of drug offenders. They have
further been advised, that wherever courts
have not awarded the mandatory punish-
ment prescribed under the new law, to
prefer appeals before the ap‘propriate

- higher courts.
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All these efforts have successfully
stemmed the drug trafficking considerable
extent.

[English]
Seitinz up o7 Industries ia Adrican Coantries

HARIHAR SOREN:
f COMMERCE be

2610. SHRI
Will the Miaister
pleascd to state :

(a) whether Goverminent have a pro-
posal to help some African contrics in
setting up indusiries there;

(b) if so,
regard; and

the steps taken in that

(c) the details of
Government ?

the proposal of

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) to (c). Proposals feor
setting up industries are usually received in
forums like Joint Commissions, Jcint
Commuttee Meetings, bilateral telks etc.
Deliberations in these forums are, however,
general in nature and further action 1s
usually taken by the concerned ecxecuting
agencies,

Under India’s contributien to the
AFRICA Fund, it is proposed to rehabili-
tate bicycle plants in Angola and Tanzama
and also to set up workshops for repzir and
maintenamce of agricultural implements 1n
Mozambique. Besides, subject to the
approval of respective host countries, it is
proposed to set up (a) plant to manufacture
agricultural implements and (b) plant for
repair/rewinding of elcctric motors and
transformers and manufacture of LT dis-
tribution boards and meter boxes in Bots-
wana and support a projected refractory
brick plant in Zimbabwe.

NABARD Contmenis on Worl. 2o ie by West
Bengal fo. Pu-a” Developuent

2611. SHRI HANNAN MOLLAH :
Wi ll the Minister of FINANCE be pleased
to state :

(a) whether the attention of Govern-
ment has been drawn towards the comments
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made by NABARD regarding the work
done by West Bengal for rural develop-
ment; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) and (b).
Information is being coliected and will be
laid on the Table of the House to the
extent possible.

Hbousiag Finance Scaene of Canara Boank

2612. SHRI V. KRISHNA RAO :
SHRI S. B. SIDNAL :

Will the Minister of FINANCE be
pleased to state :

(a) whether a Housing Finance Scheme
has becn launched by Canara Bank;

(b) if so, the main features of this
scheme and the names of the States in which
the scheme has becn luanched;

[ J
(c) the extent to which the scheme is
likely to benefit the housing sector;

(d) whether Government propose to
extend the scheme to other States; if so
the names thereof; and

(e) whether other nationalised banks
also propose to launch such schcmes; if so,
the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI1
EDUARDO FALEIRO) : (a) to (c). Yes
Sir. Canara Bark has bcen permitted to
set up through its subsidiary ‘‘Canara
bank Financial Services Ltd.’ jointly with
Housing Development Finance Corporation
(HDFC) and Unit Trust of India (UTI),
‘Can Fin Homes Ltd.” a housing finance
company to cater to thc housing needs in
Southern Region. The Joans would be
granted to individuals/societies ranging from
Rs. 10,000 to Rs. 3 lakhs depending upon
the reraying capacity of the borrower.
‘“Cun Fis Homes Ltd.,, has beem pro-
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jected to help build forty thousand houses
for weaker scction/Lower Income Group
and forty thousand houses for persons
belonging to other groups.

(d) and (e). State Bank of India (SBI)
has also bcen permitted to set up through
its subsidiary °‘SBI Capital Markets Ltd,
jointly with HDFC, a housing financc com-
pany viz, Housing Promotion and Finance
Corporation Pvt. Ltd., 10 finance Lousing
activities in Eastern Region #nd North-
Eastern Region. Further, Punjab National
Bank (PNB) also propose to set up
through its whonlly owned Housing Finance
subsidiary “PNB Housing Secrvices Pvt.
Ltd.” for financing housing activities in
Northern Region.

Roduction of Tntc -t Rat s of Bra% C-cdic

2613. SHRI S. B. SIDNAL : Will
the Minister of FINANCE be plcased to
state :

(a) whether the representatives of
industry and farm sector had made a plea
to him for reduction of interest rates and
higher allocations of bank credit;
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(b) if so, whether the farmers repre-
sentatives stressed the importance of strong
and sustained agricultural development in
providing an expanding market for indus-
trial goods; and

(c) if so, the benefits proposed to be
given to the farmers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Reserve
Bank of India has rcported that it has been
receiving suggestions from the rcpresenta-
tives of industry and agriculture sectors for
reductions in lending rates and increased
allocation of credit to the concerned sector.
it has been decided that proportion of
Direct Finarce to Agriculture to net Bank
Credit by Public Sector Banks should be
raised from 16.0 per cent to 17.0 per cent
by March 1989. In order to give further
relicf to farmers, Reserve Bank of India
has announced reductions in interest rates
charged for agricultural production credit.
Comparative positior with 1egard to rate
of interest charged priotr to 1st March,
1988 and effective rate of interest from
1st March, 1988 is indicated below :

Rate of Interest (9 per annum)

Short-Term Agricultural
Loans to Farmers

Upto end of Effective from

Upto Rs. 5000

Over Rs. 5000 and upto Rs. 7500
Over Rs. 7500 and uplo Rs. 10,000
Over Rs. 10,000 and upto Rs. 15,000
Over Rs. 15,000 and upto Rs. 25,000

Over Rs. 25,000

February 1988 1.3.1988
11.5 10.0
12.5 10.0
12.5 11.5

12.5 to 14.0 11.5
12.5t0 14.0 12.5 to 14.0

14.0to 15.0 14.0t0 15.0

\Translation]
Bank Loans for L nsuccessiu! Wells

2614. SHRI DILEEP SINGH
H URIA : Will the Minister of FINANCE

be pleased to state :

(a) whether the scheme of repayment
of loans in regard to the unsuccessful wells
to the respective bank is required to be
included in Integrated Rural Development
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Programme (IRDP) by the State

Governments; and

(b) if so, the action being taken by
Union Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). The
objectives of the Integrated Rural Develop-
ment Programmec (IRDP) is to assist the
families below the poverty-line to take up
specific self-employment  ventures, in both
farm and non-farm sectors so as to enable
assisted families to rise above the poverty
line.

There is a separate centrally-sponsored
Failed Wells Funds Scheme to provide
relief to farmers in case of failure of wells
constructed by them for minor irregation
purposes with loans from the banks. This
Scheme covers small and marginal farmers
and members of Scheduled Castes and
Scheduled Tribes irrespective of the fact
whether they are IRDP beneficiaries or not.
The scheme is applicable to States which
have given concurrence for its implementa-
tion within their jurisdiction.

[Eng lish]
Operation to Unearta Narcotic Drags
2615. SHRI RANJIT SINGH
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GAEKWAD : Will the
FINANCE be pleased to state :

Minister of

(a) the number of operations taken
place all over India and Gujarat to unearth
different narcotic drugs, during the last
two years, State-wise;

(b) the total quantity of such drugs
with its prices in the international market,
seized during each of the above year on
all India basis with particular reference to
Gujarat State;

(c) the steps taken to curb the
gling and illicit traffic
and

smug-
of the narcotics;

(d) the number of persons arrested
and prosecuted in the country and in
Gujarat during the above two years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.X.
PANJA) : (a) and (b). Operation against
drug trafficking is a continuous process.
A number of operations for unearthing of
drugs are conducted by various drug law
enforcement agencies 1n the country, as
and when they recieve intelligence to this
effect. In the various operations conducted
during 1986 and 1987, following quanti-
ties of drugs had been seized :

(Quantity in kilograms rounded off to the nearest

kilogram)

S. No. Name of drug

Quantity seized in

1986 1987 (Provisional
All-India  Gujarat  All-India  Gujarat
1. Heroin 2,621 2 2,780 26
2. Hashish (Charas) 18,909 243 14,792 28
3. Opium 8,789 236 2,859 22

The exact price in the international
market of the drugs seized cannot be indi-
cated as this is dependent upon various
factors like quality of the drugs, place of
origin, place of sale, etc.

(c) and (d). Government have initiated
various aggressive counter-measures against
drug trafficking which include strengthening
of the preventive and intelligence machinery,

adoption of a liberalised reward scheme
for officers and informers, increased co-ope-
ration between various drug law enforce-
ment agencies, bilateral co-operation with
neighbouring countries besides the regional
co-operation under the umbrella of SAARC
The matter is also kept under constant
review for appropriate action. The number
of persons prosecuted and convicted during
the above two yehrs are as follows :
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1986 1987
;‘Tl-lndia Gujarat All-India Gujarat
1. No. of persons pro;ecuted 5,525 Not avilable 4,503 N —;4\
2. No. of persons convicted 586 —do— 247 4
.

[Translation]

Autl.ority for Utilization of Ground Water'

2616. SHRI SHANTI{ DHARIWAL :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether Union Government have
elicited the opinion of State Governments
in regard to setting up a separate Authority
for utilisation of ground water resources;

(b) if so, the names of the States
which have apprised Union Government
of their views and the State-wise details
thereof; and

(c) the action being taken in respect of
States which have not apprised Union
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (c).
A Model Bill circulated to the States for
the control and regulation of ground
water development provides for setting up
of Groundwater Authority in the States.

State Governments of Karnataka,
Tamil Nadu and Andhra Pradesh have
prepared draft legislations for enactment
Rajasthan, Uttar Pradesh and Maharashtra
Scates are contemplating similar steps.
Gujarat has enacted the legistation _but not
yet enforced.

[English]
Visit of Belgium Industry Team

2617. SHRI SUBHASH YADAV :
SHRI M. RAGHUMA REDDY :
SHRI MANIK REDDY :
SHRI DHARAM PAL SINGH
MALIK :

Will the Minister of COMMERCE be
pleased to state ; :

(a) whether an industry team from
Balgium visited India during the month of
February, 1988;

(b) if so, the details thercof;

(c) the nature of discussions held with
the officials; and

(d) the decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRJ P. R.
DAS MUNSI) : (a) Yes, Sir.

(b) The composition of the Belgium
team which visited India during February,
1988, is shown in the statement below.

(c) and (d). Matters of mutual trade
interest were discussed and no decisions as
such were arrived at.

Statcment

Mr. W. Monfils

. .Mr. E. Vandenhaute
. R. De Winter

2w oE
£ Z
o ]

. W. Vandeeberghe
Mr. M. Bogaerts
. L. Jacobs

Mr. A. Vyverman

© N & W
L
-t

Mr. Paul Lajour
. Leon DE Schutter

-
2

10, Mr. Michel Van Der Horst
11. Mr. Francis Lietaert

12. «Mr. L. Pauwels

13. Mr. J. Daems

14. Mr. J. Van Remortal
15. Mr. G. Delhaye
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16. Mr. H. Bosteels

17. Mr. S. Lamisse

18. Mr. E. Conard

19. Mr. A. Poppe

20. Mr. H. Facon

21. Mr. J.C. Vandcvoorde
22. Mr. Y. Van Pachterbeke
23. Mr. V. Bhargava

24. Mr. R. Beckers

25. Mr. P. Rixhon

26. Mr. F. Dethier

27. Mr. A. M. Rikkers
28. Mr. J. Guilmin

29 Mr. J.M. Dirix
30. Mr. G. Collette

31. Mr. A. Rambout

32. Mr. L. Comhaire

33. Mr. W. Varbrugge

34. Mr. P. Ratinckx

35. Mr. P. Bultynck

36. Mr. J. De Kriek

37. Mr. D. Fierens

38. Mr. R. Van Wemmel

39. Mr. J. Schouwers

40. Mr. P. Duque

41. Mr. J.Pract
Financial Assistatce 10 Indusicial Units

2618. SHR1I NARSING SURYA-
WANSHI : Will the Minister of FINANCE
be pleased to stave :
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(a) whether Government are having any
scheme/programme binding the financial
institutions and/or commercial banks to
finalise the financial assistance within a
stipulated period of time, once the DGTD
issues the letter of intent or registration
certificate; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRIJ
EDUARDO FALEIRO) : (a) and (b). The
Industrial Development Bank of India
(IDBI) has reported that financial institu-
tions provide assistance on the basis of
techno-economic evaluation of project and
all efforts are made to expedite the pro-
cessing of proposals for financial assistance.
The financial institutions normally endea-
vour to process the applica:ion with in
4 months if thcy are complete. According
to guidelines issued by the Reserve Bank of
India to public sector banks, credit appli-
cations from small scale units are envisaged
to be processed and finalised by the banks
with in 9 wceks.

P.. chase [ ilandicrafts from Andhra
P ades

2619. SHRT M. RAGHUMA REDDY :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Union Govcrnment propose
to increase the purchase of handicrafts from
Andhra Piradesh to promotc handicrafts in
that State;

(b) if so, the details thercof; and
(c) if not, the reasons thercfor ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) and (¢). Hardicrafts 18 a state
subject. The Statec Handicrafts Corpora-
tions are expected to market the produce
of their respective States for which assis-
tance is given by the Government of India,
by way of equity participation, opening/
renovation of sales outlets, sciting up of
raw material depois and common facility
centres besides gereral design, training and
technical assistance,
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Concessions to Powerloom under New
Textile Policy

2620. DR. DATTA SAMANT : Will
the Minister of TEXTILES be pleased to
state :

(a) whether it is a fact that the Chief
Minister of Maharashtra has urged Union
Goverament to give a fresh look to the new
textile policy and restore concessions to
powerlooms;

(b) if so, the details thereof; and

(c) the reaction of Union Government
thereto ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c). The
Government of Maharashtra have suggested
that the differential concessions in excise
duty, which the powerloom sector enjoyed
prior to the Budget of 1985-86, should be
restored and powerlooms in decentralised
sector should not be treated on par with
powerlooms in the mill sector. This matter
has been considered and it is felt that the
healthy development of powerloom sector
should take place in tne context to parity
between powerlooms in organised mill sector
and in unorganised powerloom sector.

Export of Engineering Goods to Iran

2621. SHRI H.N. NANJE GOWDA :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether Iran is to purchase sophis-
ticated engineering goods worth Rs. 100
crores from India ?

(b) if so, whether any agreement in
this regard has been signed;

(c) whether private as well as public
sector undertakings are selected for export
of engineering goods to Iran;
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(d) if so, when such edport will take
place; and

(e) the details thereof ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). During the visit
of the Iranian Minister for Heavy industry
Mr. Behzad Nabavi in December, 1987 dis-
cussions were held at Government and
Corporate level and a number of Memo-
randa of Understanding were signed between
Indian and Iranian companies involving
supply of equipment and technology transfer
in a wide range of engineering fields. The
estimated value of all the Memoranda of
Understanding, if they fructify into con-
tracts, would be around Rs. 100 crores.

(c) Both public and private sector
undertakings are free to export to Iran.

(d) and (¢). India has been exporting
a variety of engineering products to Iran
including automobile components machine
tools, jeeps, castings and forgings etc,

Aid from Foreign Countries

2622. SHRI VIJAY N. PATIL : Will
the Minister of FINANCE be pleased to
state :

(a) the names of countries which have
offered economic aid to India during
1987-88; and

(b) the amount of economic aid offered
by those countries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI1
EDUARDO FALEIRO) : (a) and (b).
Information regarding the names of the
countries and the amount of assistance
authorised by them so far during 1987-88
is given in the statement below.

Statement

——— —

S. Name of Country

Amount in million

&.

1 2 3 4

1. F.R.G. D.M. 469.70
2. USA* US$ 47.65

~
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1 2 3 4
3. Netherlands DAl. 255.30
4. Raly D.M. 144.20
US $ 252.80
5. USS.R. Roubles 770 00
6. Saudi Arabia S.R. 141.00
7. France F.F. 750.00
8. Japan Yen 100.616 (billion)
9. UK. £ 97.67
10. Canada C.$ 164.00
11. Sweden

12. Denmark

13. Norway

SEK 204.06
D. Kr.
NOK

402.00
408.35

* Agrecements have also been concluded for assistance from USA in the form of
supply of 5200 MT of butter oil (Rs. 8-10 crores approx.), 1 lakh MT of Soyabean/

sunflower oil worth US $ 45.69 million and 1 lakh tonne of corn (Maize).

USA have

also provided advances (US $ 50.00 million) out of their committed aid for the projects
being funded under US AID bilateral assistance programme.

[Translation)

Sarvey in Madhya Pradesh for Exploration
of Water

2623. SHRI KAMMODIJLAL JATAYV :
Will the Minister of WATER RESOURCES
be pleased to state :

{a) the names of the districts in Madhya
Pradesh where land survey has been con-
ducted for the exploration of water;

(b) the total amount spent thereon;

(c) the extent of possibility of the
availability of water in the districts of
Madhya Pradesh; and

(d) the further action proposed to be
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (d).
The Central Ground Water Board has
undertaken the work of hydrogeological
surveys for the State of Madhya Pradesh
which is planned to be completed by 1990,

Irrigation schemes for the use of surface
and ground water are planned, funded and
implemented by the State Government.

{ Enghsh]

Abolition of Fee for Examinations
Conducted by Banking Recruitment
Board

2624. DR. G. VIJAYA RAMA RAO :

Will the Mimister of FINANCE be pleased
to state :

(a) whether Government are aware of
the persistent demand from the students
community that examination fee for com-
petitive examinations of Banking Recruit-
ment Boards be abolished for socially and
economically weaker and middle class of
people;

(b) if so, the details thereof; and

(c) the steps proposed to be taken by
Government in this regard and the time by
which a decision is likely to be taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Presen-
tly exemption from the payment of exami-
nation fee for competitive tests of BSRBs is
available as under :

(i) SCs and STs
(ii) Physically

: All examinations.

: For examinations

Handicapped for recruitment of
and Ex- clerical post only.
Servicemen

No fee exemption for general eategory
candidates has so far been granted.

Dredging of Major Rivers

2625. SHRIMATI KISHORI SINHA :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether dredging of major rivers
patticularly in flood prone areas is being
taken up on a priority basis;

(b) if so, whether this would specially
include the dredging of Ganga and its
tributaries in North Bihar where floods are
stated to be due to rising levels of the river
bed; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) No,
Sir.

(b) and (c). Do not arise.

Demand Notice Given by Officers of
Nationalised Banks

2626. PROF. K.V. THOMAS : will
the M inister of FINANCE be pleased to
state :

(a) whether officers of the nationalised
banks have given a demand notice to
Government; and

(b) if so, the action taken by Govern-
ment ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). Indian
Banks® Association, which is the negotiat-
ing body on the managements side has
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reported that organisations of Bamk Officers
have submitted charters of demands for
salary revision. Indian Banks’ Associasion
is reported to have held preliminary dis-
cussions with the Officers Organisations.
Bank Officers’ salary etc. is revised conse-
quent upon the wage revision for workmen
staff. Any decision on Officers’ salary
revision would be possible only after the
wage revision for workmen staff is finalised.
IBA is already holding negotiations with the
workmen’s unjons for wage revision. Once
these are finalised, revision of Officers’
salary etc will be undertaken.

[ Translation]
Survey for World Bank Schemes

2627. SHRI RAM PUJAN PATEL :
Will the Minister of WATER RESOURCES
be pleased to state :

(a) w'ether Government have
conducted a survey in Phulpur Parliamentary
Constituency (U.P.) in regard to the problem
of water logging and for installation of tube
wells with the financial assistance from the
World Bank;

(b) if so, the details thereof; and

(c) the steps taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) Yes,
Sir.

(b) and (c). The installation of tube
wells with financial assistance from the
World Bank has not been found feasible.
The work relating to remodelling and
construction of drains, canal tail escapes
and link drains is in various stages of pro-
gress and is expected to be completed by
the end of 7th plan.

[English]

Preparation of Comprehensive Project
Reports by States

DR. G.S. RAJHANS :

SHRI V. SREENIVASA
PRASAD :

SHRIMATI BASAVARAIJES-
WARI :

Will the Minister of WATER RESOUR-
CES be pleased to state :

2638.
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{a) whether Union Government have
asked the State Governments to prepare a
comgprehensive project report for speedy
clearance the Central Water
G ission;

(b) if so, whether any State Government
bas since prepared such a report and
submitted to Union Government;

(c) if so, the details thereof and the
action contemplated by Government in this

regard; and

(d) whether project reports
received by the Central Water Commission
do not conform to the guidelines issued by
Government in 1980 ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to
{d). Comprehensive guidelines for prepara-
tion of project reports have been circulated
to State Governments, spelling out the
various details that have to be incorporated
in the reports. However, the reports
received in general do not conform to these
guidelines. The deficiencies noticed are
pointed out during the course of project
appraisal and the schemes are recommended
for clearance after the requisite additional
information is furnished.

Rehabilitation of Oustees of Narmada
River Valley Development Plan

2629. SHRI KAMAL NATH : Wil
the Minister of WATER RESOURCES be
pleased to state :

(a) the latest position in regard to the
clearance for the Narmada River Valley

Development Plan;

(b) the stipulations to be complied
with by the concerned State Governments;

(c) the details of compliance to these
stipulations;

(d) whethgr Madhya Pradesh and
Mabharashtra Governments have responded
to the land to land compensation and also
Jand to landless in the affected arcas; if not,
the reasons therefor; and

(¢) the steps taken to suitably rehabilitate
the oustees, i tribals affected ?
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) The
Sardar Sarovar and Narmada Sagar (Indra
Sagar) projects have been cleared from
techno-economic and environmental consi-

derations and also under the Forest
Conservation (Act), 1980.
(b) and (c). Stipulations inter-alia

include environment safeguards, pari passu
with progress of works, catchment treat-

ments, compensatory afforstation etc.
Necessary action for these have been
initiated.

(d) Yes, Sir.

(¢) A sub-group under Narmada

Control Authority is overseeing the work of
rehabilitation of the oustees including
tribals.

[Translation}

Foreign Assistance

2630. SHRI PARAS RAM BHARD-
WAJ : Will the Minister of FINANCE be
pleased to state :

(a) whether 1t 1s a fact that the
financial assistance to India from foreign
countries has reduced to half during the
last 10 years; and

(b) if sq, the reasons for reducing this
amount ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS

IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) No, Sir.

(b) Does not arise.

[English]
Import of Cotton
2631. SHRI YASHWANT RAO
GADAKH PATIL :
SHRIMATI BASAVARAJES-
WARI :

Will the Minister of TEXTILES be
pleased to state :

(a) whether the Cotton Advisory
Board has suggested import of cotton;
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(b) if so, the details thereof and the
Government’s dectsion thereon; and

1)) modug
thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) No. Sir.

(b) and (c).
Relaxation of Rules Regarding Deposits

operandi of imports

Do not arise.

2632. SHRI P KOLANDAIVELU :
Will the Minister of FINANCE be pleased
to state :

(a) whether Union Govcrnment have
decided to relax rules with regard to
deposits;

(b) whether any premature with-
drawals are also permitted under the rules;
and

(c) the persons eligible for making
investments in post offices ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) In the Post
Office Savings Account, the ceiling on
maximum balance has been raised from
Rs. 25,000 to Rs. 50,000 for a single
account and from Rs. 50,000 to Rs. one
lakh for joint account with effect from
2.12.1987. In the Post Office Time
Deposit Account, deposits by certain
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institutions have been permitted with effect
from 23.12.1987.

(b) Yes, Sir. Premature withdrawals are
permitted in post Office Time Deposit
Accounts subject to certain conditions laid
down in the rules.

(c) Individuals and certain institutions
as specified in respective rules can invest in
Post Office Savings Accounts and Post Office
Time Deposit Accounts.

Carpet Training Centres in Punjab

2633. SHRI KAMAL CHAUDHRY :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government have set up
Carpet Training Centres in Punjab;

(b) if so, the names of places where
such centres are functioning and since when,
and the number of persons imparted training
so far; and

(c) if not, whether Union Government
propose to set up such centres in Punjab to
encourage carpet industry and to ensures
employment to the unemployed people in
the State ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) A statement is given below.

{c) Does not arise.

Statement
S1. No. Location of Carpet Date of ) No. of
Weaving Trg. Centres start trainees
trained
1. Verka, Distt. Amritsar September, 80 295
2. (i) Dinanagar shifted to September, 77 289
(ii) Paniar, Distt. Gurdaspur February, 85 94
3. (i) Kanuawn shifted to October, 77 186
(il) Bidipur, Dhariwal January, 82 25
shifted to

(iii) Sadar Bazar, Distt. February, 83 193

Gurdaspur
4. Dunera, Distt. Gurdaspur August, 85 77
Total : 1159
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Co-operative Textile Mills in Karnataka

2634. SHRID K. NAIKAR : Wwill
the Minister of TEXTILES be pleased to

state :

(a) the number of prop9sals .ot‘
Co-operative Textile Mills pending with
Union Government sent by the State
Government of Karnataka for clearance;

and

(b) whether clearance to
proposals is likely to be given soon ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Accord-
ing to available information, no propos.al
for the licensing of Co-operative textile
mills in Karnataka is pending at present.
However, one representation has been

received against a rejection.

those

(b) Does not arise in view of (a)
above.

Ban on Recruitments

SHRI V. S. VIJAYARAGHA-
VAN :
SHRI JAGDISH AWASTHI :

2635.

Will the Minister of FINANCE be
pleased to state :

(a) whether a complete ban. was
imposed on recruitments in different
Government departments, banks, etc., as a
part of economy measures;

(b) if so, the amount of savings
affected through this measure; and

(c) whether Government are thinking
of lifting this ban ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHR‘I
B. K. GADHVI) : (a) As a part of anti-
inflationary measures, Ministries/Depart-
ments of the Government of India were
advised in January 1984, not to fill up
existing vacancies. Similar instructions,
with certain modifications, were issued to
all public sector Banks in June 1984,

(b) It is not possible to make an
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estimate of expenditure saved
account.

(c) The Government have modified the guid-
elines regarding filling up of vacancies in May,
1986. According to the revised guidelines,
subject to fulfilment of certain conditions,
vacancies 1n  Government Departments/
Offices—both Plan and non-Plan--arising due
to promotion, retirement, death, resignation,
dismissal, removal or deputation, etc., can
now be filled up. The instructions to the
public sector Banks have also been review-
ed in consultation with the Reserve Bank of
India and fresh guidelines have been issued
in January, 1987. The public sector Banks
have since been allowed to expand their
staff under certain stipulated norms.

on this

Credit Deposit Ratio

2636. SHRI K. MOHAN DAS :

SHRI K. N. PRADHAN :

Will the Minister of FINANCE be
pleased to state:

(a) the total bank deposits in Kerala
and the total credit made available in that
State ;

(b) the credit deposit ratio in other
States, State-wise break-up; and

(c) whether the credit facilities are
proposed to be augmented in Kerala ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO EALEIRO) : (a) The aggre-
gate deposits and outstanding advances of
all Scheduled Commercial Banks in the
State of Kerala as on September 1987
(latest available) were Rs. 4550 crores and
Rs. 2875 crores respectively.

(b) State-wise data on credit : deposit
ratio of all Scheduled Commercial Banks
as at the end of September 1987 is set out
in the statement below :

(c) The growth of credit in the State of
Kerala has been quite substantial. The rate
of growth of credit in the State during nine
months period of 1987 has been 13.63 per
cent as  against all-India average of 5.31
per cent during the same period. Further,
Public Sector Banks have been advised
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tnter-alia to increase the flow of credit to
rural and semij-ruban areas. The banks
have been advised to maintain a credit:
deposit ratio of not less than 60 per cent in
respect of their rural as well as semi-urban-
‘branches.

Statement

State-wise Credit : Deposit Ratio of all
Scheduled Commercial Banks (As
on September 1987)
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Per cent
Region/State/ Credit : Deposit
Union Territory Ratio (%)
1 2
I. Northern Region 50.8
Haryana 60.2
Himachal Pradesh 37.8
Jammu and Kashmir 40.4
Punjab 43.7
Rajasthan 59.6
Chandigarh 111.5
Delhi 47.9
II. North-Eastern Region 46.1
Arunachal Pradesh 20.1
Assam 50.6
Manipur 63.6
Mecghalaya 22.9
Mizoram 26.2
Nagaland 38.9
Sikkim 28.1
Tripura 60.1
II1. Eastern Region 50.0
Bihar 37.4
Orissa 87.6
West Bengal 51.4

Andaman and Nicobar Islands 36.7

IV. Central Region 47.2 .

Madhya Pradesh 59.1

1 2
Uttar Pradesh 42.8
V. Westcrn Region 68.7
Goa 31.6
Gujarat 52.5 .
Maharashtra 76.0
Dadra and Nagar Haveli 63.8
Daman and Diu 23.0
VI. Southern Region 83.4
Andhra Pradesh 78.7
Karnataka 92.1
Kerala 63.2
Tamil Nadu 94.9
Lakshadweep 22.4
Pondicherry 51.1
All India 61.4

National Policy on Animal Slaughter

2637. SHRI MUKUL WASNIK :

SHRI MULLAPPALLY RAMA-
CHANDRAN :

Wwill the Minister of COMMERCE be
pleased to state :

(a) whether the Central Leather Re-
search Institute has recommended a
national policy on animal slaughter to
prevent indiscriminate slaughter of young
and productive animals and ensure healthy
development of meat industry; and

(b) if so, the decision of Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir.

(b) The subject of slaughter of animals
comes under the purview of the State
Governments. Some of the States have
enacted laws for banning or restricting the
slaughter of cows and its progeny.
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Trade with USSR

2638. SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
COMMERCE be pleased to state :

(a) the strategy being adopted to reach
the target level of 1000 crores by 1990
with the USSR;

(b) whether any new item of trade with
USSR have been identified;

(c) the role assigned to private sector
in the trade with USSR agreed to by the
USSR recently;

(d) whether Rouble and Rupee exchange
ratio is not helpful for trade with USSR;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (e). During the visit
of General Secretary of CP'SU, Mr. Mikhail
Gorbachev to India in November, 1986,
it was mutually agreed that efforts should
be taken to raise the level of Indo-Soviet
trade turnover by 2.5 times over the next
5 years. The bilateral trade turnover in
1986 was assessed at about Rs. 3680
crores and therefore this would imply that
the target would be about Rs. 9200 crores
by 1992. Government has initiated a
series of measures in order to achieve the
target. These include identification of new
and additional items for imports and ex-
ports conducting matket surveys, diversify-
ing the structure of economic and trading
cooperation, encouraging new forms of
co-operation including production co-opera-
tion, setting up of joint ventures, co-opera-
tion in service sector, etc. Participation
in trade fairs/generalised exhibitions,
buyers-sellers mectings, exchange of
commercial, business and technology identi-
fication delegations, and institutional
arrangements for ‘promoting direct contacts
between Indian and Soviet trading and
industrial enterprises and export associa-
tions, etc., are being encouraged A number
of new items such as soda ash, sawn goods,
plastic chemicals, wood pulp, waste vaper,
metal scrap, coking coal, copper, etc. for
imports from the USSR to India, and
household chemicals, tooth paste, colour
picture tubes, methylyne chloride, etc. for
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exports from India to USSR have been
added in Indo-Soviet bilateral trade during
1987-88.

Foreign trade is governed by the Import
and Export policy under which both private
and public sectors are allowed to undertake
foreign trading activities. Both the sectors
are being encouraged to improve the trade
flows. As regards the question of impact
or Rouble-Rupee exchange ratio on the
bilateral trade, there is no evidence to show
that this ratio is adversely affecting the
trade,

[Translation]

Export of Handloom Cloth by Handloom
Export Promotion Council

2639. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of TEX-
TILES be pleased to state :

(a) whether export of handloom has
increased after the setting up of the Hand-
loom Export Promotion Council;

(b) the names of places in the country
where branches of the aforesaid Council
have been opened and whether  there is
any branch of this Council in Rajasthan
also;

(c) whether the Council has organised
any exhibition in forgign countries to in-
crease the export of handlooms;

(d) whether it is also a fact that there
is a great demand of handloom cloth in
America and in European countries; and

(e) if so, the arrangements made in the
Seventh Five Year Plan to boost up the
export of handloom cloth ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.
According to the Handloom Export Pro-
motion Council the exports of cotton
handlooms have increased from Rs. 8.33
crores in the years of its formation i.e.,
1966-67 to Rs. 165.66 crores in 1986-87.

(b) The Council has a Regional Office
only at Delhi for serving all the Northern
States.

(c) Yer, Sir. The Council has been
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participating in exhibitions/special commo-
dity fairs abroad for boosting our handloom
exports.

(d) Thereis generally a good demand
for India’s cotton handloom goods in
America and West Europe.

(e) The Council participates in Special
Commodity Fairs/Exhibitions/Sales-cum-
Study Teams/Buyer-Seller Meets and takes
steps for intensive publicity, propuct deve-
lopment and feedback information for
boosting exports.

[English]
RBI Report on Currency and Finance

2640. DR. AX. PATEL :
SHRI C. JANGA REDDY :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Reserve Bank of India
in its report on currency and finance has
expressed scrious concern over steep rise in
prices and has emphasized the need to curb
the trend through proper policy measures;
and

(b) if so, the policy measures adopted
and the results achieved so far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The RBI in
its Report on Currency and Finance
1986-87 has suggested that the price situa-
tion would need careful watching,
against the background of an expected
decline in foodgrains production during

1987-88.

(b) The specific measures taken by the
Government to keep the price rise under
check include enhanced distribution of
foodgrains through Public Distribution
System (PDS); strengthening of the PDS
with the opening of additional outlets;
import of essential commodities like pulses;
edible oils and sugar; strict economy in
government expenditure; mopping up of
excess liquidity in the economy by raising
Cash Reserve Ratio and Statutory Liquidity
Ratio; imposition of selective c<redit con-
trols and intensive action against hoarders

and profiteers.
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Sales of Rahat Patras

2641, SHRI JAGANNATH
PATTNAIK : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have announ-
::ed further incentives to push sales of
Rahat Patras’ floated from December, 1987

o mop up funds to meet expenditure on
drought situation;

(b) if so, the details of the response to
the ‘Rahat Patras’; and

(c) the main incentives announced by
Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : (a) Yes, Sir.

(b) The sales of Rahat Patras upto
26.2.88 amounted to Rs. 40.97 crores.

(c) The further benefits announced by
Government include exemption fiom gift
tax upto Rs. 5 lakhs for the initial subs-
cribers, facility of drawal of annual interest
at the option of subscriber and provision for
transfer of bonds by endorsement and
delivery without having to register the trans-
fers. 50 more branches of banks have
been added as receiving points.

The scheme has since been extended
beyond 29.2.1988.

Rise in Prices During Seventh Five Year
Plan

2642, SHRI K. KUNJAMBU : Will
the Minister of FINANCE be pleased to
state :

(a) the percentage of price rise in each
of the Five Year Plans;

(b) the percentage of price rise antici-
pated during the Seventh Plan;

(c) whether that percentage has been
exceeded; and

(d) if so, the steps taken to arrest
further rise in the pPrice ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) The
requisite information is as follow ;
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Average Yearly increasef
decrease in Wholesale
price index (Base:
1970-71=100)

(per cent)

First Five Year Plan (1951-56)
Second Five Year Plan (1956-61)
Third Five Year Plan (1961-66)
Three Yearly Plans (1966-67)
(1967-68)
(1968-69)
Fourth Five Year Plan (1969-74)

Fifth Five Year Plan (1974-79)
Sixth Five Year Plan 1980-85)

— 2.7
6.3

5.8
13.9
11.6
—1.2
9.0

6.3
9.3

() and (c). The Seventh Five Year
Plan (1985-90), as all earlier plans, has
been formulated at constant (1984-85)
prices. The Plan itself does not predict or
project any given rise in prices.

(d) The specific measures taken by the
Government to keep the price rise under
check include enhanced distribution of
foodgrains through Public Distribution
System (PDS); strengthening of PDS with
the opening of additional outles; import of
essential commodities like pulses, edible
oils and sugar; strict economy in govern-
ment expenditure; mopping up of excess
liquidity in the economy by raising Cash
Reserve Ratio and  Statutory Liquidity
Ratio; imposition of selective credit controls
and intensive action against hoarders and
profiteers. Prices are closely being moni-
tored at various levels to facilitate prompt
action.

Non-Developmcnt Expenditure

2643. SHRI R.P. DAS :
SHRI BASUDEB ACHARIA :
SHRI HANNAN MOLLAH :

wWill the Minister of FINANCE be
pleased to state :

(a) how much developmental processes

were affected by the increased non-develop-
mental expenditures; and

(b) the areas which were affected by
such diversion of funds ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF LXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYV]) : (a) and (b). Government
ensures that developmental processes are
not affected by increase in other expendi-
tures. It may be pointed out that during
the first 4 years of the Seventh Plan 86 9 of
the total five year outiay for Central Plan is
expected to be achieved in real terms.

Appointment of Directors on Boards of
Nationalised Banks

2644. SHRI VIJAY KUMAR MISHRA:
Will the Minister of FINANCE be pleased
to state :

(a) whether several nationalised banks
have not appointed non-official directors on
their Boards of Directors;

(b) if so, the names of banks which

have not yet appointed non-official directors;
and

* (c) the reasons for not appointing non-
official directors on Boards of Directors by
the nacionalised banks ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c).
Appointment of non-official Directors on the
Board of Directors of Nationalised Banks
are made by the Central Government. At
present there are no non-official Directors
on the Boards of Directors of the Nationa-
lised Banks. Identification of persons to
fill the vacancies has taken time. The
matter is, however, now under active con-
sideration.

Major Irrigation Projects in Karnataka

2645. DR. V. VENKATESH : Will
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the Minister of WATER RESOURCES be
pleased to state :

(a) the major irrigation ~projects in
Karnataka which have been included in the
Seventh Plan; and

(b) the progress regarding these pro-
jects and the latest estimated cost of these
projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and
(b). 12 major projects of Karnataka were
included in the 7th Five Year Plan. The
details of these projects are given in the
Statement below.

Statement

Financial and Physical progress of Major Irrigation Projects— Karnataka

(Rs. Crores/[thousand)

S. Name of Projects

Latest

Expendi- Ultimate Potential
No. estimated ture upto Potential created
1986-87 upto
(actual) 1986-87
(actual)
1. Upper Krishna St. I 1071.10 416.35 425.00 103.70
2. Tungabhadra LBC and Dam 90.40 78.66 244.38 242.21
3. Tungabhadra RB LLC 6.83 6.13 37.50 37.50
4. Tungabhadra RB HLC 15.34 12.57 80.91 68.27
5. Bhadra 66.00 59.09 105.57 104,97
6. Ghatprabha St, IIT 370.50 71.74 17807 28.55
7. Malaprabha 307.35 185.44 218.19 143,28
8. Karanja 89.73 37.00 35.61 -
9. Bennithora 50.12 8.84 20.24 < —
10. Varahi 70.00 1.62 15.70 —_
11. Dudhganga 26.00 Nil 19.67 —
12. Hippargi 186.70 3.83 59.69 -

Invcsiment in Private Companies

2646. SHRI RAM PYARE PANIKA :
will the Minister of FINANCE be pleased
to state

(a) whether a large number of private

companies offer shares to the public and

invite investments in the shape of fixed
deposits;

(b) whether the system of investments
by the public in private companies has
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been studied and any norms have been
laid down in this regard for compliance by
those complaints; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir.

{b) and (c¢). Government have issued
certain guidelines for compliance by the
companies. These are laid on the Table
of the House. [[laced in Library. Sec No. LT.
5721/88]. The provisions of Section 58A of
the Companies Act, 1956 and the Compa-
nies (Acceptance of Deposits) Rules, 1975
framed thereunder, regulate the acceptance
of deposits by a company.

Payment of Commcrcial Tax t(; Karnataka
by Coffee Board

2647. SHRI V. S, KRISHNA IYER :
Will the Minister of COMMERCE be
pleased to state :

{a) whether Government are aware
that the Coffee Board Bangalore, has to
pay Rs. 60 crores to Karnataka Govern-
ment towards commercial tax; and

(b) the steps being taken to ensure
that the Coffee Board pays tax expeditiously
in view of financial constraints faced by
Government of Karnataka ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) and (b). The Govern-
ment of Karnataka have assessed the
Coffee Board for payment of purchase Tax
for the assessment years 1974-75 to
1982-83 and levied Rs. 60.58 crores and
the same has been disputed by the Board.
The matter is subjudice and the judgement
of the Supreme Court is awaited.

Delhi Stock Exchange Brokers

2648. SHRI SALEEM 1. SHERVANI :
Will the Minister of FINANCE be pleased
10 state :

(a) whether the Delhi Stock Exchange
bhas been keeping the number of Stock-
brokees stagnant at around 120;
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(b) if so, the reasons therefor;

(c) whether Government have taken
any steps so far to throw open the stock
broking profession to other aspirants;

(d) if so, the details thereof:; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). As a
result of efforts/directions of the Govern-
ment, Delhi Stock Exchange has amended
its Memorandum and Articles of Associa-
tion for increasing membership by 250. Of
this, 125 members will be taken from the
public. The process of sclection of members
from the public issue has been completed
the Expert Committee of the Governing by
Board of the Exchange. However, appoint-
ment of new members is yet to take place
as the matter is subjudice before the
Hon’ble High Court of Delhi at New
Delhi.

(e) Does
above,

not arise in view of reply

[Translation]

Decline in Expori of Silk

2649. PROF. CHANDRA BHANU
DEVI : Will the Minister of TEXTILES be
pleased to state :

(a) the names of the countries having
competition with India in regard to the
export of silk; and

(b) the loss of foreign exchange during
the last three years due to decline in the
export of silk ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) China, Italy
and France are the major competitors in
regard to the exports of silk goods.

(b) There is no loss of foreign
exchange as silk goods exports have iucreas-
ed from Rs. 129 05 crores in 1984-85
to Rs. 201.42 crores in 1986-87.

[English)]

Compensation to Landless Labovurers Etc.
for Price Rise

2650. SHRI S. G. GHOLAP : Will



120 Written Answers

the Minister of FINANCE be pleased to
state :

(a) whether it is proposed to corres-
pondingly compensate the landless labourers
agriculturists, freedom fighters and other
sections of the society as in the case of
Government employees, with every price
hike leading to consumers price index up;

(b) if so, how; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) and (b). No Such
proposal is under consideration.

(c) Under the Minimum Wages Act,
most of the employments fall in the State
Sector for which revision of minimum
wages are done by State Governments,
There are certain scheduled employments
under the Act for which the Central Govern-
ment is the appropriate Government. In
pursuance of the recommendation of the
Labour Ministers’ Conference held in 1980
the minimum rates of wages are _revised
once in 2 years or on a rise of 50 points
in CPI number, whichever is earlier. The
minimum wages have been linked with an
element of variable Dearness Allowance
by most of the States and this Variable
Dearness Allowance is revised periodically.
So far as freedom fighters are con-
cerned, the pension is granted under
Swtantrata Sainik Samman Pension
Scheme which is non-statutory--in nature.
The Pension is enhanced from time to time
but it is not a compensation against price
rise.

Transfer of Surplus Water to Affected
States

2651. SHRI ~ BANWARI  LAL
PUROHIT :
SHRI M. V. CHANDRA
SEKHARA MURTHY :

Will the Minister of WATER RESOUR-
CES be pleased to state :

(a) whether the National Water Deve-
Jopment Agency has recently discussed the
progress of the National perspective for
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water development in respect of Penin-
sular rivers;

(b) if so, the outcome of the discus-
sions held;

(c) whether any decision has since
been taken to tranfer surplus water (o the
needy and affected States; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) and
(b). The National Water Development
Agency is engaged in the investigation and
feasibility studies of the Peninsular Rivers
Development Component of the National
perspectives for Water Resources Develop-
mer.lt. The Society of the Agency recently
reviewed the progress and decided, inter
alia, that the emphasis should be on short
links for transfer of water to deficit areas
and that studies of all the schemes proposed
under the Peninsular Rivers Development
Component should be continued.

(c) and (d) No, Sir.
[Translation]

Loans Under Se'f Employment in
Uttar Pradcsh

2652. SARI AKHTAR HASAN :
Will the Minister of FINANCE be pleased
to state :

(a) the number of loans of Rupees
Twenty Five Thousand each given in
Uttar Pradesh during 1986-87 under the
Self-Employment Scheme;

(b) whether it is a fact that bank
managers take huge commission from the
beneficiaries; and

(c) if so, the steps being taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Reserve Bank
of India has reported that during the year
1986-87, loans amounting to Rs. 50.02
crores have been sanctioned to 23197
beneficiaties in Uttar Pradesh (U.P.) under
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Self Employment Scheme for Educated
Un-employed Youth (SEEUY).

(b) and (c). Reserve Bank of India has
reported that no such allegation has been
brought to their notice. If specific instances
are brought to the notice of the Government
Reserve Bank of India, these would be
taken up with the concerned banks for
remedial action.

[English]
India’s Share in Glo3al Cardamom Import

2653. PROF.P. J. KURIEN : Wil
the Minister of COMMERCE be pleased to
state :

(a) India’s share in the global import
of cardamom;

(b) whether any steps have been taken
to boost India’s share; and

(c) if so, the details with the outcome
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) It has been varying
between a low of about 5% to 35%,.

(b) Yes, Sir.

(c) In order that our prices of carda-
mom are competitive in the international
market; the Spices Board is giviag thrust
to development programmes to improve
productivity in Cardamom. This includes
schemes for replantation, irrigation, certi-
fied and polybag nursery, soil conservation,
plant protection, curing houses and bee
keeping etc.

The Board is also conducting research
for development of new high yielding
varieties.

Simultaneously, the Board has launched
market promotion campaigns in West Asia,
USA, Canada and Western Europe.

In addition the Government has allow-

ed CSS on export of cardamom in small’

packs.

The effect of all these measures would
be felt only in the long run.
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Credit Plans for Kerala

2654. SHRI SURESH KURUP : Wwill

the Minister of FINANCE be pleased to
state :

(a) whether the credit plans for 1988

have been prepared by various lead banks
in different districts of Kerala;

(b) if so, the details thereof;

(c) whether the bank officials have
consulted the local Members of Parliament
and Members of Legislative Assembly be-
fore finalising the plan; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI1
EDUARDO FALEIRO) : (a) to (d). The
information is being collected and will be
laid on the Table of the House to the
extent possible.

Construction of Dams Over River Narmada

2655. SHRI UTTAM RATHOD:

Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether Union Government are
considering some more schemes for cons-
tructing dams across river Narmada; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) No,

Sil'.
(b) Does not arise.
Castor Oil Export

2656. SHRI S. JAIPAL REDDY :
Will the Minister of COMMERCE be pleased
to state :

(a) whether Government have permitt-
ed export of castor oil B.P. through Bombay
port;

(b) whether Government vide circular
No. 12/51/86 EAC dated 30 June, 1986
had decided to pay cash compensatory
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support at 5 per cent to exporters who
export castor oil medicinal B.P. grade from
July 1986; '

(c) whether some exporters have claim-
ed C.C.S. by exporting inferior sub-standard
and non-medicinal castor;

(d) whether Government have investi-
gated into the matter; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Yes, Sir.

(b) Cash Compensatory Support @5%
has been granted on export of castor oil
medicinal B. P. with effect from 1-7-1986
vide Government of India, Ministry of
Commerce, circular No. 12/52/86-EAC,
dated 30-6-1986.

(c) Export of castor oil is subject to
compulsory grading and certification under
Agmark. Accordingly, every consignment
of castor oil meant for export is compul-
sorily graded as per prescribed Agmark
standards. Payment of C.C.S. is made by
the port licensing offices on the basis of
documentary evidence submitted by ex-
porters, including Agmark certificate.

(d) and (¢). No complaint has been
received by the Directorate of Marketing
and Inspection from importers about the
quality of castor oil exported from India.

Changes in Replenishment Policy of
Roguh Diamonds

2657. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have recently
introduced changes in the replenishment
policy regarding import of rough diamonds
for polishing and export;

(b) whether these changes are in favour
of high value diamonds;

(c) whether in the process value added
to the diamonds has decreased;

(@) whether this change is consequen-
tial to the discussions Government had with
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the diamond monopoly company of De
Beers; and

(e) how does the new policy is con-
ducive to India’s dominant position in dia-
mond cutting and polishing ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. R. DAS MUNSI) : (a) to (c¢). Govern-
ment recently notified new replenishment
rates for export of cut and polished dia-
monds (vide Public Notice No. 225-ITC
(PN)/85-88 dated the 6th November, 1987)
to help diversify exports to larger and
better quality diamonds while rationalising
the level of imports for lower quality dia-
monds for an overall increase in export
turn-over and consequential improvement
and higher levels of aggregate earnings of
foreign exchange and employment opportu-
nities.

(d) No, Sir.

(¢) The new replenishment rates have
aimed at product diversification, while
maintaining the country’s existing strength
in relatively lower quality diamonds.

[Translation]

Reservoir Constructed in Scuthein Part
of Lii ar

2658. SHRI VIJOY KUMAR YADAYV :

Will the Minister of WATER RESOURCES
be pleased to state :

(a) whether irrigation is possible in
Nalanda, Navada and other adjoining areas
by storing water of river Ganga during
rainy season in a reservoir to be constructed
in the southern part of Bihar among the
Rajgir hills;

(b) whether Union Government have

examined the aforesaid important scheme;
and

(c) if so, the time by which it would be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (c).
No such scheme has been received from
Bihar Government for techno-economic
appraisal by the Central Water Commission
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[English]

Suggestion for Attaches in India
Missions

2659. SHRI P. M. SAYEED : Will
the Minister of COMMERCE be pleased to
State :

(a) whether Government have received
any suggestion to appoint ‘‘Attaches” to our
missions abroad in order to assess possibili-
ties of export of minerals;

(b) if so, the reaction of Government
thereto and the countries to which appoint-
ment of attaches is suggested;

(c) the names of the main minerals
which are already being exported as well as
those suggested; and

(d) the various steps contemplated for
promotion of export of minerals ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Such a suggestion has
not been formally received by the Govern-
ment from the Federation of Indian Mineral
Industries. No appointments of Mineral
Attaches are proposed by Government.

(b) Does not arise.

(c) and (d). The main mineral exported
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is iron ore. The World markets for mine-
rals are generally very depressed. The
steps taken by the Government to promote
export of minerals include expansion of
capacities of major minerals exporting ports,
development of other related infrastructure,
diversification of markets and offering in-
centives export prices.

Excise Duty Pending Realisation

2660. SHRI RAM BHAGAT
PASWAN : Will the Minister of FINANCE
be pleased to state :

(a) whether at least six companies
have been issued notices for evasion of
excise, customs and income tax amounting
to more than one hundred and fifty crores
each and the amount is pending realisation
although there is no court stay; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) and (b). Under the Income
Tax Law, there is no scheme of issue of
“‘notice for evasion”. However as regards
evasion of excise and customs duties, only
against two companies show cause notices
for evasion of duties of rupees hundred and
fifty crores and more have been issued, and
which have not been stayed by any court.
The particulars are given below :

(Rs. in crores)

Name of the company

No. of show cause
notices not staycd

Amount involved
in respect of show

by courts cause notices
mentioned in
column (2)
M/s LT.C. Ltd. and
related concerns 20 1081.05
M/s G.T.C. Industries
Ltd. and related concerns 32 539.10

All the above cases are pending adjudi-
cation. The question of realisation of any
amount will arise only after the cases are
adjudicated and the amounts confirmed.

Formula for Tabulation of Customs
Duty on Import of Steel

2661. SHRIMATI BASAVA-
RAJESWARI: Will the Minister of
FINANCE be pleased to state ;
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(a) whether he had ordered an enquiry
into the Central Board of Excise and
Customs move of reversing the formula for
tabulation of customs duty on the import of
seconds steel which has resulted an estimated
revenue loss of about Rs. 100 crores; '

(b) if so, whether the Enquiry Report
has been received by Government;

(c) if so, the details of the findings;
and

(d) the action taken against those
held responsible ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) to(d). On the basis of
some reports it was decided 10 look into the
reported dis-continuance of the practice of
charging import duty on steel on the loaded
price of Deutsche Mark 650 per metric
tonne with effect from June, 1987 and loss
of duty, if any, on account of giving up
this practice. It has been found that the
Customs authorities at Bombay had faced
the problem of valuing imported defective
mild steel sheets for the purpose of assess-
ment and had decided to assess them at a
uniform value of Deutsche Mark 650 per
Metric tonne with effect from June, 1985
and at Rs. 3200 per metric tonne with
effect from March, 1986 with a view to
facilitating assessment and clearance of
consignments of mild steel defective sheets,
the prices of which, since they are not a
standard item, varied depending on their
composition, thickness and size, the nature
and extent of the defects, the country of
supply, etc. Having regard to an order pas-
sed by the Bombay High Court in a particu-

lar case, the increasing litigation before
the Appellate authorities and repre-
sentations received from the concerned

trade association, the issue was further
examined in June, 1987 and it was decided

to accept the declared invoice values
except where such  values, scrutiny,
were found not to be in conformity

with the contemporary sale values of similar
goods in terms of the provisions of Sec-
tion 14 of the Customs Act, 1962.

The decision with the regard to accept-
ing a particular value for assessing the
goods to duty vn importation has to be
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taken by the proper officer in the Custom
House in terms of section 14 of the Cus-
toms Act, 1962.

Import of Out Board Motor

2662. SHRI A. CHARLES : Will the
Minister of COMMERCE be pleased &0
state :

(a) whether Government are awase
that Out Board Motor (O.B.M.) above 10
H.P. is required by traditional fisherman;

(b) whether there is any restriction on
the import of O.B.M. above 10 H.P. and if
so, the details thereof and the reasons
therefor;

(c) whether O.B.Ms. above 10 H.P.
essential for traditional fishermen are
being manufactured in the couatry;

(d) if not, the rationale for restricting
import of such O.B.Ms. and

(e) whether registered exporters who
act as middleman charge heavy premium
for the import of OBM and if so, the steps
being taken to remove such restrictions® ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Government have no
definite information about use of Out Board
Motors above 10 H.P. by traditional fisher-
man.

(b) to (d). Out Board Motors upto
10 H.P. are allowed for import by all per-
sons under Open General Licence. Those
above 10 H.P. can be imported against a
licence. Out Board Motors above 10 H.P.
are not being manufactured in the country
in the organised sector, but, few schemes
for manufacture of Out Board Motors above
10 H.P. are at different stages of implemen-
tation.

(¢) Import of Out Board Motors can
be made by Export Houses/Trading Houses
against REP licences/Additional licences
and, by manufacturer-exporters against
REP licences. Import by Export Houses/
Trading Houses is subject to the condition
that the items have to be disposed of to
Actual Users. Import by manufactumged
exporters is subject to actual user canditiog,
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Value of Rupee

2663. DR. D. N. REDDY :

SHRI MOHD. MAHFOOZ
ALI KHAN :

Will the Minister of . FINANCE be
pleased to state :

(a) the value of rupee as compared
with 1960 as base;

(b) the position of rupee in relation to
dollar, Pound or Rouble and other conver-
tible currencies; and

(c) how has the rupee value fallen
from 1980 to 1988 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
BDUARDO FALEIRO) : (a) and (c). The
value of the rupee measured as a reciprocal
of the Consumer Price Index for Industrial
Workers with 1960 as the base was 13.3
paise in December 1987, the latest month

for which the index is available. In December
1980, the value of the rupee was 24.5
paise.

(b) The latest avaflable monthly ave-
rage exchange rate of the rupee in -terms
of major international currencies is given
below :

Exchange Rate of Rupee in February
1988

(Rs. per unit of Foreign Currency)

U. S. Dollar 13.06
Pound Sterling 22.96
Rouble 15.86
D.M. 7.70
Yen 0.10
French France 2.28

Setting up of Soft Drink Bottling Plant
in Soviet Union

2664. SHRI E. AYYAPU REDDY :
Will the Minister of COMMERCE be
pleased to state ;
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(a) whether it is proposed to set up
a soft drinks bottling plant in the Soviet
Union on turnkey basis; and

(b) whether an agreement was signed
between the Parley Group and a delegation
of Gosagropom ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) and (b). Government
is aware that M/s. Parle (Export) pvt. Ltd,,
Bombay is negotiating with M/s. Gosagro-
pom, a Soviet organisation, for setting up a
soft drinks bottling plant in the¢ USSR on
turnkey basis. In terms of the prescribed
procedures governing such projects abroad,
the Indian party is required to obtain the
approval of the Government. No applica-
tion for grant of such approval in the
prescribed from has yet been received from
the Indian Company.

Incentives to Entrepreneurs in FTZ.

2665. SHRI V, SOBHANADREES-
WARA RAO: Will the Minister of
COMMERCE be pleased to state :

(a) whether a three point incentive to
attract investors and entrepreneurs in free
trade Zone (FTZ) has been suggested;

(b) if so, the details thereof; and

(c) the
thereto ?

reaction of Government

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c). Spccific in-
centives including duty free import of capital
goods and production inputs, a 5 year tax
holiday, exemption from Central Excise
Duty of sales tax etc. are extended to units
situated in the Export Processing Zones jn’
order to take to competitive export pro-
duction. Various suggestions have also
been received from time to time in order to
further promote investments in the Zones,
These are duly examined and implemented,
if feasible. Government have recently
granted a facility to units in EPZs and under
the scheme of 1009 Export Orinted Units
to sell 257 of the production in the
Domestic Tariff Area in relaxation of the

import regime in order to improve their
viability,
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Pact with West African Bank

2666. SHRI GURUDAS KAMAT :
Will the Minister of FINANCE be pleased
to state :

(a) whether a credit pact has been
signed with West African Bank in February,
1988; and

(b) if so, the main features of agree-
ment ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) and (b). The
Export-Import Bank of India has reported
that a credit agreement with a line of credit
of Rs. 13 crores to West African Develop-
ment Bank, (WADB) was signed on February
15, 1988 between Exim Bank of India and
WADB. The main features of the agree-
ment are given below :

To finance export of
Indian Capital goods
and engineering goods
and other related ser-
vices to the seven
countries namely
Benin, Burkina Faso,
Coted ‘Ivoire, Mali,
Niger, Senegal and
Togo.

Purpose

109, of FOB/C and F
contract value.

Advance payment :

Payment out of 90 9 of FOB contract

Exim Bank value or 909, of C
Credit (Eligible and F contract value if
Value) shipments are affected

by Indian vessels.

10 years inclusive of
moratorium,

Period of credit

As per Exim Bank’s
prescribed rates which
currently are 8.5% per

Rate of interest

annum.
Commitment fee 0.5% p.a.
Service charge 0.5% p.a.

Minimum Rs. 5,00,000
contract

value
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Currency of the : Indian Rupees
contract value
Currency of Indian Rupees

Credit

NRI Response to Invest in India

2667. SHRI V.N. GADGIL : Wil

the Minister of FINANCE be pleased to
state :

(a) the reasons for the inadequate
response by Non-Resident Indians to invest
in India;

(b) whether any study or exercise has
been done regarding their indifference to
investment inspite of liberalisation of
policy; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The response
of Non-Resident Indians to invest in India
has not been indifferent or inadequate.

(b) No, Sir.
(c) Does not arise.

Rural Sector Lending by Nationalised Banks

2668. SHRI MOHD. MAHFOOZ ALl
KHAN : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have made
any review of the rural sector lending by
the nationalised banks in the country;

(b) if so, the areas/aspects of the banks
rural lending examined stating the
deficiencies if any, identified in the effective-
ness of the existing policy in the growth of
agricultural and other sectors of rural
economy; and

(c) the modifications contemplated by
Government in the policy framework for
rural lending to derive optimum benefits out
of the banks involvement in the rural
economy ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Reserve
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Bank of India (RBI) had asked the senior
executtves of the Public Sector Banks to
carry out a study of rural lending in some
branches of their banks to make a qualitative
assessment of the credit delivery system in
relation to the objectives of rural lending,
the stiength and weaknesses of the organisa-
tional set up, the quality of field work
done, coordination with State authorities
and other agencies involved in rural develop-
ment, etc. Reserve Bapk of India organised
a Seminar on Rural Lending in January,
1988 to discuss the various aspects of rural
lending based on the findings of the studies
undertaken by senior executives of the
banks.

Reserve bank of India constituted a
Committee to examine the various sugges-
tions made during the Seminar on Rural
Lending and to make suitable recommenda-
tions regarding the operational aspects of
their implementation.

In the meanwhile it has been decided
that each bank branch in the rural and
semi-urban areas of the country may have
a designated service area covering about
15 to 25 villages in its neighbourhood. The
branch will be primarily responsible for
meeting the appropriate credit needs of its
service area.

[Translations]
Bank Frauds

2570. SHRI DAL CHANDER JAIN :
Will the Minister of FINANCE be pleased
to state :

(a) the number of cases of frauds in
the banks during 1987 (upto 31st
December) and the losss suffered by Govern-
ment as a result thereof ; and

) the action taken by Government
aguinst the persons found guilty in this
regard ?

THE MINISTER OF STATE IN THE
BPEPARTMENT OF ECONOMIC AFFAIRS
W THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Reserve Bank
of India (RBI) has intimated that during
the period 1.1.87 to 31.12.87, irrespective
of the dates of their occurrence, 1903 cases
of frauds involving an amount of Rs. 41.79
erores approx. were reported to it by 28
Public Sector Banks in Iudia, RBI has
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further intimated that the amounts involved
in frauds do not necessarily represent the
actual losses which the banks may have
to ultimately suffer since banks generally
have securities, insurance policies and
make recoveries through civil suits etc,

(b) RBI has intimated that as, reported
by the public sector banks, during the period
1.1.87 to_30.9.87, the information in
respect of the delinquent employees against
whom action has been taken for their

involvement in cases of frauds is as given
below :

(i) No. of employees convicted
on charges of frauds — 72

(ii) No. of employees given

major,'minor penalties — 544

(iii) No. of employees out
of (ii) above dismissed/

discharged/removed — 220

Data provisional)
Ban on Import of Cotton

2671. SHRI KALI PRASAD
PANDEY : Will the Minister of TEXTILES
be pleased to state :

(a) whether it is a fact that All India
Cooperative Cotton Federation has urged
Union Government not to import cotton in
t:e present circumstances;

(b) if so, the details thereof;

(c) whether Government has taken
gffective steps for imposing a complete ban
on the import of cotton during January,
1988 to April, 1989 and for giving incentive
to grow more cotton in the country; and

(d) if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The All India Cooperative Cotton Federa-
tion Ltd., has urged the Government not to
import any cotton, since 10.00 lakh bales
of cotton is likely to be imported against
exports of cotton yarn, cotton fabrics and
made-ups on Advance Licensing Basis

(c) and (d). 'To ensure availability of
cotton to check the rise in the prices of
cotton, Government have suspended exports
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of staple cotton since July, 1987. Govern-
ment have also permitted import of cotton
against exports of cotton yara, cotton
fabrics and made-ups on Advance Licensing
Basis. While no decision has been taken to
import cotton, Goverament do not rule out
the possibility of import of cotton. For
increasing the production of medium and
long staple cotton, certified seed is being
distributed, demonstration plots are laid
and package of improved practices are
extended over larger areas. Kapas Grading
Centres are also set up in the major cotton
growing States. Besides, Government fix

the minimum support prices of cotton,
taking into account not only the cost of
various inputs, but also a reasonable margin
to the farmer as an incentive for adopting
better agricultural practicés.
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[ English)
Credit Facilities in Sikkim

2672. SHRIMATI D.K. BHANDARI :
Will the Minister of FINANCE be pleased
to state total number of people offered
credit facilities in each district of Sikkim
during 1985, 1986 and 1987 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : Reserve Bank
of India has reported that District-wise
details of total number of people offered
credit facilities in the State of Sikkim is not
available. However, outstanding amount of
credit extended by all Scheduled Commer-
cial Banks in four Districts of Sikkim as
on December 1985, December 1986 and
September 1987 is as under :

(Amount in Rs. crores)

District December December September 1987
1985 1986 (latest available)
East Sikkim 0.81 12.49 14.25
North Sikkim 0.32 0.33 0.40
South Sikkim 1.00 1.11 1.20
West Sikkim 0.33 0.62 0.85

Supply of Raw Bilk by China

2673. SHRIY. S. MAHAJAN :
SHRI T. BALA GOUD ;
Will the Minister of TEXTILES be

pleased to state :

(a) whether it is a fact that the Indian
Silk export has been facing a major set back
due to sudden stoppage of supply of raw
silk by China to India;

) whether Government have taken up
this matter with Government of China to
find out the reasons;

€c) if so, the results thereof; and

(d) what are the other sources for
getting raw silk and the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MHRDHA) : (a) to (¢). China

has not stopped the supply of raw silk to
India. Due to some policy changes in China,
their exportable quantity of raw silk and
varn has come down. China also now
prefers to export higher grade of raw silk
on account of better profit margins. How-
ever, Government of India is in constant
touch with the China National Silk Import-
Export Corporation through the Embassy of
India in Beijing and also the Chinese
Embassy at New Delhi for securing
increased supplies of raw silk.

(d) At present the possibilities of
getting India’s raw silk requirements from
other sources are meagre.

Decline in Cloth Producticn

2674. SHRI H. B. PATIL : Wil the
Minister of TEXTILES be pleased to
state :

(a) whether the production of cloth in
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the organised sector has continued to decline
despite the enunciation in the new textile
policy in June 1985 and sweeping reforms
‘in the regulations relating to capacity crea-
. tion and utilisation; and

(b) if so, the details regarding the
assessment, if any, made and the steps taken
by Government in that regard ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
During 1986-87 production of cloth in the
organised mill sector was 3317 million
metres as against 3376 million metres
during 1985-86. During 1987-88 (April-
December), the production of cloth in this
sector is estimated at 2296 million metres
as against 2498 million metres produced
during the corresponding period of 1986-87.
Thus, out put of the mill sector is
showing a marginal decline. At present the
texfile industry is faced with the problem
of demand recession and high cotton prices.
Important steps taken by Government for
ensuring viability of the textile industry
include setting up of a Nodal Agency to
examine sick textile mills in order to as
certain whether they are viable and to
evolve rehabilitation packages for units
found to be potentially viable. Setting up
of a textiles mondernisation fund, allowing
fuller flexibility in the use of fibres, lifting
of ban on expansion in the weaving capacity
in the mill industry, suspension of cotton
exports in view of the presently ruling high
cotton prices, import of cotton against
export of cotton yarn, cotton fabrics and
made-ups on advance licensing basis.

Control Bgards for Larze Inter-
State I-Tigation Projects

2675. SHRI H. B. PATIL : Will the
Minister of WATER RESOURCES be
pleased to state :

(a) whether most of the State Govern-
ments have shown reluctince in accepting
Union Government’s suggestion for setting
up Control Boards for large inter-State
irrigation projects costing rupees fifty crores
or more; and -

(b) if so, the names of such States and
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
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(SHRIMATI KRISHNA SAHI) : (a) and
(b). No reluctance as such has been
expressed by any of the State Governments
who have responded to the suggestion for
setting up of Control Boards for large inter-
State and State irrigation projects. Tami]-
nadu, however, felt that creation of such
Boards is not essential since adequate
financial powers have been delegatcd to the
Chief Engineers.

Probicms of Tex Industry in Kangra
Vallcy

2676. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government have taken
note of the problems of tea manufacturers
in Kangra Valley especially the ones relat-
ing to marketing and export; and

(b) if so, the exact problems which
stand in the way of export and marketing
and the steps taken by Government to
solve them during the Seventh Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir. The Govern-
ment have constituted a Committee to
formulate the long-term strategy and plan
for tea which includes a representative of
the Kangra Valley Tea Association. This
Committee would evolve a long-term and
medium-term policy and strategy for tea,
suggest measures for substantially increas-
ing production and productivity taking into
account the domestic demand and export
requirement, in terms of quantity, quality
and type of manufacture of tea, examine
factors affecting yield in different regions,
draw up special programme for small apd
medium growers, suggest ways and means
of reducing costs in production and manu-
facture of tea, evolve a plan and strategy
for maximising exports, and assess.financial
requirementis.

(b) Uptill now tea industry in Hima-
chal Pradesh has been mainly confronted
with the problem of the poor quality of
tea. In addition, Himachal produces about
0.7 to 0.8 M. Kgs. of tea which is negligible
in the overall context of India’s total pro- -
duction. The tea. produced in Himachal
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Pradesh is used mainly for blending with
other good teas, both fdr internal market
and export. Marketling of these teas
depends entirely on our exports to Afgha-
nistan and Pakistan. Efforts are being
made to increase our exports to these
countries.

NRI Investment in Housing Sector

2677. PROF. NARAIN CHAND

PARASHAR: Will the Minister of FINANCE

be pleased to state :

(a) whether the Reserve Bank of India
has decided to issue Non-Resident India
Bonds and allow NRI’s involvement in the
housing sector;

(b) if so, the details of the scheme and
the likely date with effect from which it
would be implemented; and

(c) if not, the likely date by which a
decision would be taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Govern-
ment have decided to introduce a new
scheme of Foreign Currency denominated
Bonds/Deposit Certificates for Non-Resident
Indians on a non-repatriable basis. The
maturity period of these Bonds/Deposit
Certificates will be 7 years and these will
carry an interest rate higher than that
applicable to the repatriable foreign currency
non-Resident deposits. These Bonds/ Depo-
sits will be free from Income tax, Wealth
tax, and Gift tax. The Scheme is expected
to be implemented fairly soon. There is no
decision to allow NRIs’ involvement in the
housing sector.

Supply of Water from Anandpur Hydel
Channel

2678. PROF. NARAIN CHAND
PARASHAR : Will the Minister of WATER
RESOURCES be pleasad to state ::

(a) the latest progress regarding the
sanction of the project for the supply of 25
cusecs of water from Anandpur Hydel
Channel as per agreement betweeh Govern-
ments of Punjab and Himachal Pradesh;
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(b) the time by which construction of
the project would be taken in hand;

(c) if not, the action taken by Govern-
ments so far on the representation of
Himachal Pradesh Government for sanction
of this project and when was it submitted to
Union Government; and

(d) the response of Union Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (d).
No project report has been received from
the Government of Himachal Pradesh for
the utilisation of 25 cusec of water from the
Anandpur Hydel Channel.

Purchasing Power of Rupee

2679. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Government are aware that
the purchasing power of the rupee has gone
down continuously and is extremely low at
the present moment;

(b) if so, the exact purchasing power of
the rupee as on date and at the beginning
and end of each Five Year Plan; commenc-
ing with the Third Plan, with 1960-61 as
the base year;

(c) whether any efforts would be made
to restore and rejuvenate the rupee and
enhance its purchasing power; and

(d) if so, the nature thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI1
EDUARDO FALEIRO) : (a) and (b). The
requisite information is given in the state-
ment below.

(¢) and (d). Government has taken
measures to keep the price rise under check
and thereby to maintain the purchasing
power of the rupee. These include enhan-
ced distribution of foodgraing, through
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Public Distribution System (PDS);
strenthening of PDS with the opening of.
additional outlets; import of essential
commodities like pulses, edible oils and
sugar; strict economy in government expen-
diture; mopping up of excess liquidity in
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the economy by raising Cagsh Reserve Ratio
and Statutory Liquidity Ratio; imposition
of selective credit controls and intensive
action against hoarders and profiteers.
Prices are closely being monitored at various
levels to facilitate prompt action .

Statement

Purchasing Power of Rupee at the beginning and end of each Five Year Plan
( from II1 Plan omwards)

Plan Year/Period Index Value of Rupec*
(in paise)

HI Plan

(1961-66)

Beginning April, 1961 100 100.00

End March, 1966 140 71.43

IV Plan

(1969-74)

Beginning April, 1969 168 59.52

End March, 1976 270 37.04

V Plan

(1974-79)

Beginning April, 1974 277 36.10

End March, 1979 325 30.77

VI Plan

(1980-85)

Beginning April, 1980 368 27.17

End March, 1985 575 17.39

Vil Plan

(1985-90)

Beginning April, 1985 582 17.18

End Upto January, 1988 738 13.55

(latest available)

* Measured as the reciprocal of the Consumer Price Index for Industrial Workers

(Base shifted to 1960-61=100)

Self Employment Programme for Urban
Poer

2680. SHR1 SYED SHAHABUDDIN :
Wil the Minister of FINANCE be pleased
to state :

(a) the number of applications received,
State-wise, for loans under Self Employ-
ment Programme for Urban Poor during
1987-88;

(b) the number of applications sanction-
ed, State-wise;
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(c) the amount disbursed so far;

(d) the final figure of disbursement in
respect of the programme for 1986-87;
and

(e) the progress in regard to repayment

of loans as on 31 December, 1987 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). The
complete data regarding number of applica-
tions received, sanctioned, disbursed along-
with the amount sanctioned and disbursed
for the financial year 1987-88 under Self
Employment Programme for Urban Poor
(SEPUP) would be available only after the
end of the current financial year. However,
Reserve Bank of India (RBI) has reported
that as per the data so far received from
implementing banks, 2.45 lakh cases involv-
ing Rs. 87.40 crores have been sanctioned
and Rs. 60.55 crores have been disbursed
to 1.89 lakh beneficiaries

(d) During 1986-87, under SEPUP
disbursements have been made in respect of
3.10 lakh cases involving a sum of
Rs. 101.71 crores.

(e) RBI has reported that under the
existing data reporting system separate
recovery of SEPUP loans is not being collec-
ted by them.

Income Tax Searches and Assessments

2681. SHRI SYED SHAHABUDDIN :
Will the Minister of FINANCE be pleased
to state : .

(a) the number of searches conducted
by the Income Tax Department during the
period 1987-88 so far;

(b) the number of assessment completed
in cases arising out of these searches;

(c) the number of cases where prosecu-
tion has not been launched due to surren-
der by the Tax payers of the ' un-accounted
assessment;

(d) the number of cases in ‘which pro-
secution were launched; and
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(e) the number of cases .decided upto-
date ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.X.
PANJA) : (a) and (b). The Income Tax
Department conducted 7767 searches during
the period from Ist April, 1987 to 29th
February, 1988. ‘These resulted in the
seizure of prima facie unaccounted assets
worth Rs. 124.45 crores besides a large
number of incriminating documents indi-
cating tax evasion. The concealment of
income detected in these searches includes
the income assessable for the assessment
year 1988-89 or 1989-90. As the returns
in respect of assessment years 1988-89 and
1989-90 have not statutorily become due
so far, the question of completing the
assessment does not arise.

(c) to (e). Prosecutions for concealment
of income are generally launched in cases
where assessments have been completed and
the extent of concealment finally quantified,
As mentioned above, as none of the returns
of income for the assessment yeass 1988-89
and 1989-90 are due under the law, the
question of launching prosecutions at this
stage in these cases does not arise. How-
ever, between 1.4.87 and 29.2.88 Rs. 97.69
crores has been admitted as concealed in-
come during the course of searches.

Working Group Report on Lead Bank
Scheme

2682. SHRI SYED SHAHABUDDIN :
Will the Minister of FINANCE be pleased
to state :

) (a) the composition of working group
on lead bank scheme and its terms of
reference;

(b) whether the working gioup has
submitted report to Government; and

(c) if so, the main recommendations
made by the group and the reaction of
Government thereto 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The compo-

]
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sition of the Working Group on Lead Bank
Schétne set up by the Government, at the
time of finalisation of its report in
February, 1988, is given in the statement
below. |

The terms of reference of the Working
Group were as under :

(i) to examine the need for extending
the Lead Bank Scheme right upto
the block level and also to suggest
methodology for achieving betier
coordination among various banks
at the block level;

(ii) to “examine the role of Coordi-
pation/Consultative/Advisery Com-
mittees at  State;District/Block
Ievel and to suggest a more rationa-
lised frame of such three-tier
committees; and

(iii) to examine and make recommenda-

" tions for synchronising the credit
plans of the banks with the
development plans of the State
Governments with a view to make
the Lead Bank Scheme more
effective.

(iv) any other matter connected with
or incidental to the above terms of
reference.

(b) and (c). The Working Group has
submitted its report 10 Government on
1.3.1988. The recommendations of the
Group are under consideration of Govern-
ment,

Statcment

Composition of Working Group on Lead
) Bank Scheme

1. Shri AK. Agarwal,
Joint Secretary,
Government of India,
Ministry of Fmance,
Department of
Economic Affairs,
Banking Division,
New Dethi. ~—Chairman

2. Shri P.K. Parthasarathy,

" Chief Officer,
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Rural Planning and
Credit Department,
Reserve Bank of India,
Central Office,
Bombay. — Member
3. Shri Divakar Deyv,
Chief General Manager,
National Bank for
Agriculture and Rural
Development, Bombay. —Member
4. Shri J.S. Varshneya,
Chairman and Managing
Director,
Punjab National Bank,
New Delhi, —Member
5. Shri J.C. Moorjani,
Under Secretary,
Ministry of Agriculture,
Department of Rural
Development,
New Delhi. —Member
6. Shri K.P. Pandian,
Under Secretary,
Government of India,
Ministry of Finance,
Department of Economic
Affajrs,
Banking Division,
New Delhi.

—Member
Secretary

Cashewnuts Export

2683. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of COMMERCE be pleased to state :

(a) the figures of domestic production
quantity and value of cashewunts exported
during 1985, 1986 and 1987;

(b) the measures being adopted to
increase the export of cashewnuts; and

(c) the total contribution from the
State of Kerala towards cashewnuts export-
ed during 1985-86, 1986-87, and 1987-88
respectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) The figures of domestic
production and exports of cashewnuts
during the last 3 years have been provisiop-
ally estimated as follows ;
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Year Production (M.T.) Exports Value (cro;"ei)
Qty. (M.T.)
1985 221331* 38123 223.77
1986 234475* 38050 298.00
1987 245576% 38598 340.29

Produttion of cashewnuts for the
financial years 1984-85, 1985-86 and
1986-87 have been taken as production for
the calender years 1985, 1986 and 1987
respectively. This production goes to the
factories in the respective calender years.

(b) To step up export of cashewnuts
Government have been granting CCS @

8% on exports of cashewnuts in
consumer packs in 1 kg. or less.

Import Replenishment @10%, on exports

of cashew Kernels is also being gran-
ted. Besides this, the Cashew Export Pro-
motion council undertakes export promo-
tion measures by way of sending trade
delegations and participation in fairs and
exhibitions abroad.

(¢) The total contribution from
Exporters based in the State of Kerala
towards cashewnuts export during 1985-86,
1986-87 and 1987-88 has been as follows :

Year Export of cashew Kernels Contribution to exports
from India (M.T) of cashew Kernels by
exporters based _ in
Kerala State (in M.T.)
1985-86 35153 32553
1986-87 41759 37842
1987-88 31665 29596

(April-December °87)

United Nations Developments Programme
Assistance for Irrigation Projects

2684. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of WATER RESOURCES be pleased to
state :

(a) whether efforts are being made 10
upgrade technology for construction of
irrigation projects in difficult geological
areas in the country;

(b) if so, the techniques to be adopted
for the purpose;

(c) whether the United Nations Deve-~
lopment Programme is assisting in this
development programme; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : Yes, Sir.

(b) to (d). Many advanced techniques
like directional blasting, design of high
earth and rockfill dams in earthquake
prone areas and updating design techni-
ques of dams for making design more cost-
effective are being acquired. Assistance
under United Nations Development Pro-
gramme is being provided in form of train-
ing of engineers in developed countries,
visits of senior engineers on study tours
and deputation of experts in the spetialised
fields to India.

Export to Burma

2685. SHRI RADHAKANTA DIGAL :

Will the Minister of COMMERCE be
pleased to state :
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(a) whether Government have a pro-
posal' to export a number of items to

Burma;

() if so, the items listed as such;
and

(c) the details of negotiations
made by both the countries in this

regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
"DAS MUNSI) : (a) and (b). Government
is exploring various possibilities to export
a number of items to Burma. Out of a
list of items from the Burmese side, we
have expressed interest in the export of
items like steel line pipes, steel wire ropes,
'steel plates and angles, tyres and tubes,
electfic starters, air circuit breakers,
switches, copper wire, electrodes, paints
and railway rolling stock.

(¢) During the recent visit of His
Excellency U Khin Maung Gyi, Burmese
Minister of Trade, both sides agreed to
take effective steps to expand and diversify
trade and economic relations between the
two countries. A further response from the
Burmese side is awaited.

Production of Cloth in NTC Mills

2686. SHRI MATILAL HANSDA :
Will the Minister of TEXTILES be pleased
to state :

(a) the details of different varieties of
cloth produced by the National Textile
Corporation mills during the year 1986-87
and 1987-88;

(b) whether there is any proposal to-
increase the production; and

(c) if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Since NTC
mills manufacture a large range of cloth, it
is difficult to give production figures of diffe-
rent varieties. The total production of
cloth by NTC mills during 1986-87 and

“1987-88 (April-December, '87) was as
follows ; .

MARCH 11, 1988

Written Answers 152

(in million metres) -

Year Total cloth
production

1986-87 864.5

1987-88 544.6)

(April-December °g7

(b) There is no proposal to increase

the installed capacity of NTC,

(c) Does not arise.

Loans to Weaker Seciions

2687. SHRI PURNA CHANDRA
MALIK : Will the Minister of FINANCE
be pleased to state :

(a) the total amount of loan disbursed
during the last three years for the weaker
sections, State-wise and year-wise, break-up;
and

(b) the percentage of the recipients
who have crossed the poverty line, State-
wise and year-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The present
data reporting system does not generate
information in the manner asked for. How-
ever state-wise data of outstanding advances
to Weaker Sections by All Scheduled

Commercial Banks as at the end of
December 1984, December 1985 and
June 1986 is given in Statement I
below.

(b) According to the findings of th;
sample Survey carried out under the con-
current Evaluation of Integrated Rural
Development Programme (IRDP) for the
period October 1985 to September 1986,
52 per cent of the sample cases of old
beneficiaries were found to have crossed
the old poverty line of Rs. 3500 at the
national level. The State-wise available
details in this regard are given in Statement
II below.
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Statement-I
State-wise Advances to Weaker Sections of all Scheduled Commercial Banks

(Amount in Rs. crores)

State/Region/ December December June
Union Territory 1984 1985 1986
1 2 3 4
I N orthern Region 507 710 778
Haryana 104 146 156
Himachal Pradesh . 37 44 47
, Jammu and Kashmir 18 26 29
Punjab 171 251 278
Rajasthan 157 218 233
Chandigarh 3 7 14
Delhi 16 20 20
II. North-Eastern Region 59 89 117
Assam 29 44 52
Mani pur 3 5 . 6
Meghalaya 5 10 16
Nagaland 3 12 13
Tripura 11 9 . 13
Arunachal Pradesh 2 0.8 5
Mizoram 9 3 7
Sikkim 2 5 5
III. Eastern Region 499 739 725
Bibar 214 333 300
Orissa 142 168 165
West Bengal 142 238 .259
Andaman and Nicobar Islands 0.4 0.5 0.3
IV. Central Region 684 903 973

Madhya Pradesh 210 273 294



185 Written Answers MARCH 11, 1988 Wriiten Answers 156

1 2 3 4

Uttar Pradesh 474 629 679

V. Western Region 502 658 727

Gujarat 184 249 284

Maharashtra 308 398 432

Goa, Daman and Diu 9 10 11
Dadra and Nagar Haveli 0.3 0.3 0.4

VI. Southe:n Region 1640 1975 2057

Andhra Pradesh 576 . 681 693

Karnataka 325 440 470

Kerala 2; 7 317 342

Tamil Nadu 471 525 530

Pondicherry 10 . 10 12

Lakshadweep 0.4 0.8 0.9
. All-India 3892 5074 5377

Note : 1. Data are provisional.
2. Total may not add up due to rounding differences.

Statement

. 1 2
Percentage of Persons crossing the poverty . Tripura 65
Line (IRDP)-Statewise available details
Poverty Line-3500 Sikkim 40
Name of State/Union % of old benefi- Bihar 50
Territory ciaries crossing Orissa 19
the poverty line
- P Y West Bengal 60
! 2 Madhya Pradesh 42
Haryana 42 Uttar Pradesh 60
Himachal Pradesh 59 Gujarat 40
Jammu and Kashmir 54 Maharashtra 51
Punjab 92 Andbra Pradesh 60
Rajasthan 68 Karnataka 39
Assam 78 Kerala 53
Manipur 15 Tamil Nadu 43

Maghalaya 52 - Total 52
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Note : For Union Tergritqries the
percentage is 51.81°

Rise in Import of Machine Tools

2688. SHRI PURNA CHANDRA
MALIK : Wil the Minister ¢f COMMERCE
be pleased to state : T

(a) whether during the last.one decade
ending 1987 there was a sharp rise in
import of machines tools; ‘o,

(b) whether import increased at a rate
double the increase in the indigenous
production;

(c) if so, the reasons therefor;

(d) the annual indigenous production
and import during last three years, year-
wise;

(e¢) whether Government have any
plan to boost indigenous production and
restrict import; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) and (b). Yes, Sir.

(c) The reasons for incrase in imports
has been mainly on account of shifts in the
demand from conventional machine tools
to special purpose and computerised
numerically controlled (C.N C.) machine
tools.

(d) Annual indigenous production and
import during the Jast three years are as
under :

(Rs. million)

PHALGUNA 21, 1909 (SAKA)

1985 1986 1987
Production
(indigenous) 3032 3250 3700
Imports 2500 2500 2000

(e) and (f). The Government is allow-
ing the import of only those machine tools
which either are not available indigenously
or if available, ‘are not there in sufficient
quantity. Stress is always laid on boosting
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indigenous  production and
upgradation,

technology

Investment of Black Money

2689. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE

be pleased to gtate :

(a) whether Government are aware
that black money is at present being
invested either in real estate or in the
purchase of cars like. Maruti;

(b) whether Government have ascertai-
ned the source of nvestments made in the
purchase of Maruti cars;

(¢) if so, the details therecof alongwith
the cases of tax evasion noticed by Govern-
ment;

(d) if net, the reasons therefor; and

(e) the concrete stes taken/proposed to
be taken by Government to stop investment
of umaccounted money in the purchase of
Maruti and other type of vehicles ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) to (@. Instances of invest-
ment of unaccounted funds 1n immovable
properties and vehicles have come to notice.
The Income-tax Department undertakes
systematic survey operations, search and
seizure operations in appropriate cases and
deep scrutiny at the time of assessment for
detecting tax evasion. Enquiries into the
sources of investment in various movable
and irmmovable assets are made during
the course of assessment proceedings. The
Central Information Branches of the
Income-tax Department have also been
collecting information independently from
transport authorities and dealers of vehicles
for ascertaining the names of purchasess
of Maruti Cars and other vehicles. This
information is passed on to the assessing
authorities for ascertaining the source of
investment by the purchasers. Some cases
of unaccounted investment and unaccounted
profit on re-sale of vehicles have been
detected by the Income-tax Officers all over
the country. propriate action under the
direct tax laws is taken against the persons
found to be evading taxes in such cases.
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Foreign Exchange Outgo due to Illegal
Import of X-Ray Films

2690. SHRI SANAT KUMAR
MANDAL : Will the Minister of
COMMERCE be pleased to state :

(a) whether several crores in foreign
exchange were flowing out of the country
every year on illegal import of general
purpose X-Ray films due to a loophole in
the import policy;

(b) if so, the details thereof; and

(c) the action being taken to plug it
and prevent exploitation of the omission
by the importers who are bringing in
conventional X-Ray films, when available
within the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSID) : (a) to (c). No, Sir. X-Ray
films of certain specified varieties are
allowed for import by all persons under
Open General Lincence because of their
importance in health care as a diagnostic
device. Other varieties of X-Ray films are
in the Limited Permissible List and import
can be made only against a supplementary
licence. Imports of XRRay films in viola-
tion of the import policy is liable for
action under the Imports and Exports
(Control) Act, 1947 and Import (Control)
Order, 1955.

Ho'ding Company for Public
Sector Tea Units

2691. SHRI SANAT KUMAR
MANDAL : Will the Minister of
COMMERCE be pleased to state :

(a) whether itis proposed to sct up a
holding company for the various public
sector tea units; if so, its broad outlines;

(b) whether the headquarters “of this

holding company is to be located in
Calcutta, the main tea trade market and
where the Tea Board is also located; and

(e¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
PAS MUNSI) (a) : No, Sir.
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(b) and (c). Do not arise.

Response to FEPZ

2692. SHRI SANAT KUMAR
MANDAL : Will the Minister of
COMMERCE be pleased to state :

(a) whether the response for setting up
of units at Falta Export Processing Zone
(FEPZ) has been poor;

(b) if so, the reasons therefor; and

(c) the steps Government propose to
take to promote Falta Export Processing
Zone (FEPZ) ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI1 P.R.
DAS MUNSD (a) to (c). 39 approvals
have been issued so far for setting up
units in the Falta Export Processing Zone
(FEPZ), out of which three have become
operational. The number of enquiries being
received for establishing units is encourag-
ing. However, the response in realisation
of projects is relatively slower and may be
attributed, inter alia, to the fact that the
industrialisation of a relatively backward
rural area removed from the metropolis
is involved. Steps have been taken to
expeditiously develop the social and
industrial infrastructure of the Zone and
to attract prospective entrepreneurs to take
to the Zone through adequate publicity in
Indja and abroad.

Opening of New Banks in West Bengal

2693. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of FINANCE
be pleased to state :

(a) whether some new banks have been
opened in West Bengal during 1987;

(b) if so, the details thereof;
(c) whether there is a demand to open

more such banks in view of expansion of
commerce, trade and industries;

(d) if 30, the details thereof; and
" (e) the steps taken for opening of such

banks in each district of West Be
during 1988 ? ol
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO). (a) to (e).
Presumably, the question relates to opening
of new bank branches in West Bengal.
Reserve Bank of India (RBI) has reported
that on the basis of lists of indentified
centres received from the State Govern-
ment of West Bengal, 454 eligible centres
have been allotted to commercial banks,
including Regional Rural Banks, for
opening bianches in the rural and semi-
- urban areas of West Bengal during the
current Branch Licensing Policy for
1985-90, as per details given below :
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Sl. Name of Name of centres
No. District allotted
1. Bankura 22
2. Birbhum 2
3. Burdwan 32
4. Cooch Behar 15
5. Darjeeling 8
6. Howrah 16
7. Hooghly 35
8. Jalpaiguri 10
9. Malda 14
10. Midnapore 70
11. Murshidabad . 73
12. Nadia 32
13. West Dinajpur 37
14. Purulia 9
15. 24 Parganas (South) 49
16. 24 Parganas
(North) 30

Total : 454

In addition, RBI has also allotted 27
centres to banks for opening branches in
the urban and metropolitan/port own
areas in West Bengal. Out of these allot-
menis, banks have opened 88 branches
during the year 1987 as per details given

below ;

Sl. Name of No. of Branches
No. District opened
1. Bankura 2
2. Burdwan 11
3. Cooch Behar
4. Darjecling 2
5. Hooghly
6. Jalpaiguri 1
7. Midnapore 23
8. Murshidabad 14
9. Nadia 3
’10. West Dinajpur 2
11. Purulia 1
12. 24 Parganas
(South) 6
13. 24 Parganas
(North) 6
14. Ca]cetta 9
Total : 88
Banks are required to open their

branches at the alloted centres in a phased
manner during the peiriod upto 31-3-1990,
under the current branch expansion pro-
gramme.

Impeosition of Consignment Tax

2694. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of FINANCE
be pleased to state : -

(a) whether Government have decided
to initiate the process of imposition of
Consignment Tax;

(b) if so, the salient features thereof;
and

(c) the reasons therefore ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.X.
PANJA) : (a) to (c). The Chief Minister’s
Conference held on 28.5.84 recommended
by consensus, different aspects of framing
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a legislation for taxing inter-State consign-
ment of goods. As some of the issues arc
required to be sorted out, it has not yet
beer: possible to take a final decision.

Mulserry Cultivation in ' West Bengal

2695. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of TEXTILES
be pleased to state the details of the
schemes/proposals formulated by his Ministry
to promote the cultivation of mulberry in
West Bengal ?

THE MINISTER OF TEXTILES {SHRI
RAM NIWAS MIRDHA) : To supplement
the efforts of the State Government of
West Bengal for development of Agriculiure,
the Centre Silk Board (CSB) has set up the
following units in the State :

(i) Central Sericultural Research and
Training Institute with 10 Rescarch
Extension Centres.

(i) 5 Regional Sericulture Rescarch
Stations.

(iii) One cold Storage.

(iv) One Common facilities Centre for
reeling.

(v) 3 Silkworm Seed
Centres.

(vi) One Basic Seed Multiplication and
Training Centre.

(vii) Ore Certification Centre.
(viii) One Regional Development Office.

Besides these, the CSB is impiementing
an Intensive Sericulture Development project
in the State involving an outlay of Rs. 9.66
crores, The project initiated during
1985-86 cnvisages bringing an additional
area of 4000 acres under high-yielding
mulberry plantation by 1989-90 and intro-
duction of improved methods of silkworm
rearing, besides providing infrastructure
required for sericulture develapment.

Banks for Stpall Scale Sector

2697. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of FINANCE
Pbe pleased to state :
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(2) whether Government have a pro-
posal to open special banks for small achle
sector;

(b) whother there is also & need for
the modification in beth direct and indireet
levies to put the smaH scale sector banlis
on the rails; and

{c) if so, the action Goveramenat pro-
pose to take in this regard 7

THE MINISTER OF STATE IN
THE DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINITRY OF
FINANCE (S8HRI EDUARDO FALEIRO) :
(a) Government have decided to establish
a separate Small Industries Development
Bank<of India as a Subsidiary of Industrial
Development Bank of India.

(b) and (c). Fiscal measures including
modifications in direct/indirect levies on
Small Scale Sector are kept under review
from time to time.

Growth of Rubber Industry

2698. SHRI SRIBALLAV PANI-
GRAHI ; Will the Minister of COMMERCE
be pleased to state :

(a) whether the growth of rubber

industry is low as compared to other
countries;

(b) if so, the reasons for slow growth;

(c) the consumption of different kinds
of rubber in the country during the last
three years; and

(d) the steps taken for the growth of
rubber industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHMRI] P.R.
DAS MUNSD : (a) to (d). No, Sir, The
growth ©of the rubber industry in this

country has been on an average higher
than the average growth rate of many
other industrial sectors, and India ranks
9th among the nations based on its total
rubbor consumption. The consumption
figures for different kinds of rubber duving
the last three years have been as under ;
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Natural Synthetic Reclaimed Total

(Tonnes)
1984-85 217,510 65,400 34,625 317,535
1985-86 237,440 70,035 38,215 345,690
1986-87 257,305 71,785 38,635 367,725

Expenditure on forms in Nationaliscd Banks

2699. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to state :

(a) whether as per an official report,
the nationalised banks spend an astrono-
mical Rs. 8.00 crores annually on forms
alone; and

(b) if so, whether his Ministry propose
to conduct a critical review of the very
large number of forms used in the banks
and take necessary steps aimed at simpli-
fication and rationalisation to do away
with the redundant forms ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) No, Sir. As
per the information readily available, the
expenditure incurred by 28 public sector
bamks on stationery and printing, which
included expenditure om various forms
used by them amounted to Rs.
crores for 1985 and Rs. 86 34 crores for
1986.

(b) Banks prescribe specific forms
for specific purposes keeping in view their
requirements of maintaining proper records
of transactions and ensuring adequate
supervision and control. These are reviewed
periodically with a view to bring about
simplifications, rationalisation and modifi-
cations so that the forms prescribed
continue to mect the requirements in view.
No review by Finance Ministry of the forms
prescribed by the banks is contemplated.

Restrictions in Stock Market

2700. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to
state :

{a) whether the growing stock market
rostrictions and the carryover ban have
resulted in an explosion of unoficial trading

74.33 .

as speculators have found other avenues of
continuing activities; and

(b) if so, Government’s reaction to such
curbs by the Stock Exchanges leading to
boom in unofficial market ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b).
Trading in specified shares has been subject
to a number of restrictions imposed by con-
cerped Stock Exchange authorities from
time to time since March, 1987. The
Stock Exchange ' authorities have initiated
disciplinary action against violators. So
far as unofficial trading is concerned, Stock
Exchanges do not have any direct or in-
direct link. The Dave Committee has made
a number of recommendations in regard to
the extent of relaxation of controls by
Stock Exchanges. These are being imple-
memted. The proposed Securities Board
will bring about a rational reordering of the
functioning of Stock Exchanges.

Restrictions on Transfer Decds by Stock
Exchange

2701. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to state :

(a) whether the restriction imposed by
some Stock Exchanges on the number of
transfer deeds that can be submitted in one
trading lot has led to an increased number
of odd-lot shares in circulation;

(b) whether this has adversely affccted
the position of small investors; and

(c) if so, the steps Goverament propose
to take to protect the interests of small
investors ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
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EDUARDO FALEIRO) : (a) Some Stock
Exchangts had prescribed the mumber of
transfer deeds that could be tendered
against one trading lot, which had created
some problems for odd-lot holder whether
the limits were found inadequate.

{(b) and (c). The Standing Committee
of the Presidents of Stock Exchanges in
their recent meeting held in Bombay have
decided that upto five transfer deeds may
be permitted to be tendered alongwith a
trading lot in all the Stock Exchanges in
India. This Ministry has advised the Stock
Exchanges in a letter dated 11th February,
1988 to implement the above uniform
practice and to review it after six months.
Further, the Stock Exchanges have also been
advised that even now cases should not be
rejected on the mere technicality of the
number of transfer deeds exceeding five.
Separately, this Ministry has also advised
the . Investment Institutions and selected
banks to purchase and sell odd-lots.

Under Scription of Pablic Issues

2702. DR. B.L. SHAILESH : Will the
Minister of FINANCE be pleased to state :

(a) whether many Government com-
panies have found in the last few months
that their new issues have been under-subs-
cribed even those units which have already
proved their commercial worth;

(b) whether this has necessiated the re-
examination of the guidelines with regard to
public issues; and

(c) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) No, Sir.

(b) and (c). Do not arise.
Commiittee for Coffee Plantation Problems

2703. SHRIMATI D.K. THARADEVI
SIDDHARTHA : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government have consti-
tuted a committee to go into the problems
of coffee plantation;
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(b) the subject referred to the committee;
and :

(c) the time by which the committee
will submit its report ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c). Yes, Sir. The
Government have set up a Committee for
formulation of Long Term Production and
Marketing Strategy of Coffee on 31st
December, 1987. The Committee is re-
quired to submit its report within six
months from the date of its setting up.

The terms of reference of the Com-
mittee in brief are :

(i) to determine the level of produc-
tion to be achieved by types and
varieties of coffee and suggest
measures for achieving this pro-
duction keeping in view global
production and global demand;

(ii) to examine policies relating to
expansion of coffee by varieties
and areas and suggest options
regarding expansion keeping in
view the alternative uses to which
land can be put;

(iii) to examine the causes for stagnation
in domestic demand, and suggest

measures for increasing domestic
demand; and

(iv) to identify export markets to be
developed and the measures to be
taken to promote the exports of
Indian coffee in various form to
these destinations.

Loan Assets of Commercial Banks

2704. SHRIMATI JAYANTI PAT-

NAIK : Will the Minister of FINANCE be
pleased to state :

' (a) whether there is a need to pay pro-
per attention by commercial banks to

in.nprove the quality of loan assets and
timely recovery of dues;

. (b) if so, the steps taken by commer-
cial banks in that direction;

(c) the role being played by banks to

train the customers in proper utilisation of
loans; and
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(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d).
Reserve Bank of India has reported that
banks are required to adopt a schematic
approach to lending in respect of their
agricultural advances, tone up pre-lending
appraisal and post-lending supervision involv-
ing, inter-alia, contact with beneficiaries,
financing for assets of standard quality and
timely recovery of dues.

Recserve Bank of India has often im-
pressed upon banks the necd to institute a
viable recovery system which will help not
only in improving their profitability but
also in re-cycling the scarce resources of the
banking system to the needy sections of the
economy. Banks are to closely monitor the
utilisation of loan amount through periodi-
cal visits/inspection of the borrowers’
premises, factories, scrutiny of accounting
statements and where necessary by periodical
counselling with the borrowers. Some banks
also have special schemes to encourage
technocrats/entrepreneurs to start new
ventures.

Extension of Coffee Plantation

2705. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased to state :

(a) the State which have taken up Coffee
plantation;

(b) the approximate areas brought
under Coffee cultivation by the end of 1987;
and

(c) the incentive given by Coffee Board
or Union Government to undertake Coffee
plantation in those States ?

THT MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c). A statement 1s
given below.

Statcment

(a2) and (b). The state which bave taken
up Coffee Plantation and the area planted
under Coffee as on Coffee Seasion 1985-86
are as under :

PHALGUNA 31, 1909 ($4x4)
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States Area in Hectares
Karnataka 1,27,892
Kerala 65,628
Tamilaadu 32,869
Andhra Pradesh 7,647
Nagaland 1,865
Assam 1,307
Orissa 977
Mizoram 783
Meghalaya 717
Manipur 328
Arunachal Pradesh 255
Tripura 126
Madhya Pradesh 75
Sikkim 67
West Bengal 29
Maharashtra 23
Andaman and Nicobai 8
Islands

Total : 2,40,596

(c) The Coffee Board has bcen imple-
menting a number of schemes like Research
programmes, Extension and Advisory Ser-
vices, Coffee Demonstration  Farms,
Training programmes. Production and supply
of quality seeds and disease resistant mate-
rial for all coffee growers, and loan and
subsidy assistance for the development of
the coffee industry. Differential rate of
interest for the weaker sections has also
recently been introduced.

Boost to Trade with Iran

2706. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased to state :

(a) whether steps have been taken to
boost trade ties with Iran;
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(b) if so, the areas in which trade ties
have besn established by both the countries
earlier; and

(c) the mew areas of co-operation
identified to give further boost to India-
Iran trade ?

TH$E MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). Discussions
have been regularly held with the Iranian
companies during the visits of official dele-
gations as well as at the time of the Joint
Commission Mectings to explore ways and
means of increasing the level of Indo-
Iranian trade turnover. Iran has been a
traditional supplier of crude oil to India.
Some quantities of sulphur and dry fruits
are also being imported from Iran. Princi-
pal Indian exports to Iran comprise inter-
alia tea, jeeps, light engineering equipment
power equipment, meat, €tc.

(¢) During the visit of the Iranian
Minister for Heavy Industry in December
1987 a number of Memoranda of Under-
standing were signed between Indian and
Iranian companies conving inter-alia coope-
ration in transfer of technology and supply
of equipment in sectors such as castings
and forgings, machine tools automative
components etc.

Supply of Cotton Daoties, Sarees at
Cheaper Rate

2707. SHRI MANIK REDDY : Will
the Minister of TEXTILES be pleased to
state :

(a) whether there is any scheme under
consideration of Union Government for the
supply of cotton dhoties, sarees and cloth
at a cheaper rate tothe common man
thgough public distribution system;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ;'md the
appropriate action being taken in this

regard ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA : (a) to (c). NTC
is producing cotton dhoties, sarees and lomg
cloth under the controlled cloth scheme
which is predominently distributed through
NOCF and the pubfic distribution system
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of the State Government. There i{s no
other scheme under consideration of the
Government for supply of Mill-made editon
dhoties, cotton sarees and cotton cloth for
supply through the public distribution
system.

Faads for Hotel Industry in Origsa

2708. SHRI SOMNATH RATH : Wit

the Minister of FINANCE be pleased to
state :

(a) the dctails of norms to provide

funds for hotel industry by IPICOL in
Orissa;

(b) whether Hotel Toronto at Balasore
in Orissa has been provided funds from
IPICOL, if so, the amount sanctioned and
whether the norms have been followed;
and

(c) whether Orissa  State  Financial
Corporation has been consulted and
whether any study report on marketing has
been given by State Government Under-
taking as well as Orissa State Financial
Corporation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Indus-
trial Promotion Investment Corporation of
Orissa Ltd. (IPICOL) in Orissa provided
financial assistance to projects in terms of
the norms prescribed under the Industrial
Development Bank of India’s Refinance
Scheme. The nerms were (a) debt-equity
ratio of 2 : 1; (b) promoters’ contribution
(for projects in ‘‘A” category backward
area) of 12.5%; and (c) repayment period
upto 12 years. However, lower debt equity
norm is being followed by IPICOL in the
case of hotel industry keeping in view the
debt service capability of the hotel projects.
IPICOL had sanctioned a term logn of
Rs. 20 lakhs to hotel Toronto at Balasore
in Orissa. Orissa State Financial Corpora-
tion had also been associated with the
project. It is informed that market survey
conducted by Orissa Industrial Technical
snd Consultancy Organisation andicated
that there was scope for more hotels of this
type at Balasore.
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Repatrlation of Rereizn Exchange
Il'esally Kept Abrord

2709. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleased
to state :

(a) the names of industrialists who
undertook ‘to repattiate a large amount of
foreign exchange which they confessed to
have kept abroad;

(b) whcther these industrialists have
repatriated the foreign exchange; and

(c) if not, the reasons for not tepa-
triating so far and the steps taken by
Government against them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE. (SHRI
EDUARDO FALEIRO) : (a) to (c). The
mformation is being collected and wil be
laid on the Table of the House.

Expo-t of Polyester Yarn

2710. SHRI MOHANBHAI PATEL :
Wil the Minister of TEXTILES be pleascd
to State :

(a) whethe:r the polyester yarn is being
exported;

(b) if so, the quantity of polyester yarn
produced in the country annually and the
quantity out of it exported annually;

(c) whether Government propose to
consider to increase the production of
polyester yarn in the country to boost this
trade; and

(d) if so, the steps being taken in this
respect ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) The production of Polyester Fila-
ment Yarn (PFY) during 1987-88 has
been estimated at 100,000 Tonnes.
According to the Silk and Rayon Export
Promotion Council, the exports of PFY
have amounted to 1845 Tonnes during the
period April-December, 1987-88,

(c) and (d). Additional capacities have
oen licenced to take care of the domestic
requirements and exports,
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(Transhation]
Unaccounted Wealth

2711. SHRI KAMLA PRASAD
RAWAT : Will the Minister of FINANCE
be pleased to state :

(a) whether Government are aware
that businessmen, lottery organisers and
building contractors have been accumulat-
ing unaccounted wealth worth crores of
rupees;

(b) if so, the number of such types of
people whose premises have been raided
so far and the quantum of unaccounted
wealth seized from them; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA) : (a) Yes, Sir.

(b) The Income-tax Department has
conducted 7767 searches in the current
financial year upto February, 1988 and
7054 searches during 1986-87, including
those on businessmen, lottery organisers
and building contractors. These searches
resulted in the seizure of prima facie
unaccounted assets worth Rs. 124.45 croves
in this financial year and Rs. 100.70 crores
in last financial year.

(¢) Does not arise.
[English]

Diocing o Tube Wells in Drouglht
Affected Areas of Orissa

2712. SHRI SOMNATH RATH : Will

the Minister of WATER RESOURCES be
pleased to state :

(a) the funds allotted per tube wells
out of drought funds for the rural and

urban areas of Ganjam district of Orissa;
and

(b) the funds spent so far and on the
number of tube wells installed ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) apd
(b). Minor Irrigation schemes are ordinarily
planned, funded and implemented by State
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Governments. An additional outlay of
Rs. 10 crores has been earmarked for
minor irrigation works in Orissa under
Drought Relief Programme. Districtwise
planning for minor irrigation development
is not done at the Central level.

Generation of Black Money in
Immovable Progpertics

2713. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleased
to state : ’

(a) whether Government are considering
any measures to curb generation of black
money in immovable properties; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) and (b). The measures adopted
by the Income-tax Department for curbing
the generation and investment of black
money in immovable property transactions
are valuation of immovable properties by the
Valuation Cell, surveys of commercial and
industrial areas and searches of residential
and business premises. The Central Govern-
ment is also empowered with a pre-emptive
right to  purchase immovable property in
metropolitan cities of Delhi, Calcutta,
Bombay, Madras, Bangalore and Ahmeda-
bad.

Construction of S.T.C. Bulding in New Dclhi

2714. SHRI THAMPAN THOMAS :
SHRI SHANTI DHARIWAL :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the Central Vigilance
Commission has questioned the structural
soundness of multicrore office building of
the State Trading Corporation (STC) at
Janpath, New Delhi;

(b) whether several cracks have
appeared in the floor beams in the ground
floor supporting;

(c) whether this building had accident
during the first phase of construction
leading to death of several persons; and
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(d) if so, the steps taken to remove the
defects in the construction in the first
phase ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (c). Yes, Sir.

(d) Observations of the CTE have been
examined by EIL and IIT, Delhi and steps
have been taken to confirm the safety and
security of the building with several
corrective measures.

[Translation]

Devclopment of Carpets, Brass-Utcnsils
in Mirzagur

2715. SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
TEXTILES be pleased to state :

(a) whether it is a fact that carpets,
brass-utensils, lac and leather goods
manufactured in Mirzapur district in Uttar
Pradesh are exported every year in large
quantity;

(b) if so, whether it is also a fact that
traders of this district have urged Union
Government for dcvelopment of their
industry and to protect the industry from
the deteriorating situation;

(c) if so, the main demands; and

(d) the stcps taken by Government
thereon ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Hindicrafts
being a decentralised sector, regionwise
figures of exports of carpets, brass-utensils,
lac and leather goods etc. manufactured in
Mirzapur district are not available.

(b) and (c). No specific demand from
Mirzapur tradcrs has been  received.
However, exporters of hand-knotted
carpets put up some demands from time
to time. Their main demands are as
under :

(i) Liberalisation of export credit.

(ii) Removal of excise duty on scoured
wool and carded wool.

(iii) Enhancement of REP entitlement
against export of hand-made
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woollen carpets under the Import-
Export Policy.

(iv) To allow import of Moth-proofing
agents for carpet industry.

(v) Revision/Review of CCS rates
admissible on export of hand-
made carpets.

(vi) Exploration of markets for hand-
made carpets.

(vii) Upgradation of the techniques of
production employed in hand-
made carpet industry.

(d) The following steps have been
taken :

(i) The rate of interest on pre-ship-
ment and postshipment and credit
has been reduced by 2.59; from
the existing level of 129 w.e.f.
1.8.1986 for a period below 180
days.

(ii) Import Replenishment permissible
in respect of woollen carpets,
druggets and durries (containing
more than 509/ wool by weight)
has been enhanced from 109 to
15% of FOB value undar Import
and Export Policy.

(iii) Moth proofing against have been
allowed for Import against REP
licences.

(iv) Three Sales-cum-Study Teams to
different countries namely one to
USA and Canada, second to
Australia and Newzealand and
third to European countries were
sent during 1986-87 and to the
Middle East in 1987-88.

(v) Technical delegation visited China
and USSR to study the production
techniques employed in production
of hand-knotted carpets.

(vi) An Institute for Carpet Technology
is being set up at Bhadohi to look
after the technical requirements
of the Industry.

PHALGUNA 21, 1909 (SAKA)

Written Answers 178

{English)
Export of Chemicals

2716. SHRI MOHANBHAI PATEL :
SHRI KAMALA PRASAD SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) the details of chemicals being
exported and the value of such items
exported during the last three years, year-
wise;

(b) whether there is a big scope to
increase the export of chemicals; and

(c) if so, the dstails thereof and the
measures taken by Government to boost
this trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Chemicals are being
exported under six broad groups. The
major items of export under each group
are given below :

(i) Drugs and Pharmaceuticals

Medicaments, Ayurvedic Medi-
cines, Medicinal Castor o0il, Surgical
dressings, Papain, Sulpha Drugs, Sodium
Iodide, Solanesol, Beta Ionon, Undecy-
lenic Acid, Berbarine Hydro-chloride,
Emetine salts, strychnine salts.

(i) Dyes and dye intermediates

Organic Pigments, Direct Dyes,

Basic dyes, Sulphur Dyes, Vat Dyes,

Azoic Dyes, Hydro-Chloric Acid, Metanilic
Acid, Anthraquinone, Flourescent brighteny
ing agent.

(iii) Basic Inorganic and Organic Chemicals
including Agro-Chemicals

Rare Earth Chloride, Iron Chloride
Ferric, Sodium Sulphate, Bleaching
Powder, Aluminium Sulphate, Calcizm
Carbonate. Sodium Tripoly Phosphate,
Red Phosphorous, Sodium Cyanide,
Catalyst Chemicals, Meta Amino Phenol,
Magnesium Dioxide, Nicotine Sulphate,
Insecticides and Pesticides, Aluminium
Phosphide, Endosulphan Technical.

(iv) Cosmetics and Toiletries

Hair Oil, Hair Shampoo, - Toijet
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Soap, Tooth Paste, Synthetic Detergents,
Hydrogenated Castor Oil, Henna Leav
es and Powder, De-hydrated  Castor
Oil.

(v) Agarbattis
(vi) Essentia! oils and Medicinal Herbs

Sandal Wood Oil, Lemongrass Oil,
Palma Rosa Oil Davana Qil, Psyllium seeds
andhusk, Senna Leaves and Pods, Opium.

The estimated value of export of
chemicals during the last three years is
given below

(Value in Rs./crores)

MARCH 11, 1988

Year FOB value of exports
1984-85 451.74
1985-86 478.07
1986-87 561.97
Source : Basic Chemicals, Pharma-

ceuticals and Cosmetics
Export Promotion Council—
These figures do not include
exports of Naptha).

(b) There is considerable
increase the export of chemicals.

scope to

(c) Basie Chemicals have been identi-
fied as a thrust item for achieving
substantial increase in exports during the
Seventh Five Year Plan period. The major
measures taken by the -Government to
boast the export of chemicals, inter-alia,
include, rationalisation of customs duty
on drug intermediates vis-a-vis the corres-
ponding bulk drugs; total flexibility for
export production of drugs within the
existing facilities; allowing export production
of drugs not yet approved within the
country with certain conditions; import of
castor seed by units located in Free Trade
Zoncs for export of oil to GCA countries;
introduction of “fast-track clearance
system” for export production of pesticides;
inclusion of certain chemicals under group
‘B> of EXIM Bank’s Commodity Credit
Scheme and enhancement of pre-shipment
credit from 90 to 180 days etc,
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Hand'oom Expert

2717. SHRI PRAKASH CHANDRA :
Will the Minister of TEXTILES be pleascd
to state :

(a) whether it is a fact that the export
of handloom items have considerably
fallen during the period 1986-87 and
1987-88;

(b) if so, the reasons therefor; and

(c) whether any steps are being taken
to improve the export of handlooms ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) No Sir.
According to Cotton Textiles Export pro-
motion Council, the exports of cotton
handloom fabrics and made-ups amounted
to Rs. 164.6 crores during April-December
1987 as against the exports of 120.8
crores in the corresponding period of last
year, representing an increase of 36.3%.

(b) Does not arise.

(c) The various steps taken to increase
handloom exports include sending trade
delegations, conducting market studies
and market research, releasing advertise-
ments in foreign trade magazines and
distribution of publicity material, participa-
tion in fairs in major markets, quality
improvement of handloom products and
grant of Cash Compensatory Support.

Arrest of Persorns Involved in Bark Frauds

2718. SHRI G. S. BASAVARAJU :

SHRI S. M. GURADDI :

Will the Minister of FINANCE be
pleased to state :

(a) whether special crime branch of
the CBI arrested 5 persons including the
leader of an inter-state gang involved in
defrauding banks to the tune of Rs, 1
crore in Tamil Nadu and Karnataka;

(b) if so, whether the CBI has com-
pleted the charges and has submitted a
report to Union Government; and

(c) if so, the action Government pro-
pose to take against those held rcsponsible
for defrauding the banks ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Central
Bureau of Investigation (CBI) have reported
that they had arrested on 29.11.87, 5
persons, including the leader of an inter-
State Gang, which had indulged in defraud-
ing banks to the tune of over Rs. 1 crore
in Tamil Nadu and Karnataka.

(b) and (c). CBI have reported that
they had concluded the investigation in
December, 1987 and the case has been
sent up for trial of the 5 accused persons
in the Court of the Additional Chief
Judicial Magistrate, Trichy.

Export of Marine Products

2719. SHRIMATI JAYANTI

PATNAIK :
SHRI G. S. BASAVARAJU :
SHRI V. KRISHNA RAO:

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have drawn
programme to export marine products by
the end of 2000 AD;

(b) if so, the target set for export of
sea food by the end of the century; and

(c) the main strategy adopted there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
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DAS MUNSID) : (a) No, Sir,

(b) and (c). Do not arise.
Expert Gricnted Urits ir: Oritza

2720. SHRI SRIBALLAV PANI-
GRAHLI : Will the Minister of COMMERCE
be pleased to state :

(a) whether there is a need to set up
morc and more export-oriented units;

(b) if so, the number of export-orient-
ed units set up in different States so far,
State-wise;

(c) whether Government propose to
set up some cxport oriented-units in Orissa;
and

(d) if so, the steps
matier ?

taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Yes, Sir.

(b) A statement is given below.

(c) and (d). There is no proposal to
establish a 100 9, Export Oriented Unit by
the Central Government in Orissa. The
scheme of 100% EOUs offers various
incentives and facilities including duty
free import of capital goods consumables
and raw materials and a five year tax
holiday to entrepreneurs who come forward
to establish such units,

Statement

State-wise break-up of valid approvais for 100% Export Oriented Uiits and
units in operation

State No. of valid No. of units in
approvals operation
1 2 3
1. Andhra Pradesh 150 5
2. Assam 1 1
3. Bihar 13 5
4. 40 7

Gujarat

«



183 Written Answers

MARCH 11, 1988

Written Answers 184

.

1 2 3
5. Haryana 13
6. Himachal Pradesh 3
7. Jammu and Kashmir 1 0
8. Karnataka 64 15
9. Kerala 5 1
10. Madhya Pradesh 12 ]
11. Mabarashtra 82 18
12. Meghalaya" 1 0
13. Orissa 4
14. Punjab 12 2
15. Rajasthan 8 1
16. Sikkim 1 0
17. Tamil Nadu 78 18
18. Uttar Pradesh 32 7
19. West Bengal 22 6
20. Chandigarh 3 2
21. Delhi 36 1
22. Goa Daman and Diu 12 3
23. Pondicherry 11 1
Toftal : 608 100 o

Relief to Handloom Weavers

2721. DR. DATTA SAMANT : Wil
the Minister of TEXTILES be pleased to
state :

(a) whether it is a fact that one Chief
Minister of Maharashtra has urged Union
Government for immediate financial relief
to Handloomm weavers by increasing the
subsidy for janata cloth from Rs. 2 to
Rs. 3 per sq. metre;

(b) if so, the details thereof; and

{c) the reaction of Union Government
thereto ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c).

Chief Minister of Maharashtra has written
to Government of India suggesting that
the rate of subsidy on the production of
Janata Cloth should be increased from
Rs. 2 per square metre to Rs. 3 per square
metre. In the Union Budget for 1988-89,
it has been proposed to increase the rate
of subsidy from Rs. 2 per square metre to
Rs. 2.75 per square metre.

Srisailam Left Bank Canal Project

2722. SHRI M. RAGHUMA
REDDY : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether the State Government of
Andhra Pradesh has sent Srisailam Left
Bank Canal Project Report to Union
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Government for clearance with respect to forei-
gn exchange ctearance and for the procurement

of pipes and other machinery from Japan
and technical knowhow for taking of Tannel
of G.D.R.;

(b) since when the plan project has
been pending with Union Government and
the reasons therefor; and

(e) the time by which the clear ance is
likely to be given ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) Yes,
Sir.

(b) and (c). The Government of
Andhra Pradesh has been requested to
establish water availability on long term
basis for this project.

[Translation]

Implementation of Educated Unemployed
Programme

2723. SHRI HARISH RAWAT :
Wiil the Minister of FINANCE be pleased
to state :

(a) whether the progress made in the
field of implementation of educated un-
employment programme during the last
three years has been revnewcd-

(b) if so, whether loans have been
given to the educated youth under this
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scheme as per the targets laid down in that
regard; and

(c) if so, the number of beneficiaries
under this scheme who are still rusming
their own business ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). The
evaluation of the Self-Employment Scheme
of Educated Unemployed Youth (SEEUY)
carried out in one selected district in each
State/Union Territory has revealed that
76% of the beneficiaries sanctioned and
disbursed loan in the year 1983-84 had set
up their own ventures. Further, evaluation
of the scheme has been conducted in selected
districts of Uttar Pradesh, Orissa, Gujarat
and Andhra Pradesh by two reputed insti-
tutes viz., Giri Institute, Lucknow and
Ahmedabad. Giri
Institute in its report has indicated that
81Y of the beneficiaries were unemployed
and 847 of the beneficiaries were repay<
ing their loan in time. The household
income increased by 639, during the first
year in respect of the selected districts in
Uttar Pradesh and Orissa. The performasce
of banks under SEEUY for the entire country
during the last three years has been as
under :

1984-85 1985-86 1986-37
1. Number of beneficiaries 2.50 lakhs 2.50 lakhs 2.50 lakhs
proposed to be assisted
(Target)
2. Number of beneficiaries 2.29 lakhs 2.20 lakhs 2.19 lakhs
sanctioned loans
3. Acheivement 91.6% 88% 87.6%

[English]
Wor!d Banx Credit for Electronic Seetor

2724. SHRI H. N. NANJE GOWDA
Will the Minister of FINANCE be pleased
to state :

(a) whether the World Bank has for
the first time offered credit worth 150
million for the electronics sector;

(b) if so, whether the report submitted
by a high level World. Bank team was
considered by Government;
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(c) if so, whether any final decision
has been taken in this regard; and

(d) if so, the details ther;of ?

FHE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). The
World Bank has not offered a loan for the
electronics sector. However, there have
been some preliminary discussions with the
World Bank on the possibility of the World
Bank assisting a project in the electronics
sector.

Excess Expenditure by States

2725. SHRI H.N. NANJE GOWDA :
Wil the Minister of FINANCE be pleased
to state :

{(a) whether Government have taken a
serious view of the excess expenditure
made by almost all the States; and

(b) If so, the measures proposed to be
taken to check the over-spending by the
States ? :

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINBTRY OF FINANCE (SHRI

B.K. GADHVI) : (a) and (b). State
Government! are competent to incur
expenditure in line with the Budget voted

by State Assemblies on matters falling
within their jurisdiction. The Expenditure
incurred in excess of voted amounts is
regularised by the State Legislatures by
passing supplementaries later.

[English]
Smuggling of Narcotics

2726. SHRI KAMLA PRASAD RAWAT:
Will the Minister of FINANCE be pleased
to state @

(a) whether Government are aware
that smuggling of narcotics is on the increase
in Delhi and other metropolitan cities;

{b) if so, whether sale of smuggled

narcotics is being done openly; and

{c) if so, the details of the action
taken by Government so far in this
connection ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K,
PANJA) : (a) to (c). Reports received
indicate that Delhi and other metropolitan
cities continue to be sensitive to drug
trafficking. However, no ‘incidence of
open sale of drugs has comc to the notice
of Government.

Government have initiated vasious
aggressive countermeasures against drug
trafficking which include strengthening of
the preventive and intelligence machinery,
adoption of a liberalised reward scheme
for officers and informers, increased co-
operation between various drug law
enforcement agencies, bilateral co-opera-
tion with neighbouring countries besides
the regional co-operation under the
umbrella of SAARC. The situation is also

kept under constant review for appropriate
action.

Textile Mills Aonlications Pending
before BIFR

2727. SHRI HAROOBHAI MEHTA :
Will the Minister of FINANCE be pleased
to state :

(a) the number and particulars of
textile mills whose applications pending
before the Board for _Industrial and
Financial Reconstruction; and

(b) the steps taken by the Board in
pursuance of the said application ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO) :
(a) and (b). Board for Industrial and
Financial Reconstruction (BIFR) have
reported that 99 references under Section

15 of the Sick Industrial Companies
(Special Provisions) Act, 1985 have so far
been registered with them from units
coming within the purview of item <23
Textiles (including those dyed, printed or
otherwise processed)” of the first Schedule
of the Industries (Development and Regu-
lation) Act, 1951. The proceedings in
these cases are at different stages.
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Rcpresentations for Revision of New
~ Textile Policy

2728. SHRI HAROOBHAI MEHTA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Union Government have
received representations from the Textile
Industry and Trade Unions of Gujarat for
revising the New Textile Policy;

(b) if so, the details of the suggestions
made therein; and

(c) the rcaction of Union Government
thercon ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c).
Government have, from time to time recei-
ved a number of representations -~ from
various organisations in the country includ-
ing Gujarat, sceking the adoption of certain
measures by Union Government which
would entail modification in the present
Textile Policy, nationalisation of Textile
units etc. Government review the situation
in the textile industry from timc to time
and remedial measures are taken to alleviate
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the difficulties faced by workers and
the industry.

Bank Credit Outstanding Against Sick
and Closed Units -

2729. SHRI HAROOBHAl MEHTA :
Will the Minister of FINANCE be pleased
to state :

(a) the bank credit payable by sick
units or potentially sick units and closed
units in the years 1985-86 1986-87 and
1987-88 (so far), industry-wise and State-
wise; and

(b) the steps taken by Government to
recover the bank credit from the aforesaid
units ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Industry-wise
position of large sick. wunits as at the
end of December, 1985 and 1986 is given
below (large units are those individually
enjoying aggregate limits of credit of
Rs. 1 crore or more from the banking
system) : :

(Rs. in crores)

Industry ___ December, 1985 December, 1986
No. of Amount No. of Amount
units units
1. Engineering and 184 746.65 189 827.64
Electricals
2. Iron and Steel 41 176.89 35 176.16
3. Textiles 173 1046.85 191 1118.04
4. Chemicals 37 122.50 37 110.00
5. Jute 42 195.59 43 238.20
6. Sugar 46 121.91 45 116.42
7. Cement 5 32,98 s 36.56
8. Rubber 16 135.71 17 126.30
9. Miscellaneous 113 401.16 152 537.70
637 2980.24 714 3287.02

—_——
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State/Union Territory-wise data in
respect of sick SSI and large unjts as at the
end of December, 1985 and 1986 is set
out in statement below. Data as on Decem-
ber, 1987 has not yet been compiled.

(b) Guidelines have been issued by the
RBI to banks impressing upon them the
need for monitoring the borrowal account
and to draw up rehabilitation packages in
pespect of sick industrial units which are
fonmd to be potcntially viable. Phased
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repayment of Bank’s dues may be contem-
plated in the packages which may contain
reliefs/concessions like reduced rates of
interest, funding of irrcgularitics, waiving
of penal interest etc. As regards non-
viable units, banks resort to suitable action
for the recovery of their dues which could
include, inter-alia, sale of goods hypothe-
cated to the bank and enforcing other
security available to the bank against the
borrower or the guarantors if any.

Statement

_State|Union Territory-wise data on large[SSI Sick Unirs

(Rs. in crores)

SSI units Large units

Dec. 1985 Dec. 1986 Dec. 1985 Dec. 1986
State/Union No. of Amount No. of Amount No.of Amount No. of Amount
Tesritogy units o/s units o/s units o/s units o/s

1 2 3 4 5 6 7 8 9

West Bengal 18620 142.52 28777 184.24 132 676.33 146 779.81
Mabharashtra 8567 187.32 10605 245.24 146 835.62 161 893.83
Karnataka 5705 77.61 3277 79.68 33 163.44 43 220.52
Gujarat 4045 75.08 4523 97.14 62  301.51 68 323.21
Tamil Nadu 15171 107.71 17024 127.24 50 189.64 53 184.08
Andhra Pradesh 8694 62.82 13004 84.17 37 103.10 44 126.09
Bihar 8570 48.95 9649 55.23 17 44.51 17 50.28
Haryana 1500  25.21 1747 30.23 16 42.14 17 50.95
Rajasthan —_ 29.22 6222 32.57 13 40.14 11 40.33
Madhya Pradesh 7843 31.37 9895 37.58 22 89.46 26 98.58
Orissa 5299 29.49 6489 26.14 7 35.26 10 29.55
Uttar Pradesh 12036 81.69 15815 101.38 66  279.37 68 ° 251.08
Kerala 2378 45.97 4046 56.01 16 129.19 20 142.35
Ponjeb 1345 21.69 1830 27.50 4 6.14 6 17.80
Assam 5683 7.80  448S 10.22 — 2 - -—
Dethi 2271 67.47 2716 78.52 4 7.78 7 14.85
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1 2 3 4 5 6 7 8 9
Pondicherry 240 3.31 223 2.79 3 12.26 3 11.34
Goa, Daman and 808 8.85 1074 9.12 5 l;'.09 4 10.27
Diu
Chandigarh 171 5.73 207 5.87 1 1.77 2 4.35
Tripura 245 0.79 284 0.40 lr 1.96 l' 2.86
Himachal Pradesh 413 3.24 602 4.74 -_ -— — —
Jammu Kashmir 1382 6.28 2229 8.63 —_ — —_ _—
Manipur 669 0.41 908 0.80 — - — —
Meghalaya 141 0.10 110 0.36 — —_— — —
Nagaland 7 0.02 8 0.07 —_ _— — —_
Andaman and —_ — 1 0.01 —_ —_ —_ —_—
Nicobar Islands
Arunachal Pradesh 11 0.01 16 0.02 — —_ —_— —_
Dadra and 3 0.06 9 0.19 - — —_ —_
Nagar Haveli
Mizoram 2 0.01 — — - —_ — —
Sikkim — —_ 4 0.01 — —_ —_ —

Data are provisional

Financinz? of Housing by Life Insurance
Corporation

SHRI S.M. GURADDI :
SHRI G.S. BASAVARAJU :

Will the Minister of FINANCE be plea-
sed to state :

2730.

(a) whether the Life Insurance Corpora-
tion has dccided to finance large scale hous-
ing under the public housing and own-your
home scheme;

(b) if so, the main features of the

scheme;

(c) whether 700 middle-class tenements
are under construction in Bangalore under
the public housing scheme;

(d) if so, the names of other States
where this scheme is being launched by the

LIC; and

(e) the states that are likely to be
covered during 1988 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c¢). Life
Insurance Corporation’s housing schemes
including ‘““Own Your Home Scheme” are
essentially for policy-holders. Housing
Schemes are also taken up to enable policy-
holders to obtain housing facilities, for
which applications are invited through
advertisements in newspapers from LIC
policyholders on completion of the project.
Allotment is made by lots if the number of
eligible applicants is more than the avail-
able dwelling units.

LIC have taken up construction of 518
dwelling units in Bangalore and allotment

is to b¢ done as per the above procedure,
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(d) LIC have, so far, completed housing
projects to policy-holders in centres like
Borivilli (Bombay), Bangalore, XKanpur,
Hydcrabad and Ahmedabad.

(¢) There is, presently, no plan for any
new project in 1988,

Modernisation of Jute Mills

2731. SHRI S.M. GURADDI :
DR. V. VENKATESH :
SHRI G.S. BASAVARAJU :

Will the Minister of TFX'I‘ILES be
pleased to state :

(a) whether it 1s a fact that majority
of jute mills have shown their willingness
for modernisation of their units:

(b) if so, the number of jute mills
which have applied for financial assistance
under modernisation package programme;
and

(c) the amount of assistance sanctioned
and the amount released to each mill so
far ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) As on 29-2-1988 Financial Institu-
tions are reported to have received appli-
cations from 25 jute mill companies for
assistance under the Jute Modernisation
Fund Scheme.

(c) As on 29-2-1988 an aggregate
amount of Rs. 21.89 crores has been sanc-
tioned to 6 jute mills against which an
amount of Rs. 1.10 crores has been disbur-
sed to 2 jute mill companies.

Expo.t Ta-cets
2732. SHRI S.M. GURADDI :
SHRI MOHANBHA]I PATEL :

Will the Minister of COMMERCE be
pleased to state :

(a) whether country’s exports during
the current financial year have exceeded the
targets;

(b) if so, what was the target fixed;
(c) to what extent it has been achieved;
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(d) the main reasons for exceeding the
export targets; and

(e) whether the trend will be maintained
in the next financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) to (e). According to
the provisional data available, India’s
exports during the first nine months of the
current financial year (i.e. April-December,
1987) amounted to Rs. 11197.41 crores,
as against the export target fixed at Rs.
13,800 crores for the financial year 1987-88.
It 1s expected that the export target will be
achieved by the end of the financial year
1987-88. It is difficult to predict the
trend in exports in the next financial year
1988-89 at this stage.

Suggestien of CEI on Autcmotive
Components

2733. SHRI Y.S. MAHAJAN : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the Confederation of
Engineering Industry (CEI) has submitted
a detailed paper to Government suggesting
various measures to achieve a quantum
jump in automotive components exports;

(b) if so, the reaction of Government
thereto; and

(c) the specific measures proposed to
be taken by Government to ensure that the
automotive parts produced by small scale
sector industries are of requisite quality
matching international standards ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir.

(b) A number of measures have already
been taken to boost the export of engineer-
ing goods including automotive components,
These measures, inter-alia include liberali-
sation of licensing procedures, a new regime
of CCS to compensate for the cascading
effect of domestic taxation, access to raw
materials and consumables at international
competitive prices, reduction in the rates of
interest for pre and post shipment credit,
interest rebate on new term loans to units
which export more than 25 % of their pro.
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duction and introduction of new blanket
exchange permit scheme to facilitate export
promotion activities.

(c) In order to encourage production
of quality automotive components in the
country including the small scale sector,
the Government has allowed rapid moderni-
sation and induction of new technology in
this sector. Some fiscal concessions have

. also been granted for import of sub-com-
ponents for the manufacture of components
for fucl efficient vehicles.

Levy on Export of Leatker Preducts

2734. SHRI Y.S. MAHAJAN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the Indian leather products
industry has represented against the Central
Leather Research Institute (CLRI)’s
recommendation for a levy between one
and three per cent .on exports of leather
products;

(b) whether the leather products indus-
try has also requested for more relaxations
in import norms in the interest of leather
export performance; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Central Leather
Research Institute (CLRI), Madras, in its
Report of All India Survey on raw hides
and skins, recommended the creation of a
Hides and Skins Development Fund by way
of a development cess (at least 19;) on
export of leather and leather products
mainly for improved techniques and tools
for flaying, preservation and handing of
hides and skins, etc. The Council for
Lesther Exports have represented that the
present time is not opportune for considcr-
ing the import of such a cess.

(b) and (c). In the interest of steady
improvement of export turnover in leather
sector, Council for Leather Exports, on
behalf of leather products industry, has been
requesting from time to time for thp requi-
site inputs being made available for expoit
production. These requests aie considered
sympathetically and accepted when found

PHALGUNA 21, 1909 (SAKA)

Written Answers 193

to be feasible and in the interest of the
economy.,

Curtai!ment of Non-Pian Expenditufe

2735. SHRI Y.S. MAHAJAN :

SHRI BALWANT
RAMOOWALIA

SHRI K. KUNJAMBU :

SINGH

Will the Minister of FINANCE be
pleased to state :

(a) whether the non-plan expenditure
in the various key sectors of the economy
like coal, telecommunications, mines, steel,
railways, etc. has been around 62 per cent
and a number of organisations and renow-
ned economists have suggested curtailment
in this cxpenditure so that the cut in non-
plan expenditure may release much needed
resources for other purpose; and

(b) if so, the steps Government have
taken or propose to take to cut down non-
plan expenditure and with what results ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE (SHRI
B.K. GADHVIJ) : (a) and (b). The percen-
tages of provisions in Budget for non-plan
expenditure with reference to tctal expendi-
ture of the Departments of Coal, Stecl and
mines are 7.87,, 7.8% and 19.29 respec-
tively. The non-plan expenditure on the
Railways is largely on the maintenance and
operation of the Railway assets to provide
freight and passenger services. Adminis-
trative type of non-plan expenditure cons-
titutes a small fraction thereof and is
subject to various regulatory measures
imposed by the Government. A sizeable
portion of Telecommunications mnon-plan
expenditure is also on the operation and
maintenance of telecom services. Govern-
ment and Public Sector management have
taken a number of short-term and long-term
steps to improve the performance level of
the Public Sector Enterprises in thc key
sectors of economy. These include per-
formance reviews at regular intervals,
concept of Memorandum of Unde:standing
between Government and Public Sector
enterprise, technology upgradation, impro-
ved maintenance management practices and
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organisational
necessary.

restructuring wherever

Revision of Rubber Price

2736. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government are consider-
ing to revise the rubber price in view of
the steep rise in the cost of production;
and

(b) if so, the details of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). The Govern-
ment is already operating a buffer stocking
scheme through STC to ensure remunera-
tive returns to the growers while simul-
taneously ensuring steady supply of rubber
to users at reasonable prices. The release
prices has been fixed based on the recommen-
dations of the Cost Accounts Branch of the
Ministry of Finance.

Hike in Export Duty on Pepper

2737. SHR1 VAKKOM PURUSHO-
THAMAN : Will the Minister of
COMMERCE be pleased to state :

(a) whether export duty on pepper has
been raised recently;

(b) if so, the details thereof;

(c) whether there have been protests in
this regard from the pepper growers of
Kerala; and

(d) the response of ‘Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNS]) (a). No, Sir.

(b) to (d). Do not arise.

Indonesia to Avoid Dosble Taxation
on Income

2738.. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister of
FINANCE be pleased to state :

(a) the ‘sali¢nt features of the ‘agréement
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entered into between India and Indonesia
to avoid double taxation on income;

(b) whether similar agreements have
been made by India with any other
countries;

(c) if so, the details thereof;

(d) whether any forum has been created
to ensure the implementation of the agree-
ment; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANIJA) : (a) The agreement for avoidance
of double taxation of income between
India and Indonesia was no.ified in the
Gazette of India Extraordinary vide GSR
No. 77(E) dated 4.2.88. The salient
features of this agreement, as given in the
Press Note issued on 5th February, 1988
are as under :

This agreement came 1nto force on
19.12.1987 and will have effect in India
in respect of income arising in any account-
ing year beginning on or after 1.4.1988.
In Indonesia, it will have effect 1n respect
of income arising in any year of income
beginning on or after 1.1.1988. Pouble
taxation of income avoided under the
agreement by the country of residence by
allowing credit for the taxes paid in the
country of source against its own taxes.
Both the countries give credit not only for
texes levied in the other country but also
for taxes spared in the country of source
for purposes of its economic development.
The agreement provides that business profits
of an enterprise of one country would be
taxable in the other country only if it
maintains a permanent establishment like
a branch, office, factory or place of
management etc. in the other country. It
also provides for exemption from taxation,
in respect of income from shipping and
air transport in the country of source.
Gross income from dividends, interest and
royalties will be taxed in the country of
source at concessional rates laid down in the
agreement.

(b) and (c). Yes, Sir. Similar compre-
hensive agreements for avoidance of double
taxation of income have been entered into
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by India with 29 other countries listed
below :

. Austria

. Belgium

. Canada

. Denmark

. Finland
France

. Federal Republic of Germany

@ N N L A W N =

. Greece

\©

. Hungary

Italal

. Czechoslovakia
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. Japan

[
w

. Kenya

[
H

. Libya
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. Malaysia
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. Mauritius

[
~

. New Zealand

[
0.

. Norway

. Romania

N
© ©

Singapore
. South Korea
. Sri Lanka

NN
N

. Sweden

NN
> W

Syria

. Tanzania

Thailand

. United Arab Republic

N N NN
w\l?\u

. United Kingdom
29. Zambia

(d) and (e¢). The Agreement with
Indonesia provides that the competent
authorities of the contracting states shall
endeavour to resolve by mutual agreement
any difficulties or doubts arising as to the
interpretation or application of the Double
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Taxation Avoidance Agreement. Th®
Competent authority in India is the Join®
Secretary (Foreign Tax Division) Depart-
ment of Revenue.

[Translation)

Non-Resident Indizn’s Assistance for
Ganga-Cauvery Link

2739. SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
WATER RESOURCES be pleased to state :

(a) whether it is a fact that some
non-resident persons of Indian origin have
recently offered to give assistance for
implementing the proposed Ganga-Cauvery
Link Project; .

(b) if so, the details thereof; and

(c) the reaction of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHD : (a) to {c).
information was received in January, 1987
that some Non-resident Indians in U.S.A.
have formed a Trust for promoting water
related projects in India. However, no
specific proposal for assistance has been
received.

[English]
Funds fo. Telugu Ganga P.oject

2741. SHRI MANIK REDDY :

SHRI BHATTAM SRIRAM-
MURTY :
Will the Minister of WATER

RESOURCES be pleased to state :

(a) whether the Telugu Ganga Project
is starved of funds at present;

(b) whether Union Government have
been approached by Andhra Pradesh
Government in this regard;

(c) whether any talks have been held
in this regard between Union Government
and the State Government for provision
for necessary funds for the project; and

(d) if so, the
Government thereon ?

decision of Union
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to (d).
At present, irrigation projects are funded
from the State Plan resources.

SDR Quota by IMF

2742. SHRI G.M. BANATWALILA :
Will the Minister of FINANCE be pleased
to state :

(a) the quantum of Special Drawing
Rights quota alictted to India under the
Enhanced Structural Adjustment Facility
(ESAF) by the International Monectary
Fund;

(b) the terms under which the quota
has been offered indicating rate of interest,
duration of the 1loan and the initial
moratorium period; and

(c) the details of proposals, if any,
for the utilisation of the quota ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). The
inte1national Monetary Fund has established
in December 1987 an Enhanced Structural
Adjustment Facility (ESAF) to provide new
concessional resources totalling SDR 6
billion to help the poorest member-count-
ries undertake strong macroeconomic and
structural programme to improve their
balance of payments position and foster
growth. The ESAF Jloans will carry
interest of 0.59, per annum and its
repayments will be in 10 equal semi-annual
inst alments beginning 5§ years and ending
10 years from the date of disbursements.

India is one of the eligible
member-countries under ESAF. Access
under the ESAF will be determined for
individual countries on the basis of their
balance of payments need and the strength
of their adjustment efforts, with maximum
access limit of 2509, of quota.

{Translation}

Additional Revenue fron Expansion of
Tax Net

2743. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of FINANCE
be pleased to state :
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(a) whether Government propose to
widen the tax net as to increase the number
of income-tax assessees;

(b) if so, the reasons therefor; and

(c) the additional numbe: likely to be
brought within the tax net and the additio-
nal revenue estimated to be collected from
them during 1987-88 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) :£(a) Yes, Sir.

(b) The number of income-tax asses-
sees is considered too low as compared
to the Gross Domestic Product and the
affluent population of the country.

(c) During the year 1987-88, upto
31-1-1988, the number of new income-tax
assessees discovered is 4,09,453 and the
amount of income-tax realised from them
is Rs. 26.16 crores.

[English]
Gold Prices

2744. SHRI T. BASHEER :
SHRI C. SAMBU :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the price
of gold recorded an unprecedented hike
this year;

(b) if so, the reasons thereof; an¢

(c) what steps Government have taken
to control the price ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AXK.
PANJA) : (a) The price of standard gold
recorded a peak of Rs. 3774 per 10 gms.
in Bombay market on 24.11.87. The
price in 1988 has fallen to Rs. 3331 on
20.2.88.

(b) The factors responsible for the rise
in prices of gold generally are :

1. Seasonal demand on account of
marriages, etc.

2. Shortage of ready-stock.
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3. Effective anti-smuggling measures.

However, in respect of gold, the increase
in price can also be attributed to :

1. Higher overseas prices of gold.
2. The fall in the value of Dollar.

3. Fall in contraband arrivals due to
effective checks. &

Prices of gold are highly sensitive to
speculations.

(c) Since Gold is not an essential
commodity, Government do not consider
it necessary to regulate its price.

Pendinz Cases Regardinz Rea'isation
of Customs Duty

2745. SHRI SOMNATH RATH:
Will the Minister of FINANCE be pleased
to state :

(a) the number of writ petitions in
different High Courts and Supreme Court
with respect to realisation of customs duty
and since how long; and

(b) the steps taken to securc early
{inalisation of these petitions ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) 9221 writ petitions in respect
of customs cases are pending in the
Supreme Court and the various High
Courts. The year-wise break up of the
total number of such writ petitions is as
follows :

1978 — 32
1979 — 199
1980 — 402
1981 — 904
1982 —_ 1497
1983 —_ 1585
1984 — 1102
1985 — 726
1986 — 1077
1987 — 1655
1988 - 42

(Upto Feb.)

. —
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(b) All the pending cases are being
vigorously pursued for final disposal in
consultation with the Ministry of Law.

Funds for Renovation of Irrigation
Project in Orissa

2746. SHRI SOMNATH RATH :
Will the Minister of WATER RESOUR-
CES be pleased to state :

{a) - whether any amount has been
allotied to renovate or construct irrigation
projects in Orissa especially in view of
drought; .

(b) if so, the details thereof; and

(c) what are the achicvements so far
and the time by which the allotted whole
funds will be spent ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (c).
An additional outlay of Rs. 22 crores has
been provided under Drought Relief Pro-
gramme for accelerating the creation
of irrigation  benefits in  drought
affectcd areas of the State. The identified
works are required to be completed within
a period of two years.

CCS to Finised ¥Products of 1009, EOUs

2747. SHRI INDRAJIT GUPTA :
SHRI S. B SIDNAL :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have decided
to give Cash Compensatory Support (CCS)
to 100 per cent Export-Oriented-Units on
their finished products also; and

(b) if so, the details .hereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) and (b). No, Sir. No

final decision has been taken on the
matter.

Failure to Supply Hank Yar at Reasonable
Price

2748. SHRI INDRAJIT GUPTA :

Will the Minister of TEXTILES be pleaged
to state ;
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(a) whether the private sector hand-
looms had decided to observe a three day
work stoppage from February 18, 1988
onwards, as a protest against the failure
of the National Handloom Development
Corporation (NHDC) to ensure supplies of
hank yarn at reasonable prices; and

(b) if so, the details thereof and the
reaction of Union Government thereto ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Reports of private-sector weavers in
Tamil Nadu resorting to demonstrations
and agitations protesting against the sharp
hike in yarn prices have been received by
Government. Out of orders amounting to
Rs. 41.52 lakhs placed on National Hand-
loom Development Corporation by three
private sector handloom associations in
Tamil Nadu for supply of hank yarn,
supplies to the extent of Rs. 19.31 lakhs
have been made so far by National Hand-
loom Development Corporation and supplies
to the extent of Rs. 7.16 lakhs are in pipe-
line. Supplies for the remaining amount of
Rs. 15.05 lakhs could not materialise as
the Tamil Nadu parties were not prepared
to accept supplies from the mills concerned.

Seizu-e of Gold at Bombay Ai ‘port

2749. SHRI PRAKASH CHANDRA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government’s attention
has been drawn to the news-item appearing
in “The Hindustan Times” dated 12th
January, 1988 wkerein it has been stated
that Air-Intelligence Unit seized gold worth
Rs. 20 crores in Bombay;

(b) if so, the details thereof;

(c) whether any arrest has bcen madc;
and

(d) any other action taken by
Government against the culprits ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : Yes, Sir.

(b) Although,
news-item read

the caption of the
‘20 crores worth gold
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seized in 2 hauls”, the 2 hauls as appearing
from the body of (he said report under this
caption cover seizure of gold of value of
Rs. 12.3 lakhs and Rs. 7.54 lakhs only.
Hence, the caption is incorrect.

The details of these two cases actually
are as follows :

A quantity of 3645 grammes of gold
valued at Rs. 12.22 lakhs was recovered
from three passengers who had arrived at
Sahar Airport, Bombay, from Dubai on
11th January, 1988.

In the other case, the officers of
Directorate of Revenue Intelligence seized
20 foreign marked gold bars valued at
Rs. 7.54 lakhs from two persons at Andheri,
Bombay. Hence, the total of the said two
cases comes to Rs. 19.76 lakhs only.

(c) and (d). All the five persons were
arrested.

Indo-US Trade

2750. SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAV :

Will the Minister of COMMERCE be
pleased to state :

(a) if so, the Indo-US Trade is likely
to leap by 589, during the next three to
four years; .

(b) if so, the reasons therefor; and

(c) whether Government propose to
take any steps to fill the trade gap in
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) to (c). During the
last few years, various measures have been
taken to expend India’s exports to the
USA. Thesc include export promotion
programmes such as participation in trade
fairs and exhibitions, organisation of such
events as department stores promotion,
buyer-seller meets, direct mail campaign,
advertisements in trade journals and edito-
rial coverage in specialized magazines. The
bilateral quota for textiles and clothing has
also been increased.

Non-0il exports have™ gone up from
Rs, 1765.83 «cyores in 1984-85 to
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Rs. 2357.26 crores in 1986-87. During
the same period imports grow from
Rs. 1700.59 crores to Rs. 1963.01 crores.
Balance of trade therefore is in favour of
India. The trend of increase is likely to be
maintained.

Expo:t of Cotton Yarn to European
Economic Community

2751, SHRI MOHANBHAI PATEL :

SHRI AMARSINH
RATHAWA :

Will the Minister of TEXTILES be
pleased to state :

(a) the quantity and value of cotton
yarn exported to European Economic
Community during the last three years and
likely to be exported during the year
1987-88;

(b) whether any agreement has been
made with the EEC to increase the export
of cotton yarn to the EEC; and

(c) if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (c). The
quantity and value of cotton yarn exported
to European Economic Community during
the last three years was as under :

(Qty. in Million kgs.)
(Value in Million Rs.)

PHALGUNA 21, 1909 (SAKA)

, Year Quantity Value
1985 1.66 65.46
1986 7.37 257-84
1987 51.14 1889.36

(Source : Cotton Textiles Export Promo-
tion Council, Bombay)

'ﬁw export of cotton yarn to European
Economic Community during 1988 is
expected to be around 30,000 tonnes.
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Under the arrangement reached between
the Government of India and the European
Economic Community on 14th January,
!25 8, India agreed for quantitative restraint
for cotton yarn (Category-I) and a level of

30,000 tonnes was fixed for export during
1988.

[Translation)

Export of Cotton Yarn

2752. SHRI RAM PUIJAN PATEL :

Will the Minister of TEXTILES be pleased
to state :

(a) whether Union Government export-

ed cotton yarn during the period from
1984-85 to 1986-87;

(b) if so, the names of the countries
to which cotton yarn was exported and the
year-wise break-up thereof;

(c) whether the export of cotton yarn
has adversely affected the indigenous
weavers;

(d) if so, the circumstances under
which cotton yarn w as exported;

(¢) whether prior to this finished

cloth used to be exported instead of cotton
yarn; and

(f) if so, the reasons therefor ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.

(b) A statement is given below.

(¢) No, Sir. The quantum of yarn
exports represents only a small percentage
of the total production.

(d) to (f). The exports of cotton yarn
are allowed with a view to improve utiliza-
dion of spindle capacity and to earn foreign
exchange. Cotton yarn is exported because
there is market for it as there is market
for cloth. Finished cloth is also being
exported as in the past,
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Statement

Country-wise break-up of cotton yarn exports during the years 1984-85, 1985-86,

and 1986-87
(Qty. in Million kgs.)
(Value in Million Rupees)

_ —Coumry 1984-85 1985-86 1986-87
Qty. Value Qty. Value Quy. Value

" Saudi Arabia 0.05 1.37 0.07 1.59 0.11 1.92
Sri Lanka 0.02 1.21 NEG. 0.16 0.03 0.69
Hong Kong 0.01 0.12 —_ —_ 0.64 18.04
Japan — — 0.01 0,77 0.39 16.74
Bangladesh 3.16 161.39 3.80 200.87 503 244,90
Singapore - 0.04 1.14 NEG. 0.16 0.11 4.28
Thailand — - —_ —_ 0.06 1.92
Vietnam 1.13 31.55 2.48 71.80 2.12 56.60
Mauritius 0.07 2.93 0.06 2.25 0.14 5.97
Belgium 0.28 10.05 ~  0.06 2.33 2.17 64.46
Denmark 0.04 1.34 NEG. 0.20 0.03 1.10

) France 0.10 3.82 —_ —_ 0.71 24.19
Vest Germany 0.69 21.98 0.66 24.70 3.12 106.84
Italy 0.63 23.46 0.39 19.60 4.76 186.95
Ireland 0.07 1.84 0.12 3.37 0.31 9.50
United Kingdom 1.19 36.90 0.94 34.10 4.01 117.10
Czechoslovakia 1.45 57.43 2.13 87.61- 1.61 59.07
USA NEG. 0.06 — — 0.39 16.73
Ncwzealand 0.05 1.40 0.02 0.50 0.07 1.89
Others 0.20 16.27 0.16 9.37 2.17 74.44
Total : 9.18 374.26 10.90 459.38 27.98 1013.43

Source : TEXPROCIL
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Suggestions of Maharashtra Government
Regarding Smail Savings Policies

2753. DR. DATTA SAMANT :
SHRI V. N. GADGIL :

Will the Minister of FINANCE be pleased
to state :

(a) whether Government of Maharashtra
has recommended to Union Govern-
ment a number of proposals for modyfying
the existing small savings policies;

(b) the details of these proposals; and

(c) the decision taken by Government
in this matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Yes,
Sir. The important recommendations made
by Government of Maharashtra are indicated
below :

(i) The maturity period of Indira
Vikas Patra (I.V.P.) be brought
back to 5 years.

(ii) The rate of interest on National
Savings Certificates be revised
upward from 119% to 12%;.

(iii) The pattern of investment of Em-
ployees Provident Funds operative
before 1.4.86 should be restored.

(iv) Agents mobilising funds under
Monthly Income Scheme and
Indira Vikas Patra should be
eligible to get commission at the
rate of 1.

(v) Cumulative Time Deposit Scheme
which was discontinued from
1.4.1986 be reinstated.

Maturity period of Indira Vikas Patra
sold on or after Ist March, 1988 has been
reduced to five years. Agents mobilising
collections under Post Office Monthly
Income Account are eligible to get com-
mission at 1% of the deposits. It has not
been possible to accept the other recom-
mendations. .

PHALGUNA 21, 1909 (SAKA)
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Representiation by Maharashtra Government
for the Refund of Excisc Duty

2754. DR. DATTA SAMANT :

SHRI BANWARI
PUROHIT :

Will the Minister
pleased to state :

(a) the numﬁer of  representations
made by the Maharashtra Government to
Union Government for refund of excise
duty of an amount of 30.51 crores on
account of generation of Electricity between '
1978 and 1984;

LAL

of FINANCE be

(b) the details of the representations
made; and

(c) the decision taken in this matter
and the time by which the rcfund will be
made ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHVI) : (a) and (b). The Chief
Minister of Maharashtra has addressed the
Union Finance Minister on 21st October,
1987, and 20th November, 1987
stating that an amount of Rs, 162.08
crores was collected in that State by way
of excise duty on  electricity during the
period 1979-80 to 1984-85 (upto 30th
September, 1984), whercas an amount of
Rs. 131.57 crores was refunded by the
Government of India. He has, therefore,
requested release of the balance amount of
Rs. 30.51 crores.

(c) Refund of excise duty on elecricity
generation has been made during 1979-80
to 1984-85 (upto 30th Secptember, 1984)
in accordance with the percentage shares
prescribed in the Union Duties of Excise
(Electricity) Distribution  Act, 1980.
Accordingly, the share of Maharashtra
worked out to Rs. 131.57 crores. This
has been refunded to the State Government
on provisional basis subject to final adjust-
ment on the basis of certified figures of
the Comptroller and Auditor Gencral of
India. The Finance Minister has replied to
the Chief Minister stating that since the re-
fund of net proceeds of excise duty has been
made in accordance with the provisions of
Union Duties of Excise (Electricity) Distri-
bution Act, 1980 and the Rules made
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thereunder, it was not possible to reopen
the share already paid to the State Govern-
ment. Therefore, the question of further
refund does not arise.

Loss in Bombay Textile Miils

2755. DR. DATTA SAMANT : Wil
the Minister of TEXTILES be pleased to

state :

(a) whether thirteen textile mills from
Bombay which were taken over by Govern~
ment in 1983 are running in full capacity
or not;

(b) how many workers were taken on
duty and how many workers are yet to be
taken; and

(c) what are the losses accumulated
so far by these textile mills during the last
three years ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) The present
utilisation of capacities of 13 textile mills
of Bombay, the management of which was
taken over by the Government in 1983,
is in consonance with workable capacities
and current market conditions.

(b) As a result of the take-over of
management of 13 mills of Bombay, over
23,000 workers have got back employment.
another 10,000 have voluntarily retired
and collected their dues. Over 8,500
could not be absorbed.

(¢) The 13 taken-over mills in Bombay
have accumulated losses of about Rs. 61.27
crores (provisional) from the date of take-
over i.e. 18.10.1983 till the end of March,
1987.

World Bank Loan to Narmada Valley
Project

way?2756. SHRI SHANTARAM NAIK :
. SHRI V. KRISHNA RAO :

will the Minister of WATER
RESOURCES be pleased to state :

{(a) whether a World Bank team has
recently visited India in connection with a
loan #6 the Narmada Valley Project;

(b) whether it is a fact that the World
Bank loan for the project has become
uncertain;

MARCH 11, 1988
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(e) if so, the reasons thereof; and

(d) the steps taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) Yes,
Sir.

(b) to (d). The Narmada Sagar Project
is in the pipe line for World Barnk
assistance and negotiations have not yet
concluded.

Loss in NTC (WBABO)

2757. SHRI V.
PRASAD :

SHR1 ATISH CHANDRA SINHA :

Will the Minister of TEXTILES be
pleased to state :

SREENIVASA

(a) the amount of losses incurred by
the National Textile Corporation (WBABO)
Limited, Calcutta for want of cotton and
consequent loss of man-days;

(b) if so, the facts and details thereof;
and

(c) whether the steps are being taken to
reactivate the management; if so, when and
the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Shortage of cotton affected the functioning
of the mills under NTC (WBAB & O) dur-
ing the period October, 1987-January, 1988.
However, there was no loss of full
mandays.

(c). The Cotton Purchase Department
of the Subsidiary Corporation has been
strengthened.

Textile Exports to Non-Quota Coun‘ries

2758, SHR1 YASHWANTRAO
GADAKH PATIL : Will the Minister of
TEXTILES be pleased to state :

(a) the value of textile exports to the
quota and non-quota countries during the
first ten months of the current financial
year (April, 1987 to January, 1988) as
compared to the corresponding period last
year; and
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(b) the steps taken proposed to be
taken to increase exports to non-quota
counfries ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) The exports
of cotton textiles (millmade and power-
loom) and ready made garments to quota
and non-quota countries during April, 1987
to January, 1988 and the corresponding
period last year were as follows :

(Rs. in crores) (Provisional)

PHALGUNA 21, 1909 (SAKA)

Quota Non-quota
counfries countries
April, 1987- 1699.18 681.12
Jan., 1988
April, 1986- 1108.45 503.05
Jan, 1987

(Source : APEC and TEXPROCIL)

(b) The steps taken to increase textile
exports to non-quota markets include

sending trade delegations,
market studies and market research, releasing
advertisements in foreign trade magazines
and distribution of publicity material,
participation in fairs and exhibition,
quality improvement and grant of Cash
Compensatory Support.

Necw Bonds Scheme for NRI

SHRI YASHWANTRAO
GADAKH PATIL :

SHRI SHANTARAM NAIK:

Will the Minister of FINANCE be
pleased to state :

(;1) whether it is proposed to introduce
a new bonds scheme to raise foreign exchange
from the Non-qresident Indians; and

(b) if so, the details thereof and how
the money is proposed to be used ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE
(SHRI EDUARDO FALEIRO) : (a) Yes,
Sir.

(b) Government have decided to in-
troduce a new scheme of Foreign cqn-qcy

2759.

conducting |

Written Answers 218

denominated Bonds/Deposit Certificates.
for Non-Resident Indians on a non-repatri-
able basis. The maturity period of these
Bonds/Deposit Certificates will be 7 years
and these will carry an interest rate higher
than that applicable to the repatriable
foreign currency non-resident deposits.
These Bonds/Deposits will be free from
Income tax, Wecalth tax and Gift tax. The
money so mobilised will be utilised for
productive purposes.

Staff Shortage in CLA Oliice

2760. SHRI YASHWANTRAQ
GADAKH PATIL : Will the Minister of
COMMERCE be pleased to State :

(a) whether Government’s attention
has been drawn to the mnewspaper report
in the Economic Times dated 16 February,
1988 regarding shortage of staff in the
office of the Central Licencing Autbority
(CLA) which has resulted in delay in
clearance of licences; and

(b) if so, the factual position thereof
and Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes Sir.

(b) Presently the requirements of staff
of JC (CLA) Office vis-a-vis work-load
handied, are under the study of staff Inspec-
tion Unit (SIU) of the Ministry of Finance,

Import-Export Policy of Cotton

2761. SHRI AMARSINH RATHAWA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government are aware that
a large number of cotton growers arein

a great difficulty in regard to disposal of,
their products;

(b) if so, the details thereof;

(c) the steps being taken in this
regard;

(d) what is the import-export policy of
Government in regard to cotton; and

(¢) whether . Government propose
consider some changes in the import-exposs .
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policy of c'otton during t he current session;
if so, the details thereof ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) No Sir.
The prices of cotton are currently ruling
much above minimum support levels
enabling the farmers to realise higher prices
for their produce.

(b) and (c). Do not arise.

(d) and (e). According to the Ilong
term export policy of cotton, a quantity
of 5 lakh bales of long and extra long
staple cotton, 50,000 bales of Digvijay
variety and 50,000 bales of Bengal Deshi
cotton could be exported every year on a
continuous basis for a period of 3 years
from 1986-87 cotton season. On account of
fower level of production and increased
mill consumption of cotton, leading to
spurt in cotton prices and reported short-
age of cotton, Government have suspended
export of staple cottoa since July 87 and
have also permitted igport of cotton
against export of cotton yarn, cotton
fabric and made-up on an Advance Licens-
in g basis.

Medium Irrigation }Projects in Origsa

2762. SHRI HARIHAR SOREN:
Will the Minister of WATER RESOURCES
be pleased to state :

(a) the number of medium irrigation
projects executed in Orissa during the last
three years; and

(b) the name and number of medium
irrigation projects proposed to be taken up
during the remaining period of the Seventh
plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) 31
medium projects were under implementa-
tion during 1985-88,

(b) Two schemes viz. Birupa—Gangoti
and Exteasion of Remal are expected to be
taken during 1988-89.

Seizure of Narcotic Drugs

2763. SHRI V. TULSIRAM : Will the
Minister of FINANCE be pleased to
state ;
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(a) whether India has become a paradise
for sumugslers of Opium, Ganja, Charas,
Heroin and other such drugs as these
are seized almost daily by the Customs and
other authorities;

(b) if so, whether it is due to the lack

of security arrangements on the borders of
the country;

(c) the average value of these items
scized monthly and how these are disposed
of; and

. (d) the details of the amount deposited
with Government after dispos ing of such
drugs during the last six months ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI A K. PANJA) : (a) and
(b). No, Sir, However, India is increasingly
being used as a transit country for opiates
and cannabis destined for other regions of
the world. While alertness and difficiency of
the Customs and other authorities are
making good seizure possible, the increase,
aforesaid, cannot be attributed to lack

of security arrangements on the borders of
the country.

(c) and (d). No precise value of the
drugs seized can bz determined as this is
dependent upon various factors like
quality of the drugs, place of origin, etc.
The confiscated drugs ripe for disposal,
after due legal proceedings, are sent to
the Government opium factories at Ghazj-
pur and Neemuch for disposal. While
opium and morphine, fit for reuse, are
further processed, the other drugs are
destroyed. No separate account of the
carning from the drugs produced by
processing/reprocessing of opium and
mozphine are maintained in the above
factories.

High Powered Committee Tor Irrigation
Purposes

2764. SHRI V. TULSIRAM :
SHRI SRIBALLAYV PANIGRAHI :

Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether a high-powered committee
of experts for exploration of under-



221 Written Answers

ground water for irrigation purposes has
“been considered;

(b) if so, the details of the composition
and the terms of reference of the Com-
mittee;

(c) the time by which the Committee is
expected to submit its report;

(d) whether some guidelines have been
issued to the States for exploration and
utilisation of underground water for
irrigation and drinking purposes till the
report of the committee is submitted; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) No,
Sir.

(b) to (e). Do not arise.

Moderisation of Textile Mills in Andhra
Pradesh

2765. SHRI V. TULSIRAM : Wil
the Minister of TEXTILES be pleased to
state

(a) the details of textile mills both in
private and NTC sectors separately which
are to be provided financial assistance under
the modernisation scheme;

(b) the number and details of mills to
be provided financial assistance in Andhra
Pradesh and the extent of the help to be
provided; and

(c) the extent to which such an
assistance will improve the working
conditions of the textile industry and its
production in the country ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (@) to (c). It is
not possible to indicate the details of -textile
mills which would be provided assistance un-
der the Textile Modernisation Fund Scheme
nor the quantum of such gssistance involved
because the requirements of modernisation
are an ongoing process. It is also not
possible to indicate fthe impact that the
modernisation programme will have on the
textile industry because this would depend
on a number of factors,

PHALGUNA 21, 1909 (SAKA)
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Income Tax Pending Realisation

2766. SHRIV. TULSIRAM : Wil
the Minister of FINANCE be pleased to
state :

(a) names of the compan ies/firms/mills
etc. in the country against whom arrears of
Income Tax more than 10 lakhs are pending;

(b) the time since when these arrears
are pending;

(c) the reasons for accumulation of
such huge arrears; and

(d) the remedial steps being taken to
ward off accumulation of arrears ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) There were 3205 assessees
in the country against whom income-tax
demand exceeding Rs. 10 lakhs was out-
standing as on 30.9.1987. Preparing a list
will be a voluminous job and, therefore,
not practicable. If the Hon’ble Member
desires information about any particular
assessee, the same can be furnished.

(b) The time since when the arrears
are pending, varies in each case,

(c) The main reasons for accumulation
of the arrears are time-consuming recovery
processes, stays granted by courts, pendeacy
of appeals before appellate a uthorities and
consequent grant of stay of recovery/grant
of instalments, and pendency of proceedings
before the Settlement Commission.

(d) Appropriate actions are being taken
both as per Income-tax law and also
administratively. Legal actions include levy
of penalty, issue of garnishee orders to
attach bank accounts, debts etc., and issue
of recovery certificates which enable Tax
Recovery Officers to effect recovery by attach-
ment/sale of asscts. In suitable cases,
defaulters are arrested and put in civil prison.
Administratively, action plan targets have
been fixed for reduction of arrears and the
progress is bemg monitored at various
levels. These cases get special attention of
the officers of the level of Commissioners
of I.T. and above. In the cases involving
high demands, the appellate authorities are
requested to dispose of appeals expedi-
tiously.
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Setting up of Regional Rural Baa%s la Punjab

.. 2767. SHRI KAMAL CHAUDHRY :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have set up

regional rural banks in Punjab, in consul-

"tation with the National Bank for Agriculture
‘and Rural Development;

(b) if so, the number thereof with
names of places where these banks have
been set up; and
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(c)' whether Punjab Government has
contributed their share and if so, to what
extent ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Yes, Sir.

(b) The name of five RRBs function-

ing fh'Punjab, their dates of establishment

) t:em! area served by each of them is indicated
“below :

As S

Sl. No. Name of RRB Date of Establish- Districts

ment covered

* 1. Kapurthala-Ferozepur 30-3-1983 Kapurthala
Kshetriya Gramin Bank, and

Kapurthala Ferozepur

+ 2. Shivalik Kshetrlya 30-3-1983 Hoshiarpur
" Gramin Bank, . and

Hoshiarpur Ropar

3. ' Gurdaspur-Amritsar 31-3-1983 Gurdaspur
"Qramin Vikas Bank, and

Gurdaspur Amritsar

4. Masalwa Gramin Bank, 27-2-1986 Sangrur and

Sangrur Patiala

“ 8. Faridkot-Bhatinda 22-3-1986 Faridkot
Kshetriya Gramin and

Bank, Faridkot Bhatinda

(c) NABARD has reported that the

Government have subscribed its

_15%, share in the issued share capital of
above named RRBs.

Loans to Educated Uncmployed Youth
in Punjab under Self Employment
Scheme

2768. SHRI KAMAL CHAUDHRY :
Will the Minister of FINANCE be pleased
10 state :

"{a) whether some scheduled banks in
Puiljab have not achicved their targets in
'‘3dvasicing the loans to educated 5
$outh’ under the self employment scheme;

“tb) if so, the particulars of such Ga’_gks
and the extent to which the amount of loan

““distribufed by them is less than the target
fixed for them; and

(c) whether Government issued
directions to such banks for achieving their
targets in future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). The
targets fixed and the number of cases
sanctioned by the banks under the Self-
Employment Scheme for the Educated
Unemployed Youth (SEEUY) in the State of
Punjab during the years 1983-84 to
1986-87 are indicated below ;
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Year Target No. of cases
sanctioned
by banks

1983-84 6700 9,047

1984-85 12000 12,212

1985-86 15000 11,677

1986-87 15000 15,037

The sanctions have in fact exceeded
the targets in three out of four years There-
fore, issue of any specific directions. in this
regard has not been considered necessary.
Reserve Bank of India (RBI) has, however,
reported that its Regional Office at Chandi-
garh has been advised to constantly monitor
the position and take effective steps for
achieving the stipulated targets.

Excise Duty on Textiles

2769. SHRIMATI KISHORI SINHA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether the recent changes in
excise duty on textiles have made cotton
fabrics costlier than man made fibre blended

fabrics;

(b) if so, whether it has effected the
textiles industry adversely; and

(c) if not, how do prices of man-made
blended fabrics compare with those of cotton
fabrics before and after the change in excise
duty ?

THE MINISTER OF TEXTILES (SHR1
RAM NIWAS MIRDHA) : (a) No, Sir.
(b) Does not arise.

(c) The prices of man-made blended
fabrics, in general, continue to be costlier
than prices of cotton fabrics.

Impact of Textile Policy om Textile
Industry

2770. SHRIMATI KISHORI SINHA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether a number of textile mills
are facing closure;
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(b) if so, whether accumulation of
cloth stocks is one of the reasons; and

(c) whether the new textile policy has
any worthwhile impact on the growth of the
textile industry ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
textile industry, as a whole, is faced with
the problem of demand recession and high
cotton prices.~ However, it is not possible
to indicate the number of mills in the verge
of closure.

(c) The total production of yarn and
cloth in the textile industry, as a whole,
has shown an increase.

Promotion of Tea Markets

2771. SHRIMATI KISHORI SINHA :

Will the Minister of "COMMERCE be
pleased to state :

(a) whether the Tea-Board has reported
that tea output .and returns would be
very good for the year 1987;

(b) whether this would enable expan-

sion plans of tea gardens to be promoted;
and

(c) whether steps are being taken to
promote tea-comsumption in non-traditional
markets in Europe and the USA ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR1 P. R.
DAS MUNSI) : (a) Ycs, Sir. The produc-
tion during the last three years is as

under :
1985 1986 1987
659 624* 673
*estimated

(b) with increase in production and
productivity per hect. returns to gardens
would increase.

(c) Tea Board undertakes tea Promo-
tional measures both in Traditional and
non-traditional markets which inclodes;

(i) Promotional support to Indian
exporters for boosting up Direct
export of packet tea/tea bags from
India,
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(ii) Joint collaboration schemes with
the local blenders/packers to pro-
mote Indian tea brands.

(iii) Limited Media publicity abroad.
(iv) Participation in fair/exhibitions.

{v) Introduction of Brand Promeotion
Fund Schemes, for providing
interest free loan in foreign
exchange, to the exporters for
carrying out publicity pro-
grammes.

Cotton Imrort Opposed by Farmers
Organisations

2772. SHRIMATI KISHORI SINHA :
will the Minister of TEXTILES be pleased
to state :

(a) whether the textile mills have
demanded import of cotton to bring down
the sharp rise in cotton prices and meet
alleged cotton shortage;

(b) whether farmers organisations have
opposed this; and

(¢) if so, Union Government’s reaction
thereto ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
Yes, Sir.

(b) with a view to checking the rise in
the prices of cotton and augmenting domestic
availability Government have suspcnded
exports of staple cotton since July, 1987
and havc permitied import of cotton against
exports of cotton yarn cotton fabrics and
made-ups on Advanced Licensing - Basis.
While no decision has been taken to import
cotton to meet the anticipated shortage tiil
the arriva! of cotton in the season is not
precluded.

Cceniral Investrreat for Irricution
Projects in Kerala

2773. SHRI V. S. VUAYARAGHA-
VAN : Will thc Minister of WATER
RESOURCES be pieased to state :

{(a) the total assistance provided by
Union Government to irrigation projects in
Kerala;
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(b) whether there is a proposal to
increase such assistance; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHD : (a)to
{c). Irrigation schemes are planned, funded
and implemented by the State Governments
and Central assistance is given in the form
of block grants and loans. However, as a
drought proofing measure, the Centre has
decided to give an additional amount of
Rs. 5.50 crores to the Government of
Kerala fur the balance 7th Plan period to
accelerate completion of certain projects in
drought prone areas. 509 of this amount
is in the form of drought relief assistance
and the balance 507 as net additionality.

Comprehensive Water Resoucces Development
Plan for Kerala

2774. SHRI V. S. VIJAYARAGHA-
VAN : Will the Minister of WATER
RESOURCES be pleased to state :

(a) the total river water available at
present in Kerala;

(b) how much it goes waste by flowing
into the sea;

(b) whether any comprehensive water
resources devclopment plan for Kerala is
under the consideration of Government;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) and
(b). The annual yield of rivers in Kerala
is assessed at about 70 thousand million
cubic metres of which about 42.8 theusand
million cubic metres 1s utilisable. About a
half of the utilisable resource is yet to be
harnessed.

(c) and (d). Irrigation projects are
planned, funded and implemented by State
Governments.

krigation Target

2775. SHR1I VIRDHI CHANDER
JAIN :

SHRI V. KRISHNA RAO ;
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Will the Minister of WATER RESOUR-
CES be pleased to state :

(a) whether the irrigation targets fixed
during the last three Five-Year Plans have
been achieved: if so, to what extent;

(b) if not, the reasons therefor;

(c) the efforts made
irrigation growth; and

to improve the

(d) the extent to which the targets have
been achieved in desert areas of Rajasthan
especially in Rajasthan Canal and Gang
Canal areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) and
(b). There was shortfall in Plan targets
owing to, inter-alia, rise in costs, problems
of land acquisition, thin spreading of re-
sources on large number of projects, inade-
quate availability of scarce construction
material etc.

(c) The efforts include monitoring of
projects to take timely remedial action,
earmarking of outlays to identified projects,
completion of ongoing projects in advanced
stage, arranging for supply of scarce cons-
truction materials and supplementing the
efforts of States with Centrally sponsored
programmes.

(d) Regionwise information is not main-
tained at the Centre.

World Bank Scheme for Tube Wells in
Rajasthan

2776. SHRI VIRDH! CHANDER
JAIN : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether there is a World Bank
assisted scheme in Rajasthan for installing
tube wells;

(b) if so, whether Rajasthan Govern-
ment have submitted any proposal for
external assistance for installation of tube
wells to Union Government; and

(c) if so, the response of Union Govern-
ment thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and
(}). No, Sir.

(c) Does not arise.

Opening of S.B.I. Branches :n Uitar
Pradesh

2777. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) the names of districts in Uttar Pra-
desh for which licences have been obtained
by the State Bank of India for opening its
branches indicating the places and number
of such branches and the number of bran-
ches opened out of them; and

(b) the number of branches proposed
to be opened by the State Bank of India in
Uttar Pradesh during the year 1988-89 and
the number of places in Almora and Pitho-
ragarh where the branches of aforesaid bank
are proposed to be opened ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Reserve Bank
of India (RBI) has reported that under the
current Branch Licensing Policy for
1985-90, 121 centres have been allotted to
State Bank of India (SBI) for opening
branches in various districts of Uttar Pra-
desh. The district-wisec details of these
centres together with information relating
to the progress in opening of bank branches
thereat aie set out in the statement given
below.

(b) Reserve Bank of India has advised
the bank to open the branches for which
authorisations have been issued in a phased
manner during the remaining period of the
branch expansion programme i.e. upto 31st
March, 1990.

SBI has reported that it hasa pro-
gramme of opening 46 branches in Uttar
Pradesh during 1988 of which 6 braaches
have been opened in January 1988. The
bank has a prograinme of opening S
branches in Almora District and 1 branch
in Pithoragarh District during the year of
which 1 branch in Almora District has been
opened in January, 1988.



231 Written Answers

MARCH 11, 1988

Statement

Written Answers 232

Details of centres allotted to State Bank of India in Uttar Pradesh for opening
branches during current Branch Licensing Policy for 1985-90

Name of District

Name of centre

Date of opening
the branch

3

Aligarh
Allahabad

Ballia

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21,
22.
23.

24.
25.

26.

. Kolarkalan

Godha

. Chhivaiya

Bashahi
Bhainpur

Champhuwa

. Tewa

Muhabbatpur Paisa

Balakmau
Utran

Bashahara
Etawakala
Dhauladevi
Chalnichhinan
Gagrigoal
Paisia
Chiliyanola
Shahayoj
Gujarpar
Machhriyavan
Motipur
Shoriyavan
Karmanpur
Chogara
Kasaundar

Kharasara

—

30.11.87
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1 T2 3
Barabanki 27. Dharauli - . —
28. Rassagaon Sy
Bareilly 29. Bfandsar - -_

30. New Cila Railway Crossing —_

Basti 31. Ahirauli (Pakwa Bazar) —
32. Pokharni ! —

33. Bhawaniganj —_
34. Ojhaganj —_
55. Badhra —
36. Tilora —
37. Molnapur —_—
38. Madheva Bazar —_—
39. Agya —
40. Madanpur —_
41. Khunvan Bazar —_—
42. Kotia Bazar —_

Budaun 43, Risauli : —_
44, Nekpur —_
45. Labhari -
46. Sahahagpur —_—
Chamoli 47. Chandranagar —_—
48. Maithan —_—
49. Gaurikund 20.10.87
Dehradun 50. Kanwali Road, Dehradun -—
Deoria 51 Sohsamathia —_
Etah 52. Pilkhatra’ —_—
53. Badhola - —
Etawah 54. Dadora —
55. Lahrapur - —_
Faizabad 56. Rambaba (Atraura) : —

57. Dharamagan} —
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Farrakbabad
Fatehpur

Gorakbhpur

Kanpur Dehat
Kanpur Nagar

58. Kisuomkléra
59. Korakangk
60. Amilhipal

61. Industsiad Estate, Barwana

62. Garaba

63. National Capital Region Thermal
Power Project, Oonch Amirpur, Dasna

64. Mishrabazar

65. Chanddipghat

66. Balpur

67. Sisamau

68. Mugura Bazar

69. Saraikhas

70. Bishunapur

71. Kauapur

72. Mchali

73. Kethu Mukundpur

74. Rakahat

75. Malaon

76. Sursj Xand

77. Rwipers

78. Kunheta

79. ‘Gujie

0. Atrah

81. Bhotault

82. Bultum ‘Biizufg

83. Dimwakar

84. Shegpur

85. Kanpur

-96. Imilida O8] Girporation, Panki
. 'M'ita\tbn—hkw Rly. Stn.

27.10.87

——

——
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1 2 3
88. Hindustas Aswonautics Ltd., —
Lucknow 89. Bhapahaman -—
90. Vikramaditya Marg -
Mathura 91. Darve -—
92. Kumha —
Meerut 93, G. Block, Shashtri Nagar —
94. Jail Road —
Mainpuri 95. Muhabbatpur —_
Mirzapur 96. Mahuarikala —
Moradabad 97, Ratanpwrkalon -
Najnital #8. Similkha —
99. Patrampus 21.41.87
100. Sisaiya 10.11.87
Pauri Garhwal 101, Dudharkha] —
Pilibhit 102. Pipria Agru —
Pittoragarh 3683, Bensbagad -
404. Jakhpuraa —
Pratapgarh 105. Rajapur 28.11 87
106. Nanauthi _—
Rae Baceilly 197. Mahremau —
468. Mau 15.12.87
Spharanpur 109. Nalsew aganj —_
110. Gadgajpur —
111. Ghateda -
Sitapur 112. Sujavalpus -
143. Sanda TRV Y
Sultanpur 1]4. Sajanpuy =
115. Indo Gulf Fertilisers Chemical -

Corposasion kid., dagdishpus
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1 2 3
116. Nandmahar _
Tehri Garhwal 117. Paurikhal -
~ 118. Silkakhal —

Unnao 119. Parenda —
120. Beltha —
Varanasi 121. Shri Kashi-Vishwanath Temple —

Opening of Regional Office of State Bank
of India in Alma1a in Uttar Pradesh

2778. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) whether the proposed Regional
Office of the State Bank of India has been
opened in Almora in Uttar Pradesh; and

(b) if not, the reasons for delay and
the time by which this Regional Office is
likely to be opened there ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b).
State Bank of India has reported that
necessary licence for opening of a Regional
Manager’s Office at Almora has been recei-

-ved from Reserve Bank of India only
recently. The office will become operative
on completion of the requisite formalities.

Transfer of Accounts and Entitlement
Fusctions of States to State
Governments

2779. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Accounts and Entitle-
ment funetions in relation to the States from
the Offices of the Accountants General
(A and E) under ILA. and A.D. are being
handed over to the State Governments at
once or gradually by the issue of several
orders;

(b) if so, whether the accounts func-
tions are being handed over alongwith the

staff to be absorbed permanently in the
States; and

(c) if not, whether the interests and
promotional avenues of the staff are being
protected if they are rendered surplus due to
handling over the functions without staff
to the State Governments ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHYVI]) : (a) to (c). Requests for
transfer of any accounting or entitlement
functions are considered as and when
specific proposals from the concerned State
Governments are received, Detailed schemes
drawn up by them covering all aspects along
with staff implications, including the scope
for transfer of staff on absorption or on
deputation terms are examined in detail.
Wherever necessary, prior approval of the
President is also obtained before the work
is handed over, in accordance with an
agreed time frame. Some States have taken
over, fully or partly, the entitlement work.
So far not transfer of entire accounting
function has taken place.

Problems of Jems and Jewellery Exporters

2780. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be plea-
sed to state :

(a) whether the exporters of jems and
jewellery are facing some problems;

(b) if so, the details thereof and parti-

.cularly the problems of jems and jwellery

exporters of Jaipur; and

(c) the steps taken to increase the ex-
port of jems and jewellery in last three
years ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) and (b). Government
has been constantly interacting with trade
including at Jaipur for increasing the
export turnover of gems and jewellery. Some
of the issuecs raised by the trade in this
sector at Jaipur include relaxation in
procedures for exports followed by Reserve
Bank of India, levy of octroi on import and
re-import of precious and semi-precious
stones, etc,

(c) The gems and jewellery export poli-
cies have becn constantly modified for a
pragmatic framework for the entrepreneurs
to secure larger share of the world market
including facilities for manufacture of
jewellery in export processing zones and in
special export oriented complexes with libe-
ral fiscal and trade regime, besides the
facilities of advance licence for carat gold
and gold findings for export production,
provision of gold manufacturing loss, etc.

Exports iz Electronic Secior

2781. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be pleas-
ed to state :

(a) whether his Ministry has identified
a number of products in the electronic
sector to boost their exports;

(b) if so, the names of these items;

(c) the value of these items expected to
be exported by the end of 1989-90; and

(d) the steps taken to increase their
export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir.

(b) The items include consumer electro-
nic equipment, electronic components,
picturc tubes, communication systcms and
devices, materials, plates and sub-strates,
Oscilloscopes, computer peripherals, hard-
ware and software, semiconductor devices,
power supply systems, etc.

(c) Export worth Rs. 1000 crores in
the aggregate of eleetronic products arc
visualised by the end of 7th plan.
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(d) Besides identifying and licensing
capacities of manufacture for the various
items having export potential and providing
input support, an Export Promotion Council
for Electronics and Computer Software has
been set up. Ffforts have also taken to
step up export production in the Electro-
nics Export Processing Zone at Santa Cruz,
Bombay and in the other Export Processing
Zones. Import Replenishment Licences,
Cash Compensatory Support and Duty
Drawback are granted to encourage the
export of specific item. Other steps taken
include identification of target markets,
participation in buyer-seller meets, semi-
nars; fairs etc. The Trade Fair Authority
of India is organising an international
exhibition ‘“Electronics India °88” between
6-11 Sept., 1988 to project India’s electro-
nics capabilities.

Proposal for Upgrading Powerlooms

2782. DR. KRUPASINDHU BHOI :
Will the Minister of TEXTILES be pleased
to state :

(a) whether Government are aware of
the problems of powerloom sector;

(b) if so, whether Government propose
to upgrade powerlcoms during the year
1988-89:

(c) if so, the funds carmarked therefor;
and

(d) the details thereof ?

THE MINISTER OF TEXTILES (SHR1
RAM NIWAS MIRDHA) : (a) Government
are aware that the profitability of weaving
operations in recent months has been
affected because of risc in prices of cotton
yvarn and poor off-toke of cloth due to
erosion of purchasing power in rural and
urban areas.

(b) to (d). Mcdernisation ¢f powerlooms
is considered desirable as a means of
raising producrivity and technological
upgradation. Government have not fixed
any specific outlay for modernisation of

powerlooms. IDBI provides refinance for
term loans given for modernisation of
powerloom units, subject to stipulated
conditions.
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Hike in Nickel Prices

2783. DR. KRUPASINDHU BHOI :
Will the Minister of COMMERCE be

pleased to s«ate :

(a) whether the prices of nickel have
been increased recently;

(b) if so, the circumstances which led
to such increase;

(c) the reasons of the frequent increase
in the prices of nickel;

(d) whether the Minerals and Metals
Trading Corporation has studied the impli-
cation of the nickle price rise on the trade
and Industry; and

(e) the steps taken to make nickle
available for trade and industry at reason-
able prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) Yes, Sir.

(b) to (¢). MMTC’s selling prices of
nickle have been raised in recent months
due to steep rise in international prices and
tight supply position. Despite  recent
increases in the prices of nickel, lifting
from MMTC has not been adversely
affected. MMTC has taken timely steps to
cover the bulk of its requirements of nickel
through spot and long-term purchases at
competitive priccs.

Loans to Educatcd Ui.empiorcd Yeuth by
State Eznk of Indore

2784. SHRI C. JANGA REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) the amount cf loans given by the
State Bank of Indore to the educated
unemployed youth so far since the announce-
ment of the scheme in each state;

(b) the number of educated unemployed
youth benefitcd in each State by thcse
loans; and

(c) the number of Scheduled Castes and
Scheduled Tribes separately, among them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OE ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). The
State Bank of Indore has informed that
under the Scheme for providing Self-
Employment to Educated Uncmployed
Youth (SEEUY), it had given loans to 6546
beneficiaries till the cnd of Deccmber,
1987. The State-wisc brcak-up and amount
of loan given is set out below :

(Rs. in lakhs)

State Number of Amount of
beneficiaries loan given
Gujarat 30 6
Madhya Pradesh 6372 973
Maharashtra 55 11
Rajasthan 51 8
Uttar Pradesh 38 7

(c) The bank has reportcd that under
SEEUY it has given loan to 502 Scheduled
Caste/Scheduled  Tribe  beneficiaries in
Madhya Pradesh and 14 Scheduled Caste/
Scheduled Tribe beneficaries in Uttar
Pradesh.

Maior and Medinm Ircization Proiects
in Andhra Pradesh

2785. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of WATER
RESOURCES be pleased to state :

(a) the major and medium irrigation
projects in Andhra Pradesh Government are
now come up for active consideraticn for
clearance by Government;

(b) whether the “‘Telugu Ganga”,
Jurala, Srisailam Left Bank Canal, Polava-
ram, Eleru and Vamsadhara rescrvoir
projects have since been cleared;

(c) if not, whether the environmental
and other aspects were fully met by the
Andhra Pradesh Government in respect of
the above projccts; and

(d) if so, the time by which these will
be cleared ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES

* (SHRIMATI KRISHNA SAHI) : (a) Yes,

Sir,
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(b) and (c). No, Sir.
(d) Does not arise.

Losses Suffercd by Regional Rural Banks

2786. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of FINANCE
be pleascd to state :

(a) whether the regional rural banks
numbering about 140 in the country have
accumulated losscs of about rupees ninety
crores so far;

(b) the reasons for such losses;

(c) the steps being taken to prevent the
losses; and

(d) the gross credit offered by these
banks during the period in which such
losses were incurred ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (2) 156 Regional
Rural Banks out of 194 such banks in
position on 31-12-1986 had accumulated
losses amounting to Rs. 94.31 crores.

(b) The main ~reasons for such losses
are (i) rapid branch expansion by these
banks; (ii) low business potential due to
locational disadvantages of the centres
served by these banks and limited clientele
consisting of persons with an annual income
upto Rs. 6500 only; (iii) increase in
establishment costs due to upward revision
in pay and allowances etc.

(c) Pursuant to the recommendations
made by the Working Group on RRBs, a
number of steps have been taken for
improving the performance of these banks
and reducing their losses. These include
(i) release of additional share capital to
RRBs with satisfactory track record; (ii)
enlarging the scope of their lending by
allowing them to lend to public bodies/
Village Panchayats etc. (iii) lowering of
interest rate on refinance provided to these
banks by their sponsoring banks; and (iv)
investment of their SLR funds directly in
Government sccurities with a view to obtain-
ing better return. The sponsoring Banks
have also been asked to play a more active
role in fund management, staff training and
internal audit of RRBs.
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(d) The total outstanding advances of
these 156 Regional Rural Banks went up
from Rs. 961 crores to Rs. 1218 crores
during the year 1986.

Acute Sko tage of Water

2787. DR. V. VENKATESH : Will
1he Minister of WATER RESOURCES be
pleased to state :

(a) whether there has been acute shor-
tage of water in the country since 1987;

(b) if so, how many States were under
acute shortage of water;

(c) the main reasons therefor;

(d) whether the water shortage has

greatly affected the agriculwural production;
and

(e) if so, the steps being taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (d).
Several States experienced water shortage
owing to drought conditions caused by
deficit or scanty rainfall and the level of
agricultural production was also affected.

(e) The steps include drawing up of
plans for judicious use of available water
resources, maximising ground water utilisa-
tion, and provision of additional outlays for
identified irrigation projects in drought-
affected areas for their accelerated comple-
tion.

Trade with China

2788. SHRI T. BALA GOUD : Will
the Minister of COMMERCE be pleased to
state :

(a) the trade turnover between India
and China during last three years; and

(b) whether there are any prospects of
increasing trade with China ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) : (a) As per DGCI and S,
Calcutta figures, trade turnover between
India and China during the last three years
is given below :
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(Rs. in crores)

1984-85 72.88
1985-86 171.16
1986-87 187.67
(b) Yes, Sir.

Promotion to SC/ST Caadidates in MMTC
and Strength of Nanagers

2789. DR. V. VENKATESH : Will
the Minister of COMMERCE be pleased to
state :

(a) whether the SC/ST candidates in
the MMTC with qualifying service of three
years as per MMTC (Officers) Recruitment
Rules, 1975 are not being promoted despite
backlog;

(b) if so, the reasons therefor;

(c) the cadre-wise, region-wise sanction-
ed strength of managers as on 1.1.1986,
1.1.1987 and 1.1.1988;

(d) the cadre-wise details of vacancies
caused and created during the above period;
and

(e) how many of these vacancies were
filled by promotion and direct recruitment ?
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DAS MUNSI) : (a) and (b). M.M.T.C.
(Officers) Recruitment Rules 1975 as amen-
ded by MMTC (Officers) Promotion and
Transfer Policy, 1985 provide for promo-
tions upto the level of Divisional Managers
on completion of the prescribed qualifying
period in each grade and being found fit
by Departmental Piomotion Committee,
irrespective of availability of vacancies. As
such the question of backlog for promotion
upto the level of Divisional Managers does
not arise.

(c) Statement-I showing the sanctioned
strength and working strength in respect of
posts of the level of General Managers and
Sr./Group General Managers as no
1.1.1986, 1.1.1987 and 1.1.1988 is givea
below.

Another statement-II giving the working
strength ason 1 1.1986, 1.1.1987 and
1.1.1988 in respect of managers of level
of Divisional Managers and below is also
given below.

(d) and (e). Statement-III giving details
of posts created and recruitments made
during the period from 1.1.86 to 31.3.87
is given below. During the period under
review, 5 Divisional Managers were promo-
ted as General Managers and 1 General

Manager was promoted as Sr. General
THE MINISTER OF STATE IN THE Manager.
MINISTRY OF COMMERCE (SHRI P.R.
Statement-1

Sanctioned Strength and Working Strength of Sr. General Managers and General Managers

———

Region Group General Managers/ General Managers
Sr. General Managers
1.1.86 1.1.87 1.1.88 1.1.86 1.1.87 1.1.88

SS WS SS WS SS WS SS WS SS WS SS WS
1 2 3 4 5 6 7 8 9 10 11 12 13
D.R.O.** - — 1 1 1 1 — 1 — 1 — —
Vizag _— — - —_— — —_ 1 1 1 1 1 1
Bombay —_— 1 - 1 —_— 1 2 1 2 "1 2 2
Madras — 1 1 — 1 1 1 1 1 1 1 1
Goa —_— — e— —— — 1 — 1 1 1 —_



249 Written Arswers PHALGUNA 21, 1909 (S4KA4) Writtén Answers 250

1 2 3 4 5 6 7 8 9 10 11 12 13
Calcutta — — 1 — 1 1 1 1 1 1 1 1
Bellary —_ — = e— - = —_ 1 — 1 — 1
Barbil —_— — — = — = —_ — - —_ —
Cuttack —_— - = = e — — 1 — 1 — 1
Corporate 9 8 9 6 9 6 14 11 17 12 17 14*
Office

Total : 9 9 12 8 12 10 20 18 23 20 23 21

* Including 2 at foreign offices (on proforma promotion)
SS=sanctioned Strength

WS =Working Strength

**—Delhi Regional Office.
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Statement-I11
Posts Created from 1-1-1986 to 31.3.1987

S. Designation Post created Recruitment

No. made

1. Sr. G.M. 3 —_—

2. GM. 3 —

3. D.M. 2

4. J.D.M. and equivalent 3 6

5. D.D.M. —

6. A.D.M. and equivalent 7 48
T Total : 18 58

Ra‘ds on the Houses of Chandraswami
in Delhi

2790. SHRI PRAKASH V. PATIL :
Will the Minister of FINANCE be pleased
to state :

(a) whether the House where Chandra-
swami lives in Delhi as also those of his
followers were raided recently;

(b) if so, whether many incriminating
decuments were found;

(c) if so, the particulars thereof; and

(d) the steps taken or proposed to be
taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) to (c). Yes, Sir. Various
documents indicating tax evasion have been
seized during the course of searches con-
ducted on 23.2.1988. These documents,
inter alia, indicate aequisition of immovable
property and other valuable assets. Besides,
prima facie unaccounted assets of the value
of about Rs. 151.44. lakhs have also been
seized from his associates.

(d) Appropriate action such as assess-
ment, penaltics and prosecution as per
the Direct Taxes Acts and for violation of

FERA is taken.

Vio'at'on of T ecal Provisiors by Investment
and 1 ezsing Comipanics

2791. SHRI H.M. PATEL : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have taken note
of investment and leasing companies
violating all the legal provisions and invest-
ing their money in other speculative business
instead of in Government securities;

(b) if so, the number of such viola-
tions by these companies during the year
1987-88; and

(c) the particulars of companies w.ixich
violated the legal provisions ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). In terms
of the Non-Banking Financial Companies
(Reserve Bank) Directions, 1977, as
amended from time to time issued by the
Reserve Bank of India (RBI), an *“‘Invest-
ment Company” means any company
which is a financial institution carrying
on as its principal business, the acquisition
of securitics. An ‘“‘Equipment Leasing
Company” is defined as a Company which
is a financial institution carrying on as its
principal business, the activities of leasing
of equipment or the financing of such
activity. RBI has reported that, while the
acceptance of deposits by the Investment
and Epuipment Leasing Companies is
regulated by the RBI in terms of the pro-
visions of these directions, only the
““‘Epuipment Leasing Companies” are
required to keep a minimum of 109 of
their deposits either in an account with a
scheduled bank or in approved securities.
In so far as the Investment Companies such
as Peerless General Finance and Investment
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Company Ltd. etc. conducting benefit/
savings schemes are concerned, such
companies are classified by RBI as ‘‘Resi-
duary Non-Banking Companies”. In terms
of the Residuary Non-Banking Companies
(Reserve Bank) Directions, 1987, issued
by the RBI in May, 1987, a residuary
non-banking company is required to invest
(i) in fixed deposits with public sector
banks (ii) in approved secarities and (iii)
in other safe investments in the ratio of
100 : 7 : 20.

In terms of the directions issued by the
RBI, all non-banking financial companies
and residuary non-banking companies are
required to submit their statutory returns
for the year 1987-88, relating to deposits
held by them as on 31st March, 1988, by
the 30th June, 1988. In view of this, the
question whether any Investment and
Equipment Leasing Company has violated
the provisions of RBI directions during the
year 1987-88 can be determined only on
receipt of statutory returns from these com-
panies, which are not yet due.

Divcrsion of Funds

2792. SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
FINANCE be pleased_ to state :

(a) whether it has come to the notice
of the Government that the funds allocated
by Union Government to State Governments
towards floods and drought relief have been
diverted for other purposes by state Govern-
ments;

(b) if so, the broad details in this regard;
and

(c) the action taken by Union Govern-
ments against the State Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
IN THE MINISTRY OF FINANCE (SHRI
BXK, GADHVID) : (a) to (c). The
Comptroller and Auditor General of India
has given a Report on Central Assistance
- for relief of distress caused by drought and
flood relating to the years 1983-84, 1984-
85 and 1985-86, which has been placed
before the Parliament. The Report has
pointed out certain irregularities in the
utilisation of Central assistance for drought
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and flood relief by different States. Central
monitoring teams have also been sent to
Kerala. U.P. and Andhra Pradesh in 1987
for monitoring the utilisation of Central
assistance approved in the wake of drought
and floods. These teams have also identified
certain acts of omission and commission
in the utilisation of Central assistance by
State Governments. Corrective measures
have been initiated on the basis of the
above Report.

Seizure of Telescopic Gun

2793. SHRI M. RAGHUMA REDDY :

SHRI DHARAM PAL SINGH
MALIK :

SHRI SUBHASH YADAY :
SHRI H.N. NANJE GOWDA :

Will the Minister
pleased to state :

of FINANCE be

(a) whether Government’s attention has
been drawn to the news-item appearing in
the Hindustan Times dated 8 January,
1988 wherein it has been stated that
Directorate of Revenue Intelligence seized
telescopic gun and gold;

(b) if so, the details thereof; and

{c) the action Government have taken
in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : (a) Yes, Sir.

(b) and (c). On 6th January, 1988,
the Directorate of Revenue Intelligence
effected a sezure of 520 foreign marked
gold bars worth Rs. 2.12 crores. During
the search of the residential premises of
the main persons involved, one Savage
super sporter rifle with telescopic sight,
one Winchester Defender rifle, one Webley
Scot revolver of 32 bore and 105 rounds
of different bores were recovered and seized
under the Customs Act, 1962. 4 persons
were arrested. Three out of the four
persons have becn detained under the
Conservation of Foreign Exchange and
Prevention of Smuggling Activities Act,
1974,
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Underground ‘Saraswati’ River in Rajasthan

2794. SHRI
JAIN :

SHRI JAGDISH AWASTHI ;
SHRI SUBHASH YADAY :
SHRI SHANTI DHARIWAL :

VIRDHI CHANDER

Will the Minister of WATER

RESOURCES be pleased to state :

(a) whether it is a fact that in the
past the ‘Saraswati’ river used to flow in
the desert areas of Rajasthan specially in
Barmer and Jaisalmer districts;

(b) if so, whether Union Government
have tried to discover it; and

(c) if so, details of the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI1 KRISHNA SAHI) : (a) to (c).
The presence of the ancient channels of
river Saraswati in desert areas of Rajasthan
particularly in Barmer and Jaisalmer
districts remains to be confirmed. Inter-
pretation of temporal coverage of satellite
imageries and field geophysical surveys are
planned to be undertaken in this regard.

Promotion of SC/ST Candidates in MMTC

2795. DR. V. VENKATESH : Will the
Minister of COMMERCE be pleased to
state :

(a) the region-wise cadre-wise parti-
culars of promotions of general candidates
and SCs/STs in the Mineral and Metals
Trading Corporations of India Ltd.
(MMTC) during 1985 and 1986;
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(b) the region-wise and cadre-wise
particulars of direct requirement of general
candidates and SCs/STs during the same
period;

(c) the backlog position in all cadres
against direct recruitment and promotion;
and

(d) the details of SC/ST posts that
were allowed to lapse ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R. DAS MUNSI) : (a). The region-wise
carde-wise particulars of promotions of
General and SC/ST candidates in the
managerial cadres of MMTC effected
during calendar years 1985 and 1986 are
given in statement-I below. In the case of
staff cadres in the corporate office, the
particulars are given in statement-II below.
Informations in staff cadres in the Regionl,
Offices of MMTC is being collected and
will be laid on the table of House.

(b) The region-wise/cadre-wise parti-
culars of direct recruitment of general and
SC/ST candidates during the calendar years
1985 and 1986 is given in statement-II1
below.

(c) Backlog position in regard to
direct recruitment is given in statement-IV
below. In terms of the promotion policies
for staff and Managers introduced in
1985, there is no question of backlog in
case of promotion.

(d) Details of SC/ST posts allowed
to lapse in 1985 and 1986 in case of
recruitment are given in statement-V below.
The question of posts lapsing in case of
promotion does not arise in view of reply

givcn to part (c) above.
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Statenient-I1

Details of promotions made in Staff Cadre during 1985 and 1986 by the Corporate Office

Cadre 1985 ) 1986 Grand
From To Gen. SC. ST. Total Gen. SC ST. Total Fotal
GR. I Jr. Asstt, 3 5 —_ 8 3 3 - 6 14
Jr. Asstt. Asstt.[TLX 38 5 — 44 12 2 — 14 58
Operator

Asstt. Jr. OM 48 — — 48 14 — — 14 62
Steno Jr. OM 3 — —_ 3 —_ —_ —_ —_ 3
Steno OM (PS) 17 2 2 21 — — — —_ 21
Asstt. OM 11 2 — 13 —_ - _ — 13
Jr. OM OM 4 — — 4 1 — —_ 1 5
124 15 2 141 30 5 — 35 176

Statement-I11

Recruitments made during the years 1985 and 86

Region Grade-1 Grade-II Grade-111 Grade-IV
(Peons, Watchmen (Jr. Asstt. Steno- (Asstt. Stenograp- (Office Managers,
. and equivalent in Typists and equi- hers, Inspectors Field Officers and
the scale of Rs. valent in the scale and equivalent equivalent in the
515-730) of Rs. 640-910) in the scale of scale of Rs. 1000-
Rs. 700-1270) 1695)

1985 1986 1985 1986 1985 1986 1985 1986

1 2 3 4 5 6 7 8 9
DRO* — —_— -_ - - - - -
ST — — — — - — — -
General — — 3 4 — 1 — —
Total : — — 3 4 — 1 — —
Vizag
scC — — - - - — — —
ST - — - — - — - -
General — — 2 2 - - - -

Total : —_ —_ 2
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Bombay

Sc -_— - - - - - - —
S'l" —_— — — — —_— — — J—
General 2 1 6 s — — — —
Total : 2 1 6 5 — - —_ —_

* Delhi provional office.

Madras

sC 1 — — — — - - —
ST — — — — — — — —
General 3 1 3 2 — 1 - -
Total : 4 "1 3 2 — 1 — —
Goa

SC — ———— f— J— — — — —
ST — — — — — - — -
General — — 4 4 1 — — -
Total : — — 4 4 1 - - -
Calcutta

SC 1 - - — — — . —
ST — - — - - - - _'
General 4 3 4 1 — - — -
Total : 5 3 4 1 — _ — _
Bellary

sC — — — 1 - 1 - -
ST - - - — - - - -
General 1 - 7 - — 3 - -
Total : 1 — 7 1 — 4 — —
Barbil

SC — - 4
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1 2 3 4 5 6 7 8 9
ST — — 5 —_— — —_— — —
General — — 8 5 — — — —
Total : — — 17 5 — — — —
Cuttack
BC 3 —_ - 1 - — — —
ST - _— - — - — — —_—
General 2 1 — 3 1 — —_ -
Total : 5 1 —_ 4 1 — — -_—
Corporate Office
sC — — — 16 — — — —
ST — 1 — 2 — — — —
General 2 4 43 50 1 2
Total : 2 5 43 68 7 2 1 2
Number of Managers Recruited during the years 1985 and 1986
Cadre 1985 . 1986
* 8SC ST Gen. Total SC ST Gen. Total
General Manager —_ - 1 1 —_ —_ —_— —
Divisional Manager — - 1 1 — — 2 2
Joint Divisional
Manager — — 1 1 — — 6 6
Deputy Divisional
Manager — - 2 2 — — 1 1
Assistant Divisional
Manager 3 1 31 35 3 — 30 33
Total 3 1 36 40 3 —_ 39 42

Note : Recruitment of all the Managers is made by the
of their postings to any of the Regional Offices.

Statement-IV
Backlog in Managerial Cadres against Direct Recruitment

Corporate Office Irrespective

Category of Post 1985 1986
SC ST SC ST
1 2 3 4 5
General Manager 1 — 1 —_
Divisional Manager —_ 1 1 1
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1 2 3 4 5

Chief Internal Auditor —_ — — —
Jt. Divisional Manager 1 —_ 2 —
Dy. Divisional Manager 1 — 1 —

Dy. Accounts Manager — — — —_—

Assistant Divisional Manager 2 2 2 4
Asstt. Accounts MNManager 2 2 4 2
Total : 7 5 11 7

Backlog in Staff Cadres against Direct Recruitment

Group 1985 1986

SC ST SC ST
Group 11
(Office Managers/FOs
equivalent) 1 1 1 1
Group 111

(Asstts. [Drivers/Jr. Asstts.)
Inspectors/Supervisors and

equivalent) 34 22 26 27

Group 1V

(Peons{Watchman/

equivalent) 1 2 1 2
Statement-V

Details of SC|ST Posts Lapsed in Direct Recruitment

Category of post 1985 1986
SC ST SC ST

Managers (all Grades) —_ —_ — —_

Group 111

(Assistants, Stenographers,
Jr. Assistants, Supervisors

and equivalent) 4 3 2 3
Group 1V

(Peons, Watchman, etc.

and equivalent) — 1 — —_
Grade 11

(Office Managers/Office
Manager (Accounts) and
equivalent) —_ 1 — —
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Auto Exports

2796. SHR]I NARSING SURYA-
WANSHI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Confederation of
Engineering Industry (CEI) has submitted
a paper on ‘Export Strategy for Commercial
Vehicles to Government; and

(b) if so, the details thereof and
Government’s reaction thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI) : (a) Yes, Sir.

(b). The main constraints highlighted
in the papey related to limited range of
production, high cost, of inputs including
finance, payment problems in some countries
and commission, import and other problems.
In this context, it may be mentioned that
Commercial vehicles has been identified
as a thrust item for exports. A number of
measures have already been taken to
assist exporters including commercial
vehicles exporters. These measures inter alia
including upgradation of technology and
productivity, a new regime of CCS to
compensate for the cascading effect of
domestic taxation, access to raw materials
and consumables at international competi-
tive prices, support from Export Marketing
Fund on priority basis for marketing
activities abroad, reduction in the interest
rates of pre and post shipment credit,
provision of suppliers credit, introduction
of new blanket exchange permit scheme
facilitating export promotion activities and
liberalisation of the rates of agency com-
mission payable abroad.

Stopping of Non-Plan Budgetary Support
To Public Sector

2797. VIJAY KUMAR MISHRA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have stopped
non-plan budgetary support to public
sector;

(b) if so, the reasons therefor; and
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(c) whether there is any proposal to
reduce the outlay for the public sector
during 1988-89 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B. K. GADHYVI]) : (a) No, Sir.

(b) Does not arise.
"(c) No, Sir.

Escalation in WLholesale Price Index

2798. SHRI JAGANNATH
PATTNAIK :
SHRIMATI BASAVARA-
JESWARI :

Will the Minister

of FINANCE be
pleased to state : .

(a) whether Government have studied
the inflation rate approaching double digit
as measured by the consumer price Index
for industrial workers in November, 1987
which stood at 9.8 per cent against 9.1
per cent in the corresponding period of
1986;

(b) whether general index of whole-
sale prices recorded an increase of 1.2 per
cent between December, 1986 and July,
1987 as against a stable position in the
corresponding period;

(c) if so, the reaction of Government
in this regard; and

(d) the steps taken to control it ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The All India
Consumer Price Index for industrial wor-
kers (base 1960=100) recorded an annual
rate of increase of 9.1 percent in November,
1987 as against 9.8 per cent in November,
1986;

(b) The Wholesale Price Index for all
commodities (base 1970-71 =100) recorded
a rise of 6.0 per cent between December,
1986 and July, 1987 as against a rise of
6.1 per cent during the period in the pre-
vious year.



271 Written Answers

(c) and (d). The specific measures
taken by the Government to keep the price
rise under check include enhanced distri-
bution of foodgrains through Public
Distribution System (PDS) strengthening the
PDS with the opening of additional outlets;
import of essential commodities like pulses,
edible oils and sugur; strict eeonomy in
government expenditure; mopping up of
excess liquidity in the eeonomy by raising
Cash Rescrve Ratio and Statutory Liquidity
Ratio; imposition of selective credit controls
and intensive action against hoarders and
profiteers.

Graduated Schedule of Interest Rates
for Eicciconic Units

2799. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether ‘Government propose to
have a graduated schedule of interest rates
for electronic units based on their exports;

(b) if so, whether the units in the
export processing zones proposed to be
allowed to maintain foreign exchange
accounts; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) Export-
Import Bant of India has reported that
they charge rate of interest at 11.27, per
annum on rupee term loans to computer
sofiware exports units exporting not less
than 259 of their annual turn over and
14.0% per annum if thc exports account
for less than 259 of annual turn over.
On rupee term loans under Agency Credit
Line to small and medium enterprises ex-
porting not less than 259 of their annual-
sales. rate of interest at 11.29, per annum
as against 12.59 per annum for other
such eligible units is charged by the Exim
Bank. IDBI has reported that it is offering
rebate in the payment of Interest under
the Export incentive Scheme which covers
the electronic units also, The rebate is to
¢he extent of 207, of the interest paid
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during the years the export sales reach or
exceed 259, of total sales. However, the
floor rate of interest is 10.0%, p.a.

(b) No, Sir.

(c) Does not arise,

12.00 hrs.

RE : BOMBAY HIGH COURT'S
STRICTURES AGAINST SHRI
JAGDISH TYTLER, ETC.
[English]
(Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
Sir, we have given an adjournment motion.
Mr. Jagdish Tytler should resign, in view
of the court stricture. The Bombay High

Court has passed strictures against him.
(Intrerruptions)

MR. DEPUTY SPEAKER : Please sit
down. All of you please sit down.

(Interruptions) **

MR. DEPUTY SPEAKER Please
don’t record. Notking will go on record.

( Inter:ruptions) **

MR. DEPUTY SPEAKER : Take your
seats,

(Interruptions)**

MR. DEPUTY SPEAKER :1 cannot
allow. I cannot allow.

(Interruptions)**

MR. DEPUTY SPEAKER
Order.

SHRI BASUDEB ACHARIA : The
High Court has issued a stricture against
Mr. Jagdish Tytler . . .

: Please.

The Prime Minister, while intervening
in the No-confidence Motion has said—you

**Not recorded.
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may remember it—that when any court
has issued any stricture against any Minis-
ter, Congress (I) Minister, immediately he
was made to resign.

MR. DEPUTY SPEAKER : Listen to
me. ..

SHRI BASUDEB ACHARIA : Here
also, the Bombay High Court has issued a
very serious stricture against Mr. Jagdish
Tytler. So, he must resign. (Interruptions)

MR. DEPUTY SPEAKER : Take your
seats. I will tell you. Mr. Acharia, take

your seat; I will tell you. Regarding
Mr., Tytler . . .
PROF. MADHU DANDAVATE

(Rajapur) : Sir, before you give the ruling...

MR. DEPUTY SPEARER If you
want to discuss about the conduct of a
Minister, you give a substantive Motion.
(Interruptions) One minute listen to me.
(Interruptions) No; listen to me. (Interrup-
tions)

SHRI AMAL DATTA (Diamond Har-
bour) : Thc court has already passed the
strictutes . . .

MR. DEPUTY SPEAKER : No, no.
There also, the news has come in the
papcrs. We have not received a copy of
that. After receiving it, we will see . . .

PROF. MADHU DANDAVATE : I
will give a precedent. I would like to give
you a precedent in support of what he has
said. Let me- argue out a precedent . ..
(Interruptions). 1 want to tell you that there
are a number of occasions where either
Commissions’ repoerts have passed strictures,
or High Courts have passed strictures,
or the Supreme Courts has passcd strictures.
Today only, strangely enough, based on
the strictures passed in the Lentin Commis-
sion’s report, Mr. Bhai Sawant who was also
a candidate against me, incidentally, has
resigned. In the past, several times this has
happened. In the case of Mr. Antulay,
the moment the decision came-—and again
Lentin was the Judge—he had to resign,
In this similar case, when the Prime Minis-
ter was returning, his plane was diverted.
Air India directed the Deputy General
Manager to go on an indefinite leave. The
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High Court passed strictures against the
Civil Aviation Ministry . . .

MR. DEPUTY SPEAKER : No, no.
I can not allow.

PROF. MADHU DANDAVATE :
Listen to me, Sir.

MR. DEPUTY SPEAKER I have
listened.

PROF. MADHU DANDAVATE :

Therefore, Air India has been directed to
end tkeir directive and see that the Deputy
General Manager is allowed to come back.
He was asked to go on leave. So, when
such a stricture is passed, in that case, the
Minister concerned has to resign. Today
only Mr. Bhai Sawant from Maharashtra
has resigned. Antulay had resigned, and
Mr. Tytler alsosshould resign. There is no
other way open. (Interruptions)

SHRI INDRAJIT GUPTA (Basirhat) :
1 am only pointing this out——of course, you
can decide the procedure as to how we are
going to discuss the matter —but you have
seen that the Bombay High Court has held
that absolutely baseless charges were brought
against that officer by the Civil Aviation
Ministry. They were founded to be ab-
solutely baseless. That is why he has
passed ti.cse strictures. It is a matter
involving the security of the Prime Minister
also. That question of what went wrong
with that plane when it was flying down
from Prague to Miuscow, on that basis,
charges were brought against Mr. Kapoor
which the court held were absolutely tase-
less charges; and that is a stricture made
specifically against the Minister. So, you
please considerit. It is a serious matter.
(Interruptions)

MR. DEPUTY SPFAKER : I have
listcned to you. You also listen to me.
Alrcady you have mentioned what you want
me to consider it. I want to tell you. . .

(Interruptions)

SHRI BASUDEB ACHARIA : You
have not given your ruling.

PROF. MADHU DANDAVATE :
Bhai Sawant, a Minister of Maharashira
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has resigned today only because of the
Lentin Commission’s Report. (Interruptions)

SHRI INDRAIJIT GUPTA : We want
to know whether he is reacting at all to
that judgment against him.

MR. DEPUTY SPEAKER : First of all,
as you arc telling, a news has come in the
newspaper regarding that. But we have
not received anything from the High Court
regarding that. I am telling you that after
receiving that we will see. Not now.

(Interruptions)

PROF. MADHU DANDAVATE : 1
have got a copy of the strictures. Shall I
lay it on the Table ? .

SHRI BASUDEB ACHARIYA : They
have got a copy of the judgement with them.
You can have it from them.

PROF. MADHU DANDAVATE : 1

have got it. I will lay it on the Table.
MR. DEPUTY SPEAKER : 1 cannot
allow it like that.
(Interruptions)
MR. DEPUTY SPEAKER : Iam not
giving permission for the adjournment

motion.

SHRI BASUDEB ACHARIA : What
is your ruling ?

MR. DEPUTY SPEAKER : 1 have not
given my consent for the adjournment
motion, because if you want to discuss
about the conduct of a Minister, you should
give a substantive motion.

PROF. MADHU DANDAVAVE : 1
have given a notice under Rule 193 and
also an adjournment motion. [ have given

you a wide choice to decide. You decide
what you want.
MR. DEPUTY SPEAKER : Regarding

that, T will refer the matter to- the concerned
Minister and I will get the facts.

(Interruptions)

PROF. MADHU DANDAVATE :
Today there is a precedent because of the
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Lentin Commission’s Report Bhai Sawant

has resigned. Mr., Antulay has resigned.
(Interruptions)

MR. DEPUTY SPEAKER : Professor
Sahib, noticc under Rule 193 cannot be
taken into consideration in place of a subs-
tantive motion. If you want to discuss
about the conduct of a Minister, you can
give a substantive motion.

(Unzerruptions)

) MR. DEPUTY SPEAKER : Regarding
adjournment motion, I have alrcady given

my ruling. There is no point in discussing
the same matter.

(Interruptions)

MR. DEPUTY SPEAKER : Shri Amal
Datta, Shri Saifuddin Chowdhary and some
others have given adjournment motions, |
have already given my ruling. Therefore, I

cannot allow once again this matter 10 be
raised.

(Interruptions)

SHRI INDRAJIT GUPTA : What is
your ruling regarding this ?

MR. DEPUTY SPEAKER : I told you,
if you want to discuss about the conduct of
a Minister you have to give a substantive
motion.

SHRI INDRAJIT GUPTA : We do
not want to discuss his conduct. The
Judge has already passed strictures against
him.

MR. DEPUTY SPEAKER : Regarding
the High Court judgment which you are
referring to, I have not yet received any-
thing officially. After getting that authenti-
cated information, we will see. Before that
we cannot discuss this matter. Not allowed.

(Interruptions)

SHRI INDRAJIT GUPTA : Have they
sent for that judgement ? The judgment
will not come automatically.

MR. DEPUTY SPEAKER : We will
try to get it.
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PROF. MADHU DANDAVATE : 1
have got a copy of that. I can lay it on
the Table. (Interruptions) For the same
reasons, Mr. Krishnamachari had to go;
Mr. Antulay had to go; Mr. Bhai Sawant
had to go. Now Mr. Tytler has to go.
(Interruptions)

SHRI P. KOLANDAIVELU (Cobichetti-
palayam) : I havc given a notice of privi-
lege against the hon. member, Shri
Thangaraju.

MR. DEPUTY SPEAKER : I will see.
(Interruptions)

SHRI AMAL DATTA :
an ad journment motion.

We have given

MR. DEPUTY SPEAKER : I have not
admitted it; I bave disallowed it.

PROF. MADHU DANDAVATE : We
have given you precedents.

(Interruptions)**

MR. DEPUTY SPEAKER : Nothing
will go on record.

(Interruptions)**

SHR1 BASUDEB ACHARIA : What
is your ruling ?

MR. DEPUTY SPEAKER : If you give
me a substantive motion, I will consider it,

SHRI AMAL DATTA : We have given
an adjournment motion.

MR. DEPUTY SPEAKER : Adjourn-
ment motion is lisallowed.

SHRI AMAL DATTA : What other
substantive motion do you want ?

PROF. MADHU DANDAVATE : 1
have given a notice for discussion under
Rule 193. Please admit that,

MR. DEPUTY SPEAKER: Papers laid
to be on the Table. Shri Narayan Datt
Tiwari.

SHRI BASUDéB ::ACHARIA . First
you dispose of this, Sir.
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MR. DEPUTY SPEAKER : 1 have
already toid you. If you give me a subs-
tantive motion I will consider it. That is
all.

SHRI BASUDEB ACHARIA : We have
already given it.

MR. DEPUTY SPEAKER : 1 have
already given my ruling.

(Interruptions)

—————

12.11 hrs.

PAPERS LAID ON THE TABLE
[English]

Annual Report of and Revieaw on Cashew
Expo-t Promotion Council, Cochin, fo-
1986-87 and of S»ices Board, Cochin,
for 1986-87

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARI) : I beg to lay
on the Table :

(1) (i) A copy of the Annual Report
(Hindi and English versions)
of the Cashew Export Promo-
tion Council, Cochin, for the
year 1986-87 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Cashew Export Promo-
tion Council, Cochin, for the
year 1986-87.

[Placed in Lidra-y. See No. LT-
5673/88.]

(2) () A copy of the Annual Report
(Hindi and English versions)
of the Spices Board, Cochin, ~
for the year 1986-87.

(ii) A copy of the Review (Hindi
and English versions) by the
Government, on the working

**Not recorded.
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of the Spices Board Cochin, for
the year 1986-87.

[Placed in Library. See No. LT-
5674/88.]

Annaal Repo-t aad Annual Accounts of
Normada Control Authority, New
De'hi for 1986-87

THE MINISTER OF WATER
RESOURCES (SHRI DINESH SINGH) : I
beg to lay on the Tablea copy of the
Annual Report (Hindi and English versions)
of the Narmada Control Authority, New
Delhi, for the year 1986-87 along with
Audited Accounts.

[Placed in Library. See No. LY-5675/88.]

Annua! Report ‘of andé Reviews on the
Working of Export Promotion Council
for Handicrafts, etc.

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : I beg to lay on
the Tablc :

(1) - (i) A copy of the Annual Report
(Hindi and English versions)
of the Export Promotion
Council for Handicrafts New
Delhi, for the year 1986-87
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Export Promotion
Council for Handicrafts, New
Delhi for the year 1986-87.

[Placed in Library. See No. LT-
5676/88.]

(2) @) A copy of the Annual Report
(Hind: and English versions)
of the Synthetic and Rayon
Textiles Export Promotion
Council, Bombay, for the year
1986-87 along with Audited
Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Synthetic and Rayon
Textiles Export Promotion
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Council, Bombay, for the year
1986-87.

(3) A statement (Hindi and English

4

(5)

(6)

)

versions) showing reasons for delay

in laying tl:e papers mentioned at
(2) above.

[Placed in Libra~y. Sec
5677/88]

No. LT-

(i) A copy of the Annual Report
(Hindi and English versions)
of the Handloom Export Pro-
motion Council, Madras for
the year 1986-87 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Handloom Export Promo-
tion Council, Madras, for the
year 1986-87.

A statement (Hindi and English
versions) showing reasons for delay

in laying the papers mentioned at
(4) above.

[Placed in Li5-ary.
5678/88.]

See No. LT-

A statement (Hindi and English)
versions) showing the reasons for
delay in laying the Annual Report
and Audited Accounts, which were
laid on the Table on 26th Febru-
ary, 1988, of the North Eastern
Handicrafts and Handloom Deve-
lopment Corporation Limited,
Shillong, for the year 1986-87.

[Placed in Library. See No. LT-
5679/88.]

A statement (Hindi and English
versions) explaining the reasons
for not laying the Annual Report
and Audited Accounts of the Cen-
tral Cottage Industries Corporation
of India Limited, New Delhi for
the year 1986-87 within the stipu-
lated period of nine months after
the close of the Accounting year,

[Placed in Library. See No. LT-
5680/88.]
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(3)

(9) A statement (Hindi

(i) A copy of the Annual Report
(Hindi and English versions)
of the Carpet Export Promo-
tion Council, for the years
1982-83 and 1983-84 along
with Audited Accounts.

(u) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Carpet ‘Export Promo-
tion Council, for the years
1982-83 and 1983-84.

and English
versions) showing thc reasons for
delay in laying the papers mentio-
ned at (8) above.

[Placed in
5681/88.]

Library. See No. LT-

(10) (i) A copy of the Annual Report

(Hindi and English versions)
of the Carpet Export Promo-
tion Council, for the year
1984-85 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Carpet Export Promo-
tion Council, for year
1984-85.

(11) A statement (Hindi and English

versions) showing reasons for declay
in laying the papers mentioned at
(1) above.

[Placed in Library. See No. LT-
5682/88.]

(12) (i) A copy of the Annual Report

(Hindi and English versions)
of the Carpet Export Promo-
tion Council, for the year
1985-86 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Carpet Export Promo-
tion Council for the year
1985-86.

PHALGUNA 21, 1909 (S4K4)

Papers Laid 282

(13) A statement (Hindi and English

versions) showing reasons for delay
in laying the papers mentioned at
(12) above.

[Placed
5683/88.]

in Libraty. Sce No. LT-

Notification under Life Insurance Cor-
poration Act and Consolidated
Report on Resional Rural Banks

for tie year ending 31.12.1986

THE MINISTER OF STATE IN THE

DEPARTMENT

OF ECONOMIC

AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALEIRO):
I beg to lay on the Table :

1)

)

A copy of the Life Insurance Cor-
poration of India Managing
Directors (Revision of Certain
Terms and Conditions of Service)
Rules, 1988 (Hindi and English
versions) published in Notification
No. G.S.R. 65 (E) in Gazette of
India dated the 29th January,
1988, under sub-section (3) of
section 48 of the Life Insurance
Corporation Act, 1956.

[Placed in Library. See No. LT-
5684/88.]

A copy of the Consolidated Report
(Hindi and English versions) on
the working of the Regional Rural
Banks for the year ended the 31st
December, 1986.

[Placed in Library. See Neo. LT-
5685/88.]

Annual Report of and Review on Betwa
River Board, Jhansifor the year
1986-87 and statcment re : delay

in Laying these Papers

THE MINISTER OF STATE IN THE

1)

MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAH]) :
lay on the Table :

1 beg to

A copy ofthe Annual Report
(Hindi and English versions) of the
Betwa River Board, Jhansi, for
the year 1986-87 along with Audi-
ted Accounts,

-
i
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(2) A statement (Hindi and English

versions) regarding (a) Review by
the Government on the working of
the Betwa River Board, Jhansi for
the year 1986-87 and (b) showing
reasons for delay in laying the
papers mentioned at (1) above.

[Placel
5686/88.]

in Library. See No. LT-

Notifications uider Impo-ts and Exports
(Control) Act, Annual Regpcrt of and

Review on Shellac Export Pro-
motion Council, Calcutta
fo- 1585-87, ectc.

THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHR1 P.R.
DAS MUNSI) : I beg to lay on the Table :

(1) A copy of the following Notifica-

tions (Hindi and English versions)
jssued under section 3 of the

" Imports and Exports  (Control)
Act, 1947 :

(i) The Export (Control) Six-
teenth Amendment Order
1987 published in Notifica-
tion No. S.O. 1084 (E) in
Gazette of Indin dated the
14th December 1987.

(ii) The Export (Control) First
Amendment Order, 1988
published in Notification No.
S.0. 54 (E)in Gazette of
India dated the 14 January,

1988.
(iii) The Exports (Control) Second
Amegdment Order 1988

published in Notification No.
S.0. 123 (E) in Gazette of
India dated the 21st January,

1988.
(vi) The Exports (Control) Third
Amendment Order, 1988

published in Notification No.
S.0. 141 (E) in Gazette of
India dated the 3rd February,
1988.

(v) The Exports (Control) Fourth
Amendment Order, 1988
published in Notification No.
S.0. 150 (E) in Gazette of
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India dated the 10th February,
1988.

(vi) S.0. 1085 (E) published in
Gazette of India dated the
14th December, 1987 making
certain amendments in the
open General Licence No.
16/87 dated the 1st April,
1987.

[Pisced in Library. See No. LT
5687/88.]

(vii) S.O. 1100 (E) published in
Gazette of India dated the
22nd December 1987 making
certain amendments in the
open General Licence No.
1/87 dated the 1st April,
1987.

(i) A copy of the Annual Report
(Hindi and English versions)
of the Shellac Export Promo-
tion Council, Calcutta for
the year 1986-87.

(ii) A copy of the Annual
Accounts (Hindi and English
versions) of the Shellac Ex-
port Promotion Council,
Calcutta for the year 1986-87
together with Audit Report
thereon.

(iii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Shellac Export Promo-
tion Council, Calcutta, for
the year 1986-87.

A statement (Hindi and English
versions) showing the reasons for
delay in laying the papers mentio-
ned at (2) above.

[Placed in Library. See No. LT-
5688/88.]

(i) A copy of the Annual Report
(Hindi and English versions)
of the Overseas Construction
Council of India, Bombay,
for the year 1986-87 along
with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
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(Government on the working
of the Overseas Construction
Council of India, Bombay,
fo1 the year 1986-87.

(5) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at

(4) above.
[Placed in Library. See No. LT-
5689/88.] -

12.12 hrs.

SUPPLEMENTARY DEMANDS
FOR GRANTS (GENERAL), 1987-88

{English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN
THE MINISTRY OF FINANCE (SHRI
B.K. GADHVI) : I beg to present a state-
ment (Hindi and English versions) showing
the Supplementary Demands for Grants
in respect of the Budget (General, for
1987-88.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1987-88

[Translation]

THE DEPUTY. MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : I beg to present a
statement (Hindi and English versions)
showing the Supplementary Demands for
Grants in respect of the Budget (Railways)
for 1987-88.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1985-8¢€

[Translation]

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : I beg to present
a statement (Hindi and English versions)
showing the Dcmands for Excess Grants

in respect of the Budget (Railways) for
1985-86.

12.13 hrs.

MESSAGES FROM RAJYA SABHA
[(English]

SECRETARY GENERAL : Sir, I
have to report the following messages

received from the Secretary-General of
Rajya Sabha :

(i) ““In accordance with the provisions
of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Major
Port Trusts (Amendment) Bill,
1988, which has been passed by
the Rajya Sabha at its sitting held
on the 9th March, 1988 >

(ii) ““In accordance with the provisions
of rule 111 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Delhi
Municipal Corporation (Amend-
ment) Bill, 1988 which has been
passed by the Rajya Sabha at its
sitting held on the 10th March,
1988.”

(iii) **In accordance with the provisions
of rule 111 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Delhi
Administration (Amendment) Bill,
1988, which has been passed by
the Rajya Sabha at its sitting
held on the 10th March, 1988.”

e

BILLS, AS PASSED BY RAJYA SABHA

SECRETARY GENERAL : Sir I lay on
the Table the following Bills, as passed by
Rajya Sabha :

(1) The Major Port Trusts (Amend-
ment) Bill, 1988

(2) The Delhi Municipal Corporation
(Amendment) Bill, 1988
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(3) The Delhi Administration (Amend-
ment) Bill, 1988.

12.14 brs.
BUSINESS OF THE HOUSE

[English]

THE MINISTER OF PARLIA-
MENTARY AFFATRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT) : With your
permission, Sir, I rise to announce that
Government Business in this House during
the week commencing Monday, the 14th
March, 1988, will consist of :

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Submission (o the vote of the
House of Demands for Grants on
. Account (General) for 1988-89.

(3) Discussion and voting on :

(a) Supplementary Demands for
Grants (General) for
1987-88.

(b) Demands for Grants (Rail-
ways) for 1988-89.

(c) Supplementary Demands for
Grants (Railways) for
1987-88.

(d) Demand for Excess Grants
(Railways) for 1985-86.

(4) Consideration of a Resolution regard-
ing recommendation of the Railway
Convention Committee.

(5) Consideration and passing of the
High Court and Suprcme Court
Judges (Conditions of Service)
Amendment Bill, 1988.

(6) General Discussion on the Punjab
Budget for 1988-89.

(7) Discussion and voting of :

(a) Demands for Grants on
Account (Punjab) for
1988-89,
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(b) Supplementary Demands for
Grants (Punjab) for 1987-88

As members are already aware the
Punjab Budget for 1988-89 would be
presented on Wednesday, the 16th March,
1988 and the Tamil Nadu Budget on
Thursday the 17th March, 1988.

SHRI JAGANNATH PATTNAIK
(Kalahandi) : The following matter may
please be included in next week’s agenda.

The House should discuss the situation
arising out of deaths of hundreds of per-
sons, mostly tribal, in the district of
Kalahandi, Phulbani, Koraput, Ganjam in
the State of Orissa due to the outbreak of
diseases like meningitis, dysentery and other
unknown diseases.

SHRI MULLAPPALLY RAMA-
CHANDRAN (Cannanore) : The follow-
ing subject may please be included in next
week’s agenda :

The Mavoor Gwalior Rayons factory
at Calicut is the Iargest private undertaking
in the State of Kerala which provided
employment to more than five thousand
workers. The factory has been closed down
indefinitely by the management for the
last three years. This has led to acute
poverty resulting in number of suicides by
workers. The Union Government should
come forward to take it over and save
those workers and thousands of their
dependants,

[Translation]

DR. CHANDRA SHEKHAR TRIPATHI
(Khalilabad) : Mr. Deputy Speaker, Sir, the
following subject may please be included in
the next week’s agenda.

After independence, provision had been
made in the Constitution of India to use
Hindi as official language. The Central
Government has been conducting various
programmes to promote Hindi and also to
teach Hindi in non-Hindi speaking States.
A separate Department for official language
is already working under Ministry of Home
Affairs for this purpose. Many schemes
and programmes are organised for expan-
sion of Hindi in different Ministries.
However, the progress is not upto the mark.
There are five LI.T's (Iadian Institute of
Technology) in the country to import higher
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technical education. English is the medium
for entrance examination as well as medium
of instruction. Neither provision has been
made for Hindi medium nor answer books
are accepted in Hindi. Many students, in
spite of higher qualifications in Hindi, can
neither appear in entrance examination nor
qualify for admission as English is essential.
On the one hand, huge sums of money are
being spent for promotion and propagation
of Hindi by Official Language Committee,
while on the other, restrictions on Hindi
are really painful.

Therefore, I demand that the Central
Government should issue nccessary instruc-
tions to all the five 1.1.Ts. to provide
facility to appear in entrance examination
with Hindi medium along with English, so
that students who have aptitude for Hindi
also get an opportunity for admission.

[English)

SHRI BHATTAM SRIRAMA MURTY
(Visakhapatnam) : The following subject
may please be ificluded in next week’s
agenda.

““The growth of Visakhapatnam has for
outstripped the capacity of its transport
infrastructure—both the ° roads and
public transport facilities. Visakha-
patnam is almost dependent on entirely
road-based transport network. Road space
is far inadequate with actue congestion and
several bottlenccks. The total number of
passengers by the city buses in a day comes
to 2.41 lakhs, besides 600 regular com-
muters per day from Yellamanchili,
Anakapallc and Vizianagaram and other
places.

A Ring Railway Network connecting
visakhapatnam Railway Station, Port and
Steel Plant Complex may be undertaken on
the existing railway goods sidings through
the port area linking to the main line by
the side of BHPV Ltd. In view of the
upcoming Steel Plant and the proposed
Free Trade Zone in the south-west region
of Visakhapatnam, futurs development is
expected to take place on thé stretch of
land available between Gajuwaka and
Anakapalle and also Duvvada-Pendurti
region. Hence a major mass transit system
like Light Rail Transit (LRT) system should
be designed and developed to meet the
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future demand. The proposed LRT may
be constructed linking Anakapalle—
Duvvada—Steel Plant—Pedagantyada—Mala
puram port—Kacharapalem-—Visakhapatnam
Pendurti”,

{Translation]

SHRI MANKURAM SODI (Bastar) :
Mr. Deputy Speaker, Sir, the following
subject may be included in next week’s
agenda.

As per directions from the Central
Government, no small or big trees of Forest
Department, which form part of the Land
Revenue Record can be used even in public
interest in district Bastar, Madhya_Pradesh
without the permission of the Central
Government. Accordingly no land will be
allotted for any work even in public
interest and bence no development scheme
will be implemented during this period in
spite of its provision in the Budget because
permission from Central Government will
have to be obtained for taking 50 to 100
decimal land for any construction work.
By the time permission is obtained, Budget
provision will lapse and development work
will proceed at snail’s space as usual.

The Central Government is, therefore,
urged upon to delegate powers to the
Commissioner to allot the land required for
local construction work so that buildings
of primary, middle and senjor secondary
schools and colleges can be constructed.
Besides, play prouads should also be
provided. Thc development and construc-
tion work is not progressing fast due to
this complicated procedure.

[English]

DR. DATTA SAMANT (Bombay
South Central) : Sir, the following matter
may please be included in ncxt week’s
agenda.

Although the Contract Labour Act was
passed by Parliament over a decade and a
half ago, the conditions of contract workers
have steadily declined. The number of
unemployed in the country is rising.
Employers are exploiting the situation by
using contract labour. About thirty per
cent of the labour force in the country works
as coptract labour,
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As per the Act, a Contract Labour
Board is appointed as the saviour of the
workers. But the history of the functioning
of non-judicial administrative bodies shows
that they operate outside the pale of law
and are answerable to none. The Board
has continued to cxist year after year, but
despiie this, contract workers were barred
from seeking relicf under other laws of the
land.

I, thercfore, propose to the Government
to amend thLe Cortract Labour Act and
the Industrial Dispuics Act as follows :

.(a) Where the owner of any industry
contracts far the execution of any
work which is ordinarily a part
cf the industry, the owner of such
industry should be treated as an
‘employer’ within the meaning of
the Industrial Disputes Act,

(b) Contract labourers and other
labourers doing similar work in a
particulur premises of an industry
should be paid equal wages.

(¢) The work of permanent nature.
like security, loading and unload-
ing, running canteen, sweeping
within the premises of the industry,
should be banncd for engaging
contract labour.

[Translation]

SHR1 K. N. PRADHAN (Bhopal) :
Mr. Deputy Spcaker, Sir, the following
jssue may be included in next week’s
agcnda.

Ayurveda is an ancient traditional
system of medicine in India. It’s usefulness
is accepted univarsally. This system is
definitely more useful for a poor country
like India. This is also good to avoid
adverse effects caused by allopathy medi-
cines. The Central Government has assured
many timcs to promote Ayurvedic system
of medicine but burecaucracy is in favour
of allopathy system and therefore these
assurances could r.ot be fulfilled. Ayurveda
graduate should be given pay scales as per
the recommendations of U.G.C. immediate-
ly. Ayurveda medicines should be supplied
in zbundance to the community Health
Centres of Rural Department. It would be
better to appoint Ayurveda graduates in
rural areas as far as possible. Ayurveda
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grauduates shold also be associated in tree
plantation programmes and planting of
medicated trees at various places should be
encouraged.

Ayurveda ,system of Medicine is an
integral part of of the Indian Society in
its day to day activities. By promoting it,
medicines for family planning will be
available at low cost and also adverse effects
of allopathy will be avoided. Good habits
also improve health of general public
and pollution will be checked. .

[English]

SHRI SRIKANTA DATTA NARA-

SIMHARAJA WADIYAR (Mysore) : Sir, the

following subject may please be included
in the next week’s agenda.

The Cement Corporation of India Ltd.
which was making profit till a couple of
years ago, is now turning into a sick mill.
The reasons are not far to seek. The sick-
ness is more because of mismanagement
than the recession which has caught the
industry lately. Moreover, the Cement Cor-
poration is in the throes of a major crisis
due to the past mismanagement, coupled
with the recent uncertain market conditions.
It is running only because it is a public
undertaking.

As such, I request the Minister of
Industry to take immediate steps to remove
the bottieneck and see that the Cement
Corporation of India improve its perfor-
mance, Or mnecessary measures for the
rehabilitation of CCI should be taken
forthwith.

KUMARI MAMATA  BANERIJEE
(Jadavpur) : Sir, the following matters may
please be included in the next week’s
agenda.

1. Unemployment is the most chronic
problem of India. The problem of unem-
ployment is increasing day by day. At
present, the number of unemployed educa-
ted youth is about two crores. Since 1983,
Government’s ban on recruitment in
different areas has also put considerable
hardship on the unemployed youth. Lack
of employment opportunities creates a
great demoralisation to the youth. As a
result, some fissiparous forces are trying
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to involve the youth in different activities.
Many of these youth are going astray.

2. Three sub-Divisions of Darjeeling
district in West Bengal are badly affected
due to GNLF movement. Normal life has
been badly effected. So many lives have
been lost in this movement. Government
should come forward with a specific plan
and programmes so that the voilence can
stop, otherwise the GNI.LF movement will
create another ‘dark history’ in our country.
So, I request that as a matter of impor-

tance, it should be discussed in the -'next
week.
SHRI SYED SHAHABUDDIN

(Kishanganj) : All over the country and
particularly in Eastern U.P and Bihar the
handloom weavers numbering 7.5 million
are facing an unprecedented economic
crisis. This crisis has been precipitated by
the sudden sharp rise in the price of cotton
and silk yarn by 30 per cent to 50 percent
in 1987. This rise has been due to the
convergence of a number of factors viz.,
partial failure of the cotton crop coupled
with continued export of cotton, ban on
import of raw silk, shortage of supply to
spinning mills and paucity of credit for
the cooperative and handloom sector. With
the rise in the cost of production and the
delay in the revision of Government subsidy
on Janta cloth, demand has fallen and
stocks worth crores of rupees have accumu-
lated, What is worse, lakhs of weavers
have become unemployed and even shifted
to casual labour.

A multi-pronged effort is needed to
rehabilitate the handloom industry; ban-
ing export of cotton and cotton yarn,
bringing cooperative spinning mills
under the Textile Modernisation Fund,
supplying yarn at controlled prices through
outlets in the concentration areas, market-
ing handloom products, raising the subsidy
on the Janta Cloth to a meaningful level,
reservation of production of specific items
for the handloom sector, increasing
Government purchase of handloom products
promoting their export and creating a
Central Weavers’ Welfare Fund which
should inter-alia provide for unemployment
allowances to vegistered weavers. Indeed
what is needed is a re-appraisal of the
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National Tex tile Policy which has adversely

affected the handloom sector.

It is suggested that during the coming
week, the House take up for discussion the
crisis in the handloom sector and measures
for its relief and rehabilitation.

SHRI H.K.L. BHAGAT : Sir, 1 will
bring to the notice of thz Business Advisory
Commiittee all the submissions or observa-
tions made by the hon. Members. I would,
however, point out to ‘them for their
consideration  that during this Budget
Session a number of Ministries, a number
of subjects are coming up for discussion.
Of course, I will place them before the
Business Advisory Committee, that is my
duty. But they can raise these matters
during all these discussions when there is
scope for it.

12.28 hrs.

RAILWAY BUDGET, 1988-89 —
GENERAL DISCUSSION— Contd.

[English]

MR DEPUTY SPEAKER : Wc¢ shall
now take up item No. 13 on the Agenda—
Further General Discussion on the Budget
(Railways) for 1988-89.

Shri Ram Singh Yadav may speak.
[ Transiation)

SHRI RAM SINGH YADAYV (Alwar) :
Mr. Deputy Speaker, Sir, I support the
demands presented by hon. Minister con-
tained in the Railway Budget for 1988-89.
I am optimistic about hopes and aspirations
generated in this Budget and I have every
hope that services which are available to
the country through trains will keep on
Increasing efficiency will also increase and
railways will play their part in the develop-
ment which is possible through augumenting
railway lines and thus we shall achieve our
goals.

12.29 hrs

[SHRIMATI BASAVARAJESWARI in tne Chair]
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{Shri Ram Singh Yadav]

First of all, I want to thank the hon.
Minister since he has implemented recom-
mendations of the fourth pay commission
in respect of railway employees. They have
also been given bonus based on producti-
vity and an additional instalment of Dear-
ness Allowance which has caused the
exchequer Rs. 295 crores approximately.
There is feeling of satisfaction among rail-
way employees and it has created a spirit
of confidence among them that Railways
officers. Railway Board and hon. Minister
will continue to pay attention to their
demands from time to time which will
bring improvement and efficiency in their
services as’ well as they will be more

punctual.

I would like to congratulate the hon.
Minister for Railways for excceding the
targets fixed for the year 1987-88 in the
railway budget. A profit of Rs. 101.99
crore has been shown in the current1988-89.
This has been the result of foresightedness
of raiflway employees, railway department
and the hon. Minister for Railways. Last
year no new levies were imposed in the
railway budget nor freight charges and
passeoger sur-charge were increased. In
spite of all this, the financial position of
railways has improved. The credit for all
this goes to railways. I strongly support the
present surplus railway budget presented
by the hon. Minister for railways, in spite
of the social obligations, flood and drought
conditions prevailing in the country and
the accumulated loss of Rs. 190.95 crore
over the year, and the manner in which he
has fulfilled the social obligations is quite
praiseworthy.

1 aiso thank the hon. Minister for Rail-
ways for formulating for the first time “Long
Corporate New plan” for the railways which
‘contains targets and plans for 15 years
from 1985 0 2000. The mew initiatives
and new perceptions contained therein are
being praised everywhere. It states that the
cost proportion of railways can be reduced
by 15%. 1 hope that Railways will be able
to fulfill the promise and meet the targets
mentioned in it by 2000 A D. [ hope the
hon. Minister for Railways will try to
maintain the supreme position of railways
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in transportation in the countiy as a cheap
means for transporting goods and passen-
ger traffic as compared to other means of
transport. The hon. Minister for Railways
also deserves congratulations as Rail-
ways have set up a new record
of transporting 307 million tonnes of
goods in the year 1987-88. For the com-
ing year a target of 313 million tonnes has
been fixed and for the year 1989-90 the
target of 348 million tonnes has been fixed.
All of us support the hon. Minister for
Railways in this task and hope railways
will be able to achieve these targets.

Madam™ Chairman, the success or
failure of any Public or private undertak-
ing depends on the efficiency of its employ-
ees and its financial position. On the one
hand Railways have set up independent
Indian Railway Finance Corporation which
has capital investment of Rs. 80 crores
and on the other hand have borrowed
Rs. 550 crore as loans. I feel that this
has provided strong financial base
to the railways. The hon. Minister has
proved, railways is the only undertaking in
the country which undertakes all social
obligations, by converting losses into
profits, through efficiency and dedication
displayed by railway employees and officers
during the last few months, Not only
this, despite all these social obligations finan-
cial position of Railway has all along been
improving. It is natural for all of us to
take pride over such an undertaking.

In the long term plan the hon. Minister
has stated by the year 2000 all Steam
Locomotives will be phased out and replaced
by Diesel and Electric engines. We believe
the efficiency with which the Research and
D:velopment Wing has been working and
whose work has been praiseworthy, will
extend greater cooperation in achieving
the targets and fulfilling the promises made
by the hon. Minister within the? specified
time limit.

Now I would like to made a few points
about my constituency. The hon. Minister
has allocated Rs. 4 crore for comstructing
Mathura-Alwar railway line in the current
budget and last year also a provision of
Rs. 2 cror¢ was made for this purpose.,
But it involves an expenditure of Rs. 4
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crore, Sir, since 1983 only Rs. 6 crore
have been spent on the line that will go
upto Mathura via Alwar-Bharatpur. In the
Alwar-Bharatpur zone 90 km. land has been
acquired, payment has been made to far-
mers, pasession of land has been taken
from farmers, bat construction work has not
begun from Alwar. So long the construction
work is not stacted from Alwar, carly comple-
tion of railway line will not become possible
because the estimated cost is Rs. 44 crore
and length of the line is 119.75 km. Only
negligible work has been done till now.
Whercas the quarters of Assistant Engineer
and Railway Employees, and Office building
have already been constructed at Alwar.
Therefore, the hon. Minister is requested
to start construction of rail line from
Alwar for the sake of its early completion
and for the benefit of Alwar and Bharatpur
region, especially for Rajasthan which will
help in its economic and social development.

In addition to this I would like to state
that the estimate of proposed overbridge
between 114 and 115 level crossing, which
was around 2 crore and 80 lakh might have
gone up. In this connection the Government
expected from the Government of Rajasthan
an assurance in writing that they will pay
their own share and the share of local body
viz Urban Improvement Trust. Urban
Improvement Trust, Alwar has allocated
Rs. 23 lakh and 30 thousand from Natio-
nal Capital Region Development Fund in
the 1987-88 budget and UIT, Alwar and
the Deputy Secrctary of Planning Dcpart-
ment of Rajasthan Government have
written to the Central Government about
the payment of Rs. 23 Jlakh and 30
thousand being their share. The Govern-
ment of Rajasthan has also accorded their
approval in writing for construction of the
aforsaid bridge. Therefore, I request
the hon. Minister for Railways to make
an announcement to the effect that cons-
truction of an overbridge between 114 and
115 level crossing has been included in the
works programme while giving reply to the
debate. In addition to this, the hon.
Minister should also announce construction
foot over bridge over 115 level crossing.

With these words, I again thank the
hon, Minister for Railways for presenting

a good budget.
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[English]

MR. CHAIRMAN :
Bhagat to speak.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF .
INFORMATION AND BROADCASTING :
(SHRI H. K. L BHAGAT) : The number
of speakers is very large. Therefore, I
propose we dispense with the Lunch Hour
today.

MR. CHAIRMAN : Is it the opinion
of the House that we can dispense with the
Lunch Hour today ? Shall we suspend
the Lunch Hour ?

Shri H. K. 1.

-

SEVERAL HON. MEMBERS : Yes.
MR. CHAIRMAN : The Lunch Hour
is suspended. Shri Srikanta Datta

Narasimharaja Wadiyar will now speak.

SHR1 SRIKANTA DATTA NARASI-
MHARAJA WADIYAR (Mysore) : Madam
Chairman, I rise to support the Railway
Budget. At the outset, I congratulate the
hon. Minister for presenting a  socio-
economic development-orinted Budget for
the first time by giving concessional and
free journmey facility by rail to war and
police widows, disabled and industrial
workers awarded for productivity and
technological innovation. This will certainly
boost the morale of workers for increasing
productivity.

I am not happy at the second class fare
increase. Due to financial constraints, the
hon. Minister has been forced to increase
the second class rail fare. The second clasa
rail fare should not have been increased, and
the passengers should have been spared of
this increase in second class fare.

The hon. Minister has announced several
measures to modernise and improve the
working of the railways. Railways arc the
life-line of the nation. Therefore, the
railways in India really need upgradation
and modernisation. We are lagging far
behind in modern rail facilities when com-
pared to the advanced countries. I am
glad that the hon. Minister has laid
cmphasis on the modernisation. of rgilways.
Adequate funds should be provided to
implement modernisation programmes. The
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[Shri Srikanta Datta Narasimharaja
Wadiyar]
Indian Railways have made distinct

improvements during the first three years
of the Seventh Plan. The hon. Minister
deserves congratulations for this but many
more works are yet to be undertaken
and 1 hope, with the efficiency and
dedication of the Ministry as well as with
the dynamic Minister, the Indian railways
will make further improvements in the
remaining years of the Seventh Plan.

Sir, 1 thank thc hon. Minister for
exempting goods rate hike in respect of
certain commodities like fertilizers, foocd-
grains, fodder, livestock, pulses, edible oils
and salt etc. These are the essential
commodities of common wuse. So, this
exemption will provide a great relief to the
common mar. Large parts of the country
faced an unprecedented drought during
1987. The Railways ensured massive
movement of diesel, foodgrains and edible
oils to the drought-affected areas. The
track restoration work in the North-Eastern
parts of the country after the flood was also
commendable. Despite all these hurdles,
the freight performance of Railways has
surpassed the annual targct. The credit
goes to the employers and workers of the
Railways for these performances. I thank
the hon. Minister for performing such a
challening task.

Sir, 64 new trains have been introdaced
during 1987-88. The frequency of some
existing trains has also been increased.
There was a demand to provide track service
between Southern State Copitals and the
Nationa! Capital, Delhi. I am happy to
say that superfast express services have been
provided between Delhi and the four
Southern State Capitals—Bangalore, Hydra-
bad, Delhi and Trivandrum—during 1987-88.
The Minister has given a list of some new
trains proposed to be introduced from 1st
May, 1988. But my State, Karnataka,
did not figure in it. The Minister has made

the mention of Netravati Express which is
running twice between Bombay and Manga-
lore. The Minister has said that it would
be running twice. I suggest to the Govern-
ment to make it daily.
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Now, I would like to say a word about
computerisation of passenger reservation.
The Government have taken steps in this
respect. But it is limited to Delhi and a
few metropolitan cities. I am glad to learn
that computcrised passenger reservation
facility is going to be introduced to
some other cities like Ahmedabad, Banga-
lore, Bhopal Lucknow and Hyderabad. I
urge upon the Government to extend such
a facility to Mysore also.

I would like to say 3 few words about
my State of Karnataka. Karnataka, by
and large, is very dcficient on Broad Gauge
compared to other States in the South.
Therefore, I would like to press for a
more rapid conversion of the trunk routes in
that State into Broad Gauge. There is
reluctance on the part of the trade and
industry to expand their industrial establish-
ment and trade. The Broad Gauge would
provide them uninterrupted rail transit for
their raw-materials and finished goods The
conversion of Bangalore —Mysore Railway
line into Broad Gauge was sanctioned during
1979. The estimated cost of the Project
was Rs. 26 crores. Now, it has further
gone up. The amount spent on this Project
is about six crores of rupees only. The
Budget provision made for this project in
1985-86 and 1986-87 was very inadequate.
Therefore, I would like to request the hon.
Minister to provide sufficient funds for this
conversion Project so that it can be comple-
ted by the end of the Seventh Plan. 1 would
like to say here that the people of
Karnataka feel neglected as adequate funds
are not allocated to the various projects.

Then, I would like to stress upon the
conversion of Mpysore-Chamarajanagar
railway line. As you might be aware,
Chamarajanagar is the next largest town
after Mysore City. Therefore, the conver-
sion is very necessary. The Field Engincer-
ing Survey and traffic survey of this line
has been completed since long. The laying
and conversion of Chamrajanagar-Mettu-
palayam line has also been surveyed. But
it is regrettable that the laying and cons-
truction of this Broad Gauge line between
Chamarajanagar-Mettypalayam has not
been taken up so far. The proposal for
the construction of this line has been
pending for over a decade.
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The people of Karnataka have been
demanding for a separate South-Western
Railway Zone. Recently there was an
agitation at Bangalore over this issue. This
is a genuine demand of the people of
Karnataka. = The Government of India
should take immediate steps toset up a
separate South-Western Railway Zone with
Bangalorc as its Headquarters.

There is a Railway Workshop at
Mysore. It is very old. Steps have not
been taken to upgrade that workshop. 1
am happy to learn from the Minister’s
speech that he is taking steps for the
modernisation of Railways. World Bank
loan bhas becn taken in 1985-86 for
modernising some workshops in the country.
The entire money has not been spent,
though the date of spending the loan has
expired. I urge upon the Government to
allocate some funds out of that World
Bank loan for the modernisation and
upgradation of Mysore Railway Workshop.
As the World Bank officials are willing
to extend the date, I think there will not
be any problem in parting with some
money out of that World Bank loan for
the upgradatian of Mysore Railway Work-
shop. I hope the Honourable Minister
will look into this demand and do the
needful.

For over two decades, the Government
of Karnataka have been urging for the
construction of West-Coast Railway
popularly known as Konkan Railway. The
need for this broad gauge railway line
has also becn felt by the Kerala State. as
this would provide rail communication to
the backward region of the Karnataka and
Kerala States and this will be a shortc
and direct link to the State’s coastal
population with Goa and Bombay. As
stated by the former Railway Minister Shri
Madhu Dandavate the entire project is a
symbol of national integration asthe West
Coast Railway would benefit not only
Maharashtra but also Goa, Karnataka,
Kerala and Tamilnadu  Now that the West
Coast Railway is a sanctioned project and
the construction has been started from
the northern side, that is from Apta to
Rona a distance of 62 Kilometers. The
construction should commence from Manga-
lore end as well. This railway infrastruc-
ture would foster quicker economic

PHALGUNA 21, 1909 (S4K4)

Rly. Budget, 88-89 —* 302
Genl. Disc.

development of the backward districts, of
North and South Kanara in Karnataka, As
this broad guage from Mangalore. end

progresses, it will also assist inter-state
development  between Karnataka and
Kerala.

Then there has been persistent demand
from the people of the area as also from
the Legislators to take up the construc-
tion of a railway line from Kottur in
Bellary district to Harihar in Chitradurga
district of this State. Survey for construc-
tion of this line was 1eported to be carried
out more than a decade ago that is,
during 1970-71. The length of the line is
about 70 Kms. This work should be taken
up immediately as it could also provide
employment to thousands of people at the
present juncture of severe drought in the
State. Therefore, I urge upon the
Government to take decision on this line
as early as possible and include it in the
Seventh Five Year Plan.

Sir, the Rapid Transport System of
Bangalore city is very necessary. Accor-
ding to the cstimates of the Metropolitan
Transport Project team, thc investment on
the full Rapid Transport system from
Bangalore will be Rs. 650 crores. Many
Central Government Industrial Under-
takings, Research establishments Defence
units, etc., are located in  Bangalore.
Besides there is a large scale immigration
from neighbouring States. This city has
recorded fastest traffic growth over the
year. Thercfore, it should be treated on
a special footing. As such, I request you
to reconsider the whole position and make
available substantial funds for providing
Rapid Rail Transport secvice to Bangalore
city.

I would like to say that there has been
a drastic reduction in the allocation of

funds for development of Railways in the
Karnataka State during the Jast few years.

Instead of making allocation of funds
project-wise and Railway-wise, it should be
made State-wise. Then only Karnataka
will be developed in Railways. Therefore,
I urge upon the Government to complete
as early as possible- the project pending
for decades in Karnataka.
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[Shri Srikanta Datta Narasimharaja
Wadiyar]
Lastly, I thank you, very much for

giving me the opportunity to speak on
the Budget discussion and supporting the

.+ Buxiget.

.DR. GOLAM YAZDANI (Raiganj)
Madam Chairman, 1 rise to support the
Railway Budget presented by the Heon.
Railway Mianister. While doing so, I
. would like to draw his attention to a very
important point. The Hon. Minister knows
that the Fkiakshmi-Balurghat line was
sanctioned in 1983 but not even the earth
.work was started. Very litde progress has
been made for conmstruction of this
{ine.

From the Budget proposals, we see that
the latest estimated cost for the project—to
cover 91 kilometres is Rs. 42 crores 85
lakhs. During 1987-88, an amount of
Rs. 3 crores 47 lakh was spent and the
balance of Rs. 39 crores 38 lakh stiil
remains. What has happened to that? In
1988-89, a provision of oply Rs. 1 1lakh
has been made for this whole 91 kilometres
route which has to be constructed. That
means, there will bc no progress made on
this line. Therefore, I request the Hon.
Minister to provide at least Rs. 10 crores
for 1988-89 because this West Dinajpur
District is a very neglected district. After
partition, it was left with no railway line.
Balurghat is a district headquarters which
has no railway line. 1Itis a shame that
district headquarter has got no railway
connection with other parts of the country.
Therefore, I request the Hon. Minister
to 1aise the Budget provision up to Rs. 10
crores for 1988-89.

Another proposal was made and sanc-
tioned from Ekalakshi to Gunjuria via
Gajole and Raiganj. We don’t know
whether it has been dropped or not.
“There is a lot of confusion about this
project. Ekalakshi to Gunjuria will be
“4he main line from Calcutta to Siliguri, but
‘now-a-days we don’t hear anything about
this project. I want to know what has
‘smppened to it, The Hon. Minister should

tell us something.
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‘"-As I told the House, the West Dinajpur
district is devoid of railway line and there
is only a small metre-guage line from Barsoi
to Radhikapur. There has been a great
demand for conversion of this line into
a broad-gauge one; but nothing has yet
been dome. We know from the Budget
proposals and the Minister’s speech that
conversion .of so many lines have been
taken up; but not this conversion, for
which we have been demanding for years
together. I request the Hon. Minister to
take up the conversion of the metre-gauge
line from Barsoi to Radhikapur
immediately.

I would like to point out to the Hon.
Minister pointedly that it is a great
problem of Metro railway of Calcutta.
Recently in a Bengali Daily a news piece
has been published saying that the
Metro railway is in danger. Any time
any accident may happen. It is reported
that the Metro railway is run inside a
concrete cement box, thc roof of which
has many holes. It is feared that fany
time any accident may take place resulting
in the casunalty of thousands of people.
After this publication people are afraid
to go as passengers in the Metro railway.
1 request the Minister to immediately have
an inquiry to find out all abou: this.

I would like to say something about the
level crossing which is a menace and which
creates difficulty for the people. At the
level crossing at Dalkola between Dalkola
and Kanki which is on the main road of
NH 34 where there is a heavy traffic from
Calcutta to Siliguri, the gates are closed
for 12 to 15 times during day and night
for half-an-hour to  fortyfive minutes.
Pleasc try to understand the inconvenience
of the people and tbe traffic difficulties.
To deal with this problem, a by-pass bas
been sanctioned and land acquisition also
made some four years back, but no
work has been done. The PWD of West
Bengal has been handed over the construc-
tion work of this by-pass, but it is not
doing it. So, the Central Government
should ask the State Government to
complete this work as soon as possible.

At Kishanganj also the same level
crossing problem is there. I think an
underground road would solve this problem,
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At- Siliguri also the same level crossing
problem is there. At Barsoi Railway
junction and Bhaluka Station over bridges
have already been sanctioned, but there is
no mention about this in these budget
proposals although they are sanctioned long

agO .

Here I find that for construction of over
bridges Rs. 26 crores have been sanctioned,
but 1 don’t know why for the over bridges
which have already been sanctioned no
money is provided to complete the work.
1 request the Hon. Minister to understand
the congestional conditions of the Barsoi
Railway junction and take necessary
action.

It is a very important junction through
which all the important trains pass; but
there is not a single I Class ladies’ waiting
room or retiring room. So I request the
hon. Minister to arrange for these things
early so that there may no: be any difficulty
for the lady passengers to wait and stay
there even overnight.

We know that special trains are given
for special melas and urs. In Malda district
urs is held at Panduva where thousands
and thousands of piligrims come. There is
lot of difficulty faced by the piligrims and,
as such, I request the Minister to arrange
for a special train during urs which is very
necessary.

Lastly I want to draw the atteation of the
hon. Minister about regularisation of casual
labour who were recruited long ago but
they have not been still regularised. The
food which is served at the railway stations
snd in the railway canteens is of very
inferior quality. The food is third class
but the charges are high-class. They charge
Rs. 9 for the rubbish food thauis served.
The passengers are in a hurry and they pay
very high charges for a very inferior
quality of food stuff. Catering Depart-
ment sbould inspect this food. The amount
of Rs. 1 lakh be increased to Rs. 10 crores
for Eklakshmi to Balurghat railway line.
with these words I support the Railway

Budget presented by the hon. Railway
Minister.
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[Translation]

SHRI RAJ KUMAR RALl (Ghosi) : Mr.
Chairman, Sir, I am grateful to you for
giving me an opportunity to speak on the
Railway Budget. What is Railway Budget ?
It is just like ‘Madhav Kahi na jaat, kaa
kahiye.’ It is both sour and sweet and has
both good and bad features. Therefore, 1
request “the hon. Minister for Railways
to reduce the hike in Platform ticket and
passenger fares and improve catering
facility. The facilities extended to freedom
fighters should be increased.

I would also like to make a few points
about my constituency. In Uttar Pradesh
work on conversion of a narrow gauge
line was in progress which was started by
Pt. Kamlapathi Tripathi in 1980. Eight
years have passed since then. Last year
Rs. 6.5 crore was sanctioned by the hon,
Minister for Railways Scindiaji on my
personal request at the Party meeting, with
the comments that this is 13 per cent of
the entire budget and - nothing more could
be done. 1 only want to state that atleast
it must be completed by the year 1990. It
is all the more necessary when hon. Deputy
Minister in the Ministry of Railways is
Shri Mahabir Prasad, because the people
of his constituency might not say ‘‘Sumati
Nivar Ho Gaya Kumati Ke Sangi.” (Inter-
ruptions) To avoid such a situations the
hon. Minister should allocate the required
budget because it is very backward region
and the people of that region have sacri-
ficed a lot for the country. Through you
I request the hon. Minister to allocate the
required amount this year so that the work
is completed. I had made one more sub-
mission. No significant development is
going to take place in our region in the
20th century. Therefore: the old railway
lines built during the British period like
Doharighat to Allahabad and the coaches
added to trains on this line should be
repaired, and steam engines should be
replaced by Diesel engines to enable people
to travel upto Allahabad High Court via
Benaras by fast trains. People, day by day,
are becoming disinterested to travel by
this train because of its speed, timing and
general condition of the train and instead
prefer to travel by Taxi and Bus. They
say it is the train of Scindiaji and is not
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meant for commonman. Whenever we
raise this issue the reply comes that it
cannot be extended as it is uneconomic. If
condition of the train is not improved and
number of coaches is reduced then who will
like to travel by this train. They thank it
is better to travel by bus and taxi. There-
fore I request the hon. Minister for
Railways to extend this train from Dohgri-
ghat to Allahabad.

13.00 hrs.

A passenger train runs between Benaras
and Bareilly, which is also known as
Pass-Passenger. Sometime first class coach
is attached with'this train and sometime not.
This is the only right train for passengers
coming from Shahganj, Jaunpur and Benaras.
For many years it is the only train. Earlier
there used to be two to three coaches but
now sometimes not even one coach is
attached. I have written that if it is not
possible, then let it be upto Lucknow
for the convenience of night passengers
and improve the condition of its coaches.
No action has been taken to run the train
by Diesel engine. Therefore I request the
hon. Deputy Minister in the Ministry of
Railways to reconsider the proposal as he
also has to travel by this train frequently.

There was a proposal to construct a
Bagaha-Chittouni bridge. You cannot deny
as late Shrimati Indira Gandhi herself
laid foundation stome and said that it
should be constructed. Nothing is more
important than this for reducing the dis-
tance between North Bihar and Eastern
Uttar Pradesh or say the entire Uttar
Pradesh. But no attention is being paid
towards it though years have passed. So
I have to ask whether northern region
Uttar Pradesh and Bihar will always be
neglected ? The pcople of this region have
made immunerable sacrifices and therefore,
I request you to get it done without any
delay.

Another thing, 1 want to sdy is that the
railway passes are misued. I have personal
knowledge about it. Our hon. Shri Kedar
Pandey was very liberal and after him,
other Ministers also maintained the same
practice, but it is misused. In order to run
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a party office or sending their workers
elsewhere some people meet you and get
the passes issued. So, other people
think that the Ministry of Railways is
giving its facilities to one party only. So,
while giving pass to anyone, first of all you
verify his antecedents, see that for whom
recommendation has been made and whether
he is really a social worker or not. In this,
matter Shri Bansi Lal was very strict. Once
the hon. Prime Minister asked him to
issue railway pass, he replied—if you say,
I will do it, but, it is misused and after that
the hon. Prime Minister never asked for
it. So I will request you that while making
passes, please ensure that it is not
misused,

Thirdly, I want to say about Mahu
where an over-bridge was under construc-
tion. 1981, Shri A.B.A. Gani Khan
Choudhary got its work started. Later,
God knows what happened, that after
raising this issue in the Parliament for two-
three years. continuously, the work was
started. Bridge Corporation, Uttar Pradesh
is doing construction work but the Ministry
of Railways is doing nothing. There is a
metre gauge line in Indar-Ratnapura-
Krihdiha where a level crossing is proposed
to be constructed in Chakra. Uttar Pradesh
Government has done their job but Depart-
ment of Railways is silent and it appears
as if they have decided not to do anything.
Some officials had given assurance about
it and I have also told you to get that level
crossing constructed.

Sir, I will conclude my speech in one
minute. A struggle is goingon for a long
time to have broadgauge line from Shahganj
to Ballia. Shahganj has been a centre of
activity of freedom fighters and Ballia was
the first district in India which became free
even before the achievement of freedom.
There was a proposal for laying a broad
gauge line there. British had harassed
them, but it is being done even now whereas
such facilities are being provided for other
regions. It is the place where once Pandit
Jawahar Lal Nehru had to go and from
Indara, he want on a pulling cart, because
the British had got it removed so that he
should not attend the meeting. Then a
person pushed this cart and said that I shall
take him to that place. So, if you wil
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not care for this region then who will take
care of it. With these words, I thank
Madam Chairman and the hon. Minister
of Railways for giving me opportunity to
express my thoughts,

SHRI DAL CHANDER JAIN (Damoh) :
Madam Chairman, I support the Railway
Budget presented by the hon. Minister of
Railways. I congratulate and thank him for
thc improvements made in the rail services,
new records established and for the future
planning.

Our hon. Minister has persented the
Budget for 1988-89. In want to invite his
attention towards my constituency. Our
hon. Minister have always given a negative
answer to the introduction of a new
passenger train on the section of Bina and
Katni line. I particularly want to draw his
attention towards a new train service which
will go from Gwalior to Howrah. If this
train is routed via Jhansi-Bina-Katni, then
it will be very beneficial for the people of
ou: region. My another suggestion is that
Mahakal Express should be routed from
Ujjain to Banaras via Bhopal Bina, Katni,
Allahabad.

A long time ago, a survey was done
from Lalitpur to Tikamgarh Chatarpur and
Singrauli, but no further action has been
taken on it. I will request the hon Minister
to get a survey done for a rail line from
Satna to Panna, from Panna to Chatar-
pur are from Chatarpur to Hirapur
and then upto Damoh. There are
huge deposits of Iron ore and iron
industry can be set up there if means of
transportation are made available. Khaju-
raho also falls on its way, where lakhs of
tourists come every year. I will request the
hon. Minister that while answering to the
discussion he may reply to this point as
well,

A demand has been made from all the
sides that the rate of platform ticket which
has been raised from Rs. one to
Rs. one fifty, should not be increased.
T also want that the complementary passes
given to freedom fighters for one year
should be renewed.
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There is saying that ‘“Kahin ghane ka
ghana aur kahin sookha chana bhi nahin.”
I will request that there is great disparity
among the regions. All regions sbould be
equally developed. 1Itis said about Bina
and Katni that there goods traffic is more,
so the passenger traffic cannot be increased.
I will request to find a way out by which
the passenger traffic does not suffer and at
the same time goods traffic also increases
more so that our country makes industrial
progress. Steam engines are still in use in
Bina and Katni. If they are
replaced by diesel engines than the speced
of the trains wiill increase and rail service
will be more convenient. We have
came to know that there is going to be
electrification soon. It should be done
quickly but till then steam engines should
be replaced dy diesel engines.

In the end, I will request the hon.
Minister of Railways to pay attention to-
wards Bina section and for the sake of
equality, the new train from Gwalior to
Howrah, should be rouied via Bina-Katni.
f hope that the hon. Minister will make
an announcement during the course of his
answer. I further request that survey of
Panna-Satna railway line should be got
conducted and announce a new gift for the
people of that area.

*SHRI A.J.V.B. MAHESWARA RAO
(Amalapuram) : Madam Chairperson, the
Railway budget for the year 1988-89 is a
big disappointment for all those who travel
by train. All those who used to travel by
train may now prefer to travel by Indian
Air lines. Now Rs. 241 crores are estimated
to be collected through hikes in the freight
rates. The brunt of this additional burden
is mainly being borne by the common man.
The hon. Minister should reconsider the
hike in fares in view of the enormous
burden the common man in the country
has to bear. Nearly Rs. 358 crores are
now estimated to be collectzd from the
passenger fares. It is the last straw on the
camel’s back. Mere increase in the fares
will not serve any purpose. Alongwith
the rise in the fares, the Railways
should also think about providing more and
better amenities to the passengers. Go by

*The speech was originally delivered in Telugu.
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any train you like. You will find that the
toilet facilities are poor, cleanliness is
almost nil and what is more there will be
no water to drink. This is the condition of
almost all the trains in the country. Hence
it is the first and foremost duty of the
railways to think about providing amenities
to the passengers who travel by train. The
platfrom ticket will now cost Rs. 1.50.
But anyone who hands over a 2-ruppes
note to the. booking clerk for a platform
ticket, balance amount of 50 paise will not
be paid back on the pretext that no change
is available. Hence in addition to the
increased cost, one is deprived of the
‘change’ amount also. Hence the platform
ticket rate should be brought back to the
original one rupee. 1 hope, the hon.
Minister wou!d reconsider this problem and
do justice to the common man. Parcel and
luggage charges are also being increased by
10%. This hike will break the back of the
common man. Timilarly, Madam, the reser-
vation fees which have remained constant
in the last 7 years are now being revised.
The reservation fee for air conditioned first
class and sleeper class will be Rs. 12 now.
It is a great injustice. As though this not
sufficient, even the fares of second class
monthly season tickets are also proposed
to be increased by Rs. 4 to 8 per month.
This is gross injustice. Usually, white
collar employeces and workers avail the
benefit of scason tickets. This hike will
further cut into their monthly income. Let
us not forget they are struggling hard 10
keep themselves alive. 1 hope, the hon.
Minister would withdraw the hike.

Madam, concessions were offered to
certain categories of persons in this budget.
I welcome the decision. But, just offering
concessions will not do. It should also be seen
whether these concessions are really reaching
the beneficiaries. Widows of police men who
have died in encounters with terrorists and
extremists are being given 75%, concession.
Similarly 509, and 75Y, concession is now
available to sports men who win Arjun
awards and workers. There is a possibility
of misusing the wide ranging concession that
are offered in this budget. Hence it should
be ensured that this benefit will go only to
those for whom it is intended.
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Speaking about'my State, Andhra
Pradesh, I have no hesitation in saying
that it is being treated in a stepmotherly
manner by the railways, ever since the
country became independent 40 years ago.
No new projects have been taken up in the
post indepedence period in my State. Even
this budget also has neglected the State once
again. Even the amount that was allocated
for certain ongoing works are too meagre
to mention. Lot of injustice is being done
to Andhra Pradesh. The Government of
Andhra Pradesh proposed a circular
railway line for the twin cities of Hyderabad
and Secunderabad. The State Government
had conveyed its willingnees to share 25%,
of the cost Urban Development Ministry
will share another 259 of the cost. Urban
Development Minister will share another
25%. Even when the State was ready to
share the cost, there is no reason why the
Ministry of Railways should not take it up.
This budget is silent about this proposal. It
is one example to show the State is being trea-
ted. I will cite yet another example to show
how the State is being treated by Railwaya
Ministry. The Railway Minister agreed to
set up a coach factory at Kazipet few years
ago. Considerable spade work had also been
done. But after considerable efforts, the
State had to remain a silent spectator when
the railway Ministry had reversed its
decision and set up the factory womewhee
else. Now I can only request the hon.
Minister to bear Andhra Pradesh in mind
while setting up of a coach factory in future.
Let me hope that he will not forget the
State this time.

Madam, let me say a few words about
my constituency. The people in the area
do not know that a train is. I have brought
this fact to the notice of the hon. Minister
time and again. There was a railway line
between Kakinada and Kolipalli. But this
line was abandoned during the second world
war. The land and track are very much
in tact. The Government land is lying
waste. Some allocation was made to
conduct the surveys. There are some
litigations also in this matter. I request
the hon. Minister to sort out the matter
and see that the line is revived. There is a
need to connect Amalapuram with Korvuru
or Narsapur. I hope this request will

receive a sympathetic consideration from the
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Ministry. Madam, [ am grateful to the hon.
Minister for conceding to my requeste to
locate a reservation booking office at
Rajole. 1 request that reservation booking
offices should be set up at Kothapeta and
Mummadivaram also.

Gautami and Godavari trains leave
Hyderabad and Secunderabad within negli-
gible gap of time. They arrive at the
platform and leave at the same time. As a
result, passengers are experiencing some
difficulties. The position is such that they
are not able to distinguish Godavri Express
from Gautami Express. Hentce I request
that atleast one hour’s gap be given in the
departure time of these trains. There is a
long standing dcmand for a superfast
Express between New Delhi and Vizag. I
have come to know that the hon. Minister
has agreed to introduce this train. It is
also said that only some bogies of this
train which are detached at Vijayawada
would go to Vizag. This kind of arrange-
ment is not proper. The entire train should
go to Vizag. This Express train should be
run atleast 3 or 4 days in a week.

Madam, there is a vast difference bet-
ween the standards of railways prevailing in
the northern and southern parts of the
country. The desel engine of the prestigious
Tirumala Express should not be changed.
As a Member of the Estimates Committee
I had an opprtunity to see many of the
stations in the northern India. The main-
tenance and the fracilities available at
stations are very good. On the other hand
even drinking water is not available in
southern part of the country. There is
so much difference between the stations of
Northk India and that of South India. Hence
conditions should be improved in the
stations in South India.

The reservation policy is not being
implemented in railways in letter and spirit.
SC/ST candidates are being deprived of
their reserved quota on one pretext or the
other. Promotions are being denied to them.
They do not get their percentage of jobs so I
demand that Government should fulfil their
percentage in recruitment and in promo-
tions. Officers of upper castes are not
treating the SC/ST employeess with due

and courtesy. The higher officers
harass the SC/ST officials and workers.
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Workers are always at the receiving end.
They are subjected to harassments of
various kinds. Hence steps should be taken
to improve their lot. Rajamundry is one
of the important stations in East and West
Godavari districts. Rice, cocount and other
important agricultural products are being
sent to other parts of the country from
here. The farmers and traders are facing
many hardships due to non-availability
of wagons. I request the hon. Minister to
see that sufficient number of wagons are
made available at this station.

Madam, I thank you for giving me this
opportunity and conclude my speech.

[English]

SHRI CHIRANJI LAL SHARMA
(Karnal) : Madam Chairman, I rise to
support the Budget presented by the Rail-
way Minister. No doubi, tremendous im-
provements have been made in the railways,
but I have certain observations to make.

One of my hon. friend the other day
observed that there is an innocent smile on
the face of the Railway Minister. I add
something more to it and say that this
is a dangerously innocent smile. The Hon.
Railway Minister is very courteous, very
polite, very social. He is sweet in his talk,
serene in temperament and hospitable in
nature.

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAV RAO SCINDIA) : Madam, is
it a discussion on the Railway Budget or
on the Railway Minister ?

SHR]1 CHIRANJI LAL SHARMA :
Madam, I am reminded of the observation
that appeared in the Hindustan Times about
Lord Mountbettan, the Governor General
in India. It was observed that he was
‘dangerously charming. He had an imposing
personality but the observation was that he
was dangerously charming. So, this per-
petual smile on the face of Railway Minis-
ter is dangerous. I wonder I am showering
praise—no harm there. Madam, Chairman
i am reminded of a couplet of the poet
who said :

“Ham Aah bhi Bharte hai 10 Ho
jate hai Badnam
Woh Katal bhi katre hai to Charcha
nahin Hoti”
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A few months back, I happened to
travel by rtrain. I went round Gwalior,
Jhansi and Bhopal. It was indeed a matter
of pleasure to see the railway stations of
Jhansi, Gwalior and Bhopal. The columns of
‘varandhas’ had been covered with marble
up to the height of six feet. But when we
look to the condition of the direct head-
quarters, on the northern railway line, be
it Sonipat, Panipat, Karnal, Kurukshetra,
it is pitiable. The former Speaker from the
Opposition has said, not that I am putting
a premium on what he said, that there is
discrimination. I do not call it as discrimi-
nation. But I must say in all humility that
the hon. Railway Minister should not Jook
on this side of the railway line with a
jaundiced eye. Then where there is a little
bit of rail, water stagnates on the railway
platform. But if you go to Jhansi, Bhopal
or Gwalior the entire platform is covered
with Kota stones. Where should we go ? We
have to request the Hon. Railway Minister
to be kind to us also, to look to us with a
a smile on his face and a smile in the real
sense of the term.

The Railway Minister is very prompt in
acknowledging the receipt of our letters.
I think, his name should appear at the top
in this respect. He acknowledges the receipt
of letters without any delay and he also
gives the reply. But the result is zero,
Madam, Chairman, I have been here as a
Member of Parliament for the last over
8 years. Hundreds of letters have been
written and we always get a stereotype
reply. In all humility, would like to
say that a Member of Parliament represents
lakhs of people. He makes a small request
to you in the shape of a stoppage of a
train for a minute. that too not a Mail
train, not an Express train, not Shan-e-
Ponjab but a Shuttle train that shuttles
between Delhi and Kurukshetra. I made a
request for giving a stoppage at Kohand
where it used to have a stoppage. A rail-
way station is there for the last 25 years. I
happened to be a Member of the NZRUCC.
It was decided in the meeting on 30th
December that the shuttle train will be
given a stoppage there but the reply I got
from the Hon, Minister was in the negative
for reasons that are known to them. About
250 passengers of the neighbouring 7 or
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8 villages which are served by this Kohand
station falling between Panipat and Karnal.
They have to return home after 6 or 7 pm
from Panipat. Kohand is about 8 kms.
or 9 kms. from there. Can’t a shuttle
train have a stoppage for one minute ? It
has a platform but theie is no light. There
is mo water arrangement. No telephone.
Nothing of the kind. When people come
to us, we say that we will take up the
matter with the Railway Minister. We
write to the Railway Minister. But jt is
all an exercise in futility. I would request
the hon. Minister to be kind enough to
pay heed to small requests made by the
Members of Parliament. We don’t demand
something very big.

Similarly there was a demand for a
stoppage of train at Bhaini-Khurd. Cour-
tesy costs nothing. I would also refer to
Shan-e-Punjab. 1 made a mention in the
earlier Session also. I took up the matter
in the meeting of the NZRUCC also. I
again submit that Shan-e-Punjab which
passes through Haryana stops at Ambala.
The argument that was advanced by the
Railway authorities was that it is a Superfast
Train. I agree. But, may I, in humanity
have the temerity to ask the hon. Railway
Minister a plain question ? Does it stop to
be Superfast after Ambala ? It has stoppages
at Ludhiana, Jalandhar and a s toppage was
given at Phagwara. It is a much smaller
station. We have a place of historic im-
portance likc Kurukshetra on this railway
Iine. I fail to wunderstand as to why our
request for a minute’s stoppage of Shan-e
Punjab may be at Panipat or Karnal or at
some other station is not being acceded to ?
It does not cost the Railways anything.

AN HON. MEMBER : That is Shan-e-
Punjab and not Shan-e-Haryana ?

SHRI CHIRANJI LAL SHARMA :
It is Shan-e-Punjab. We are proud of it
We will also be proud of it if it passes
through Haryana. We will take advantage
of it,

Another thing which T am going to sub-
mit pertains t0 my constituency. That is
road over-bridge. The foundation stones of
two road over-bridges one at Kurukshetra
and other at Karnal were laid on the 15
September, 1985 and surprisingly enough
the bridge at Kurukshetra was completed
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and was opened to public about 6-7 months
back but the road over-bridge at Karnal,
the constituency which I represent, is lying
incomplete. 1 do not know how many
months or years, will you take to complete
it, when the foundation stone was laid on
the same day. Shall I smell a rat in the
bonafides of the highest executing authority ?
What is the explanation ? No plausible or
convincing explanation is available with
them. Sonipat is a district headquar-
ter. Panipat is again a very important

station on this railway line. There is a .

provision for making road over-bridges on
these two stations. I don’t know why it is
being delayed. I  will request the hon.
Minister with all the vehemence at my com-
mand to kindly look into it and to
sec that the plans prepared are executed
without any further delay. I also invite
the attention of the Railway Minister to
the fact that Delhi-Ambala double track is
likely to be completed by the end of
this month, as appearcd in the Press,
the other day. If so, I wouid request
that electric trains should be started
on this line, if not, upto Ambala, to begin
with upto Panipat or Sonipat. That wili
give a long relief to the people. My sub-
mission is that not an inch of railway line
has been given to Haryana or Punjab or
Himachal Pradesh in this Budget. I fail to
understand why these small reliefs are not
being given ? You are running electric trains
over thousands of kilometres but when we
ask, the explanation is want of funds. I
would request the hon. Minister to be
liberal in his approach towards us also.

Then again, Madam, there has been
a hue and cry for connecting Jhajjar with
the railway line. Jhajjar is the most impor-
tant sub-divsion of Rohtak District of
Haryana. I think, Jhajjar is a place from
where we get maximum contribution to
army. Youths of this are are guarding the
borders of this country and for want of
train connection, this area is lagging be-
hind in all respects particularly industrially.
people have been coming off and on and
we have been making submissions. 1 request
the Railway Minister to kindly look into

it.

Finally I would like to make one small
point. I woul like to bring to the notice of

PHALGUNA 21, 1909 (S4KA)

Rly. Budget, 88-89— 318
Genl. Disc.

Scindiaji that a cup of tea cost one rupee
on the Railway stations. Is there any
justification for raising the cost from fifty
paise to one rupee ? There is a jump of
one hundred per cent. There is no justifi-
cation for this, I do not know why the
cost of a cup of tea has been enhanced
from fifty paise to one rupee.

Madam, I had some more points to
make. But since you are ringing the bell,
I conclude.’

SHRI R. S. MANE (Ichalkaranji)
Madam, I rise to support the railway Budget
presented for the year 1988-89. I myst
congratulate the Railway Minister for the
introduction of new schemes and new
lines and the concessions that have beep
extended in the Budget to the commog
masses, agricultural farmers and tourists.

At the same time, people in thig
country today describe the General Budget
as the Farmer’s Budget. I am also of the
opinion that the Railway Budget must hé
mentioned or described as the Railway
Passenger’s Budget, but I could not say that
it is Railway Passenger’s Budget because of
hike in prices in the second class
railway fare and the platform ticket. So,
I request the Railway Minister to kindly
withdraw the hike in the second class rail-
way fare and also the platform ticket.

Secondly, no funds have been provided
by the Government to the Railway Ministry
for the spil over works. For example, Kon-
kan Railway, which has been announced
three or four years back. Only a part of
the railway line has been completed. It
has no time bound plan and no sufficiem
funds have has been allotted to this lin;.
This is a very important coastal line andi
request the railway Minister to allot
sufficient funds and also have a time bound
programme to complete the Konkan Rail-
way, line, which is a very important nati(;-
nal project.

Madam, the Railways play a very vital
and important role in the economic, indus-
trial and agricultural development of tlp:s
conutry. The road and rail transports are
the two facilities available to the poor of
this country. So, sufficient funds have to
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be provided by the Planning Commission to
the Railway Ministry.

Now coming to my Constitueucy,
namely Western Maharashtra, I would like
to draw the attention of the hon. Minister
that a very important longstandiag genuine,
rationale and reasonable demand of the
people of Western Maharashtra that the
railway track from Kolhapur via Mirgj to
Puna, which is at present included in the
South Central Railway. should be included
in the Central Railway. This is a longstand-
ing demand of minc and the people of
Western Maharashtra. I do not understand
what prevents the hon. Minister to take a
decisive step in this matter. It is a well
known fact that in the Council of Ministers,
Shri Scindia is quite bold and a dynamic
Minister, having decisive capacity. But I
do not understand why this small demand
of mine and the people of Western
Maharashtra has been neglected by him.
Now, I request him to kindly take a deci-
sion to include this Kolhapur-Pune tiack in
the Central Railway instead of South
Central Railway.

The bogies in the Mahalakshmi Express
and Sahyadri Express, which are running
between Kolhapur and Bombay are out-
dated. I request the hon. Railway Minister
to kindly substitute first class bogies in
these trains. The journey timings of the
Mahalakshmi Express, Sahyadri Express,
Maharashtra Express, and even Rajdhani
Express could be reduced by two hours
ecach.

1 request the hon. Minister to attach
one additional bogie AC sleeper to Sahya-
dri Express and additional bogies to Maha-
laxmi and WMaharashtra  Express. Also
please increase the reservation quota at
Kolhapur, Miraj and Sangli Railway Sta-
fions. I may submit that MLAs and MPs
from Ratnagiri, Southwadi, Konkan and
Kolhapur are coming to Bombay and Delhi
every now and then. They are about 30
to 40 in number. But we have only two
seats of first class at Kolhapur. I request
the hon Minister to increase the reserva-
tion quota by at least four times at Kolha-
pur station, Sangli station and Miraj
station.
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There are no bedrolls provided at the
‘Kolhapur station, When I enquired from
the Station Master, he said that not
sufficient funds are given to the washermen
that is why, bedrolls are not washed by
the washermen. When crores of rupees are
spent by the Railway Ministry, I do not
understand why there is no provision for
washermen. I request the hon. Minister to
provide bedrolls and in sufficient quantity
at Kolhapur Station.

Y would draw the attention of the
Minister to a very important proposal and
suggestion of mine. We have a long pending
demand for the introduction of a new
additional train from Kolhapur to Ahemda-
bad. I may submit that a large number of
merchants from Gujarat area have come
and settled in Kolhapur and Miraj and
they are badly inneed of a direct train
from Kolhapur to Ahmedadad. This train
may be declared as Chhatrapati Express
or Jai Bhawani Express.

There is an acute shortage of railway
staff on the trains. There are no attendants
in the first-class bogies. I request the hon.
Minister to recruit sufficient staff for the
first class bogies early.

The stations from Kolhapur to Pune
are very much neglected. There are no
drinking water facilitics, no improvements
of the platforms, no canteens, stalls, no
benches and no ladies toilets. I request
the hon, Minister to kindly look into the
matter and provide necessary facilities at
the railway stations.

I will bring to the notice of the Minister
a very urgent need of a new modern build-
ing at Kolhapur city. Kolhapur just like
Gwalior is a princely State. I request the
Minister to sanction a good modern build-
ing with all provisions at Kolhapur. 1 also
request that this building may be included
in this years’s budget.

Lastly, for the last three years an over
bridge has been sanctioned for Kolhapur
city, butno work has started as yet. I
request the hon. Minister to kindly take
that work in hand early, preferably this
year itself,
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SHRI JAGDISH AWASTHI (Bilhaur) :
Mr. Chairman, Sir, I support the Railway
Budget which has been presented by the
hon. Minister of Railways. Despite limited
resources, he has presented a good Budget
and deserves appreciation.

He has expressed hope that there will
be an increase of 10 per cent in the passen-
ger amenities and 11 per cent in the goods
traffic. It is a good thing and I am sure
that he will be able to achieve this target.

Among the concessions announced in
the Railway Budget, it is proposed to
extend conncessions to the dependents of the
Indian Peace Keeping Force and some other
people. In this connection, I share the
views of my colleagues and urge the Govern-
ment to provide the pass facility to freedom
fighters for life instead of one year or at
least for five years. Now there are only
a few freedom fighters and they did a lot
for the country. It will be a noble thing
if they are provided with this facility.

He wants to increase the resources in the
railways and has increased the freight
charges. But the increase made in the rate
of the platform ticket will not be of any
use. Because only those people who do
not travel and who visit the station to see
off the passengers purchase the platform
tickets. If it is not possible to allow them
to enter the station free of charge, the hike
proposed in the raie of the platform ticket
should be withdrawn and the earlier rate
should be restored. 1 am sure he will make
an announcement to this effect.

I thank him for making an announce-
ment for introducing 8 new trains. In this
connection, I would like to submit that
the frequency of the superfast express
running between Lucknow and Bombay has
been increased from 3 days to 4 days in a
week. Since a large number of passengers
travel by this train, it will be appreciated if
it is run daily.

I would like to express my thanks for
introducing a new train between Lucknow
and Xanpur. The hon. Minister was kind
enough to approve the doubling of Lucknow-
Kanpur line in 1987-88 and the construc-
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tion work is about to commence on this
line. This line will prove useful only when
it is electrified.

I may also suggest that the Kanpur-
Jbansi single line should also be converted
into double line.

While coming to the problems of my
area, I would like to say that no amenities
have been provided for the passengers at
Rura station under Northern Railway. 1§
received a representation from the people
of that area to-day itself in which they have
demanded provision of a halt to 164 Down
Sangam Express at this station. Saryu-
Yamuna Express and Amritsar-Muri Ex-
press should also be provided halt at that
station.

A number of accidents take place at the
railway crossings. In order to check fhese
accidents over-bridges should be constructed
at these places.

I would like to submit further that
although a number of tiains pass through
Kanpur yet no train starts from there. It
is only a passing station. There should be
direct trains for Bombay, Madras, Calcutta
and Delhi from Kanpur so that the passen-
gers find it convenient to undertake the
journey.

The Railways have introduced computer
system at major stations like Delhi, Bombay
and Calcutta etc. But it has not been
introduced at Kanpur. I suggest that the
computer system should also be introduced
at this station.

A number of stations have been declared
model stations. But unfortunately, Kanpur
does not find its place in them. I would
like that Kanpur may also be declared a
model station.

Bilhaur is a very ancient and historical
place. Oanly diesel cars run upto that place
and therefore only a few persons reach
there. It will be more convenient to the
passengers if a diesel train is introduced for
that place in place of diesel car.

When I was a Member of the second
Lok Sabha, the then Railway Minister,
Shri Jagjiwan Ram had made the Dhorsalar
station a flag station under the North
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Eastern Railway. I would like that it should
now_be upgraded.

There was a railway crossing at Lalpur
and Tilochi station under the Central Rail-
way. The same has been replaced by
angles causing lot of inconveniences to the
people, I would like that a railway crossing
may be reconstructed there.

Now, I shall make a few submissions
about the Northern Railway. A number of
halts have been provided at various places.
It is suggested that halt stations should be
constructed at these places. This will in-
creasc the revenue of the Railways and be
useful to the passengers also.

A stiff competifion has been going on
between rail and road. In your opinion
people should prefer to travel by road. But
buses cannot ply properly in Xanpur
due to very bad condition of roads.
The bus fare being high, people prefer
to trabel by train. It is therefore,
requested that keeping in view the
importance of Kanpur, local trains from
Hamirpur to Kanpur, Etawa to Kanpur,
Farrukhabad to Kanpur and Fatehpur to
Kanpur may please be introduced.

Since when the super fast and express
trains have been introduced, the condition
of local trains has worsened. They do not
run on time. I would like that attention
may also please be paid towards these trains
and arrangements should be made to see that
they run on time. Ifitis done it will
provide great convenient to local people.

The railways have set up a directorate
which would look into the passenger ameni-
tics. But there is no clear cut definition
of the term ‘passenger amenities’. The
railway officials also do not define it pro-
perly. After carrying out petty repair
works on the plaiforms the railways claim
to have provided passenger amenities. The
department should look into other amenities
also simultaneously. As in the case of
other things the Government should bring
forward a legislation for such amenities
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and fully define the term ‘passenger ameni-
ties’ in it.

Finally, I would like to reiterate that
the hon. Minister has presented a very good

Budget. 1hope that he will consider the
suggestions made by me.

*SHRI PALAS BARMAN (Balurghat) :
Madam Chairman, I rise to oppose this
railway budget. 1 oppose it because the
Balurghat-Eklakhhi railway project in my
area work on which -started in 1984, is
gradually getting sunk in a bottomless pit.
Work is not progressing on this railway line.
1 am surprised to find that this year only
Rs. 1 lakh has been allocated for this
project. Madam, Balurghat is a district
headquarter and a very important area in
other respects also. We hear about many
schemes of the Government like the IRDP,
ITDP etc. But does not the railway also
fall under these programmes ? Railways are
absolutely essential for the development of
underdelveoped and backward areas. Is it not
so ? I have noticed that this Government
undertakes and gives publicity to such pro-
grammes and projects at different places
only with an eye on the elections. Founda-
tion stones are laid at the time of elections
and then they are forgotten. The Govern-
ment is silent when it comes to fulfilling the
hopes and aspirations of the people. We
see that there is no time limit for the
completion of this project. If there is no
time limit for a project, then on what basis
will the common people have faith and
regard for the Government ? The people
are losing faith in 1he Government. That
is why we find secessionist movements take
place in various parts of the country.
Divisive forces are raising their heads
because people are losing faithin this
Government. I earnestly hope that the 7
or 8 lakh people of that area will be given
the benefit of railway communication. The
hon. Minister should initiate a time-bound
programme for this railway project and
announce a definite date or a definite year
by which it would be completed. 1 would
like to know that.

Madam, the Sunderban area is an un-
developed area. In the Sealdah division,

*The specech was originglly delivered in Bengali,



325 Rly. Budget, 88-89—
Genl. Disc.

the existing railway line upto Canning
should be extended upto Dhamakhali. Apart
from that a double track is very necessary
between Sonarpur and Canning. The number
of travelling public has increased consider-
ably but the number of railway trains has
remained static. Railway fares has increased
but the passenger amenities have declined.
Between 7 AM and 10 AM, at least 2
local trains should be run upto Sealdah
as express trains. The number of local
trains between Sealdrh and Canning,
Sealdah and Lakhikantapur and Sealdah
and Diamond-Harbour should ©be
increased.

I do not want to take more time. In
the end I will reiterate that the Balurghat—
Eklakhhi line may be expedited. A meagre
1 lakh of rupees has been allocated for this
year. This allocaiion may be increased
suitably. We feel ashamed that for a
railway line only 1 lakh rupees has been
allocated.

1 hope due attention will
this. With this
speech.

be paid to
request I conclude my

SHRIMATI USHA CHOUDHARI
(Amravati) : Mr, Chairman, Sir, I support
this Railway Budget. Yesterday our hon.
Minister received greetings on his auspicious
birth-day.

Railways is such a department where
resources are limited and burden of public
service is orerous. Now-a-days the depart-
ment has to attend to petty theft cases also.
If a child is lost, it is for the department
to locate him. For the past two years
bombs are found lying on the stations and
the police has to take action to nab the
culprits. In other words, despite environ-
ments of social insecurity, the hon. Minister
has tried his best to ruu the trains properly.
We should ensure that every step we take
should be aimed at providing amenities to
passengers and leading the nation ahead.
Our leader, Shri Rajiv Gandhi was very
much in need of a colleague like Shri
Scindia. I congratulate Shr1 Scindia, his
subordinates and the officials and workers
of the Railway who raised the income by
movement of goods, achieved the target of
freight, brought about a lot of improve-
ments in the matters of security and reser-
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vation in the railways. [ also congratulate
all others who have contributed in this
gigantic task.

While expressing my gratitude the con-
cessions extended to the farmers on freight
charges in respect of some essential
commodities, I would like to suggest that
the Government should change its approach
for making good the shortfalls. We wel-
comed the move for removing poverty and
a scheme formulated by the Government
to fix land ceiling. Ceiling was applied to
farmer’s land, but the urban property, big
mill ownérs and big business men were
exempted from it. No ceiling has so far
been fixed for them.

The hon. Minister wants to increase the
income of the Railways and the burden of
increase has been put on middle class who
lives honestly and undertakes railway jour-
ney honestly. More surcharges have been
levied on them and the rate of platform
tickets has been increased. Insted of doing
this, it would have been much better if the
corruption prevalent in the railway and the
journey without ticket is checked. Several
hon. Members have suggested that the
Government should take action to evict
businessmen and smugglars encroaching
upon railway land and put the land to its
own use. The Government should consider
other steps to raise the railway income. I
also support the demand made for reconsi-
deration of the proposed hike in fare and
freight charges.

Despite various contraints, the railway
have proposed new railway lines which is a
welcome step. But it is very essential to
see as to how to remove the regional imba-
lances about which Shri Rajivji has
been making a reference so often.
One of the balanced elements in the
last year’s Budget was to make efforts to
remove this regional imbalance. In the
Railway Committee also I had suggested
that it is not proper to provide new lines
under pressures from a Minister or an
M.P. or any other political personality. It
is essential to conduct a survey of the whole
country and identify the backward, tribal
and border arecas and also industrially
backward areas where railway lines have
not reached. The process of development
will start in these areas only when railway
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lines are provided to them. In this way the
regional imbalance could be remove. It
may not be possible for us to lay new rail-
way lines and introduce new trains for want
of funds but we should make efforts
to lay new railway lines by raising
funds through bonds and by mobilising
funds from State Governments, social service
organisations and social agencies.

Now I shall make a few submission
about my constituency. 1 express my
gratitude to him for introducing a new
train between Bombay and Nagpur. He
had made a commitment to this effect and
an agitation had also taken place in the
Vidarbha region on this ground. A senti-
mental dispute came up in this region with
regard to providing a halt to Geetanjali
Express there. The background of its
becoming a sentimental dispute is that this
region had been victim of injustice. Con-
sequently agitation takes place. Though
our Cong ‘css Governmem works in the real
sense and we make strong pleas here, there
are some peaple who instigate people to
indulge in agitation. It has become a
profession with them and they Vitiate the
. atmosphere. It is we people who work and
get the things done, but these people make
every effort to take the credit. There are
some people like this in vidarbha. 1,
therefore, request Shri Madhavrao Scindia
to look into the pending proposals
for introducing two more trains or any
other connected proposal. Every year I
go through the budgetary provisions. I find
that allocation being made to Maharashtra
in the Budget is very scanty but 'Vidarbha
rhgion doesnot find its place at all. It may
be all right from the Government’s view
point but the question is how to face the
people who resort to agitation for such
matters. Oranges are transported from
Vidarbha region by the Amaravati Nadkhed
line and it fetches foreign exchange. Tt is
a big crop of the farmers in the region. A
proposal to provide Vidarbha-Nadkhed line
for the movement of goods traffic has been
lying pending for years. I request the hon.
Minister to look into that proposal.

Several hon. Members raised the
jssuc of narrow guage flines.  After
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all we do not discard our near and
dear if he becomes weak or handicapped.
Rather we try to provide him strength.
Though there has been no commitment from
Government’s side, there are rumours that
the narrow gauge lines which were at one
time running under the control of East
India Company will be closed, In this
connection I would like to plead strongly
not to close these lines because these lines
connect small villages in the rural areas
where road or any other means of transport
is not available to the people. In our aiea
a parrow gauge line runs from Yavatmal
to Achelpur-Murtazapur and people call it
Shakuntala. I am very thankful to the hon.
Minister that he has shelved the proposal
of closing that line,

14.00 hrs.

[SHRI SHARAD D:GHE in the Chair]

Thete were certain other minor things
connected with our region. I am thankful
to him that he has made efforts to attend
to these complaints. But I would like to
bring one thing to his kind notice that he had
asked the railway authorities to repair the
Yaratmal-Murtizapur-Dariyapur narrow
gauge line. But the action taken by the
Rail Bhawan makes one laugh. Instead of
repairing the line, they have made the trains
fast and thereby omitting a number of
stations. The people complained that the
trains may be allowed to run as usual.
Repairing the line does not mean making
the trains fast. " Since the Amaravati-
Nadkhed line is connected with the life of
small farmers, their future and orange
trade, I would like to request him to extend
the line upto Baikunth, We are not
interested in agitation. But there are certain
agencies which do not allow us to work
and also blame the Government. I request
the Government not to allow these agencies
to carry out their activities, 1 further
urge that Vidarbha region may be given a
surprise gift and they may be informed that
the new line is being sactioned for the
backward areas of the region.

With these words, while concluding I
would like to make one more submission.
I was a witness to the incident of rape and
murder of a woman in Tamil Nadu. The
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woman was raped and murdered in broad
day light. There was lack of security
arrangements only. 1 have travelled by
that train. I, therefore, request him to
provide good coaches, at least, for women
and make arrangements for their safety.
We shall always support you and try to
realise your limitations as well.

With these words, I conclude.

SHRI SHANTI DHARIWAL (Kota) :
Mr, Chairman, Sir, I fully support the
Budget that has been presented by the
young Minister of Railways. All the hon.
Members have raised 2-3 similar points
which include hike in second class fare,
increase in freight charges and platform
tickets. In this connection I would request
the hon. Minister that while replying to the
debate he should announce some conces-
sions which will provide relief to the people.
It will be a great relief to the people if
some reduction in the increased fare is
announced.

The India Railways made a lot of pro-
gress under his able leadership and the rate
of corruption has gone down. The hon.
Minister has been kind enough to order a
stoppage for the Rajdhani Express at Kota.
Besides the train service running from
Kota to Guna has been extended upto
Bhopal. In addition to all this, the Indian
Railways provided timely help to famine
stricken areas of Rajasthan. They trans-
ported essential commodities and even water
to Rajasthan. In his Budget speech he has
indicated that provision of radio contact
between the guard and the driver will be
given in select number of trains. This will
check accidents and other kind of mishaps.
As a result of establishment of contact
between driver, guard and the control room
the passengers will get more amenities and
they will be frece from worries and difficul-
ties. The railways will be revitalised and
the work will be carried out efficiently. I
thank the hon. Minister for all these good
things done by him.

>
In his Budget specech the hon. Ministcr
has indicated that the Kota-Chittor railway
line will be completed by 1989. I hope that
this line will be completed as per schedule.
Besides, I thank the hon Minister for com-
pleting the electrification work on Delhi-
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Bombay line as per time schedule. The
Senior Minister has left the House and his
junior colleague is now present. In my
view the Railway Department is doing weH.
Shri Scindia, as a senior driver is a very
good worker and now he has got a junior
colleague I hope that with the help of
a colieague, a junior driver he will manage
the show better.

AN HON. MEMBER : You want driver
or engine ?

SHRI SHANTI DHARIWAL : Dnver
is the first requirement. Then only the
engine will run. We do not want automatic
engines. We want engine with driver. I
hope that with an additional hand, this
work will be carried out more cfficiently.
Shri Scindia will get a lot of help from his
junior colleague.

Now I shall make a few submissions
about the problems of my constituency. The
hon. Minister might have got bored listen-
ing to various problems of several hon.
Members. But he will have a sympathetic
view when he will listen to the difficulties
of my area. 1 come from Kota which falls
between Delhi and Bombay. There are 7
mail and express trains run between Delhi
and Bombay. But the rush of passengers is
so much that thousands of Delhi and
Bombay bound passengers have to come
back home for want of seats. The rush is
particularly heavy at Kota and Ratlam. I
have made several requests for introducing
a train on this route, but it is not known
why my request is not being acceded to.
Different reasons have been given at different
times for not introducing the train. Shortage
of terminals, shortage of additional line
capacity, shortage of engines and coaches
are among the reasons which the authorities
give. In this way the proposal stands as
it was. In March 1986 Shri Scindia
visited Shyamgarh. The people of the area
met him and requested him to look into this
problem. He was very considerate and
tatked to the D.R.M. about it, he had
stated that as soon as the electrification
work is over a new train either between
Delhi and Bombay, Baroda and Delhi or
Delhi and Ratlam can be introduced. The
electrification work has since been complet-
ed. As soon as I began my speech Shri
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Scindia left the House. But I want that
my views should be conveyed to him. He
had made the above promise at Shyamgarh.
Hence the proposal to introduce a new
train should be taken into comsideration
now. Thousands of people have to return
home for want of adeguate (rain services,

Thirdly, I would like to submit that
the Dehradun Express runs from Dehradun
to Bombay. There is already a separate
train from Indore to Delhi. In spite of
that 6 coaches are brought from Indore to
Nagda where these are attached to Dehra-
dun Express. What are the reasons of
attaching these coaches? On the other
hand, thousands of passengers have to
return from the station itself for want of
seats. If at all necessary, these coaches
should be attached to the separate train
which runs from Indore to Delhi. The
people of Kota and Ratlam are made to
suffer unnecessarily. Similarly more favour
is being shown to Indore when coaches are
brought to Nagda and connected at Indore
with Bombay bound Frontier Mail which
runs from Amritsar to Bombay. When a
separate train is alrecady available for
Indore, why the coaches are attached to
other trains from Indore. We bave no
objection if any favour is showa to Madhya
Pradesh, Indore or Ujjain. But it should
not be at others’ lost. We are also citizens
of India. The country will be stronger if
we are made strong., Hence, these coaches
may please be withdrawn and attached to
Dehradun Express.  Reservation may
please be given to passengers of Ratlam
and Kota.

1 am grateful to you that the Awadh
Express has been extended upto Ratlam.
I thank the hon. Minister for this. This
is very commendable that the train has been
extended upto Ratlam instead of Baroda.
I have to request that Avadha Express
reaches Ratlam at 7.45 P.M. and remains
there upto 8.00 AM of the following day.
In view of this, this train can easily be
extended upto Baroda to utilise the time as
demanded by the people of this area. The
idle time of the train will be utilised.

Sarvodaya Express runs twice a week,
This is the only train which links arcas of
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Rajasthan with Madhya Pradesh and
Gujarat. It should be run at least four
days a week instead of two days. This 1s a
very popular and good train. The people
of that area will be highly benefited by it.

Whether it is a question of Sarvodaya
Express or Frontier Mail or Rajdhani or
Dehradun Express, I request you to increase
the quota of Kota city as 2-3 seats already
provided are insufficient.

Similarly, the river Chambal flows
near Kota city. A very Old Railway
bridge, Railway track is buit on this river.
As the line has becn doubled, I had
demanded the constructions a footpath on the
place near bridge by using sleepers. The
people residing in 60 or 70 villages across
the Chambal river reach Kota city either by
Railway line or they have to cover a dis-
tance of at least twenty kilometer. If pave-
ments are made by putting same sleepers on
the remaining space then it will benefit the
people including Railway employees resid-
ing there. I had written to the hon.
Minister but got a negative reply saying
that it is impossible because of double line.
I say that the bridge is so small that
double railway line is not possibie there.
The Railway Board officials mislead the
hon. Minister by furmishing wrong infor-
mation. 1 request you and also the hon.
Minister to get the statements prepared by
officers re-examined to kaow how wrong
picture has been painted. In response to
my letter he has stated that a double line
will be laid on it. But how it is possible ?
When there is no space for the double line
on that bridge. A pavement but not a
railway line can easily be constructed on
that 2-3 foot space. .Therefore, such replies
should not be given to the Members of
this august House on behalf of the Minis-
try.

Further more I may state that A.C.
First Class Coach is already there in
Dehradun Express but A.C. Class II Coach
has not been provided. So I request you to
provide a A.C. Class 1I Coach in the
aforesaid train as being demanded by the
people of that area.

Kota station should be included in the
list of Model Stations. There is Lakher
Industrial town between Kota and Sawai
Madhopur which has a population of thirty
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thousand. Its platform is in deplorable
condition. Sheds have also not been pro-
vided. 1 request you to provide sheds and
other necessary facilities on that station
as it is a very big industrial city.

I have praised you and also have stated
other things hoping that you will pay atien-
tion to my suggestions. May God bless
both of you, junior and senior drivers
for the proper functioning of Indian
Railway.

*SHRI MANIKRAO HODLYA GAVIT
(Nandurbar) : Mr. Chairman, Sir, I would
like to speak in Marathi. Please permit
me to speak in Marathi. At the outset I
would like to heartily support the Railway
Budget for the year 1988-89- I congra-
tulate the hon. Railway Minister and the
officials of his Ministry for taking up new
programmes for implementation this year.
This year the railways have undertaken a
very good programme of plantation of trees
on either side of railway tracks in a big
way.

A special feature of this year’s budget
is starting of 8 mew trains and increasing
the frequency of many trains. This will
provide a great relief to thousands of
passengers I thank the hon. Minister for
taking this step in the interest of travelling
public.

Sir, I come from a tiibal area of Maha-
rashtra and I also belong to a tribal
community. Therefore, I would like to raise
some of the genuine and long pending
grievances of the tribal population of this
area and the problems which they are
facing regarding train services on Surat-
Bhusaval section. I hope that hon. Railway
Minister will sympathetically consider their
problems.

1 have been demanding from last two
years to attach a 2-tier or 3-tier bogie to
113 Up and 114 Down trains and Indo re-
Bombay Express at Amalner and Surat
Railway Station respectively. This will
enable the passengers from Gujrat and
peoples’ representatives to reach Bombay
easily. Many merchants who have to go
Bombay often will also be benefitted if this
measure is taken. I request the hon.
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Minister to accept the long standing
demand of the people of this area.

It also demand that all the four South
bound trains should be provided a 2 minute
stoppage at Dondaicha, Pondaicha is an
important commercial centre. Last year
Dondaicha Municipality supplied water to
railways. 1 therefore request that all the
four trains from Ahmedabad to Trivendram,
Coachin, Hyderabad and Madras should be
provided a halt at Dondaicha and reservation
quota of at berths and seats should be
sanctioned for this railway station. There
is a sugar factory and starch factory
nearby. Therefore I request you to provide
a two-minute halt at Dondaicha.

On Surat Bhusawal Section it is neces-
sary to replace steam engines by diesel
engines. Trains are running late by 3 to 4
hours as trains are ruuning with steam
engines. It becomes very difficult for the
passengers to get connecting trains if the
trains run late. Therefore only diesel
engines should be used on this Section.

The electrification of Surat-Bhusaval
Section has been sanctioncd. But the work
has not yet commenced. I request you to
start this work early. I also request that
wooden sleepers should be replaced by
concrete sleepers on this Section.

I request that all the level crossings of
Surat Bhusaval Section should be manned
by gatemen round the clock. They should
be provided accommodation by the Rail-
ways.

I am sorry to point out that first class
bogies of passenger trains on Surat
Bhusaval-Section are no longer attached
to the trains. I request ihat all the passen-
ger trains should be provided at least one
first class bogie.

Dhule is the district headquarter. The
reservation quota for Dhule is only 1 three
tier bogie, 8 first class berths but it is very
inadequate. In view of the long standing
demand of the people the 1eservation quota
should be stepped up to 2 3tier bogies, 1
first class bogie and 1 second class general
bogie. If this demand is not met the people
of this area may resort to agitation, I

*The speech was originally Delivered in Marathi.
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request the hon. Minister not to allow the
situation to take that turn and step up the
reservation quota of Dhule immediately.

Goods trains carrying costly teak weood
are stopped for two to three hours between
Bhadbhunja and Songrh Railways Stations
with the connivance of guard and engine
driver and it is illegally carried to Surat and
sold there. For the last iwo years the iliegal
sale of timber is going on. An RPF jawan
detected this malpractice on 9th November
1987 and seized timber worth lakhs of
rupees which was being transported to Surat
for illegal sale. I had drawn the attention of
the hon. Railway Minister who wrote to me
that enquiry of this case is being conducted.
But no action has been taken against that
guard and engine driver who. had connived
to loot national property worth several
lakhs of rupees. Immediate action should
be taken against them. I demand that
dction should also be taken against all
engine drivers and guards who had detained
the goods train between those two railway
" stations during the last two years. Such a
step alone will curb illegal felling of trees
in the forests of this area.

The incident of chain pulling occurs on
a large scale on Surat-Bhusaval Section.
Mostly railway employees serving in PWIW
department are involved in the cases of
chain pulling as they are interested in
stopping the train near their village but the
travelling public is blamed for chain pulling.
Therefore, the railways should warn the
employees of its departments not to
indulge in chain pulling and immediate
action should be taken' against those
employees who are involved in the act of

chain pulling.

Some people praise the meals which are
provided in almunium casseroles. Three
food packets are now supplied to passengers
which are to be thrown out after use. The
‘price of thali which was Rs. 5 earlier has
now been enhanced to Rs. 7 and the extra
charges are recovered from the passengers.
Lakhs of packets which are thrown every
day amount to the loss of national pro-
‘perty. 1 therefore request that this practice
should be stopped immediately and meals
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should be served in steel thalis only as it
was done earlier.

The work of doubling of Surat-Bhuasval
line is already sanctioned I request you to
take up that work immediately.

Survey of Manmad-Dhule-Indore line
which is a 20 year old proposal is still
being neglected by the railway administra-
tion. I urge upon you to take up the
survey of this line immediately.

An over bridge at Nardhana on Bombay
Agra road has already been surveyed. This
work also should be taken up soon and
completed as early as possible.

With these words I thank hon. Minister
and 1 also thank you for giving me permis-
sion to speak in Marathi,

{Englisk]

SHRI ATAUR RAHMAN (Barpeta) :
Mr. Chairman, Sir, I will not say that I
have come to bury a ceasar. Mr. Scindia has
been heaped with praises all along and he
has inbuilt advantage of the Scindia Raj
and he can carry wonderfully well amidst
adversities in Parliament also. I find that
the Railway budget has been very very
carefully and cleverly drafted. When you
find plus points on the right, you find
minus points on the left. The effect is that
when you go to the railway stations, you
want to buy a ticket, you are told that
ticket prices have gone up and things like
that. Even railway freights on goods have
gone up. Anyway, I won’t ramble into the
generalities.

I would like to draw the attention of
the House to the very serious situation in
north-east Assam so far as railways are
concerned. The budget by itself, given by
Shri Scindia is a sugar-coated pill. Shri
Scindia has given us a few lollipops for
which I must thank him. He has given us
the assurance that the work on the raiway
bridge at Jogibhopa would start soon. 1
hope the earthwork from Panchratna to
Guwahati will start simaltaneously.

It is felt that trains in Assam arrive
very late. That is not because of the fault
of the running staff or the railways in the
North-East but because of the lack of track.
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1 had submitted a petition, dated 10.4.87,
cutting across party lines. It was signed
by almost all parties. I don’t know whether
the hon, Minister of Railways has a copy
of it. I have got a copy with me. This was
sent through the Notice Office. Normally,
Shri Scindia is very prompt in replying to
letters but in this particular case, I have
pot received a reply from him. I think it is
misplaced somewhere. It was signed by
about 50 MPs from North-East, including
West Bengal and Bihar. So, I would request
him to look into this matter and see what
could be done about double-tracking of the
line up to Assam. I am told that already
there is a scheme for double-tracking of
the railway line up to Kumedpur. Beyond
Kumedpur nothing has been done in the
North-East. The railways are the umbilical
cord to the North-East. Once it is snapped
through natural calamities or by enemy
action, the whole North-East will be put
into jeopardy. That is the first point.

The second is about the oft-quoted
demand for the extension of broad-gauge
from Guwahati to Dibrugarh via Nowgong-
Jorhat-Sibsagar. I would like 1o repeat this
demand again in the House.

The other immediate demand is about
the extension of the shuttle train presently
running between Guwabati and Pandu. It
could easily be extended from Sangsari to
Panikhati. 1 am told that a delegation from
Assam had come and seen the Railway

Minister.

The next point is, of course, regarding
the shifting of the railway line from the
Guwahati city. 1 admit that there is no
city on earth through which a railway line
is not passed. But it is causing us a lot of
dislocation. We must have east-and-west
running roads at Guwahati. Guwahati
is saturated with congestion of traffic. Cars
run there bumper to bumper. Alternative
roads are necded. Either you build over-
bridges over 37 level crossings that we have
or give us'the rescrve railway line, north of
the railway line and south of the railway
line to the State Government where we can
build parallel roads along the railway. This
is a suggestion which 1 think you would

take into consideration,
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The other suggestion is regarding the
overcrowding of platiorms. I don’t expect
the Railway Minister to go and watch the
crowding on the railway platforms him-
self, but he can certainly send his officers
to find out the position. There are occasions
where 3 or 4 trains come in the same
platform in Delhi. I suggest that if the
Railway Minister cannot visit the stations
himself, it is not possible also then he can
instal TV sets on the railway platforms and
see for himself whether what | am saying
is true or not. In fact, I am voicing the
opinion of almost all the interested
Members.

The next suggestion is about the condi-
tion of carriages going to the north-east
region. The condition is worse than any
of the carriages in the country. Lot of
people have told me that the carriages on
other sectors of the country like the ones
going to South India or the Western India
are much better. How is it that the
carriage position in the north-east could
not be improved ?

The last point which I would like to
mention is about the wireless communica-
tion as my friend from Rajasthan has
mentioned. Wireless communication bet-
wecen the driver and the guard is -indeed
necessary. It is a very good suggestion.
In these days of electronics these small
facilities could be given to the railways and
I hope this matte would be pursued.

This is all that I have gotto say and
1 hope the Railway Minister would give the
reples to the points that I have raised.

DR. PRABHAT KUMAR MISHRA
(Janjgir) : Mr. Chairman, Sir, I rise to
support and welcome the railway Budget.
First of all, 1 would like to congratulate
the hon. Minister of Railways, Shri
Madhav Rao Scindia and the entire Indian
Railway staff for their large contribution to
the Indian Railways in obtaining a special
position in the International World, The
present Rail Budget has taken due care of
providing relief to the poor masses of this
country. I would like to draw the attention
of hon. Railway Minister towards a couple
of prominent issues instead of going into
details,
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Our hon. Railway Minister has always
been charged of thinking about develop-
ment in Madhya Pradesh only because he
belongs to that State. I would like to
explain the geographical position .of
Madhya Pradesh due to which all the trains
going from Delhi to Bombay Delhito
Calcutta, Delhi 10 Madras or from Bom-
bay to Calcutta have to pass through
Madhya Pradesh becausc there is no other
alternative. If you glance at the provisions
made for introducing new trains in the
present Railway Budget, one may find
that only one new train has been provided
to Madhya Pradesh. Despite this, if he is
charged of favouring Madhya Pradesh then
it is baseless. They level charges on the
Minister in the House but whenever we
demand a train in our area he repeats the
charges levelled agamst him. This is nothing
but irony of fate. I am representative of
the area which has greatly contributed in
the development of South Eastern Railway.
It has highest track utilisation and the
maximum goods trains transporting all
types of loads, be it coal, iron or alumi-
nium pass through these areas and the
maximum revenue is earned from Bilaspur
area which fall under South Eastern Rail-
way. It is sorry state of affairs that when-
ever we ask for a train, the reply come
that your track is not free, so how can a
train be allocated. But here in the House
and Parliament it is said that every demand
of Madhya Pradesh is met. The hon’ble
Member preceding me charged hon.
Minister for seeing with Jaundice-eyes. But
I would like to urge him not to see hon.
Minister’s works with a prejudiced mind.
1 do not agree with him that as Shri
Scindia belongs to Madhya Pradesh, he
favour that State.

As far as Jhansi and Gwalior Railway
Stations are concerned, I would like fo
mention that they were constructed in
British times and even betals are not avail-
able at .Gwalior Station. The credit for
cleanliness of this station goes to the
residents of Gwalior. It is possible that,
only Marble Stones may catch their eyes
but it is not so. Sir, in brief I would like
to congratulate Shri Scindia and the
Railway staff for the achievements of
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Indian Railways in the international world.
It is a matter of pride for us. The Depart-
ment of Railways have achieved success in

different fields viz. modernisation, safety
plantation, etc., etc. which must be
appreciated.

I would like to draw attention towards
some points. Utkal Express which goes
from Nizamuddin to Puri passes through
eight States. Several people including many
Members of Parliament travel by it. My
demand is to increase amenities in this
train and its speed should also be increased.
Besides, a first-class air-conditioned bogie
should also be attached to it. I would like
to tell you that last year hon. Minister had
visited our Bilaspur area and announced that
Korba is a big industrial city. I would
request him to get the Rail head from
Korba to Champa electrified. If that is
done then we shall not ask for a new
Railway line. It will be very good ifa
small line is provided to connect Korba with
Bilaspur, the district headquarter of rail-
way because Korba is a very big industrial
city. I am not asking to provide a new
train in my area, as every member of
Parliament demands a new train not only
in his area but also in the headquarter
of his constituency. But I would say that
if some adjustment could be made in the
existing trains, some may be extended to
certain distance, distance of some may be
reduced and some trains may be connected to
other trains then definitely there will be no
need for a mnew train. For example, if
G. T. Express going from Delhi is connect-
ed to Bombay Howrah Mail at Nagpur
Station then there will be no difficulty in
going to Bilaspur or Calcutta and this
connection work can be accomplished in a
short time. It will provide us additional
facility and there will no need for a separate
train. Only some adjustment is needed in
this situation. In this context, I want to
say that if the Bilaspur-Shahdol Shuttle is
extended upto Korba, a new train need
not be intraduced on this route. It -entails
extension only upto a small distance,
Similarly there are many trains which can
derive much benefit if they are slightly
re-routed or extended. All South-bound
trains run via Nagpur. If some of these
trains are routed via Katni-Bilaspur-Raiput
and Waltair, a new service can be availed
of by the people of that area,
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Sir, I want that the survey being con-
ducted for the Bilaspur-Mandla-Jabalpur
railway line should be completed quickly.
This is a very old route of the Indian
Railways and its first survey was carried
out during the period of British rule.
Many hon. Members want that the metre-
gauge lines in their areas to be converted
into broad-gauge. I suggest that the metre-
guage lines rendered surplus after their
conversion in those areas be laid in our
area. Development or expansion of the
Railways creates an employment potential,
When a particular area sees a growth in
its railway, the people of that area
expect more employment opportunities
to come their way. Therefore, railway
employees in that area should be promoted
and fresh recruits should be inducted into
service. I feel that there are some issues
which hardly come to the notice of the
hon. Minister. If the facilities extended to
passengers in the past are withdrawn,
they are put to trouble. For example, book-
facilities at Bilaspur for the Bombay-
Howrah Mail, which runs via Champa and
Raigarh, have been withdrawn.

With the closure of booking facilities,
not only the passengers are put to much
inconvenience but the Railways also stand
to lose some revenue., So both parties lose
in the process. I request the hon. Minister
and officials that before taking any
decisions, they should take into account
their far-reaching consequences. I request
that booking facilities at Bilaspur for the
Bombay-Howrah Mail running via Bilaspur-
Chapa-Basti-Raigarh to  Calcutta, be
restored.

In view of increasing traffic, gates are
required to be provided at railway crossing
so as to reduce the incidents of accidents.
Roads in the railway colonies situated in
the vicinity of railway stations must be
repaired. Efforts should be made towards
providing better health facilities to railway
employees.

I am grateful to the hon. Minister for
kindly according the approval for settiag
up a Railway Station at Kurga in my area.
Many of the problems faced by people can
be sorted-out at the D. R. M. or General
Manager Level. But these officials adopt
an unco-operative attitude and turn a deaf
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ear to grievances brought to their notice.
This forces us to raise these issues in the
House and waste the valuable time of the
Parliament. As my hon. colleague, who
spoke earlier. said that many letters were
received relating to minor demands and-
asking for better public facilities by those offi
cials. Due to their adamant attiude, these
officials do not bring the matters to the
notice of the Minister and send their
replies at their own level without caring
about the long-term effects and and as a
result thereof, we have to raise such trivial
issues, be it regarding level crossing, instal-
lation of gates or repairs of roads adjacant
to railway stations, in the Parliament. I
want that letters written by Members of
Parliament should be dealt with seriously.
I do not think it proper to let these letters
be disposed of at the official or bureaucratic
levels only.

Last time an hon. Lady Member had
raised the matter of a rape committed in
a railway compartment. It is a matter of
serious concern that a number of passengers
of Air-Conditioned and other higher classes
consume liquor while travelling in trains.
Passengers who do not consume alcohol feel
uneasy while travelling in these classes. The
railway authorities should give this matter
serious thought.

The security guards in waiting-halls at
railway stations are found sleeping during
duty-hours. I  personally got down at
South Eastern Railway’s Baleshwar Railway
Station at 01.30 a.m. and saw the security
guards dozing off. While the lawmen take
a nap, the safety of passengers, especially
women, is threatened. This matter should be
looked into. Railway employees should not
misuse the facilities provided to travellers.
I should also ask for an improvement in
waiting-hall amenities. The increase in the
rate of passenger movement calls for an
increase in the number of waiting halls.

Timing of the trains is required to
scheduled in a2 manner that they connect
each other as passengers travelling ever
long distances should find it easy to board
connecting trains on route.

The Plagning Commission should be
impressed upon to allocate more funds for
the Railway because whenever Railways
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come up for discussion, every hon. Mem-
ber wants railways in his area to grow.
The Planning Commission should provide
more funds to the rajlways. Otherwise the
railways will be unable to develop at a
rapid pace.

I congratulate the hon. Railway Minister
and the entire family of rail employees.
I welcome this Rail Budget, and once
again invite the kind attention of the hon.
Railway Minister to the problems faced by
my area.

SHRI MANOJ PANDEY (Bettiah)
Respected Mr. Speaker, Sir, I welcome the
surplus Rail Budget for the year 1988-89.
Without taking up much of the House’s
time I want to place some suggestions
before the hon. Railway Minister.

Our bon. Railway Minister has given a
lot of thought 1o the betterment of
passenger amenities; I want to say a words
on passecnger amenities. There are two
aspects to passenger amenities—firstly the
facilities made available to passengers at
railway platforms, and, secondly the
facilities made available to passengers on-
board the trains. Except under a Railway
Ministry notification, nowhere has the term
‘amenities’ been clearly defined. Neither
has any bill been introduced in this House
to tell us as to the difference between
facilities provided specially for passengers
and the facilities which are provided just
because of an extenmsion of the railway
establishment. There are some amenities
which are accounted for in the passengers’
head but are in reality they form part and
parcel of the railway establishment. Thijs
item should be counted as part of the
railway system as a whole. I would like to
clarify my point further. If a shed is
constructed over a railway platform, it is
counted as a passenger amenity and expen-
diture incurred on it is debitted under
passcngers’ amenities head. Then the
Government says that Rs. 18 crores are to
be spent towards provision of passenger
amenities. My contention is that providing
sheds is a part of the normal railway
establisnment work. There is no question
of a shed being an amenity for passen-
gers.
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Similarly installation of hand pumps for
drinking water is treated as passenger
amenities. Will you include provision of
drinking water at platforms in passenger
amenities ? The Hon. Minister is therefore,
reques ted to elucidate this point. These are
some points on which collective discussion is
required. I would request to have a debate
on passenger amenities in the House so
that we could express our views on the
subject. In reality what are the passenger
amenities ? Till to date we have not
specified as to what passenger amenities
mean. To my mind, a bill should have
been brought forward to this effect. All of
us must think over this issue seriously, at
least I think so.

Even today, one third of our track is
metre gauge. Will we be able to convert
this metre gauge into broad gauge by 1995
or 2000 A.D.? I think some difficulties
are likely to come in fulfilling this task and
due to shortage of resources much time will
be required. In the face of such a gigantic
task of conversion of 19 to 20 kilometers
long metre gauge into broad gauge, I doubt
whether we will able to do this work,
beeause we are to provide other facilities
also to the passengers. We are also to
increase the speed of trains, introduce
Diesel Locomotives and undertake electrifi-
cation work. In vicws of all this, I have
some doubts. In this House, most of the
hon. Members only demand conversion of
metre gauge into broad guage. Therefore
I suggest that modernisation of metre gauge
itself may be made.

I felicitate the hon. Minister for Railway
for placing the order for metre guage
coaches also. Some new coaches are being
built and a lot of advancement has also
taken place in the manufacture of Diesel
Locomotives for metre gauge. I believe if
the money required for converting metre
gauge into broad gauge is utilised for
modernisation of metre gauge, and if the
same facilitics are made available to the
passengers in metre gauge also, as are avail-
able to the passengers in broad gauge, a
fot of problems can be solved automati-
“-'ly.

-
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My third suggestion is very simportant
and I believe the hon. Deputy Minister in
the Ministry of Railways would definitely
think over it. It is like this, Railway
Board play an important role in the Ministry
of Railways. At present, Railway Board
is represented by officers from almost all
disciplines of engineering section, who are
doing good work, there is no doubt about
it. Y also praise them., I also associate
myself in praising the officers of Railway
Board and the railway employees as a
whole, who comprise 18 to 19 lakh, for
doing good work but here I would like to
emphasise one thing. There is a casc for
slightly reconstitution of Railway Board.
Two to three disciplines have failed to get
representation in the Railway Board, for
example Railway Doctors. Railways in it-
self is a big organisation and in order to
provide medical care to 18 lakh railway
employees and their members of their
families, totalling about 1.5 to 1.75 crore
in number, as many as 3400 to 3500
doctors have been employed by Railways
who continue to work on adhoc basis for
the last 15 years. 1 raised this issue while
speaking on the last year Railway Budget
also and damanded to stop this adhocism
in the matter of appointment of doctors,
if they cannot be absorbed on regular
employment in Railways, why do you
appoint them ? When you can’t link your-
self with doctors, what is the fun in
appointing them ? If there is no mneed of
doctors in the Railways, if only cngineer-
ing section can manage the shows, you
should run engineering section only ? But
when you fcel their necessity also and you
have set up Cancer Institute and Sophisti-
cated Cardiology Centre, why doctors are
being accorded sccond class citizenship in
the Railways. They must be given repre-
sentation in Railways Board, The need for
this is highly felt by me. There is wide
discontentment among doctors of Railways
as their demands are disposed of at the
DG level itself because there is no officer
above DG level who could listen to their
grievances. If a member happens to be
happy with the staff, he will rcfer heir
cases to CRB, so I request to appoint a
Member, Medical in the Railway Board.
To my mind, store and security, store and
materials is also a very important subject
therefore a post of Member Inventory or
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Member Store should also be created amd
thirdly security is a very important aspect.
We have been persistently demanding in
the House, a post of member security
and safety should be created in the Railway
Board.

So I request creation of three posts of
Members to look after these three
departments.

I would like to say few words about
RPF which is a very important branch.
There are two kinds of RPF forces. RPF
is responsible for safety of Railways proper-
ties while at the satte level you have
made the arrangement of GRP whose
50 per cent expenditurc is borne by
Railways. As the hon. Members are aware,

GRP, in (fulfilling its important role,
largelly comes in contact with state
Governmeants . . . .. whereever law and

order problem arises, GRP personnel are
also assigned to law and order duty, thereby
leaving little time for them to look after
Railways affairs, so people are not getting
the facilities from GRP as it were expected
from them. 1 would like to inform the
House that a bill named Railway Properties
Special Offences Bill, 1976 was to be
introduced on the recommedation of
several committees appointed between the
petiod from 1952 to 1976, but no informa-
tion has been made available to us about
that Bill till to date. I request the hon.
Minister of railways to say few words about
the proposed Bill while replying. The hon.
Minister of Railways is aware of the
importance of Bagaha-chhitauni Railway
Bridge, the little 1 speak more he will
understand about the importance of the
bridge. Therefore I request the hon.
Minister of Railways to look into the
suggestions I have given and also
think over constructing Bagaha-Chhitauni
bridge.

With these words I conclude.
14.56 hrs.

(MR. DEPUTY SPEAKER in the Chairl.

SHRI AKHTAR HASAN (Kairana) :
Mr. Deputy Speaker, Sir, I rise to support
the Railway Budget and support
it with core of my heart. This is a very
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good budget and will benefit the poor at
Jarge. The relief offered to the families
of persons killed by extremists is praise-
worthy. The concession given to students
is also an important step because future of
the country depends on students. These
are the rising stars of the nation on whom
the future of the nation rests. Introduction
of new trains is also a welcome step. But
I would like to make few suggestions
for consideration of the hon. Minister of
Railways.

My first suggestion is this that the
students be exempted from purchasing of
platform ticket. My second suggestion is
this that therc is no express train from
Delhi to Saharanpur via Shamli and the
existing train running on that section has
outlived its utility. It seems that it is
not in the records of the Ministry. Rail-
way crossings all along the route do not
have gates. On first January, three people
were killed there in a road accident at the
crossing. What was the cause of it, I do
not know. So, I especially request the hon.
Minister of Railways to provide gates at
crossings and introduce one or two express
trains on this s>ction. The passengsr train
runs at present only in the night, during
day time not a single train runs. It would
be very good, if a train is started which
may run between Saharanpur and some
stations from Delhi in day time. Through
Shamli town, traffic coming from Delhi,
Haryana and Bazar of Haridwar passes.
whenever a train stops, traffic is jammed
for a mile or so as there is a Sugar Mill
nearby.
traffic jam, providing little way to the
pedestrians. There are two railway crossings
there and it would be very good if a railway
overbridge is constructed at one of them.

15.00 hrs.

[ English]

DR. V. VENKATESH (Kolar) : Thank
you very much, Mr. Deputy-Speaker. With
great pain and agony I have been waiting for
this debate.

Today, unfortunately therc are 20 pend-
ing pojects in  Karnataka of the Railways.
Yoday, why are we agitating ? You may
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not mistake us, because the disparity exist-
ing today in Karnataka is’ very wide and
the people have already decided to-boycott
the Indian Railways in Karnataka. The
fact is today the money spent by the
Central Government for the Railways in
Karnataka is only 3.3 per cent. In com-
parison to the neighbouring States, it is
about 17 per cent.

SHRI SOMNATH CHATTERIJEE
(Bolpur) : Which neighbouring States ?

DR. V. VENKATESH

Tamilnadu,
Andhra and Kerala.

SHRI SURESH KURUP (Kottayam) :
Not Kerala.

SHRI SOMNATH CHATTERJEE :
Only Tamilnadu.

DR. G. VIJAYA RAMA RAO (Siddi-
.pet) : And Maharashtra, not Andhra.

DR. V. VENKATESH : Today there
arc only 14.75 km of railway line per
thousand Kilometres, as compared to the
neighbouring States where it is 35 to 40
kilometres per thousand square _kilometres.

PROF. MADHU DANDAVATE
(Rajapur) : In London it is far higher.

DR. V. VENKATESH : 1 will tell you.
As far as the travellers are concerned only
three lakh people per day travel by train
whereas 45 lakhs are travelling by road
transport. Therefore, all my agitation is
not at all affecting the Karnataka people,
even though I am obstructing the Railways,

nobody is travelling in those railways.
They have already forgotten.
MR. DEPUTY SPEAKER Your

Karnataka is a very advanced State.

PROF. MADHU DANDAVATE :
Because it is a non-Congress State,

DR. V. VENKATESH : Before inde-
pendence 2775 kilometres of railway lines
were there in Karnataka. After indepen-
dence, it has just increased to 2877
kilometres, that is, hardly 102 kilometres
have been added after 40 years of indepen-
dence.

SHRI SOMNATH CHATTERJEE : How
much in Tamil Nadu ?
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DR. V. VENKATESH :
you.

I will tell

One more point. Because the integra-
tion of Karnataka has taken place, before
integration of Karnataka, we were far
better, the whole of Karnataka area. That
means, before independence and during the
British time we were far better. After
integration, it has been reduced to one
per cent. This is the pathetic story, railway
story in Karnataka.

PROF. MADHU DANDAVATE : This
is the price paid for integration.

SHRI SOMNATH CHATTERJEE : You
have got the Maharajah also.

DR. V. VENKATESH : That is why all
the people in Karnataka were agitated and
they have been forcing me to spearhead this
agitation. As a result I lost one rib.
Yesterday also I mentioned this. But the
Railway WMinister with his indifferemt
attitude said that it is not possible. [
am telling you. The Karnataka people are
watching in the State and this is the second
phase of the railway agitation where I have
sustained this injury. The third stage will
be when we will boycott the Railways.
Therefore, I should not be held responsible.
The Ministry is going to be held responsible
for this.

SHR1 SOMNATH CHATTERIJEE :
Wipe out the Congress.

SHRI SURESH KURUP : Along with
the railways.

DR. V. VENKATESH This is the
second phase. The first phase was started
on the 19th of last month.

MR. DEPUTY SPEAKER
demands.

DR. V. VENKATESH : 1 am telling
the facts. It started on the 19th. It was a
very peaceful demonstration throughout
Karnataka and another agitation we started
on the 6th, before this Railway Budget
started, just to highlight the facts and bring
them to the notice of the Minister who is
sleeping. Just to wake him up this second
stage of agitation was started. What is the
price we paid for it ? They have sanctioned
only 8 crores, Only Rs. 8 crores |

Put your
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SHRI SOMNATH CHATTERJEE :
only Rs, 8 crores !

DR. V. VENKATESH: I am just
comparing. Of course, the entire South is
neglected. But I am just comparing with
the neighbouring States. Out of this Budget,
Kerala has got about rupees seventeen
crores, even though it is a small State,
Tamil Nadu has got about rupecs Twenty
seven crores and Andbhra Pradesh has got
about Rupees thirty five crores.

PROF. MADHU DANDAVATE :
Karnataka and Maharashtra are put oo
par.

DR. V. VENKATESH Sir, as-a
Parliamentarian, I have got a special
responsibility. Today we are talking about
the integration of the nation. When such
disparities are still existing now, how can you
expect real integration. The entire Karna-
take people are watching it and they are
very much agiiated. Even if I become
a Railway Minister, it is impossible to
rectify the disparity within a year. But ]
am asking a small favour that the Railway
Ministry make use of his wisdom and come
out for a separate, South Western Railway
Zone. The Railway Reforms Committee
had already recommended for it in order
to provide better facilities and amenities
to the passengers. But, so far, the Minister
is sleeping over this issue. My minimum
demand is that they should come forward
to establish a separate South Western Rail-
way Zone and also other zones in other
States. I cannot go back to my State with
an empty hand. I have already sustained
injuries. I do not want to go back to my
State without the assurance from the hon.
Railway Minister for the establishment of
a separate South Western Railway Zone. If
the Minister comes out with a negative
answer, I would not go out of this House
and I will sit in dhkarna in this House it
sclf.

SHRI V. SREENIVASA PRASAD
(Chamarajanagar) : Sir, I rise to suppoeg
the Railway Budget.

I would like to draw the attention of the

hon. Minister to the long standing decmands
of our State. Though we had five Railway
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Ministers, four Cabinet Ministers and one
State Minister, from our State, we were
mot benefited much. In the recent past
Karnataka State has been ncglected totally.
Bveoa in this Budget, the allocation made
to the Karnataka State is very poor. For
example, the broadgauge conversion project
between Mysore and Bangalore has been
taken up in 1979, and this time you have
provided only about Rs. 6.6 crores. I think,
we require about forty crores of rupees for
completing this project. If we go by this
rate, it will take another fifteen to twenty
years for completing this project. I also
request to extend this broad gauge conversion
project upto Chamarajanagar. Later on,
¥ am going to speak about Chamarajanagar-
Mettapalayam conversion project. By
giving this small amount, the progress is
not going to be achieved as we expect.

The per capita investment in respect of
Karnataka is very meagre so far as Railways
are concerned. Therefore, allocation of
more funds is necessary for removing the
existing disparities and for modernisation,
conversion and upgradation.

In Karnataka no new project has been
taken up. Yesterday, 1 raised the question
of Chamrajnagar-Mcttupalayam railway
line. But the Minister’s reply was in
negative. Actually this is not a big project.
It is only a missing national link I made
it clear yesterday. This can be the centre
of three States—Tamil Nadu, Kerala and
Karnataka. Even the people of Kerala
and Tamil Nadu can pass through this
Ene. It can save 10 hours and the disiance
can be reduced by 150 to 200 kms. The
people of Mysore District can go <to
Coimbatore through this link. At present,
we do not have sufficient transport facilities.
This link will be a great boon to the people
of that area. In view of this, I request
the hon. Minister to link up Chamrajanagar
Mettuyalayan:

Construction of Miraj-Bangalore rajlway
Jine is a long standing demand of the
people of my State. If you take up this
project this will cover a large area of
Karnataka upto Maharashtra border. This
will reafly be of great bencfit to the people
of Karnataka,
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The work on the West Coast line i.e.
Apta-Mangalore has already started from
Apta. 1 request the hon. Minister to start
the work simultancously from Mangalore
side also so that the work can be complict-
ed at the scheduled time.

Hubli-Karwar line is also a very impor-
tant project. Keiga Atomic Ecergy Complex
is coming up there. ‘Scabird’ naval base is
In view of its
importance, this project should also be
taken up.

The Railway Workshop in Mysore is the
oldest workshop in the country. It was
started in the year 1920. Since then it has
not been developed. In Karnataka, parti-
cularly in Mysore, there is no labour unrest.
There is infrastructure available, but
nothing has been done to upgrade this
workshop. Sometime back, 1 demanded
that the diesel component manufacturing
unit should be given to upgrade this work-
ship. But that was not considered. I
request the hon. Minister to do something
in this regard.

Finally, my hon. friend talked about
the south-western zone. The  Railway
Reforms Commission has recommended in
1982 for the creation of four new Zzones
and south-western zone was one among
them, with Bangalore as its headquartes. To
provide better service to the people and for
monitoring purposes also, this zonal office
at Bangalore would be an ideal one. In
view of this, I request the hon. Minister to
consider it and give it thec top priority.

[Translation]

SHRI TAPESHWAR SINGH (Bikram-
ganj) : Mr. Deputy Speaker, Sir, I rise to
support the Railway Budget. Hon, Shri
Scindia has presented a very wise Budget,
EBvery care has been taken to provide com-
fort and safety to passengers. Concessions
in fares have been granted to students and
Defence personnel and the freedom fighters
have been given the facility to travel by
first class for yet another year. I want that
this period should be extended. 1 am not
saying that they should get it for life but it
should be extended by 3 years so that these,
who sacrificed everything for the country

and only a few of such people are now
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alive, and that too they are at the fag end
of their lives, are able to tour the country
and visit places of pilgrimage.

I would also like to thank the Hon.
Prime Minister for appointing a person like
Shri Mahabir Prasad as Deputy Minister to
assist Shri Scindia and I will urge him to
reconsider the hike in passenger fares.

Mr. Deputy Speaker, Sir, I want to draw
the attention of the hon. Minister, through
you, to my own home state Bihar and my
constituency. 1 was elected to this House in
1980 and since then I have been demanding
the restoration of the 62 mile long light
railway line between Arrah and Sasaram on
which 8 pairs of trains used to run in up
and down direction but during the Janata
Rule it was dismantled and permission was
given to the Martin Light Railway Company
to wind up every thing there. Consequently,
the entire property of the railways was sold
out including the lines and the coaches.
About 20 to 22 stations between Arrah and
Sasaram are still there.

[English]

PROF. N. G. RANGA (Guntur) :
the land was sold out.

Even

SHRI TAPESHWAR SINGH: No,
Jand is not sold out. Land is still there
because it is Government’s land managed
by the District Board.

[Translation]

Subsequently, hon. Shri Kamalapathi
Tripathi, when he was made Railway
Minister in 1980, had announced that this
line would be restored and a survey was also
conducted in this regard. The successive
Railway Ministers namely, Late. Shri Kedar
Pandey and Choudhari Bansi Lal also made
the same announcement in the House. I
have been repeating my demand year after
year. The survey has already been conduct-
ed and negotiations for acquiring separate
land have been held. But it has not been
cleared by the Planning Commission so far.
It is being shelved on the plea that the
project is not viable. This line was origin-
ally laid down by the British in 1905. Cur
area is thickly populated and is considered
to be the granary of Bihar. [Foodgrains are
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sent even outside Bihar to Bengal and
other States from here. Coal is also
transported in substantial quantities. But,
so far neither land has been acquired -nor
any work has been started. Hon. Shri
Scindia is a young, dedicated and devoted
Minister. Hon. Shri Mahabir Prasad is
also present here3 Out of the 62 miles of
that railway line, 50 miles lie in my constie
tuency, I am not making any new demand.
People of my area used to travel by rail for
7 or 8 stations on that line. Shri Dandavate
is not here at present. He was the Railway
Minister during the Janata days. It was
he who had granted permission to Martin
Light Company to wind up. That line was
maintained with the joint efforts of the
Central and the Bihar Government. But
now it has been wound up. I am only
demanding the restoration of that old line.
I want our railway line to be restored. It
1S a very important question in relation te
my constituency. Whenever I address a
public meeting there, I am always asked as
to what has been done about the restoration
of that line and whether any action has been
taken regarding the proposal to change that
narrow gauge line into a broad gauge one.
I would like to urge upon you to pay urgent
attention to it. Our Dalmia Nagar is an
industrial town. The Neelanchal Express
passes through it and through the entire
district but it has no stoppage anywhere in
the district. Therefore, I demand that a
stoppage should be provided at Dehri-on-
Sone for Neelanchal Express. With these
words I conclude.

SHRI MAHABIR PRASAD YADAV
(Madhepura) : Mr. Deputy Speaker, Sir,
I support the new Railway Budget. I know
the compulsions of hon. Minister under
which he has to increase passenger fares and
freight charges. But in view of the drought
and floods conditions in the country, at least
1I class fares should not have been increased
now. By feeling pity for poors, the hon.
Minister should withdraw this proposed
hike in passenger fares and freight charges.
I have been just now listening the Members
from Southern States which are under non-
Congress rule. They alleged that their
states have been ignored by the Railway
Minister, though somewhere an amount of
Rs. 25 crore and somewhere an amount
of Rs. B crore have been provided. But
Bihar which is next only to Uttar Pradesh
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in rgatd to population has been totally

:&n‘owd ' Only one express train has been

prayided between Samastipur and Jainagar
nd ong Superfast train between Muzaffarpur

and Chapra. Thig is the case of Bihar.

£ N . 2 hl -

Mr. Deputy Speaker, Sir, Shri Lalit
Narain Mishra died in a bomb blast. He
bad eovisaged the laying down of three
railway lines. One was between Hasanpm:
and Sakari, the other between Bihariganj
and Simri Bakhtiyarpur and the third bet-
ween Darbhanga armd Samastipur and
another between Madhepura and Singhe-
swarsthan. Once he had said that he would
travel by train from Madhepura to Singhe-
swarsthan on his next visit on the occasion
of Shivratri Mela at Singheswarsthan but
unfortunately he lost his life. I urge the
present Railway Minister to fulfil at least
some of the dreams of Late Shri Lalit
Marain Mishra, From Bibhariganj Simri
Bakhtiyar to Udakishanganj covers a
distance of at least 8 kms. and it is very
backward area. Ifa 8 km long line is
laid here it will benefit a great deal. Mr.
Deputy Speaker, Sir, the pcople of Saharasa
in order to reach Nirmali have to gb vig
Samastipur which means that they have to
cover a distance of 200 kms. If a bridge
is constructed between Saraigarh and
Nirmali, then this distance can be shortened
as there will be a direct link. I and hon.
Shri Chandra Kishori Singh have been
demanding for the construction of at least
one bridge but the hon. Minister of Railways
has not heeded to our demand. Once
again, I urge upon him that at least one
bridge between Saraigarh and Nirmali be
constructed. The land is already there, the
construction of the bridge will enable the
railway line to be laid and which will provide
considerable relief to the people.

1 fail 10 understand as to why two
trains are being combined into one train.
Earlier, Janaki Express and Kosi Express
used to be two different trains but now
they have been combined into a single train.
Whether you feel it or not, but this is
creating quite a lot of trouble for the people
of that area. I have no objections even on
combining two train, but you should at
least provide a diesel engine for it. The
passenger train on the Joghapi Katihar line
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is provided with a diesel locomotive. The
afore mentioned train can also be provided
with a similar engine. We have persistently
making demands in this connection for a
considerable long time, but the Railways
administration turned a deaf ear to it. If
it is hauled with a diesel engine, a great
deal of time could be saved.

Now I want to bring to your notice yet
another surprising fact. There is a train
named North East Super fast (9021 UP/922
DN). Distance between Barauni and
Katihar is only 178 kilometres but on
account of the looseness in timing, this train
takes 5 hours to cover this distance. This
train is stationed at Patna, Barauni and
Katihar junctions 45 to 60 minutes before
its arrival, thereby a Iot of time is wasted
at these stations. If the excess time given
to this train is saved, then the people will
be able to reach their destination within
3 hours I want to draw the attention of
the hon. Deputy Minister who is my name
sake to this matter and request him to pay
attention in this direction and bring about
appropriate changes in time.

The timings of Magadha Express have
been stipulated in such a manner that it
starts from Patna at 19.45 hours and
reaches Delhi at 1.00 hrs. If a slight
change is made in the timings, that is, if it
is made to start somewhat earlicr, around
17.00 hours, then it will reach Delhi by
10.00 easily It will not only help the
Members of Parliament but will benefit other
passengcers as well. As such, this train
starts at 17.00 hrs. here and reaches Patna
at 10.00 hrs. We have raised this point
several times in our zonal meetings but the
Railway Ministry 1s not paying any heed
to it. 1 want that in the larger interest of
the people. the Railway Minister should
consider my suggestion.

Whenever the Manasi-Saharasa line gets
damaged due to flooding of the Kosi river,
or because of excessive rainfall, a tempoiary
bridge is constructed or earth is filled in to
restore the line and this has become an
annual feature. These measures are taken
every year and every year they are washed
away. The Railways have to incur subs.
tantial expenditure in this regard and which
is wasted. I want to make a suggestion
that a permanent bridge should be construct.
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ed in place of the temporary ome. It will
not only save the expenditure which is
incurrzd every year, but will also benefit the
people of that area. Secqondly, there is a
proposal to lay a new railway line in place of
abandoned Sahrasa-Baijnathpur direct line.
Consequently, the people from nearby areas
have illegally occupied land belonging to the
Railways around that line. I want to sub-
mit to the hon. Minister cither to get that
land vacated or realise the cost of land
from them.

The timings of the capital Express 45 Up
and 46 Down running between Danapur and
Katihar have been changed It is putting
the passengers from' Patna into great in-
convenience because it is breaking the link
at Khagaria, Manasi for Sahrasa boeund
passengers. I want that the hon. Railway
Minister should pay attention in this direc-
tion and bring changes in the timings of
this train.

[English)

SHRI E. S. M. PAKEER MOHAMED
(Mayuram) : Mr. Deputy-Speaker, Sir, I
rise to welcome the Railway Budget present-
ed by the hon. Railway Minister for the
year 1988-89, This is yet another surplus
Budget presented by our Railway Minister,
Shri Madhavrao Scindia.

The expansion of Railway activities
touched a new hall-mark when they introduc-
ed 94 new trains. Trains connecting the
Southern State capitals with the national
capital have started running daily. The
people of Tamil Nadu are specially thank-
ful for this.

I welcome the computerisation of reser-
vation facities.

1 request the hon. Minister to make the
services of Khalasis regularised and make
them permanent in the Railways. Khalasis
are poor people. They must be helped and
the Railway Minister must do the needful
immediately.

Janata Express Trichy-Madras which
stopped running for the past six months
should be restored. People in Kumbakonam
area are suffering, Traders are also suffer-
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ing. An Expréss train from Trichy to
Madras via Kumbakonam should also be
introduced. There must be adequate
coaches in that train. Air-conditionsl
coach should be added to Chengottai and
Rameshwaram Expresses.

With these words. I conclude.

15.31 hrs.

COMMITTEE ON PRIVATE MEMBERS®
BILLS AND RESOLUTIONS

Forty-Eighth Report

[Translation]
SHRIMATI USHA RANI TOMAR
(Aligarh) : Mr. Deputy Speaker, Sir, 1 beg

to move : “‘That this House do agree with
the Forty-Eighth Report of the Committee
on Private Members®’ Bills and Resolutions

presented to the House on the 9th March,
1988.”

[English)

MR. DEPUTY SPEAKER : The
question is :

“That this - House do agree with
the Forty-Eighth Report of the
Committee on Private Members’ Bills
and Resolutions presented to the Heuse
on the 9th March, 1988.”

Tke motion was adopted

15.31} brs.

ESSENTIAL COMMODITIES
* (AMENDMENT) BILL*

(English]

SHRI K. S. RAO (Machilipatnst) :
Sir, I beg to move for leave to introduce a
Bill further to amend the FEsséntial Com-
modities Act, 1955.

MR. DEPUTY SPEAKER: The
question is :

““That leave be granted, {o introduce
a Bill further to amend the Essential
Commodities Act, 1955.”

The motion was adopted

*Published in gazette of India Extraordinary, Part II, section 2, dated 11.3.19%%,
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SHRI K. S. RAO : Sir, I introduce the
Bill.

MR DEPUTY SPEAKER : Shri G. S.
Basavaraju to introduce the Bill. Absent.

Shri H. N. Nanje Gowda to introduce
the Bill. Absent.

15.32 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendmerni of articles 217 and 224)
{English)

SHRI V.S. KRISHNA IYER
(Banglore South) : Sir, I beg to move for
leave to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY SPEAKER : The
question is :

‘“That leave be granted to introduce
a Bill furiher to amend the Constitution
of India.”

The motion was adopted

SHRI V. S. KRISHNA IYER : Sir, I
introduce the Bill.

1_5.32§ hrs.
CONSTITUTION (AMENDMENT)
BILL®*
(Amendment of article 366)
[English]
SHRI1 THAMPAN THOMAS
(Mavelikara) : Sir, I beg to move for leave

to introduce a Bill further to amend the
Constitution of India.

MR. DEPUTY SPEAKER : The
question 45 :

““That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The motion was adopted
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SHRI THAMPAN THOMAS : Sir, I
introduce the Bill. )

15.33 brs.

INDIAN EVIDENCE (AMENDMENT)
BILL*

(Amendment of section 76)
[English]

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I beg to move for leave
to introduce a Bijll further to amend the
Indian Evidence Act, 1872.

Y

MR. DEPUTY SPEAKER : The question

‘“That leave be granted to introduce
a Bill further to amend the Indian
* Bvidenee Act, 1872.”

The motion was adopted

PROF. MADHU DANDAVATE : Sir,
I introduce the Bill.

MR. DEPUTY SPEAKER : Shri Syed
Shahabuddin to introduce the Bill. Absent.

15.33} hrs.

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 282)

{ English)
SHR1 THAMPAN THOMAS
(Mavelikara) : Sir, I beg to move for leave

to introduce a Bill further to amend the
Constitution of India.

MR. DEPUTY
question is :

SPEAKER : The

‘“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted

SHRI THAMPAN THOMAS :
introduce the Bill.

Sir, I

*published in Gazette of India Extraordinary, Part II, section 2, dated 11.3.1988.
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MR. DEPUTY SPEAKER : Shri
Haroobhai Mehta to introduce the Bill.
Absent,

R —

15.34 hrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Insecrtion of new article 15A)
{English]

MR. DEPUTY SPEAKER : The House
will now take up further consideration of
the following motion moved by Shri Thampan
Thomas on the 4th December, 1987,
namely :

““That the Bill further to amend
the Constitution of India, be taken into
consideration.”

Shri Ram Bhagat Paswan to continue
his speech.

[Translation}

SHRI RAM BHAGAT PASWAN
(Rosera) : Mr. Deputy Speaker, Sir, I
support with core of my heart the Private
Members Bill regarding unemployment
allowance, presented in the House by Shri
Thampan Thomas. The reason being, that
it is the need of the day. I would like to
thank him for presenting the Bill in the
House which is quite in keeping with the
neced of the hour. At present, lakhs of
educated and uneducated youths arc being
added to the force of unemployed youths
every year and the measures being adopted
for solving the problem appear to be not
keeping pace with which it is increasing
every year. This 1s causing frustration
among them. The problem of unemploy-
ment is increasing not only among educated,
but uneducated youths also, for instance,
sabourers get work only in a particular
season and are paid for that period only.
After the season ends, they are rendered
unemployed. Natural calamities do take
place everywhere, be it Bihar or any area
and state of the country, of course, some-
where in the form of drought, somewhere
in the form of floods or excessive rain or
scanty rainfall. Unfavourable scason also
causes the problem of unemployment and
.starvation. Those unemployed ple who
do not have any means of their livelihood

but have been ensured the guarantee of
equality, liberty and fraternity enshrined in
the Constitution, should be provided econo-
mic and social equality. Food, clothes and
house should be provided for every citizen
as it is essential for them.

We are very thankful to our Govern-
ment for taking many steps to solve these
problems—Many schemes have been started,
factories have been opened and industrial
units are being set up to tackle the problem.
Inspite of the fact that a lot of progress has
been made, disparity has also increased
accordingly; The gap between the poor
and the rich has also increased to a great
extent because the implementation of the
schemes has not been done properly. Dis-
tribution of funds is not being done om
rational basis.

We find that there is a class who owns
landed property, set up industries and
cinema halls and manage good education
for their children in schools and colleges
and it is the children of this class who get
Government job also. Poor labourers and
those living below the poverty line, who
constitute 45 percent of the population,
possess neither good houses to live in nor
any land nor any means of livelihood.
Children belonging to scheduled caste or
scheduled tribe, after receiving education
on Government charity, do not get Govern-
ment job. Of course, they manage to get
Government job to some extent on account
of reservation, but still they are facing acute
unemployment problem. Unless we make a
provision for ‘“‘one man, one job”, this prob-
lem cannot be solved. For instance, a
person carrying medical profession also
possess landed property, and similarly a son
of an individual who is running an industry,
is in Government service. How can the
problem of unemployment be solved unless
we impose a ban on carrying different
occupations by the same individual. We
will have to take some revolutionary
steps.

Our Government has made efforts to
bring economic equality in the country, by
taking revolutionary steps and the public of
the country has given full support to it.
For example, the public extended their full
support to the Government in abolishing
Zamindari system, nationalising banks and
withdrawing “privy purses to the former
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relers. The public always support the
QGovernment’s progressive steps. We have
yet to take many revolutionary steps.

Industrial units are being set up in the
country with rapid speed. We should, see
a8 to what was their capital outlay 10 years
ago and how much it has become now. All
the capitalists, be it Tatas, Birlas, Dalmias,
Thapars, Reliance and for that matter who
80 ever may be, they have made tremendous
progress. Income tax arrears worth crores
of rupees are still due against them. If they
clear this huge amount, a number of deve-
topmental schemes for cradication of natural
calamities such as drought and floods can
be implemented with this amount. Imperial
Tobacco Company owes an amount of
Rs. 900 crores partaining to tax and excise
duty. They filed a writ petition against the
Government in Calcutta High Court. Des-
pite their losing the case in the court, they
have not paid that amount and nothing has
been done to realise the amount from
them.

We see that the land, cattle etc. are
confiscated if the farmers and labourers do
not pay the loan in time. But these people
are not punished at all.

Why don’t you punish the big capitalists
like Tatas, Birlas, Dalmias and so on for
not paying taxes, while every punishment is
awarded to the farmers for not repaying the
losn. Farmers and poor people will be
tappy when such people are also punished
for swindling the country.

1 also request you to issue licenses for
opening factories etc. in the villages only.
It will provide them employment and liveli-
hood. A large number of pecople are mig-
rating towards cities every year. Due to
this, the population of cities has been
constantly increasing. So pay same
attention towards it also. They will never
migrate to cities if they get jobs in villages.
No doubt, you have enacted the Land
Ceiling Act but it has not been enforced
strictly. [Even today, there are big land
fords who posses lakhs of acre of land.
If you take away this surplus land from
them, and distribute it among poors, it will
fncrease production and also soive the
pioblem of unemployment. Wherevér in
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villages, you have provided some land to
the poor, it has been grabed by the land-
lords of that area. * As you know, poor
people are tortured by the Nexalites in

Bihar. They even murdered them to grab
their lands. So pay some attention towards
this also.

It has been seen in the cities also that rich
people acquire as many as 5 to 10 houses.
You should impose a ban on it and have a
ceiling on it. If you fix a ceiling on
acquiring property, it will serve the twine
purposes of eradicating corruption as well
as bridging the gap between rich and poor.
Millions of rupees are spent to control the
floods which visit Bihar every year. Why
do you not find out a permanent solution
to control the floods ? Crops are destroyed,
cattle die and thousands of houses are
destroyed every year due to floods. There
has never been such a disastrous loss as it
is now-a-days due to floods. The funds
allocated by the Centre for flood-relief pur-
poses do not reach to the affected people.
Officers themselves grab all the money. You
should pay attention to this also.

Even today, there are people in the
country who do not get their squire meal.
You must think about them also.
Mahatama Gandhi had launched his move-
ment not only for attaining political free-
dom, but economic freedom also. We
must fulfil his dreams. No doubt, our
Prime Minister has provided enough help
to these poor people under the 20 Point
programme. Besides, programmes like
NREP, RLEGP and IRDP have been started.
But these programmes need sufficient
amount of money to get implemented. I
urge the Government to allocate more funds
for this work.

Alongwith this, the cottage industries
should be started in rural areas so that the
uneducated rural pcople may get employ-
ment and uplift themselves above the
poverty line.

The facility of giving stipend provided
by the Government to Scheduled Castes and
Scheduled Tribes is not being made available
to them intime, that is why they have to
face lot of difficulties in continuing their
study. 1 therefore, would like to urge the
Government {0 make arrangements wherein
students belonging to Scheduled Castes and
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Scheduled Tribes get their stipend and books
intime. After independence, a provision
to give 139% reservation was made in the
Constitution of India. Today, due to ihe
effort of Government of India; the number
of educated persons have gone very high,
therefore, a provision of 40 per cent
reservation for Scheduled Castes and Schedul.
ed Tribes should be made because they are
Jandless, jobless and penniless and govern-
ment service is the only source of livelihood
for them. The land ceiling has not become
so much effective, therefore, they must be
provided cmployment.

At least, I feel that this problem would
be solved only when a norm of one job for
one family is enforced and an individual
should be allowed to venture out in only one
job and not in multifarious activities. An
cqual distribution of wealth and national
resources and ceiling on acquiring proper-
ties are the only way to provide livelihood
to all of our coutrymen.

With these words, I thank Shri Thampan
Thomas for introducing this Bill and hope
that Government would own up this and
through this Bill all Scheduled Castes and
Scheduled Tribes will get their source of
livelihood and alongwith this they should
also get sufficient stipend.

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr. Deputy Speaker,
Sir, the Bill introduced by Shri Thampan
Thomas is a step towards fulfilling those
promises and assurance which were given to
the people of India by our great leaders,
great freedom fighters, Mahatama Gandiji
and Pandit Jawaharlal Nehruji. 1 think
that this is the need of the hour.

To my mind, first of all the subject
regarding employment and right to work
should be included in Chapter 3 instead of
Chapter 4 of the Consitution so that the
Government is held responsible for this, I
think this is not a new thing.

In the communist countries and even in
non-communist countries, an arrangement

exists wherein unemployed persons are given-

some sort of doles so as to enable them to
sustain themselves to a particular standard
of living. Apart from all communist
countries, Social Security System prevails
in Britain, Canada and in America ajso

where Cards and Numbers are issued to
unemployed persons and they are helped at
the time of unemployment. The money
required for this is mobilised by deducting
some amount from salaries of employed
persons and lavying taxes on rich people. If
we see the number of the people living below
poverty lmme, number of the unemployed
persons, the number of the under employed
person in our country, we will find that we
are passing through a very critical position.
The number of registered unemployed will
gone as high as 32 crores by the end of
2000 A.D. Therefore, the Government
must pay its attention to the points men-
tioned in this Bill, our country is a very
big country and uncmployment is causing
social problems. The rest of other things
have already been stated by my learned
colleagues, through you I want to draw the
attention of Government to two things,

First, most of unemployed persons are
youths and they are being misled by anti-
social elements and fundamentalists as wel
as extremists and terrorists. With the
experience of Punjab I can say as to how
the unemployed youth are being misled by
exciting their religious sentiments and feel-
ing of hatred against the nation is being
imbibed in them. The same thing might
have been happening in Bihar, Uttar
Pradesh and other parts of the country.
Therefore, we should creat a condition in
which our youths may not fall into the
hands of those elements out of frustration
caused by their bleack future. This
causing a great loss to the nation. For
this, it is necessary to make the right to
work as legal and constitutional rights and
the Government will have to arrange work
for every unemployed youth. .

It may be argued that in order to do
this, from where we can arrange resources ?
No single person can find its solution.
If all intellectuals, economists, the Planning
Commission and experts of this subject sit
together and discuss this matter seriously

only then a solution could be found to this
problem.

I would like to tell one thing more.
There are some big Zamindars (landlords)
among landlords and similarly there are
some big industrialists among industrialists
in India but I came to know recently that
& system of Panidhari, like that of Zamin-
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dari System is still prevalent over an area
of 80 miles in the Holy Ganga in Bihar.
There is one Ghosh family who had been
given lease of 80 miles area of water in
Ganga by the king Akbar at his time. The
Fishermen, who live theize’ are considered
to be his personal property and he takes
share in their fish-catches. 1 would like to
emphasis that if such types of evil continue
to exist in India even today, then unem-
ployment will definitely rcmains there in
India.

Sir, through you, I want to put two-
threc things before the Government. The
Government do talk about land ceiling of
and on but to my view, it is not being
implemented. Reducing land holding ceiling
by frequently changing the Land Ceiling
Act is not the solution to this problem.
We are required to identify such persons
who have managed to save their land by
distributing or transfering it in the false
nsames. We have to impose a ceiling on
usban property. We have not imposed any
ceiling on urban property due to whici: the
price of one square yard land in some parts
of cities has soared as high as ten
thousand rupees and black moneyis being
invested in this property. In this way, the
parallel economy of black money is eating
into the vitals of the country. Therefore, it
is necessary to impose ceiling on the urban
property also. Unless you do this, it would
not be possible to curb the evil of tax-exa-
sion and black money. By taking such
steps we would be able to give some help
to unemployed.

The other thing which I want to say is
that when we have determined the property
line then, we should have also determined
the prosperity line If you have made
schemes to uplift the people living below
the poverty line then the Government
should also pay its attention to the persons
who are minting money through dubious
means. I do not mean to say system itself
be paralysed to bring them down but such
a system should be created so that we may
help the unemployed. One thing is clear
that we cannot give Government’s job to
everybody but we can provide work for
them. We should consider seriously over it.
An amount of Rs. 35 thousand rupees has
been provided for a Matriculate unemploy-
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ed to start their own work, but how many
of them can get it. I have said at that
time, when Shri Janardan Poojari was the
Minister of this Department, and today
also 1 repeat it that the Government
have no direct control over Banks., Not
more than 10 per cent of Government
decisions are implemented by any of the
bank because Government have no direct
control on them. Therefore, I would like
to ask the Government to take a mandatory
decision that an interest free loan of
Rs. 50,000 should be given to each Matri-
culate and the amount would not be reco-
verable before ten years. The Government
should also give guidelines to start their
own work. An amount of Rs. one lakh
should be provided to the Graduates and
Post-Graduate uncmployed. I think that if
such arrangement is done then the problem
would be solved to some extent,

Supporting this Bill, introduced by
Shri Thampan Thomas, I hereby conclude.

[English]

MR. DEPUTY SPEAKER : The time
allotted has already exhausted. Many
Members have to speak. The Minister is
to intervene and then the Mover is also 10
reply. By how much time we can extend ?

SOME HON. MEMBERS : Two hours.

MR. DEPUTY SPEAKER : The house
accepts two hours for further extention.

SHRI1 SOMNATH CHATTERIJEE
(Bolpur) : Let us have time at least if not
jobs.

MR. DEPUTY SPEAKER : That is
not the motive. When you are debaling here,
I hope that you may create more jobs for
the unemployed youth. Now Shri Somnath

ttarjee may speak.

SHRI SOMNATH CHATTERJEE : Sir,
I am sure the hon. Minister also in his
reply will say that the objects of the Bill
are very laudable. In principle, 1 feel no
honest Government can oppose this Bill,
So far af the problem of unemployment is
concerned, it it\:xdly necessary to empha-
sise on the gra situation that the young
people of this country are facing. What
we are producing in geometric proportion
is the unemployed people in this country.
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In every sector of the population of
this country, there is greater and greater
unemployment. One wonders what is the
commitment of the Government, which is
ruling this country, to the people ? Who
are the constituents of this Government 7
The hon. Prime, Midister often speaks of
constituents, Government’s constituents.
What is the constituency of this Govern-
ment ? The unpaid army of unemployed
people —40 million of unemployed regis-
teredin the employment exchanges. Not
even an attempt has been made to find out
the number of those who are in the
villages. Nohbody knows the number of the
semi-employed or casual employment or
seasonal employment in].this country. There'
has been no attempt even to .ascertain the
magnitude of the problem and no effort
has been made to solve this. We all know
and every hon, Member has reminded the
Government that in this very world of ours,
we have got countries, we have got systems
of Government where there is no unemploy-
ment. They are also operating within the
various systems but at Jeast so far the
right of human nced to be able to earn his
own livelihood and at the same time
contribute to the society as a whole by his-
own labour, by his own effort, has been
accepted as a part of the normal human
right. In recognition of this right, the laws
and the Constitution of various socialist
countries in the world have made it a part
of a Constitutional commitment, legal
commitment of the¢ Government to the
young people or those who are in need of

job.

16.00 hrs.

We have a concept of socialism in our
Preamble of Constitution. The other day
with considerable table-thumping, the
Finance Minister of India recad out an
extract from the speech of the~ Prime
Minister a couple of months ago and I
quote from the Budget Speech of the
Finance Minister of the .Government of
India which quoted Shri Rajiv Gandhi.:

«Qur socialism is our own. It is
not a foreign transplant. It is not cast
in someone else’s ideological mould.
It is rooted in our histery, our culture,
our realities. Gandhiji enjoined us to
work for Daridra Narayan to -~ wipe
out every tear from overy eye. It has

constituted a moral imperative of our
socialism,’’

This is what our Finance Minister read
out the other day to justify the Budget
proposals in his speech with which we shall
deal later when we deal with the
Mahatma Gandhi spoke of the seva of
Daridra Narayan. 1 wonder whether
Mahathma Gandhi spoke of perpetuating
poverty and what type of help and service to
these people was contemplated by. Gandhiji-?
I would like to-know if Daridra is a Narayas,
then this Government, if it has faith in that
Narayan, then what is your programme,

is. your policy and what is your
commitment to this Narayan ? How do you
propitiate ? In the lengthy speech of the
President of India, a very passing reference
was made to the problem of unemploy-
ment and in the two parts of the Budget
Speech of {the Finance Minister, not g
single project has been mentioned. It has
not even adverted to. They { will be merely
glibly referring to your own Rajiv Gandhi
of type socialism Rajive Gandhi type of
socialism does not help wus. That is
why I was asking whal!is th¢ commitment

- of this Government to this problem ? Whé

are the constituents in a country where
crores and crores of rupees are outstanding
as arrears of taxes from a handful of
people, some big industrialists, monopo-
lists and some limited number of people
in afparticular profession. You are wunable
to even recover these monies from them,
the taxes from them. Birlas have their tax
arrears, Tatas have their tax arreazs and
so on and so forth. We are being glibly
told that _because of some litigation of.
difficulty, thesef/monies are not being rea-
lised. More thah Rs. 1300 crores of Indian
money are lying stored in foreign banks and
‘not a single effort is made or at least known
to have been made to repatriate that
money to India. This Government should
not take thel.plea of lack of financial
resources for not helping to create jobs
in this country.

The acuteness of the problenr or the
seriously of the problem cannot be over
emphasised. We are told that the endegvour
of this Government is to take us to the 21st
century. Who will be going ip the procgsnon
to the 21st century ? Emaciated hungry peo-
ple, hungry people and jobless people. I the
misery of this country or the misfortunate of
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this country is that till then this country is

to be led by the party.now in power, then
such people will be following their leaders,

Employment is not a matter of charity.
As s citzen of an independent country.
1 have a right to earn my livelihood with
my own cfforts. But it is the responsibility
of the .Government to create conditions
where I can earn my livelihood honestly and
sincerely with my own labour, not as any-
body’s charity. er on hE basis of anybedy's
ipee #Hix)”T But what is being done ? I
chirge this Government to be totally irres-
ponsible, not having any sense of responsi-
bility to the people, tocally impervious. to
the problems faced by the people, other-
wise we would not have a situation where
poople having jobs in the Government are
losing them because the Government is
glibly closing its own establishments. I
hope the hon. .Members sitting on the other
side, who have no hopes for ministerial
berths will wake up and think of the coun-
try's problems and situation today. There
are Government establishments which are
being closed down. The Government of
India Stationery Office in Calcutta which
was being run for 120 years and which
supplies Govemmont‘s' needs of stationery
items is being closed down according (o a
decision of the Government. It creates
further unemployed people, 1200 in
number. They are not at fault. When we
met the hon. Minister, Shrimati Mohsina
Kidwai and asked her to tell us the fault
of these workers, she said very honestly
and fairly that they were not fault, they
had not committed any mistake or wrong.
They want to serve this Government, they

want to use their blood and toil for the.

purpose of serving this Government and the
people; they are as patriotic as anyone else.
They are not anti-social people .and they
were doing jobs in a Central Government
establishment. Just because of a policy
decision, the Government of India at Delhi,
in the airconditioned rooms, decided tha
they would not havefstationery items distri
buted from a particular office, and closed
down that office and 1200 workers are on
the street. And only because of a courkin
juction that they had been able to secure,
they are getting their salaries for the last 2. or
3 months. Now, a young Minister has come

whether by promotion or demotion I do not
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know, but now he is in the Labour Minis-
try. At least he has come down from Air -
to the earth. So, ] would like to know from.
the Hon. Labour Minister as to what is

"his reaction to this decision of the Govern-

ment, whether he approves it or not, to

, close down the Government of India Press.

What is the rationale behid it ?

Sir, previously people thought
there is an element of security in Govern-
ment jobs. The security of servicé tenure
is there in Government jobs. The hordes of.
Ministers, of course I symphathise with
them, are themselves worried about their
own job security. I do not know what will
happen to my good friend, Shri Makwana
Hefhas my best wishes. He is perilously
near a very critical moment. I wauld like
to know from Shri Tytler whether he sup-
ports the clasure of the Government of
India Press, when a large quantum of
printing wogk has to be done by the

' Government pnd Tor ‘the Government. Nearly

7000 workers are losing jobgs.

THE MINISTER OF STATE QFr THE
MINISTRY OF LABOUR (SHR] JAGDISH
TYTLER) : You said, 1200.

SHRI SOMNATH CHATTERJEE
No, no. 1200 13 for stamonery offices.

He is new 1o this Department. I said,
'1200 for etationcry offices and 7000 for
Government of India Press. Government
offices are being closed and no alternative
job is given to the people. We thought
previously the Ministers’ tenurg was inse-
cure and that they have no job security
We thought at least the Government ser-
vants had the job security. Now, even
that job security is being taken away. Shri
Dalbir Singh is here and he knows it. He
has been presiding over that Ministry which
is liquidating one after other Government
establishment. Sir, we have been raising
this problem and the point is that this
printing work which should have been done’
in Government Press is being done in the
Private Press, outside the Government
establishment. As a result of this, new
fresh unemployment is being created. Where
are new jobs ?

The other day what we had been appre-
hending, we-did not have the figures, was
proved correct that 26,000 jobs are now
less available ip the Indian Railways. That
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means 26,000 jobs have been abolished.
No new recruitment is taking place in the
Central Government offices. In postal
department no new jobs have been created.
The Government offices are being closed
down. Thanks to your craze for moderni-
sation and sophistication. Now there is
lesser and lesser scope for employment be
it in banks, LIC or GIC. We have becn
repeatedly told that in‘future the moderni-
sation and computerisation will help in
creation of more jobs. Which is that
future ? Which century will that be ? What
is the responsibility of the Government to
those people who had jobs but due to
closure are rendered jobless ?

A Government servant at. the age of
45, 48 or 50 is suddenly being told that
he is no longer required because the office
is closed. Where should he go ? What is
the retrenchment compensation that.is being

given to him ? Witb no hope of any alterna-.

tive employment if the Government, what
do you expect a 45 year old man to do ?

As I said, no honest Government can
oppose this provision which is being sought
to be incorporated in the Constitution but
how can you expect this Government to

react favourably to this? They are not

creating jobs but they are creating jobless
people. Likg all these new rural develop-
ment projects, they have new Ministers.

SHRI AJIT KUMAR SAHA (Vishnu-
pur) : The Minister is there.

SHRI SOMNATH CHATTERIJEE : No.
He is no longer in the Ministry of Rural
Development.

SHRI AJIT KUMAR SAHA : Mr.
Poojari is therg.

SHRI SOMNATH CHATTERIJEE :
From loan fnela, he has gone to RLEGP
and NREP. He has spoiled the banks. He
is going to spoil the rural development.
Mr. Yadav unofficially used to admit that
West Bengal did the best but -officially,
during the election year, he said something
else.

These rural development worlgs arq
supposed to be there. What jobs thex have
created ? Take for example even.the seaso-
nal employment. In this Gtountgy, after
forty years of independence, the agricultural

. functioning from May.

labour, the cultivators, have work for 3-§
months a year. This is the maximum.
They have no work for 6-7 months ina
year. Itisonly in West Bengal we are
providing work for 10-11 months in a.year

Now, what is being done for them ? The

Government have set an example in reduc-

ing the number of job seckers, the number

of employed people in their own establish-

ments, but they are not creating more jobs.

As 1 said earlier, .they are creating more

jobless. How can they expect the private

sector to react favourably for the purpose

of creating jobs ? They are not doing that.

The private sector is also emphasising on

more sophistication so far as their machi-
| nery, plants, equipments, etc. are concer-
'med. They are merrily indulging in lock-

outs and retrenchments. Where shall we

go? 1If the workers are forced to take

the path of agitation, then they are being

abused and critised? Itis the workers

who suffer. If you give me some more

time and if the Minister has the patience,

I can give you a list of big industrial

establishments in the private sector which
have, by their mismanagement, brought
sickness to their industrial establishments,
They are closing down. The factories are
closing down. They have looted the banks.

The banks bave not taken any steps in time.
This has taken place one after the other.
So, what is this Government doing ? They
are controlling the banks. The Department
of Company Affairs is in their control. The
revenue is in their control. They do not
look after these industries when they be-
come sick. Hundreds of such industries
have been closed down. Today we hove
created a situation in which nearly 1,50,000
industrial establishments in this country
are sick or closed down or are going to be
closed down. This is not a figment of
imagination. These are hard realities. Now
what is the proposal of this Government ?
We are told in one sentence in the
Rashtrapati’s  Speech—the President’s
Address—that Burcau of Industrial and
Financial Reconstruction (BIFR) has started
That is all. Not
-even one word about this industrial sickness
had been mentioned there. No action is
Geing taken.

ABL manufacture one of the most
‘essential items in our country, namely,
boilers for power generation. It is lying
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closed for 18-19 months, They have one
of the most skillful retinue of employees—
workers. They can match their skills with
anybody else. Bat it is lying closed. We
have been going to the Minister. We have
been going to the Prime Minister. We have
raised it here. But no action is being
taken because there are some outstandings,
so far as the banks are concerned. Now,
you are indulging in all sorts of extrava-
ganzas, all sorts of conspicuous consumption.
We find these things in different levels of
the Government. You are not trying to
control them The banks are not really
coming forward to help those industries
which need their help. They are becoming
sick.

16.20 hrs.
[SBRI N. VENKEATA RATNAM in the chair]

SHRI SOMNATH CHATTERIJEE :
They have been run through their agencies,
the Industrial Re-construction Bank of
India (IRBI). There are different establish-
ments. Because of their mismanagement,
they are closing them down. Bengal
Potteries Ltd., one of the finest units
manufacturing ceramic products which have
market demands even from outside the
country—it has been run and managed by
IRBI—it was previously [RCI—for the
last twelve years. Suddenly, they have
decided to close it down—4750 workers.
When the Government took over its manage-
ment, the liability was Rs. 5 crores. Now,
the Government’s management has made
the liability Rs. 55 ciores. Wonderful
management; 4750 workers are involved.
Government got a consultancy report from
Tata Consultancy Services which said that
with Rs. 15 crores’ investment, the com-
pany could be made viable. That Rs. 15
crores is not available, and the Government
decides to close it down. What will happen
to the 4750 workers; what will happen to
ABL’s 7,000 workers ?

Therefore, the whole thing has become
a mockery. When Government talks of
creating new jobs or says that it is trying to
solve the unemployment problem, it becomes
a joke with the people of this country. They
are unable to make sure that the people
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who have jobs will be able to maintain and
retain the jobs. Now we are being told,
sometimes glibly and sometimes without
any sense of responsibility, that they are
very keen to see that the unemployed people
get jobs.

We know that this Government will not
be able to do it. Its own brand of socia-
lism is there; they glibly quote socialism;
they have socialism in the Preamble of the
Constitution. When they are in trouble
and capnot find any way-out because of
their mismanagement and totally anti-people
policies, they take the name of Mahatma
Gandhi. They refer to people as ‘Daridra
You don’t make a virtue of
poverty in this country. When Mahatma
Gandhi spoke of ‘Daridra Narayan®, he
thought of improving their conditions,
removing their poverty, and not perpetuat-
ing their povery. They do not want to be
deified for the purpose of remaining poor
and unemployed in this country. Mahatma
Gandhi put them on a higher pedestal in
his own way of thinking, because he felt
that as people will be devoutly trying to
serve God, they will be devoutly trying to
save the poor people of this country, and
also to help them. That is not being done.

What is this socialism they are talking
of ? We are having greater and greater
disparties amongst the people of this
country, and greater and greater disparity
in their resources. A handful of pcople are
enjoying the best in this country, and a
huge horde of pcople who should provide
leadership for the future of this country,
the young people, are unable to do so, for
no fault of theirs. They have educated
themselves with great difficulty. Their
parents had hopes and aspirations regard-
ing their future, viz. that these young
people, itheir sons and daughters, after
education would be able to look after
them, would be able to earmn their liveli-
hood, would be resposible citizens of this
country and members of the society-- what
hope is there for them ?

Mr. Ramoowalia was speaking of busi-
nesses, and help for setting up industries
in this country. We have also been
demanding it. Do that. There is no
employment policy in this country. How
many people are to be provided jobs. or
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work in the industrial, sector; how many
in big industries, how many in the small
industry sector, how many in self-employ-
ment, how many in Government jobs ‘or
how many in private industries ? There is not
even a thinking on this, on this Government
— as if it is a matter, it is only a matter to
be taken up during the election,sofar as this
party is concerned. That is why we hear
Mr. ABA Ghani Khan Chaudhary promis-
ing two lakh jobs, just before the elections;
Mr. Priya Ranjan Das Munsi talking of a
job for every family. And our Prime
Minister, in his agony or ecagerness to win
over West Bengal, was promising thousands
of crores or rupees. He also said : ‘I
shall see that every family is provided with
at least one job in this country.’

That is not a matter to be played about.
Is it a matter to be given a bait during
the election. This is the seriousness with
which this government seeks to tackle the
problem, a basic problem, which is eating
into the vitals of this country.’

You are making young people of this
country lose all hopes in the furture and you
are forcing them to be either anti-social or
useless members of the society. Sometimes
you blame the workers; sometimes you
blame the opposition parties but without
having apparently any resposibility of your
own. We have been saying that there has
to be really a sincere, well-thought out
programme. We know problems cannot be
solved just by some magic wand; they can-
not be wished away. But 40 years have
been a long period of time. If there had
been an honest, sincere and proper policy
which had been adopted in this country
during the last four decades. problems
would not have been more acute day-by-day
and there would have been a real effort to
solve them. The problem has become more
accentuated; it has become more acute,
more serious becduse of the dangerous
policy of modernisation. thoughtless
modernisation which is being adopted here
and his weakness for everything sophistica-
ted and for his weakness for so-called
taking advantage of so-called advancement
of technology and scientific processes.
Therefore, even in thvse industries what
we are having in the name of modernisa-
tion, we are having reduction, a very vast

reduction in the job potential.

I would request our young friend—I]
wish him well; he has difficult job to do—
to please find out from the Railway Minis-
ter, his colleagu, whether it is true or not,
there are lesser and lesser number of jobs
available in the railway. And during the
last 10 years, what is the total work force
in the railway, gradually, year-wise, which
will show the seriousness of the situation %

Now, if this government has really any
commitment to the people this country, it
can at least say that it has got sincerity
and seriousness. I know we cannot expect
any magic that once Mr. Thampan Thomas’s
amendment is adopted, unemployment will
vanish from this country. No. I will be
our national commitment to the people.
The Constitution of India is an organic
document of this country; it contain our
national urges and aspirations and also the
direction that our country should take. It
has accepted as a fundmental right some
of the rights : right of free expression,
right of free speech, right of movement,
right of residence.  But, unfortunately, at
that time, when Founding Fathers thought
at the initial stages of our Independence,
it may not be possible to assure job to
everybody, but, I am sure, they could not
have dreamt that 40 years would go and
there will be more jobless than jobs; and
that is why they provided it in the Directive
Principles of the State Policy. This govern-
ment swears by the Directive Principles when
it suits them, as the basic structure of the
Constitution. They talk of Directive
Principles having primacy over the funda-
mental rights. Now, thisis one of the
basic Directive Principles of our Constitu-
tion—right to work, right to a living wage.
Now, why this Directive Principle is not
treated as a fundamental right. They inclu.
ded it during the emergency by amending
the Constitution, a Chapter on Fundamental
Duties of the citizens. But I would like to
know does not this goverment consider its
fundamental duty to sec that every able-
bodied citizen of this country is able to earn
his livlihood ?

I would like to know—what is the
fundamental ~ duty of this Government ?
Now, how do they go about it ? I have
been trying to recount some of them that
their actions are contrary towards expand-
ing the scope for employment. On the
other hand, it is inhibiting, it is restricting,
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reducing the scope for employment. How
can this Government honestly say, to the
private industrialist, ‘‘You cannot close
down your factory. You cannot reduce the
work force’, because they are themselves
doing it ? Now, we have said, one has to
deal with this in a concerted manner.

There has to be a proper land reform
which is essential in a country like ours.
Land reforms can only create the possibility
for greater industrial production. If people
in the rural sector, the rural people, they
can have a greater purchasing power, that
will create demand for more goods and that
demand for more goods can be met by
setting up more industries, not opening the
door of our country for iiberal imports. We
can look after our own. These steps are
mot being taken. There is no attempt to
loosen the strangiehold of monopolists in

this country. They talk of small scale
industries which can create good job
opportunitics. There only lip service is

being ‘paid. The handloom sector—Mr.
Ram Niwas Mirdha was here, he left—and
the handicrafts sector, which can provide
considerable scope for jobs in this country
or work force in this country, well, that is
being restricted with tne importation of
this yarn and so on and so forth and this
duty reduction provided for these imported
materials and the mill products. The hand-
loom sector is under the greatest strain.
There is a serious reduction of work force.
One hundred and thirteen textile mills
cannot function because of the imports that
ape being allowed, and the entire duty
structure is being changed only to help a
particular industrialist of this country, who
is not creating more jobs. He is creating
more money for himself. How can the
country have an employment oriented
economy where Rs. 40,000 crores of black
money is circulating ? What is the real
attempt that is being made to absorb this
black money, to force it to come out ? They
had the begarer bonds, which gives legiti-
macy to black money. They have got Indira
Vikash Patras. 1 do not know why they
should insult the name of the former Prime
Minister. Because, these Indira Vikas
Patras are another mode of utilising the
black money and to give it official bies.ing.
No accountability, no explanation to be
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given. You go and purchase the Indira
Vikas Patras across the counter in any bank
or post office and the money becomes white.
Therefore, this black money is being given
legitimacy in this country. We had pro-
tested against the bearer bonds in the
earlier House when Mr. Venkataraman as
the then Finance Minister had come forward
with that proposal.

Therefore, I am saying that not only
this Government in honesty and sincerity
should accept this amendent, but should
apply and adopt policies which are imple-
mented. But, I know, we know, the real
solution is not there. Tha real solution is
not incorporating at the present stage this
amendment in the Constitution. The real
solution of solving unemployment in this
country is to make this Government un-
employed. These Ministers should be made
unemployed. Unless these people are
packed lock, stook, and barrel and made to
g0. . .(Interruptions)

DR. G.S. RAJHANS (Jhanjharpur) :
Why do you not make the Chief Minister
of West Bengal unemployed ?

SHRI SOMNATH CHATTERIJEE : You
try your best. Your Prime Minister tried
his best.

I know, this is the reason, that is why
the people of this country, the working
people and the common people have given
a call for Bharat Bandh on the 15th of
this month.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER) : Common people;

DR. G.S. RAJHANS : Uncemmon
people ! ‘

SHRI SOMNATH CHATTERJEE : It
is your smug satisfaction. We want you
to be complacent. Be complacent. That
helps us. You think you have got the peo-
ples’ support with you. Very well, we shall
bhave it listed. If you have the courage, come
out.

Therefore, I submit that unless this
Government is made to go, unless this
Government’s commitment is really for the
common people of this country, even if
this is included, this would be a mere paper
formulation. I remind my friends here that
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even in capitalist countries, they are pro-
viding unemployment relief when they losc
their jobs. Even in USA, if ] am not mis-
taken, previously there was unlimited
period of unemployment allowance and
now probably they are baving for six
months or one year. Now, they will say,
they have no money. With the wonderful
economy management, Rs. 7,500 crores of
deficit has become because of the various
escapades that you are indulging in. This
has become the situation of the country.
Therefore, this Bill is overdue and owr
Constitution should not be a matter of
dissatisfaction and despondency of the
people of this country. Our Constitution
shou]d provide hope, a certain future and
a living future for the people of this country.
But you have tinkered with the Constitution
many times. Now you are going to change
it again to introduce emergency in this
country as you are threatening to do.

We know that the basic framework of
our Constitution is not safe in their bands,
but we have to tolerate it until we get an
opportunity to get rid of them.

I am glad that Shri Jdagdish Tytler has
come here to give his answer. (Interruptions)

Do not be swayed by your Prime
Minister's peroration on socialism. It is
neither socialism nor commom sense. You
will see what the people think very soon.

Therefore, Mr. Tytler atleast instead of
paying lip service to this unemployed
people in this country, who are the victims
of your anti-people policies. . (Interruptions)

SHRI JAGDISH TYTLER : This bitter-
ness has come out because of Tripura.

(Interruptions)

SHRI SOMNATH CHATTERIJEE : I
know these people are hopeless people. I was
thinking that at least now they will start
thinking it seriously, but they are incapa-
ble of doing it. (Interruptions)

If you think you have won Heaven by
somehow winning Tripura, do you think
that is the end of your road. If you think
that is the end of your road, I do not
mind. (Interruptions)

We know how you have got it. We
are prepared to discuss Tripura here,

(Interruptions)

THE MINISTER OF STATE IN THE
DEPARTMENT OF MINES IN THE
MINISTRY OF STEEL AND MINES
(SHRI RAMANAND YADAYV):: How
you have won Panchayat elections in
West Bengal ?

SHRI SOMNATH CHATTERJEE :
We have won because the people have
voted for us. Mr. Yadav, who get the
majority votes in Tripura ? Do you keep
any information about this ? What is your
present Ministry, I do not know.

(Interruptions)

SHRI AJIT KUMAR SAHA : Do you
know the meaning of ‘rigging™?

[Translation]

SHRI RAMANAND YADAV : It is
you who received his education in London.
I do not claim to be a resident of London
a recipient of education there.

[English]

SHRI SOMNATH CHATTERIJEE
I forget as to where his office is located.

SHRI RAMANAND YADAV: You
may forget, but you will realise after some
time.

X

DR. G. S RAJHANS : Mines
(Interruptions)

SHRI SOMNATH CHATTERJEE : He
has gone underground. (Interruptions) He
want my help to pull him out.

Therefore. let Mr. Tytler take it up
seriously. As I said, do not be swayed by
bland definition of socialisam, which has
come forward. The only trouble s,
Mahatma’s name is being taken by the
durathmas in this country.

Therefore, let that great man, Mahatma
Gandhi, be left alone. Let them at least
define Rajiv Gandhi’s brand of socialism.
I would like to know their policy, if any or
if they contemplate forming any policy
on unemployment situation in the
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With these words, T strongly support
the Bill.

{Translaton]

CH. SUNDER SINGH (Phillaur) :
Hon. Chairman, Sir, the speech delivered
in English by Shri Chatterjee is so attrac-
tive that I would like to keep it listening.
I would like to tell him what Mahatma
Gandhi had said on the 9 June 1927 :

[English]

“A nation-building programme
can leave no part of the nation untouch-
ed. Students have to react upon the
dumb millions. They have to learn to
think, not in terms of a province, or
a town or a class or a caste, but in terms
of a continent and of the millions who
include untouchables, drunkards, hooli-
gans and even prostitutes, for whose
existence in our midst every one of us
is responsible.”

[Translation]

Our Government have provided many
facilities to give employment opportunities
to the people and it has achieved its pur-
pose to the great extent. 1 notice that
employees don’t perform their duties since-
rely. They should perform their duties
honestly. There is no magic wand by which
unemployment could be instandy vanished.

I wound like to tell you one of my own
past experiecnces. When I went to Lohore
to seek employment, nobody offered me
any employment, then I began to sell
vegetables. One would not hesitate doing
any job if he has desire for work. You
say that it is the duty of the Government to
provide employment for everyone. But
what can the Government do if one does
not want to work. I have seen that no
one hesitates in doing any kind of job in
foreign countries I made many efforts to
provide employment when 1 was the
Minister.

It has been seen that whenever any
vacancy is advertised, lakhs of applications
are received in its response. We have no
option except to close down of any factory
running in loss,
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SHRI SOMNATH CHATTERJEE :
What will be the fate of those employed
there ?

CH. SUNDER SINGH : Has the
Government taken any responsibility for
them ? They should do the job what they
are offered. Mahatma Gandhi has said
that men and women should not go to bed,
without doing some work, they are not
even entitled to have meal without doing
any work. I don’t agree to the views ex-
pressed by you and the Government is not
duty bound to provide employment to
everybody. I am mentioning it because
you have quoted Mahatma Gandhi. Of
course, you have stated some good things
in your speech. Mahatma Gandhi had
said several times that modern machines
should not b. used indiscreetly. He had
said :

[English]

““Dead machinery must not be pitted
against the millions of living machines
represented by the villagers scattered in
the seven hundred thousand villages of
India.”

[Translation]
Further he has said :
{English]

“Machinery to be well used has
to help and ease human efforts. The pre-
sent use of machinery tends more and
more to concentrate wealth in the hands
of a few,in total disregard of millions of
men and womcn whose bread is snatched
by it out of their mounth.”

[Translation]

These machines create a lot of difficul-
ties for us. According to Mahatma Gandhi,
indiscriminate use of machines should be
avoided. Since you have mentioned Mahatma
Gandhi, I am referring his views point.
I mean to say that Government should do
its own duty. An educated person does
not mean that he should do only Govern-
ment job. Education is not confined to job
only. Mahatma Gandhi had said.

[ English]

“I suggest we are all thieves in a
way. [If I take anything that I don’t
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need for my immediate use and 1 keep
it, I thieve it from anybody clse.”

[Translation]

Actually people work for amassing
wealth. If they work only to sustain their
lives there would be no dearth for anything.
Mr. Chatterjee, whatever you have stated in
your speech, it was your duty as an oppo-
sition Member, I have no objection on
doing your duty as an opposition because,

[English]

“Opposition is a healthy sign in
order to keep the Government on its
toes.”

[ Translation]

Government cannot succeed without
a strong opposition. So what I was refer-
ring that you go to any department, be it
Telephones or for that matter any other
departments, you would come to this
conclusion that everyone is getiing salary
without doing any work. They are all
thieves whom you are praising. They do
not work at all. I know it, Mr. Chatterjee,
you go to any department, they will be
found in merry making there. Even then,
you are advocating the case of persons who
do not do their duties honestly and that
too by quoting Mahatma Gandhi in Sup-
port of your argucment.

[English]
Mahatma Gandhi said :
‘““What is God ? Duty is God.”

[Translatio]

They do not do their duty because you
have been to their rescue. Of course, it is
your duty. But I am pained to see when I
go to any department and found people
not doing their duties. Earlier people used
to do their duties earnestly now they do
not do their duties. Thisis the reality.
Instead of taking Minister to task, you
should persuade them to do the work.
They will also be rendered unemployed,
What will then they do ? Are you advocat-
ing for eradication of unemployment or
creation of unemployment ? I therefore,
tell you that as far as your duty as opposi-

tion is concerned, you are free to say any
thing but you have not said anything about
necessity of land reforms in India. You
consider India as a industrial country but
it is not so. It is, actually, an agricultural
country because 909, of our population
depends on agriculture. You did not men-
tioned this fact in vour speech,

I think if land reforms are carried
out, problem of unemployment as well as
terrorism would be solved. You see, only
the youths belonging to big zamindar
families have turned into terrorists, not of
small and poor zamindar families. But
you have spoken against the land reforms.
Ican say you with my own experiences
gained since 1927 that problem of
unemployment can not be solved unless
the land reforms are carried out and
surplus land is distributed to the
labourers, Scheduled castes and landless
persons. I would like to tell that you first
of all, set your own house right rather
than giving sermons to others, I would
like that the land reforms be carried on as
early as possible so as to solve the problems
of unemployment and terrorism. These
terrorits belong to the families who have
posses thousands acre of land.

[English]

¢“All expansion is life, all construction
is death. All love is expansion, all sclfish-
ness is contraction. Love is, therefore,
the only law of life. He who loves, lives;
he who is selfish, is dying. Therefore, love
for love’s sake because it is the only law
of life.”

(Translation]

That is why everyone, be it educated or
uneducated, is running after Government
job. One would like to join a service after
shutting down his factory if it fails. You
only pin pointed the duties of the Govern-
ment, you never talk of your responsibilities,
I want that everyone, be it educated or
uneducated, should take his meal only after
doing some work. You ask that Govern
ment should provide employment to every-
bady. How is it possible ? You will also
do the same thing if your Government is
formed. We would have to improve our-
selves before giving sermens to others.
Mahatma Gandhi had first set his own
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house right, only then he expected to do so
from others.

{English]

‘“Nobody can kill Gandhi, only
Gandhi can kill Gandhi.”

[ Fransiation]

With these-words, I would like to say
that problem of unemployment is not to be
removed only by giving jobs but everyone
would have to perform his duty honestly.
Even pecformance of our police is not well.
We all should take part in removing the
problem of unemployment. Govemnt
can not do it alone without our cooperation.
We all should work for our respective
regions. I have also worked for my own
region. Mahatma Gandhi said that we
should speak the truth and truth only. We
are basically labourer even if we may hold
highest post. Man is  basically a
labourer.

[English]

As long as millions live in hunger and
ignorance, I hold every man a traitor who
has been educated at their expenses and
pay not the least heed to them, Swami
Vivekananda said.

[Translation]

Expressing my views on this bill I would
like to say that we shall have to under-
take the task of land reforms. Only then
the problem of unemployment could be
solved. Mr, Chairman, Sir, I thank you
for allowing me to speak.

[English]

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Mr. Chairman, Sir, I thank
Mr. Thampan Thomas for bringing this Bill
to make right to employment a fundamental
right in the Constitution. Today this dis-
cussion touches the life and the future
and the million of the uaemployed younger
people of our country and we make it duty-
bound to support this Bill so that the
commitment of our coumtry, the commit-
ment of the society realised in the form of
providing jobs for them,
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We can see that unemployment is going
up day by day, plan after plan. This rise in
unemployment has been phenomenonal.
When we talk about planning as a mean to
provide better life for the people of our
country, we have seen that all the plans
have failed to ensure the basic amenities
of life to the people. One can very well
describe that. The aims and objectives of
plan have iailed in our country and, the
number of millions of unemployed is
rising the magnitude cannot be gauged
properly because Government has no
effective machinery for that. We are told
that more than 30 millions are registered
in the live register of the employment
exchanges. But the real figure must be
more than that. One statistics is that it
must have crossed 10 crores. If you
count the underemployed and the disguised
unemployment, if you count women, if
you count the rural labour force, then
the total picture would be very horrifying.
Then, how to combat it ? That is the main
thing that we have to disucss. This Bill
in itself cannot be ensuring, in reality, jobs
for everybody. But it can be the beginning
of a process. Why is it so that after
independence, when we framed our Consti-
tution, we did not include this as a
fundamental right in our Constitution ?

17.00 hrs.

Why could we not include ‘Education’
as a fundamental right ?

It is not that simple that the framers
of our Constitution though that after
getting independence, it would not be
possible for our economy to provide the
basic needs of the people. That it was not
done at that time reflected a very specific
trend of thinking, specific type of under-
standing which is behind the running of
the economy since independence of our
country. It was not a default. It was a
deliberate ommission, I must say, because
this Government has never regarded it
its duty and as the duty of the society,
to provide jobs to the younger generation.
They considered that if somebody is
unemployed, it is his fault. He is deficient
in certain aspects. But a  Welfare State,
a State committed to its people, commit-
ted to the development of its people,
to the well-being of its people, cannot be
80 oblivious to the needs of the population.
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It is not that they are deficient. They are
coming forward in life to contribute to the
growth of the society. They are demanding
jobs. They are registered in the Employ-
ment Exchange for years. But they are
not given any job. Whose fault is this ?
It is not that they are not willing to do any
labour. They are willing. You can see
that many educated unemployed, the MAs,
and BAs, Engineers and Doctors in many
instances, are doing such jobs as are
not expected to be done by them. You can
see that for a very lower level of job
the kind of applications that comes the kind
of degree that the applicants hold and it
depicts a great crisis in our society.

In education, we have not achieved
great success. More than 709 of our
people are still illiterate and only 2 %, receive
higher education and here also you see
that this economy of ours has failed to
provide suitable jobs for a particular
kind of learning that the applicant is
having, for the particular profession that
he wants, How is it happening ? Who is
responsible for this ?

I want this article to be included to
see that the younger generation particularly,
and the population as a whole, are
awakened to this understanding that right
to work is their fundamental right and that
the directive principle has no meaning. I
has no meaning. Who is to enforce the
Directive Principles of the Constitution ?
What is the legality for its ? Nothing. We
ought to tell the suffering people of this
country that they are very much part of
the society and that they are as equally
honoured as the other citizens of this
country. There, we have to guarantee
these minimum two rights and one of
which is the right to employment. That,
you have to guarantee. It is not that as
a kind of mercy we have to look at this
problem; that we have to give him job
only for his security; only for his livehood.
It is not only so. This is an important
vehicle 10 integrate the younger-generation
of our country in the building of the
society. You give them job and thereby

the understanding for the integration will _

If you do not give them job,
then disintegration will come. Today,
the_r\e may be many other reasons. There
are conspiracies hawched outside to
dismember this country. There is no doubt

generate.

about this. But now is it that these evil
forces are able to recruit people from
inside the country. How ? Because, we
have our dissatisfied, disgruntled, frustrated
younger-generation, who do not find any
hope in front of them and they aie
lured, diverted and misled. While this
Government, who do not ensure the right
to work as a fundamental right, play
with the unemployed people and who for
their narrow political ends try to sow the
discord among them, whose leaders raise
the slogan of the son of the soil and
the poisonous effect of this kind of activity
can be seen in the form of secessionist
movement in our country. The kind of
movement that we saw in Assam, I under-
stand that a particular community. . . .

SHRI ATAUR RAHMAN (Barpeta) :
This is not correct, Assam did not want
to secede from the rest of India. We have
the maximum number of outsiders in our
State. We have got Biharis, Marwadis etc.
They are controlling Assam now-a-days
and not the Assamese people.

(Interruptions)

p SHRI SAIFUDDIN CHOWDHARY :
No. It is about the sons of the soil policy,
I am talking about.

(Interruptions)

SHRI ATAUR RAHMAN : As I said,
we have the Biharis, Marwadis etc.

(Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER) : Now-a-days also !

SHRI ATAUR RAHMAN : Yes.

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
The kind of movement that was there in
Assam that created the discord among the
different communities. I do not blame
any particular community for that. 1Itis
a real problem that we have to look into.
There are millions of unemployed people
in our country. If they do not get job, if
they do not get adequate amenities for their
life, then they are vulnerable to this kind
of compaign like this : °‘‘See somebody-
else has come here. Thisis your land.
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You drive him out and get the job™. ..
Therefore, what is the background for
that ? The background for that is we have
seen in Bihar where the slogan for the
son-of-the soil policy was raised. This is
the thing that is spreading all over the
country now.

(Interruptions)
KUMARI MAMATA BANERJEE
(Jadavpur) : You please speak of
Bengal.

SHRI SAIFUDDIN CHOWDHARY :
I will tell you. Anyway, she wants to know
about Bengal. In Bengal, never this kind
of slogans are raised. There, more than
70 per cent of the working population—
Calcutta—are non-Bengalis. But no body
raises that slogan that they have to go in
order to ensure job for the particular
communities. . . . (Interruptions)

That is why the Amara Bengali move-
ment cannot rise their head. The point
is that many social evils are rampant now-
a-days. There are different kinds of
secessionist movements and fundamentalist
forces.  How they are growing in our
country now ? Because, we have failed to
integrate them through our education,
through, our employment etc. We have
failed to integrate them. So long as they
remain unintegrated, these different kinds
of evil forces will try to cultivate such
people. This is what is happening now.
What we should try to do is to integrate
them. That is why I am trying to support
this Bill with a view that the different
sections of our people, different language-
speaking people, different religious people
of our country living in different provinces,
they should all forget about their region of
living, the language they speak and they
should come together and in ome voice
they should demand jobs for all. That
demand, they should raise before the
Government. It is not the job for Bengalis;
it is not the job for Assamese; it is not the
job for Biharis, but as Indians we have to
ensure job for everybody. And that unitedly
they bave to come and demand before this
Government. But then, what will this
Government do? Any country which
achieved independence. . . .
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(Interruptions)

SHRI HARISH RAWAT (Almora) :
Including the West Bengal Government.

(Interruptions)

SHRI SOMNATH CHATTERJEE :
West Bengal is not a different country.
We do not treat it as a separate country.
We do not make us think that we are
in a different country. (Interruptions) We
are part of India.

(Interruptions)

SHRI JAGDISH TYTLER : When we
heard you, we felt that something which
was right had come. But you come out
with such a bitterness that it seems that
you are not serious.

SHRI SOMNATH CHATTERIJEE : This
bitterness is out of the feeling for those
people. I know, I have to meet these
people. . . (Interruptions) You also do
that.

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY
This Government talks of socialism.
What kind of socialism we are
baving ? What are the pre-requisites
of building a socialism ? In a country,
which has socialism, if you take an instance
of that country, you will see that at the
very initial stage, they make this Right
to Work as a Fundamental Right. Not that,
they wait for forty years or twenty years.
Let us first achieve a particular stage for the
development of our economy. Let us be
efficient for giving job (o everybody and
then we ensure it in our Constitution. No.
You have to begin with it., That should
be your direction. That should be your
aim. But here, it is just reverse. That
is what we have not yet achieved. And
I do not know when we are going to
achieve it.

Now, the important thing that we have
to do is to ensure this Right to Work as the
Fundamental Right to our people and to
give job to our millions who are
unemployed. What should you do ? Many
other things are being told by Shri Somaath
Chatterjee. But the main thing which I
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want to know is : ““what should be the
role of this Government 7 I want to
know whether this Government wants to
have a role in the running of the economy
or not ? Or they just want to remain in
the top as a kind of ornamental Director.
Just over see the affairs of the private
sector and hand over the public sector to
the private sector. In that kind of private
sector dominated economy, there cannot
be any concern for the job for the millions.
Thein motive is to run for the profit at
the expenses of the working force. This is
the idea running in the minds of the
Government alse. The same idea is run-
ning. And that is dangerous. You are
not thinking, to begin with, about giving
job to the population. No. When you
talk of increasing agricultural production,
increasing industrial production, do you
talk about that in terms of giving employ-
ment to people ? No. That is for securing
profit. The growth of this country, the
development of this country. is not the
development of its people so far. It is for
the benefit of the handful few in our
country. There you have to tell us : ‘‘how
is that more than 1,50,000 industries are
closed in our country ?” Have you brought
here any legislation to put a curb on the
private sector ? Have you told them that
they just cannot declare lay-off. You
just cannot close down your industry.
You just cannot retrench the employees.
Have you come with such legislation ? No.
Because it has been said before that you
yourself would do it. You are closing
down industries that you had taken over.
You are not making them run efficiently.
You are not showing your concern for the
future of these wokers who are working
there. Not for their families, not for
their children and women. In this situa-
tion you have come out not with a law to
give jobs to the people but with an executive
order banning employment. It is not that
you are trying to give jobs, jobs are
created as a by-product, as a corollary
of your economic activities and not as the
prime motive to create job that you are
doing your economic activities. That is
the problem. Then you show your
concern. At such a rate this is growing.

Everywhere the employment opportuni-
ties are declining. If you see the organised
sector, it is declining. Then the drive of

modernisation. Nobody is objecting to
modernisation, nobody is opposed to
science, but are you using the science for
the benefit of the people, to give them jobs ?
No. You are using it to really put them
into more difficulties, to bring more
miseries to their lives.

Who is showing concern for the working
population in the rural areas ? Even in
this budget you have said that you have a
lot of concern for them. You have said
that you have increased the allocation for
NREP and RLEGP by 69%. What does
it mean? When your economic survey
predicts price rise to the tune of 109, you
are saying that you have increased the
allocation for NREP and RLEGP by 6%.
That means actually it is declining.

The so much trumpeted budget for
agriculture, budget for rural scctoris a
complete farce. That can be seen from
the figures. When you say that for agri-
culture and irrigation you have increased
the allocation by 409, that is a fraud.
The figures do not tally with the claim. It
is a jugglery of figures. You can very .well
see that actvally there is a decline. When
the Budget debate will be there, that will
be discussed.

In actuality you don’t know how to
generate more cmployment. One of the
vital sectors where you have to do some
work very seriously is the area of land
reform. What is the record of this
Government in that regard ? You will say
that land reform is the State subject. Well,
in some of the States where the same party
is ruling as the ruling party in the Centre—
in many States they are ruling—what is
their record in this respect ? More than
509 of the land distributed all over India,
has been distributed in West Bengal, In
all the rural programmes including running
a Panchayat you will see that the record
of West Bengal is brighter than that of any
other State. You tell us what is the land
reform record in Bihar ? Who is taking
care of that ?

Day by day the number of the agricul-
tural labourers is swelling. )

SHRI SOMNATH CHATTERJEE :
You don’t have to impress Mr, Sathe. He
supported that Amendment Bill in 1979. It
was a Private Members Bill.
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THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI1 VASANT SATHE) : I did support.

SHRI SOMNATH CHATTERIJEE :
You continue here also.

SHRI THAMPAN THOMAS
(Mavelikara) : You are in the Government
now. So you can support it now.

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
Day by day the rank of the agricultural
labourers is swelling. The marginal and
poor farmers are losing their Jands. It is
known to you also. Then how it is happen-
ing ? Where from the direction, the thrust
for effective land reform will come, who
will do that? Will the officials and
bureaucrats do that? Then, political
parties will have to play a greater role.
What is the role of the political parties, of
the ruling party ?

SHRI VASANT SATHE: I cannot
support the Marxist’s philosophy of making
a public sector uneconomic, indecisive and
sick. That is what I cannot support. . .

(Interruptions). . . over employed and sick
right from the word go. They are anti
public sector.

SHRI SOMNATH CHATTERIJEE : Do
you suppprt this Bill or not ?

(Interruptions)

SHRI VASANT SATHE : Personally
if you ask me I support that right to work
should be made a fundamental right.

SHRI SAIFUDDIN CHOWDHARY :
To reply to the hon. Minister I must say
that we want to see a very efficient public
soctor and for that if we find and if we have
anything to say in the running of the system
any time in future the Minister will be the
first man to be responsible for t ¢ fault in
the public sector. He will have to aunswer.
Here the Minister comes and says that the

public sector is not doing well. Who is
respoansible ?
SHRI VASANT SATHE : Ministers

are not running the public sector. The
workers are there.
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SHRI SAIFUDDIN CHOWDHARY :
It is your responsibility. How you are
treating the workers ?

SHRI VASANT SATHE: You are
running with the hare and hunting with
the hound. You tell the workers more
employment here, do minimum work and
ask for maximum pay. If this sort of
attitude is adopted by our friends who call
themselves Leftists then this country will go
to ruins. This is what you are doing.
(Interruptions)

Is it not surprising that those who are
in power in West Bengal—have you seen
anywhere in the world—that Government
itself calls for a ‘bandh’. This is the most
ridiculous thing which you see nowhere in
the world. Itis like management calling
for a lockout. Here is a government which
is calling for a ‘bandh’. This is the most
ridiculous thing which can ever happen.
This is the rarest phenomenon which can
happen. Should such people talk of pro-
gress 7 They want to close down power
plants. Who will be adversely affected ?
If West Bengal government says that power
plants should be shut down who will
suffer ? You call yourself pro-labour.

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
Now you see how they were running this
public sector of which they say that they
want to see that the employees and the
workers are working properly. How you
are doing this ? What is the motivation
you are putting before them ?

(Interruptions)

SHRI VASANT SATHE : Whom do
you want to compare with? Compare
yourself with the per capita income of the
lowest man in the country. It is Rs. 300
per annum and how much does the organis-
ed worker gets. It is Rs. 2000 per
month. What a difference ! He does not
get Rs. 300 per month and you get
Rs. 2000 p.m. and you want to compare,

SHRI SAIFUDDIN CHOWDHARY :
He has to compare not between these two —
the agricultural labourer and the employee
in the organised sector.

SHRI VASANT SATHE : If you don’t
want to support the agricultural labourer,
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then don’t talk about the
labourer.

SHRI SAIFUDDIN CHOWDHARY :
Mr. Sathe, you have to compare these
two both—the agricultural labourer and the
employee in the organised sector—with the
black-moneyed people. (Interruptions) Some
people are bleeding our economy. Why ?
(Interruptions)

MR. CHAIRMAN : Order please.

agricultural

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
When the agricultural labourer raises his
demand to increase the wage, we support.
It is a genuine demand. When in a public
sector employees demand the neutralisation
of DA, we support that. That is also a
genuine demand. You don’t talk of lack
of money.

MR. CHAIRMAN :
come to employment.

SHRI SAIFUDDIN CHOWDHARY :
I am coming to that, Sir. How can you get
employment ? They say, we don’t have
resources. The money is being stashed
outside —black money about Rs. 40 crores
of our country—and they talk of lack of
resources. For resource mobilisation,
wherefrom we have to get the resources ?
You do not take action against those people
for mobilisation of resources. (Interrup-
tions)

Mr. Chowdhary,

Sir, the question of giving employment
is integrally connected with the state of
economy in a country. Now when I talk
of giving employment, I jus. cannot be
oblivious of the fact that what kind of
economy is there in our country. It is an
economic problem. Then, if you again see
in proper perspective, it is again a political
pioblem. They don’t have that political
motive. It is the very politics that is run-
ning the economy. So, I just cannot
separate these two.

Sir, they advance different kinds of
arguments. They say that unemployment
is increasing because the population is
growing in our country. Abstractly you
can say that. But the point is that how
can we be able to effcctively combat the
population problem. Unless you ensure

education, unless you reqpove poverty, you
cannot combat this population growth also.
The population growth is not the reason for
the poverty but poverty is the reason for
the population growth in our country. You
just can’t say that population is growing,
what we can do. Then we have to take
the real measures for it. You try some

measures. We should do some family
planning. We support that also. But that
cannot bring the desired results. For that

what we have to do is, we have to take a
new look at our Constitution. We have to
insert these two things minimum— employ-
ment and education—as a fundamental
right. Put all our efforts in that Hirection.
Defence is important but more important
is education. More important is employ-
ment. If you have satisfied people, if
you have an integrated younger gene-
ration in our country with patriotism,
with higher  motive, then nobody
can defeat you. When that kind of situation
does not come, a country may be a poor
country, a country may be riddled with
many problems. I can tell even the agri-
cultural worker to donate Rs. 2 outof
Rs. 4 he gets to the fund of this country
for defence. He will happily contribute it
at any time, on any occasion, in any emer.
gency. They are not lagging behind in
patriotism but they will have to be told
and convinced that nobody is exploiting
them and nobody is taking away what they
are producing and that is the feeling of
integration. Employment is not a technical
thing that you are giving some job to some-
body. It is a question of unity and integrity
of this country in the present juncture. It
is the gnestion of integrity of the human
beings in the society, it is the interaction.
It is a question of production. Everything
is connected with it. [ will not be going
into the details now. I would like to
mention about the conspiracies we arc
facing in our country. In some parts, un-
einployed people were used by certain
sections of the vested intetests to put them
against the fighting organised working class.
That poses a great problem sometimes. A
particular party raises a slogan that un-
employed people can get job if they occupy
the chair of the employed people. I am sure
a political campaign is necessary. to combat
such aberrations. Uncmployed people should
not walk into that traci of fighting with’
thos¢ having jobs and those who are baning
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job in our country should also understand
them and have to stand by the side of the
unemployed to support them in their
demands for getting a job. These two are
very important. Otherwise, there will be
division, dissention and fighting and this
will endanger the integrity of the country.
So, employment is a very big question. It
is not only a job and livelihood, no doubt
it is very basic but it is more than that. It
is the very bhuman existence which is in
question. In that regard, when I talk
about education, you will understand that.
1 just cannot blame our education for failing
to provide job for the people. What does
education do ? We tried many things, the
vocational training, there may be deficien-
cies and we have to remove them but in it-
self it cannot provide jobs for the people.
- What is happening to education itself ? The
kind of new things, the economic policy the
textile policy the education policy have gone
to serve the interest of a few. Will Navodaya
schools serve us? It is said that poor
people from the rural areas will be able
to come. I have no dispute over that but
will it help that ? In a district you are
going to set up one Navodaya school. You
are going to give ror spend Rs. 2 crores.
What will happen to the other schools, may
be 20 or 30 schools ? Why don’t we begin
to give this Rs. 2 crores for some schools
in the district and next! year you can give
more to other schools. This will help all

schools to come up. But with your approach _

you are trying to undermine the general
education system in our country. What
does delinking jobs from education mean ?
You may theorise it effectively.
You may say many things. But the point
is that you don’t want to be blamed in this
regard that T have a degree but 1 am not
getting a job. You think you are free
from the responsibilities. Anyway, 1 must
say, Sir, there is no effort, no direction of
the Government to help the unemployed
people of the country. They talk of self-
employment programmes. Now, Rs. 25000
was to be given to the unemployed persons
but now it has been increased to Rs. 35000

bmt it also becomes irsignificant. You
kmow about the rise in prices. Today if I
get Ra. 25000, after two years, what is the
value of this ?
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Day by day prices are going up. What
I plan with Rs. 25000 today, tomorrow it
is not relevant. Are you compensating for
this ? Rs. 25,000 or Rs. 30,000 have
become insignificant. Who will ensure market
for his product ? You will tell banks to
give loans or organise loan melas. That is
politics not economics. You do that on
the eve of elections. Tell me if by giving
loans you can achieve jobs. You cannot.
You have to take responsibility to see that
their products are marketed properly and
they get raw material. But there are so
many loopholes. You have to plug that.
You have to set up seriously a kind of
machinery whose work would be only to
sec that the unemployed people are given
jobs. I do not know whether you can do
it or not, but I sinccrely feel that with the
kind of economy polity with which you are
trying to run this country, it is impossible
to ensure jobs for the millions of people.

What is the alternative ? Alternative
cannot be to go secessionist or go Khalistan
way. We must unite, unite in rebellion
and demand jobs from this Government
and do not allow yourselves to be used
against the organised population. We are
demanding better livelihood. 1 hope that
in the coming days the younger population
of our country may be illiterate or literate,
will become politically enlightened and
will work in the direction I have stated.
And with that intention, I have taken part
1n this debate and I support the Bill.

THE MINISTER OF ENERGY AND
MINISTER OF COMMUNICATIONS
(SHRI BASANT SATHE) : Mr. Chairman,
Sir, may I have the opportunity to partici-
pate in this debate ? This is a Private
Member’s Bill and Iwant to congratulate
the mover of this Bill for having brought
this Bill. A very important subject has
been raised that right to work | should be
made a fundamental right.

We have right to property a fundamen-
tal right in our country, but it is really sad
that right to work which provides right to
live should not be made a fundamental
right and should only be a Directive Princi-
ple.\‘ Why has this happened ? Why could
it not be made a fundamental right till
now ?

It is known that once it becomes a
fundamental right, it becomes justiciable;
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that means a person can go to the court,

High Court or Supreme Court and say thay
it is his fundamental right and he must

get a job. But as the Government was not

sure that it would be able to provide

employment to every citizen, it did not do

sO0. Because a fundamenta] right cannot be

made only for a particularfage group; it is

for citizens and every unemployed citizen
can come to the court and claim his right
for a job to be given to him. That was the
real apprehension, reluctance on the part

of the Government, but this helps us to
raiseé’a larger economic issue of how we
can create conditions in our country where
every work worthy person would have a job.

It is this subject which is being debated and
this is what should be dcbated a« the most

important subject in the Parliament fand in

the country today.

Unfortunately, I find very few people
taking interest in this. Today, if we just
introspect and sit a little cooly and consider
how much energy is being wasted on more
or lsss trying to win debating points,
trying to bef sensational, trying to have
more superficial debate in this country on
issues, wh:ch are basically non-issues, we
will find, we are doing that too much. But
the real issue is how to provide employmernt,
work, productive work to every young man
of this country becausel afterall what is
socialism? When we say that we have
pledged ourselves in the Preamble that we
will establish a democratic, socialist, secular
sovereign republic, what does it mean ?
What is socialism ? Shorn of all verbiage and
all dialectic debate. It means all members of]
our society must have an equal opportunity
to live a decent human living. Such condi-
tions must be created in our society where
every single individual should have that
right. That is the simple meaning of the
word ‘spcialism’. A Society where a few
do no(geave an opportunity and a right to
exploft and extort. Such a society should
be created and this is what socialism mean.
And to bring it about within the frame-work
of a democratic structure, i.e. by the will

of the people, is the meaninglof the concept
which our founding fathers have enshrined
in the Constitution when they said that we
will have a democratic, socialist society.
Let us ask ourselves this question, have we
succeeded in doing it.

When 1 participating in the debatg .
today, I amot going to speak from the”
point of vi of winning or scoring the

debating points between people on this side
or that side. I think it is the duty of all of
us. These 800 people in this House and in
that Housef who have been entrusted by 80
crores people of this country with the task
of doing sog'nething that will change the
destiny and change the life, it is incumbent
on us to,sit down and to give the topmost
priority to consider as to how jean we
achieve this. And if this is given priority,
Sir, I am sure a way can be found. In-
stead of wasting our energy on other
matters, let us conccntrate or this matter. I
am absolutely one with my friend when
they say that this.should be given the top
priority.

What do the young people of this
country expect ? Why are they restive ?
Why are they frustrated ? Why are
they getting Jured and Jured by
population ? It is because they are not
employed. They do not have productive
employment fcreative employment. Theat is
why they f frustrated. By and large, if
this is the fact, Sir, then let us consider
how this can be achieved.

One thing is certain and that is if you
want to provide an employment that
employment must be productive.f What
is wealth., Wealth is goods and
services. It is not notes, the currency
notes are actually the means of
exchange. Thc wealth is goods. What is
a quelity to life ? When do you say that a
man is poor ? It is when he }is not able to
have even the necessities of liffe. When he
is not able to have the essential goods, i.e.
food, cloth, shelter, medicine, etc. Now,
how can you make it available to him ?
Obviously first it must be produced and
then he must have the purchasing power to
buy it. How‘:an he have the purchasing
power unless he has remunerative work ?
So, these are the elementary things and
more so work for our people in their own
habitat.
rural areas. 80 per cent of our people
live in rura# areas. Unless you provide
work to these people in the rural areas,
many of them have been educated in the
general education sense, i.e. they may be
matriculate or so, they will remaip
unemployed,

-

Majority of our people live in
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Ypu have made them unemployable
because they no longer can;lnow take to
that werk which they were doing traditio-
nally. You have not given them any new
source of employment. The result is they
are angry youngmen. Then what do they
do ? They try to flood th: metropolitan
citics. They are forced to migrate fio
rural areas and come to Calcutta or*Rombay
or to other cities in search of employment.
What do you sce today in Calcutta or
Bombay ? Do you think that people come
there out of pleasure to live in utters and
to live in slums ? They !don’t. But they
arc forced out of their fural areas to g0
there to eke a living in urban areas because
there, every member of the family, even a
child by just picking garbage is able to make
two to three rupecs or four rupees. f That
is how they can survive. They afe not
getting jobs in the rural areas. Now you
want to create jobs in the rural areas.
Which job you will create ? This brings us
to that fundamental question. Can you
have industries-agro—industries—or indus-
trialisation/our rural areas ? What indus-
tries will you start ? With what will you
start industries ? For industrialisation, first
you need basic infrastructure inputs like,
steel, power and other metals like aluminium,
copper or what have you. To produce it
this is what was visualised by founders‘like
Jawaharlal Nehru. They saw this vision.
First let us start infrastructure industries,
The private scctor has no capacity to build
dams or steel plants. Public money must
be used to establish these infrasiructure
industries. That is how Durgapur Stcel
Plant was started. That is;how the Bhakra
Nangal and big dams d'cre established
which Pandit Jawaharlal Nehru czalled as
‘modern temples’. What was the idca ?
The idea was to produce more infrastruc-
ture, use the resources. We have rich
natural resources. Use them. Produce
steel at a much cheaper costfnd at a much
larger scale. Then based stee] havc down-
stream industries —steel based industries.
Modernise your agriculture. Modernise
your transport like bullock-carts, etc. Have
electricity in every village, Start agro-
industrics there. Crcate employment oppor-
tunites in thc rural areas. That was the
vision of / Jawaharlal Nehru. But what

MARCH 11, 1988

-

Constitution (Amdt.) Bill 404

happened ? We started public sector. I
want this to be considered in an atmos-
phere or in an attitude of introspection
not in an attitude of trying to find fault
with this side or that side or criticise this
side or that ide. If you do this, we some-
where have made a mistake. A very
serious mistake. Compare ourselves even
with China, if you like. What_ happens ?
They started on 2 lower scale, than what
we were in 1947. Today China produces
900 million tonnes) of coal, which isa
basic infrastructure for producing power.
Fheii cost of coal is Rs. 24 per tonne.
Most of it—97 per cent—come from under-
ground mining. The worker earns Rs. 11

a tonne. They produce 2 tonnes per man,
per day. Itcomes to 900 million tQnnes.
In steel, they are producing 60 million
tonnes today. They are importing iron-ore
from us. We are stuck. 1 do not want

to give examples of South Korcan and other
countries which have done better—our own
Asiatic countries. In our country what
did we do ? We started thinking that public
sector units bave a social objective. What
was the social objecrive ? To provide maxi-
mum employment in public sectors. What
happend ? With this feeling that we have
éheap labour, let us have a social objective,
employ maximum number of people here,
we made our public sector units unecono-
mic right from the word go. The result
is today, our steel production is one of the
costaliest in the world at Rs. 7000 per tonne.
As a result, during the last 20 years, we are
stuck at about 10 million to 11 million
tonnes of steel production. One million
tonnes of steel provides an indirect employ-
ment to about 2.5 lakh people. In China,
with 50 million tonnes of stcel, imagine
how many crores of people are getting
cmployed downstream, and right into the
villages and small and medium industries,
based on steel.

Here in our country, onc million tonnes
of steel more, and you have a glut; one
million tonnes of less steel. and you have a

. situation of shortage. How have we brought

#1his about ? A pituation of market economy
here you produce steel to sell it at
Rs. 7,000 peér tonne—who can afford to
buy this steel 7 A very limited class of
people living in urban areas, the well to-do-
or the rich, We have created a\gdistortion.
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Let us examine it for ourselves. Don't

ask who is responsible. and what is responsi-
ble. we are all responsible. We, atleast we who

are in Parliament and who represcnt the
people of this country, should we¢ not
accept this responsibility on ourselves, and
sayghat this distortion has taken place ?

As | said, let us not go with the atti-
tude of winning a debate, because 1 can
give so many examples, if we have only to
win a debating point.
anyone. If you really want! to creat a
situation in this country where the right to
work, and where the right to employment
should be guaranteed, then we must
seriously look into the core sector industries
where we have taken the responsibility. I
havg always maintained that public sector
has a responsibility to the public, to the
pcople, because it is using public money.
If we have to have commanding heights,
we must ensure that the public sector be-
comes the most efficient sector—competitive
not only internally, but competitive in}er-
nationally. And we could, believe mej we
could produce steel in this country cheapest
in the world and beat the whole world.
That little country, South Korea, imports
iron ore, imports limestone, imports coking
coal, and produces stecl at Rs. 3,000 a
tonne; and it has a ship-building industry,'
which is the biggest and the best in the
world today. Its electronic industry is one
of the biggest in the world. They export
Rs. 10,000 crores worth of electronic items.
In automobiles and every other industry, that
little country with a 4-crore/ population has
shown such a tremendolls example in
growth. Could we not do it ?

We have the best brain; we have ¢xcel-
lent talent, scicntific talent, technological
talent in this country; and we have rioh
natural resourccs. Can you consider a
greater tragedy than this? Tron/
we have; bauxite we have; cverything
we have. But do you know  what
we do? We export our iron ore.
Can there be a greater travestly than
this ? And we exrn a pittance of Rs. 300
or Rs. 400 selling two tonnes of iron o1
which, converted, could mean one tonne
of stecel which costs today in the world
Rs. 4,000 a tonne. What should we have
done; should we have made steel, or should
we have been exporting iron ore ? Should

This ddes not help -

ore “/

we have been exporting bauxite, or conver-
ted it into aluminium ? Aluminium has the
capacity to have 3,000 industries of various
types; and that could be produced in
villages, that could be given to all our
people, and that could generate employment,
transport and everything.

We have rich natural resources. But
you have made power costly. How have
you made power costly ? As I said, you
have made coal costly. You sce, we have
landed ourselves in a very vicious circle
of distorted, high-cost, cost-push, infla-
tionary, staflationary economy today. Unless
we are honest to ourselves, unless we are
willing to examine how we can correct this
situation today, we will go into a situation
of great internal crisis, because of
unemployment or unrest. People will try
to exploit; political people will try to
exploit the situation. Yes, at a cost to the
nation, at a cost to its intcgrity, at a cost

to its unity. This is a what the real danger
is.

I am thankful to the mover fcr bringing
in this resolution on a very important
subject.

Let us consider it. On some day, I
beclieve, more thought should be given by
this Parliment to this. If you ask me very
frankly, Mr. Chairman, 1 would say, they
do it in the election of a Pope. You call
all the members in the House. Then you
close all the doors as you do it in the case
of a Division and tell thcm, discuss this issue
till you have come 10 a conclusion, till you
find a solution. What direction will you give ?
hcw will you build tl'is nation as a strong,
self-rcliant nation ? How will you build
this nation where every work-worthy young
men will be working, doing productive job.
You think of it and then find a soluticn to
this. Till you find » solution, you owe to
the people; you will not be allowed to get
cut of these rooms. You say this to the
members of this Parliament this is what they
owe to the people of this country. Unless
this happens, let us ask this question to
ourselves We are failing our people. This
is what 1 fuel very honestly; this is what I
thought I should express on this important
occasion. [ am thankful to you for having

given me an opportunity to speak.
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MR. CHAIRMAN : The time for this
Bill is over and many more members are
left to speak. So, I .eave it to the Hoose
to decidc.

SHRI THAMPAN THOMAS : You
extend the time for this Bill by two more
hours.

MR. CHAIRMAN : Is it the pleasure of
the House that the time by two more hours
should be extended for this Bill ?

SOME HON. MEMBERS : Yes.

MR. CHAIRMAN : So, the time
extended for this Bill is two morc hours.

Shri Ataur Rahman.

SHRI ATAUR RAHMAN (Barpeta) :
Mr. Chairman, Sir, the speakers who have
proceded me have given a very grim picture
of the economic situation, employment
situation and a very depressive situation of
the country. Mr. Thampan Thomas has
brought this Bill not a day too late. Before
him, a similar .Bill was brought by Shri
G.M. Banatwalla. I am so glad to know
that Shri Vasant Sathe in 1979 was speaking
in favour of this sort of a Bill, and I am
so glad that he has again contributed to the
debate in a very constructive manncr, which
I never expected so much so that some
members who heard him should have
replied approvingly but they had left the
House,

Well, wc have figures galore, statistics
galore, but figures and statistics would not
solve our pioblcm. Every year, to a figure of
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16 million unemployed people, the figure of 8
million unemployed people are added. Well,
the best index of the economic situation in
the country is when we go through a town.
When we go through a town, you sec scene
of a beggar approaching a dust-bin and
simultaneously a dog approaching that very
dus-bin, After that, you sec that there is a
fight between the beggar and the dog for
the treasure full of muck of the town. This
is what is happening.

18,09 hrs.
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We are sending rockets into the sky,
but we are not spending enough money for
the poor and the needy people of this
country. We have made serious mistakes
in various fields, as has been very kindly
pointed out by Shri Vasant Sathe and
othcer friends here. I am glad to see that
this debate is cutting across party lines,
which is a very healthy sign. Well, the
situation is so bad that when we go to our
constituencies we do not get any rest.

We are surrounded by an army of
unemployed boys and girls. Not only in the
villages, when we go back home there also
we are surrounded by unemployed youths.

MR. CHAIRMAN : Mr. Rabman, you
can continue next time.

18.€1 L s.

The Lok Sc bha then adjourned till
Eileven of the Clock on Moiday,
Mai I 14, 1988 Phalgina 24,
1909 (Suka).
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